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 (Part  I—Questions  and  Answers  etedl..  rote  Se  -  one  बना OP $2.22)

 LOK  SABHA

 Wednesday,  24th  November,  1954,

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 [Mr.  Speaker  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 अखिल  भारतीय  सहकारी  बारिश,

 $  ‘40k,  श्री  एम०  एकल  पइचेदी :  क्या  are  तभी

 कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  ह.

 (क)  अखिल  भारतीय  सहकारी  परिषद  की
 स्थापना  के  सम्बन्ध  में  अब  तक  क्या  प्रगति  हुई
 हैं|

 (ख)  यह  परिषद्‌  क्‍या  काम  करेगी  ;  आर

 (ग)  अब  तक  कॉन  उन  कामों  की  देख
 भाल  करता  था  पन्नों  अब  यह  परिषद्‌
 करेगी?

 The  Minister  of  Agriculture  (Dr.  P.  8.
 Deshmukh):  (a)  to  (c).  The  proposal
 is  still  under  consideration  and  the
 details  of  its  form  and  functions  have
 not  yet  been  finalized.

 श्री  एम०  एल०  पीवीवी:  में यह  जानना

 चाहता  था  फक  रूरल  फाइनौन्संग  के  लिए  जो
 एक  कमेटी  मुकर्रर  की  गयी  थी  ऑर.  इस
 सिलसिले  मेँ  जो  रिजर्व  बेक  ने  रिपोर्ट  पेश  की
 हैं,  क्या  उसका  सम्बन्ध  हस  विषय  से  हैं,  ऑर

 याद  हैं  तो  उस  पर  गवर्नमेंट  की  क्या  प्रतिक्रिया
 t?

 wo  fo  एस०  देशमुख  :  हां  जी.  देरी  हस
 सबब  से  भी  च्  कि  हम  यह  जानना  चाहते  थे

 496  LSD.

 48

 कि  उसकी  रिकर्मोडंशन्स  का  इसके  ऊपर  कुछ
 असर  होगा  यथा  नहीं  ।

 श्री  एम०  एल०  पाबंदी  :
 रिकमेंडंशन्स  हैं  ?

 wo  पी०  एस०  बृंशमुख  :  वह  अभी  हाल  ही
 आई  हैं  |  हालत  बतलाना  मुशिकल  होगा।

 Shri  N.  M.  Lingam:  The  statement
 laid  on  the  Table  of  the  House  says
 that  the  functions  of  this  All-India  Co-
 operative  Council  are  to  co-ordinate
 the  activities  of  the  Marketing
 Societies  in  the  various  States,  and
 to  promote  their  sales  activities.  May
 I  know  the  number  of  Co-operative
 Marketing  Societies  in  the  States.  and
 whether  their  number  warrants  the
 constitution  of  an  All-India  Council
 at  this  stage?

 Dr.  P.  8.  Deshmukh:  I  think  my  hon.
 friend’s  question  is  more  relevant  to
 the  other  question  which  is  coming  up
 with  regard  to  the  Marketing  Board.
 This  relates  to  Co-operative  Council
 Of  course,  co-ordination  is  the  inten-
 tion  behind  the  consti‘ution  of  this
 Council)  also.  But  that  particular
 Marketing  Board  will  co-ordinate  the
 marketing  activities.

 श्री  एम०  एल०  गंदी  :  क्‍या  मंत्री  महोदय
 यह  बतलाने  की  कृपा  करेंगे  कि  कबतक  इसकी
 स्थापना  हो  जायगी  ?

 डा०  to  एस०  इंशमुख  :  ज्यादा  वक्‍त  नहीं
 लगेगा  दो  तीन  महीने  में  हो  जायगी  |

 TREATMENT  OF  TIMBER
 *308.  Shri  द  P.  Nayar:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  para.  00  (Page
 88)  of  the  Progress  Report  on  the
 Five  Year  Plan  for  ‘1053-54  and  state

 उनकी  क्या
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 what  steps  Government  have  taken  to
 use  the  “hitherto  less  known  timbers”
 after  suitable  treatment  with  _  pre-
 servatives  in  Government  construc-
 tions  in  view  of  the  emphasis  in  the
 plan  on  popularising  such  material?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  The  matter  was  discus-
 sed  by  the  Standing  Committee  of  the
 Central  Board  of  Forestry  held  at
 Poona  in  August,  1954,  The  Com-
 mittee  recommended  that  well  season-
 ed  and  preserved  secondary  timbers
 should  be  used  by  all  the  Government
 departments  as  a  means  to  conserve
 our  timber  resources  and  io  ‘maintain
 steady  supplies  to  meet  timber  re-
 quirements  of  the  various  development
 schemes  that  are  being  undertaken
 under  the  Five  Year  Plan.  To  m-
 crease  the  supply  of  such  treated  tim-
 ber,  the  Committee  also  recommended
 the  setting  up  of  four  or  five  wood
 seasoning  and  preservative  plants.  The
 recommendation  has  been  accepted  by
 Government  and  the  Forest  Research
 Institute,  Dehra  Dun,  has  been  in-
 structed  to  prepare  a  detailed  scheme

 ‘for  setting  up  such  seasoning  and
 preservative  plants.

 Shri  V.  P.  Nayar:  May  I  know
 whether  the  Forest  Research  Institute
 at  Dehra  Dun  has  made  a  list  of  6

 less  known  timber,  which  on  treating,
 could  be  used  with  as  much  advantage
 as  the  well-known  varieties  of  timber?

 Dr.  P.  5.  Deshmukh:  They  have  just
 been  instructed.  I  do  not  think  they
 have  submitted  this.

 Shri  प्र,  P.  Nayar:  May  I  know
 whether  Government  have  insisted
 upon  the  various  Departments  which
 are  using  timber  for  construction
 works,  that  they  should  confine  to  the
 less  known  but  treated  timber,  in  pre-
 ference  to  the  well  known  varieties  of
 timber,  in  so  far  as  Government  works
 are  concerned?

 Dr.  P.  8,  Deshmukh:  I  believe  the
 suggestion  made  by  my  hon.  friend  is
 kept  at  the  back  of  the  mind,  while
 executing  such  works.
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 Shri  V.  P.  Nayar:  It  is  seen  from
 the  Progress  Report  on  the  Working  of
 the  Five,  Xear  Plan  that  the  need  for
 popularisihy  the  timber  emphasized  in
 the  Plan  has  not  made  much  progress.
 May  I  know  the  specific  reasons  for
 that?

 Dr.  P.  8.  Deshmukh:  It  is  due
 naturally  to  the  fact  .that  the  trade
 has  not  come  in,  and  if  we  want  todo-
 anything,  it  is  the  Government  activity
 alone  which  will  have  to  take  over
 the  responsibility.

 Shri  Sarangadhar  Das:  May  I  know
 whether  the  method  of  treatment  is
 the  same  as  the  old  Ascyu  method  or
 something  better  than  that?

 Dr.  P.  8.  Deshmukh:  There  =  are
 various  methods.  I  do  noi  think  it
 is  confined  to.  only  one  particular
 method.

 RALLWAY  TRIBUNAL

 *309.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (8)  whether  the  Tribunal  which
 was  asked  to  go  into  the  grievances  of
 railwaymen  has  submitted  its  re-
 commendations  to  the  Government;

 (b)  if  not,  the  reasons  therefor;  and

 (c)  when  the  Tribunal  is  likely  to
 finalise  its  recommendations?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No.

 (b)  It  is  understood  that  the  Tri-
 bunal  has  been  unable  to  hold  any  re-
 gular  sittings  so  far,  as  it  is  awaiting
 the  receipt  of  a  comprehensive  Written
 Statement  of  the  demands  of  Rail-
 way  Labour.

 (c)  It  is  not  possible  to  state  this
 at  present.

 Shri  T.  8.  Vittal  Rao:  May  I  know
 whether  it  is  a  fact  that  the  National
 Federation  of  Indian  Railwaymen
 have  submitted  their  memorandum  as
 long  ago  as  May,  and  it  was  rejected.



 ar  Oral  Answers

 Shri  Alagesan:  Rejected?  They  did
 submit  a  provisional  memorandum,
 which  they  themselves  said  was  sub-
 ject  to  alteration.  They  have  not  yet

 filed  the  written  comprehensive  state-
 ment  which  they  promised.  They  have
 been  taking  extension  after  extension.

 Bhri  T.  B.  Vittal  Rao:  May  I  know
 whether  the  Tribunal  will  receive  any
 memoranda  from  associations  of  unions
 other  than  the  Natiunal  Federation  of
 Indian  Railwaymen?

 Shri  Alagesan:  If  other  associations
 are  anxious  to  place  any  point  of  view,
 they  can  route  it  through  the  Feder-
 ition.

 Shri  T,  B.  Vittal  Rao:  May  I  know
 whether  the  Tribunal  is  going  to  visit
 the  headquarters  of  various  zones?

 Shri  Alagesan:  I  do  not  think  that
 is  necessary,

 Shri  P.  C.  Bose:  May  I  know  the
 names  of  the  Chairman  and  the  other
 members  of  the  Tribunal,  and  the
 place  where  the  Tribunal  will  have
 their  sittings?

 ““fhe  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  There  is
 only  one  member  on  the  Tribunal,  and
 his  name  is  Shri  Shankar  Saran.

 Shri  P.  C.  Bose:  The  place  where
 it  will  hold  its  sittings?

 Shri  L.  B.  Shastri:  Here  in  Delhi.

 ANTI-MALARIA  MEASURES  IN  STATES

 *312,  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Health  be  pleas-
 ed  to  refer  to  the  reply  to  starred
 question  No.  389  asked  on  the  27th
 September,  954  and  state:

 (a)  whether  any  emergency  =  aid
 was  given  to  any  other  State  for
 anti-malaria  measures  in  the  flood-
 affected  areas  of  the  country  so  far
 during  ‘1954;

 (b)  if  so,  the  names  of  the  States
 to  which  aid  has  been  given;  and

 (c)  the  amount  given  to  each  State?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  to  (c).
 In  addition  to  Bihar,  the  Government
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 of  India  have  made  available  the
 following  supplies  for  anti-malaria
 measures  in  the  flood-affected  areas
 in  Uttar  Pradesh:

 Estimated  cost.

 (di)  50  tons  of  75  per  cent.  D.D-T.
 dispersible  Powder.  Rs.  1,75,000

 (il)  Spraying  equipment.  Rs.  25,000

 (iii)  Mepacrine  tablets—Two  lakhs
 in  number.

 Dr.  Ram  Subhag  Singh:  May  I  know
 whether  the  use  of  these  equipments
 is  confined  to  certain  areas,  or  are
 they  being  used  throughout  the  flood-
 affected  regions?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  That  depends  on  the
 State.  We  give  them  the  equipment
 and  the  help  that  they  need,  and  the
 State  use  it  according  to  where  they
 think  best.

 Dr.  Ram  Subhag  Singh:  Are  Gov-
 ernment  aware  that  as  a  result  of  the
 steps  taken  under  these  anti-malaria
 measures,  any  area  of  the  flood-affect-
 ed  region  has  been  cleared  of  the
 mosquito  menace?

 Rajkumari  Amrit  Kaur:  I  would
 have  to  ask  the  State  to  give  me  the
 detailed  information  on  that  point.
 But  I  have  no  doubt  that  malaria  has
 been  controlled  in  the  flood-affected
 areas  by  this  help.

 Shri  Bishwa  Nath  Roy:  May  I  know
 whether  the  attention  of  Government
 has  been  drawn  to  the  fact  that  in  the
 areas  affected  by  flood  In  the  Ghagra,
 Tapti  and  Gandak  rivers  ‘in  U.P.,  the
 present  anti-malarla  measures  are
 not  adequate  and  that  still  there  is
 much  demand  for  these  equipments
 and  supplies?

 Shrimati  Chandrasekhar:  From
 what  we  know  from  the  Bihar  Gov-
 ernment,  they  propose  to  organise
 three  to  four  additional  units...

 An  Hon  Member:  He  is  asking  about
 UP.
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 Rajkumari  Amrit  Kaur:  I  may  say
 that  U.P,  asked  for  five  extra  unils.
 We  have  already  given  them  three,
 and  two  more  are  being  considered
 for  1955-56.

 Shri  M.  L.  Dwivedi:  May  I  know
 how  many  units  have  been  supplied  to
 the  Delhi  Government,  and  whether
 the  Delhi  Government  are  tu  look
 after  the  New  Delhi  area  also?

 Bajkumari  Amrit  Kaur:  I  do  not
 know  how  many  units,  but  Delhi  Gov-
 ernment  have  been  given  their  re-
 quirements.

 DARBHANGA  MEDICAL  COLLEGF
 *315.  Pandit  D.  N.  Tiwary:  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  Darbhanga  Medical  College
 students  who  passed  their  final
 examination  in  1952,  have  not  yet
 received  recognition  by  the  Indian
 Medical  Council;

 (b)  if  so,  the  reason  therefor;  and

 (९)  whether  they  are  eligible  for
 Government  service?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  Yes.

 (b)  Medical  Council]  of  India  _  re-
 cognised  the  M.B.B.S,  Degree  granted
 by  the  Bihar  University  when  granted
 after  the  Ist  April,  1953,  after  the
 Council  had  satisfied  itself  about  the
 sufficiency  of  the  standard  of  courses
 and  examinations  held  by  the  Bihar
 University,

 as  the  Medical
 Central  Govern-

 (९)  No,  so  far
 Services  under  the
 ment  are  concerned.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  course  in  M.B.B.S,  in
 952  is  not  recognised  by  Government
 or  the  Medical  Council  and  if  not,
 the  reasons  therefor?

 Shrimati  Chandrasekhar:  Only  after
 1953,  the  Medical  Council  examined
 the  College,  and  their  degree  has  been
 recommended  for  recognition.  For
 1952,  we  have  requested  the  Medical
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 Council  of  India  to  reconsider  and
 help  the  students.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  those  students  who  passed  in
 952  are  all  sitting  idle  or  serving  at
 some  places  because  the  Central  Gov-
 ernment  does  not  recognise  their
 degrees  nor  is  it  going  to  employ  them
 and  what  will  happen  to  those  _—per-
 sons?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur);  The  All  India  Medical
 Council]  have  been  asked  to  reconsider
 their  decision  and  their  reply  is
 awaited.

 Pandit  0.  N.  Tiwary:  When  the
 whole  question  has  been  re-examined
 and  the  degrees  recognised,  will  the
 age  limit  which  expires  after  a  certain
 period  be  considered?

 Rajkumari  Amrit  Kaur:  I  may
 assure  the  hon.  Member  that  the  Gov-
 ernment  of  India  will  consider  with
 the  greatest  sympathy  the  cases  of
 those  students.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  the  number  of  students  who
 have  not  been  granted  the  degree  of
 M.B.B.S.?

 Rajkumari  Amrit  Kaur:  l  have  not
 got  the  number  here.

 TICKETLESS  ‘TRAVELLING
 *316,  Shri  Dabhi:  Will  the  Minister

 of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that
 ticketless  travelling  has  considerably
 increased  on  the  Western  Railway,
 especially  at  small  stations;  and

 (b)  if  so,  what  steps  Government
 have  taken  to  remedy  this  state  of
 affairs?

 The  Deputy  Minister  of  Eailways
 and  Transport  (Shri  Alagesan):  (a)
 Statistics  of  ticketless  travelling  are
 not  maintained  separately  for  smal)
 stations  only.

 On  the  whole,  there  has  been  some
 increase  in  the  number  of  passengers
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 detected  travelling  without  tickets  on
 the  Western  Railway.  But  this  is
 attributed  to  increased  efficiency  in
 ticket  checking  and  not  to  an  increase
 in  ticketless  travelling  as  such.

 (b)  The  various  measures  adopted
 by  the  Western  Railway  to  tighten  up
 ticket-checking,  include:—

 (i)  the  appointment  of  a  special
 officer  to  be  in  charge  of
 ticket-checking;

 (ii)  the  appointment  of  increased
 number  of  Travelling  Ticket
 Examiners;  and

 (ii!)  provision  of  fencing  and  other
 facilities  to  assist  ticket  check-
 ing  at  stations.

 Shri  Dabhi:  May  I  know  whether  it
 is  a  fact  that  the  questioner  himself
 has  written  to  the  hon.  Minister  giving
 specific  details  of  ticketless  travelling
 at  small  stations?

 Mr.  Speaker:  If  the  questioner  has
 written  a  communication,  of  course,

 he  kn»ws  the  reply.  What  is  the  point?

 Shri  Dabhi:  I  myself  have  written  to
 the  Minister  about  it.

 Mr.  Speaker:
 ation  he  wants?

 What  is  the  inform-

 Shri  Dabhi:  I  have  already  written
 to  the  hon.  Minister  giving  details  of
 this  ticketless  travelling  at  small
 stations  and  I  want  to  know  what  steps
 Government  have  taken  on  that.

 The  Minister  of  Railways  and  Trans-
 port  (Shri,  L.  B.  Shastri):  I  do  not
 exactly  remember  the  details  but
 those  cases  are  being  examined.

 Shri  Dabhi:  May  I  know  whether
 Government  is  aware  of  the  fact  that
 ticket  collectors  at  small  stations  en-
 trust  the  work  of  collecting  tickets  to
 the  porters  and  other  unauthorised
 Persons  who  do  not  insist  upon  de-
 manding  tickets  from  their  acquaint-
 ances  and  friends?

 ghri  L,  B,  Shastri:  I  have  received
 no  such  complaiat  so  far.  =  «;
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 Sardar  A,  S.  Saigal:  May  +  know
 whether  it  is  a  fact  that  ticket  collec-
 tors  charge  the  ticketless  travellers
 under  section  3  of  the  Railway  Act
 and  the  G.R.P,  authorities  refuse  to
 take  them  in  their  custody  to  be  pro-
 duced  before  the  court?

 Shri  L.  B.  Shastri:  Uniess  there  Is  a
 specific  case  brought  to  my  notice,  I
 cannot  say  anything  in  a  general  way.

 Sardar  A.  8.  Saigal:  Sir,  I  am  giving
 information.......

 Mr,  Speaker:  Order,  order;  I  am
 going  to  the  next  question.

 CENTRAL  COMMITTEE  FOR  LAND  ReForM$s
 *317,  Shri  A.  M.  Thomas:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Central  Committee
 for  Land  Reforms  have  considered  the
 land  reforms  proposals  received  from
 the  Travancore-Cochin  State;  and

 (b)  whether  any  enquiry  has  been
 instituted  into  the  conditions  obtain-
 ing  in  Travancore-Cochin  with  a  view
 to  advise  the  state  Government  in  the
 matter  of  land  legislation?

 The  Minister  of  Agriculture  (Dr.
 P.  s.  Deshmukh):  (a)  The  Planning
 Commission  have  examined  the  Bills  of

 the  State  Government  regarding  land
 reforms  and  their  comments  have  been
 circulated  to  the  members  of  the
 Central  Committee  for  Land  Reforms
 for  their  consideration.  The  Com-
 mittee  has  riot  yet  met  to  discuss  these
 Bills.

 (b)  Shri  8,  V.  Ramamurthy,  Advi-
 ser  Programme  Administration,  Plan-
 ning  Commission  visited  the  State  and
 discussed  the  Bills  with  officers  of  the
 State  Government  and  representatives
 of  the  various  interests  concerned.

 Shri  A,  M.  Thomas:  It  has  been  laid
 down  in  the  latest  progress  report
 that  the  limit  of  holdings  should  be
 fixed  by  each  State  having  regard  to
 its  own  agrarian  -higtory  after  a  cen

 sus  of.land  holdings.  May  I  enquire
 whethet  a  census  of  Jand.haldings  is
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 going  to  be  conducted  in  Travancore-
 Cochin  and  whether  an  enquiry  has
 been  conducted  into  the  agrarian
 history  of  Travancore-Cochin?

 Dr.  P,  8.  Deshmukh:  I  would  ask  for
 notice  of  this  question.

 Shri  Kottukappally:  May  I  know
 whether  representations  have  been  re-
 ceived  from  various  interests  in  the
 States  and  what  has  the  Government
 done  about  it?

 Dr.  P.  8.  Deshmukh:  A  very  large
 number  of  representations  have  been
 received  and  they  will  all  be  consider-
 ed  by  the  Planning  Commission.

 Shri  A.  M,  Thomas:  On  a_i  previous
 occasion,  in  answer  to  a  question,  it
 was  stated  that  the  Travancore-Cochin
 Government  has  been  addressed  in
 the  matter  of  taking  a  census  of  land
 holdings.  May  I  enquire  what  has
 been  the  result  of  that  communication
 addressed  to  that  Government  and
 whether  that  Government  has  agreed
 to  the  taking  of  the  census  of  land
 holdings?

 Dr.  P.  8.  Deshmukh:  These  papers
 are  not  with  me  and  that  is  why  I
 asked  for  notice.

 Shri  Velayudhan:  May  I  know
 whether  the  Central  Government  have
 issued  any  directive  regarding  this
 Land  Reform  Bill  which  was  brought
 before  the  Travancore-Cochin  Assembly
 or  whether  it  has  raised  apy  objection
 that  it  should  not  be  brought  before
 the  coming  session  of  the  local  Legis-
 lature?

 Dr.  P.  S.  Deshmukh:  Sir,  the  various
 wills  that  have  been  submitted  to  the
 wovernment  are  under  the  consider-
 ation  of  the  Land  Reforms  |

 Com-
 mittee.

 “te  if

 Shri  Thimmalah:  May  I  know
 whether  other  States  have  also  sub-
 mitted  proposals  for  land  reforms?  ।

 Dr.  P.  8.  Deshmukh:  ‘Yes;  alrnost
 every  State  is  submitting  proposals
 about  land  reforms.  हु
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 VEGETABLE  BREEDING  STATIONS
 *318,  Shri  Bibhuti  Mishra:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  names  of  the  places  where
 Vegetable  Breeding  Stations  have
 been  opened  so  far;

 (b)  the  main  criterion  for  starting
 a  Vegetable  Breeding  Station;

 (c)  whether  Government  propose
 to  start  any  such  station  during  the
 current  year  in  North  Bihar;  and

 (d)  if  so,  when?

 The  Minister  of  Agriculture
 (Dr.  P.  S.  Deshmukh):  (a)  A  state-
 ment  is  laid  on  the  Table  of  the
 Sabha.  [See  Appendix  II,  annexure
 No,  36.]

 (b)  Apart  from  availability  of  land
 and  labour,  the  main  criterion  is  cli-
 mate  suitable  for  evolving  and  multi-
 plying  nucleus  seeds  of  improved,
 high-yielding  varieties,  especially  of
 European-type  vegetables.

 {e)  and  (d).  No,  Sir.

 श्री  निभाती  मिश्र  :  देहातों  में  भिन्‍न  भिन्न
 प्रकार  की  सब्जियां  पेदा  की  जायं,  इसकी  जांच
 करा  क॑  सरकार  द्वारा  क्या  कोई  शिक्षा  गांव  वालों
 को  दी  जाती  हैं  कि  फलानों  जगह  फलानी  तरह
 की  सब्जी  उगायी  जाय  ?

 wo  dio  एस०  वृंशमुख  :  स्टंट  गवर्नमेंट  इस
 बात  की  तरफ  ध्यान  दंती  हैँ  1  हमारा  काम  सिर्फ

 न्यु कलस  साहस  बनाने  का  हैं  ।

 भरी  पब भूति  मिश्र  :  अब  तक  कॉन  कॉन  तरह
 क॑  बीज  सरकार  की  तरफ  से  ि  गये  हैं  ?

 Mr,  Speaker;  What  kinds  of  seeds
 have  been  distributed?

 Dr.  P.  S.  Deshmukh:  The  question
 really  refers  to  the  evolution  and  multi-
 plication  of  nucleus  seeds  and  I.  have
 stated  the  number  of  places  where
 it  is  done.  So  far  as  distribution  is
 concerned,  it  is  the  work  of  the  State
 Government  and  it  is  difficult  for  me
 to  give  any  information:



 429  Oral  Answers

 att  fate  मिश्र  :  मेर  छने  का  मतलब  हैँ
 फक  कॉन  कॉन  तरह  के  बीज  आपने  पदा  किये

 हें?

 "fo.  to  एस०  इंशमुख  :  यह  जितने  हमार
 सेंटर्स  हैं,  जेसा  मने  अपने  जवाब  में  कहा

 यूरोपियन  टाइप  बेजीटंबुल्स  काली  फलावर

 वगैरह  पदा  किये  हैं  ।

 Shri  V.  P.  Nayar:  It  has  been  said
 that  evolving  new  varieties  was  one
 of  the  purposes  of  the  Vegetable  Breed-
 ing  Station.  May  I  know  whether  in
 doing  work  in  the  evolution  of  new
 ‘varieties,  the  research  workers  are
 confining  themselves  only  to  the  lines
 indicated  by  the  outmoded  theories  of
 Mendelism-Morganism  oor  whether
 they  have  also  been  instructed  to
 follow  the  new  and  modern  theories  in
 Agrobiology  followed  in  Soviet  Russia?

 Dr.  P.  S.  Deshmukh:  It  is  a  very
 technical  question  that  my  hon.  friend
 has  asked.  All  that  we  ask  our  various
 centres  to  do  is  to  evolve  as  good  and
 disease-resisting  seed  as  possible.

 शू मिण  कहां  में  डाकघर

 a.  श्री  मिल  प्रभाव?  :  कया  संचार  मंत्री
 ह  बताने  की  कृपा  करोंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  क  गा मिण  चचा  में

 बहुत  से  डाकघर  पाठशालाओं  में  चलाए  जाते

 हैं!  तथा  पोस्ट  मास्टर  का  कार्य  स्कूल  मास्टर
 करते  हैं;  आँख

 (ख)  याद  हां,  तो  भारत  में  एसे  कितने

 सक घर  हैं  ?

 स  कासी  (श्री  राज  बहादुर)  :  (कं)  हां  |

 (ख)  ६,६६६  1

 श्री  नवल  प्रभाकर  :  क्‍या  में  जान  सकता  हूं
 कि  इल  अध्यापक  था  पास्ट मास्टरों  के  संबंध  में

 इस  प्रकार  की  शिकायत  आई  हैं  कि  मास्टर
 बच्चों  की  पढ़ाई  में  लगे  7हते  हैं.  ऑर  पोस्ट
 संबंधी  सामग  लेने  काने  वाले  लोगों  को  परेशानी
 उठानी  पड़ती  हैं  ?
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 Shri  Raj  Bahadur:  I  should  have  a
 specific  complaint  about  any  post-
 master  behaving  in  that  manner.  All
 individuals  are  not  alike.

 श्री  नाक  प्रभाकर  :  क्या  में  जान  सकता  हूं
 इस  प्रकार  के  डाकघर  दली  राज्य  में  कितने

 हैँ?

 श्री  राज  बहादुर  :  मैंने  निवेदन  किया  कि

 अगर  कोई  हस  संबंध  में  पनिश्चित्‌  रूप  से

 शिकायत  आये  तो  उसकी  जांच  की  जायगी,  बैसे
 सब  पोस्टमास्टर  अध्यापक  नहीं  होते  ry

 Shri  M.  D.  Joshi:  May  I  know  the
 number  of  such  post-masters  in  the
 Bombay  State—that  is,  where  school
 teachers  act  as  post-masters?

 Shri  Raj  Bahadur:  The  number  is
 1,440.

 INCIDENCE  OF  PLAGUE
 #323,  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Health  be  pleased  to
 state:

 (a)  the  position  with  regard  to  the
 incidence  of  plague  in  the  country
 during  the  last  three  years;  and

 (b)  the  steps  taken  or  being  taken
 in  this  regard?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  <A
 statement  showing  the  number  of
 cases  and  deaths  recorded  from  plague
 during  the  years  95l,  952  and  953
 is  laid  on  the  Table  of  the  House,  [See
 Appendix  II,  annexure  No.  37.)

 (9)  Besides  the  usual  Plague  con-
 trol  measures  taken  by  the  State  Gov-
 verments  such  as  insufflation  of  rat
 burrows  with  D.D.T.,  destruction  of
 rats  with  Cyanogas.  preventive  in-
 occulations.  appointment  of  special
 plague  officers  and  estabHshment  of
 anti-plague  units,  a  survey  of  the
 plague  situation  in  Uttar  Pradesh  has
 been  undertaken  with  the  assistance
 of  the  World  Health  Organisation.

 Shri  Jealan  Ginks:  May  I  know  if
 in  the  9  States  where  the  ‘incidence
 of  plague  has  been  completely  eli-
 minated  during  (1953,  Government  are
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 taking  care  to  see  that  the  good  result
 so  far  achieved  is  maintained?

 Shrimati  Chandrasekhar:  They  are
 maintained.

 Shri  Jhulan  Sinha:  May  I  know  il
 in  the  five  States  where  the  incidence
 of  plague  still  remains,  special  care
 is  taken  by  Government  to  completely
 eliminate  it?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  Every  effort  will  be
 made  and  that  is  why  this  survey  has
 been  undertaken.

 RAILWAY  EMPLOYEES
 #324,  Shri  Nambiar:  Will  the  Minis-

 ter  of  Railways  be  pleased  to  state:

 (a)  whether  any  change  has  been
 brought  about  in  the  State  Railways
 Establishment  Code  introducing  pro-
 visions  to  reduce  the  special  con-
 tribution  to  Provident  Fund  of  Rail-
 way  Employees  at  the  time  of  re-
 tirement;  and

 (b)  if  so,  what  are  the  new  pro-
 visions  and  the  reasons  for  such  cur
 tailment?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No,  Sir.

 (b)  Does  not  arise.

 Shri  Nambiar:  May  I  know  whether
 any  cut  in  the  special  contribution  is
 imposed  as  a  matter  of  punishment  for
 commissions  and  omissions  during  the
 entire  service  of  an  employee?

 Shri  Alagesan:  Special  contribution
 is  made  for  good,  efficient  and  faithful
 service.  In  the  case  of  those  who
 retire  with  a  poor  record  of  service,
 this  may  be  liable  to  cut.

 Shri  Nambiar;  May  I  know  whe-
 ther  there  are  instances  wherein  such
 euts  have  been  made  and  whether
 Government  are  aware  of  such  cases?

 Shri  Alagesan:  It  might  have  been
 made  in  cases  where  the  employees  do
 not  have  this  rood,  efficient  and  faith-
 ful  service  to  their  credit.  If  they
 have  been  removed  from  service  or
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 there  have  been  some  charges  against
 them,  cuts  are  certainly  made.

 Shri  Nambiar:  At  the  time  of  the
 commissions  or  omissions  they  are
 punished.  May  I  know  whether  this  cut
 in  the  special  contribution  is  not  a

 double  punishment  on  the  servants?

 Shri  Alagesan:  Then  there  js  no
 need  to  enunciate  that  this  will  be
 granted  only  in  cases  of  good,  efficient
 and  faithful  service.

 STANDING  COMMITTEE  FOR  RO  érs

 9325,  Shri  Bheekha  Bhai:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  whether  Government  have  con-
 stituted  a  Standing  Committee  for
 Roads  in  pursuance  of  a_  Resolution
 passed  by  the  Constituent  Assembly
 (Legislative)  and  amended  by  Parlia-
 ment  on  the  l4th  April,  1950;  and

 (b)  if  so,  the  personnel  and  com-~
 position  thereof?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 A  standing  Committee  for  Roads  used
 to  be  constituted  every  year  upto  the
 year  95l-52;  but  no  Committee  has
 been  constituted  after  that  in  accord-
 ance  with  the  genera]  decision  of  Gov-
 ernment  regarding  the  formation  of
 Standing  Committees  of  Parliament.

 {b)  Does  not  arise.

 Shri  Bheekha  Bhai:  May  I  know
 the  main  recommendations  made  by
 the  Standing  Committee?

 Shri  Alagesan:  The  Committee  was
 constituted  every  year,  as  I  said,  and
 it  was  administering  the  Central  Road
 Reserve  Fund  and  making  allocations
 and  grants  out  of  this.  Now  that
 function  is  being  discharged  by  the
 Minister  himself.  '

 Shri  Bheekha  Bhai:  May  I  know
 whether  the  Committee  recommended
 to  bring  in  a  legislation  for  the  natio-
 nalisation  of  roads?

 “Shri  Alagesan:  It  was.not  dealing
 with  road  transport.
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 Shri  T.  N.  Singh:  May  I  know  whe-
 ther  the  Resolution,  which  was  amend-
 ed  by  Parliament  on  the  J4th  April
 1950,  has  been  cancelled  or  superseded
 by  any  other  Resolution  of  Parlia-
 ment?

 Shri  Alagesan:  It  was  felt  by  the
 Law  Ministry  that  there  was  no  need
 to  amend  the  Resolution  because  it
 did  not  relate  to  a  statutory  fund.

 FLoops

 *327.  Shei  Ibrahim:  Will  the  Minister
 of  Food.  and  Agticulture  be  pleased
 to  state:

 (a)  whether  any  reserve  of  food-
 grains  maintained  by  the  Government
 has  been  washed  away  due  to  the  re
 cent  floods  in  the  country;  and

 (b)  if  so,  the  quantity  thereof?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  M.  V.  Krishnappa):
 (a)  The  answer  is  in  the  negative.

 (b)  Does  not  arise.

 Druc  Factory

 *330,  Shrimati’  Tarkeshwari  Sinha:
 Will  the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  any  drug  factory  has
 so  far  been  started  in  the  country  on
 a  co-operative  basis;

 (b)  ig  so,  what  is  the  cost  of  tbe
 factory  so  established;  and

 (९)  whether  that  factory  will  manu-
 facture  Allopathic  as  well  as  Ayur-
 vedic  medicines?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  (a)  to  (c).
 The  required  information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House.

 Sbrimati  Tarkeshwari  Sitha:  Ma:  I
 know  if  any  of  the  State  Governments
 have  asked  for  wy  subsidy  from  the
 Central  Ge  eininent  in  the  shape  of
 loan  ur  grant?

 Shrimati  Chandrasekhar:  No.
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 Shrimati  Tarkeshwari  Sinha:  May  I
 know  when  Government  propose  to
 lay  on  the  Table  of  the  House  the  re-
 quired  information?

 Shrimati  Chandragekhar:
 as  it  is  collected.

 Shri  L.  N.  Mishra:  May  I  know
 whether  it  is  a  fact  that  the  production
 of  drugs  in  the  country  is  far  below
 the  targets  of  the  Plan,  and  if  so,  what
 steps  Government  are  taking  in  the
 matter?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  Government  is  doing
 its  bestto  encourage  pharmaceutical
 production  in  the  country.

 Shri  L.  N.  Mishra:  What  is  the
 result?

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  the  Bayer  Company
 of  Germany  have  had  an  agreement
 with  a  private  party  in  India  to  start
 a  drug  factory  in  Kolhapur?  Is  Gov-
 ernment  aware  of  it?

 Rajkumari  Amrit  Kaur:  I  have  no
 information.

 As  soon

 NATIONALISATION  OF  B.P.  RAILWAY
 "334,  Shri  TuShar  Chatterjea:  Will

 the  Minister  of  Railways  be  Pleased to  state:

 (a)  whether  Government  have  made
 any  enquiry  into  the  financial  and
 other  conditions  of  the  Bengal  Provin-
 celal  Light  Railway;  and

 (b)  if  so,  what  are  the  findings  of
 the  enquiry  and  what  steps  Govern- ment  propose  to  take  thereon?

 The  Deputy  Minister  of  Railways and  Transport  (Shri  Alagesan):  (a)
 Yes,  Sir.  An  enquiry  was  conducted
 in  1950,

 (०)  The  findings  of  a  Committee
 which  :was  constituted  under  the
 Chairmanship  of  the  Chief  Minister  of
 Bengal  were,  that  the  Railway  would
 be  in  a  position  to  rehabilitate  itself
 sufficiently  to  carry  on  with  normal
 efficiency  for  some  years  with’  finan-
 cal  assistance  to  the  tune  of  Rs.  °5
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 lakbs,  This  sum  was  accordingly  ad-
 vanced  as  a  loan  by  the  Government
 of  West  Bengal.

 Shrj  Tushar  Chatterjea:  May  4
 know  whether  Government  is  aware

 that  the  minimum  total  emolument  of
 the  employees  of  the  B.  P..  Railway  is
 as  low  as  Rs.  23  per  month,  and  if  so,
 do  Government  consider  the  desirabi-
 lity  of  taking  over  this  Railway  for
 all-round  improvement?

 Shri  Alagepan:  I  am  not  aware  of
 the  actual  scales  of  pay  or  emoluments
 of  the  employees,  but  there  is  no  in-
 tention  to  acquire  this  small  na-:row
 gauge  line.

 Shri  Tushar  Chatterjea:  May  I
 know  whether  Government  are  aware
 that  there  is  going  on  a  long-drawn
 strike  by  the  employees  of  that  rail-
 way  for  demand  of  nationalisation  of
 the  railway?

 The  Minister  of  Railways  and  Trans-
 port  (Shri  L.  B.  Shastri):  That  is  cor-
 rect  and  we  have  been  informed  that
 the  points  of  dispute  have  been  refer-
 red  to  adjudication.

 Shri  Tushar  Chatterjea:  May  I
 know  whether  the  Tribunal’s  award  in
 respect  of  increments  of  salaries  has
 not  been  implemented,  and  if  so,  what
 protection  do  Government  propose  to
 give  to  the  employees?

 Shri  L.  B.  Shastri:  Probably,  my
 colleague  the  Labour  Minister  might
 reply  to  that  question,  but  he  says  that
 even  those  points  have  been  referred
 to  adjudication.

 Shri  T.  B,  Vittal  Rao:  The  hon.
 Minister  just  stated  that  there  is  no
 intention  to  take  over  the  railway.
 Does  it  conform  to  the  policy  of  natio-
 nalisation  of  railways  in  India,  accord-
 ing  to  which  all  private  owned  rail-
 ways  have  to  be  taken  over?  It  am-
 ounts  to  a  special  privilege  accorded
 in  the  case  of  the  B.  P.  Railway.

 Shei  Alagesan:  MNationalisation  does
 not  mean  acquisition  of  obsolete  assets.
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 CENTRAL  MECHANISED  FARM,  SULTANPUR

 *335.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state;

 (a)  the  names  of  the  States  from
 which  families  of  landless  labourers
 will  be  drawn  for  settling  them  on  the
 Central  Mechanised  Farm  at  Sultan-
 pur;  and.

 (b)  the  categories  of  persons  who
 can  apply  for  settlement  there?

 The  Minister  of  Agriculture  (Dr,  P.
 S.  Deshmeakh):  (a)  Five  hundred  from
 the  Bhopal  State  and  the  same  number
 from  outside  that  State.  The  number
 from  outside  Bhopal  has  not  been  al-
 located  to  individual  States  but  so  far
 00  families  from  Travancore-Cochin

 State  have  been  selected.

 (b)  The  intention  is  to  take  only
 bonafide  landless  agricultural  labour-
 era,

 Shri  Hem  Raj:  May  I  know  whe-
 ther  otner  States  were  intimated  about
 this  scneme?

 Dr,  P.  S.  Deshmukh:  No,  Sir,  not  s0
 far.

 oe  Shri.  Hem  Raj:  Will  intimation  be
 given  to  the  other  States  as  well?

 Dr.  P.  8.  Deshmukh:  It  would  be
 given  in  due  course.  We  are  taking
 families  as  required.  We  are  trying
 to  experiment  with  one  hundred  fami-
 lies  from  Travancore-Cochin  first.

 Shri  Hem  kaj:  May  I  know  whe-
 ther  political  sufferers  also  will  be
 included  in  that  category?

 Dr.  P.  5S.  Deshmukh:  Not  so  far;  we
 have  not  put  them  down  as  a  category.

 Shri  T.  N.  Singh:  May  I  know  whe-
 ther  any  attempt  at  Co-operative  farm-
 ing  or  collective  farming  is  being  made
 on  the  newly  reclaimed  lands?

 Dr.  P.  8.  Deshmukh:  This  is  an  ex-
 periment  in  that  direction.
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 BREEDING  R&SEARCH

 *336.  Shri  Morarka;  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  Government  have  con-
 sidered  the  recommendation  of  the
 Estimates  Committee  containeq  in
 their  Tenth  Report  that  research  on
 cattle-breeding  on  scientific  lines
 should  be  undertaken  in  a  larger  num-
 ber  of  Institutes  distributed  over  vari-
 ous  centres  as  also  that  research  work
 in  the  various  branches  of  dairy
 economy  should  also  be  carried  on
 with  a  view  to  improve  the  quality  of
 milk  products;  and

 (b)  if  so,  the  action  taken  or  pro-
 posed  to  be  taken  in  the  matter?

 ‘The  Minister  of  Agriculture  (Dr.  P.
 s.  Deshmukh):  (a)  Yes.

 (b)  Research  on  cattle  breeding
 dairy  economy  and  improvement  of
 the  quality  of  milk  products  is  already
 being  carried  on  in  the  four  Institutes,
 namely  the  Indian  Dairy  Research
 Institute,  Bangalore,  the  Indian  Agrl-
 cultural  Research  Institute,  New  Delhi,
 the  Indian  Veterinary  Research  Insti-
 tute,  Izatnagar  and  the  Cattle-cum-
 Dairy  Farm,  Karnal  under  the  admi-
 nistrative  control  of  the  Government
 of  India.  In  addition  to‘these,  most  pf
 the  larger  States  are  doing  similar  work
 on  their  Farms.  The  Indian  Council
 of  Agricultural  Research,  New  Delhi
 too  is  sponsoring  a  number  of  schemes
 on  a  regional  basis  with  particular  re-
 ference  to,  investigations  on  cross
 breeding  and  assessment  of  the  rela-
 tive  value  of  grading  up  selective
 breeding.  No  further  Institute  is,  there-
 fore,  proposed  to  be  started  in  the.
 near  future  as  the  existing  Institutes
 are  considered  sufficient  to  meet  the
 present  needs,  The  question  of  the  ex-
 pansion  of  the  activities  of  the  Indian
 Dairy  Research  Institute  is,  however
 under  consideration.

 Shri  Morarka:  May  I  know  what  is
 the  total  amount  spent  by  Government
 on  these  research  centres  every  year?

 Dr,  P.  S.  Deahmukh;  I  think  the
 total  amount  would  be  about  a  crore
 and  a  half.  so
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 Shri  Morarka:  May  I  know  whether
 Government  propose  to  start  any  such
 research  station  in  the  State  of  Rajas-
 than?

 Dr.  P.  8.  Deshmukh:  Not  so  far.

 सेठ  बॉधिल्वू  वास  :  अभीतक  इस  सम्बन्ध  में
 चो  खाजे  ह्  हैं,  उन  हां जां  के  अनुसार  स्थानीय
 नस्लों  का  सुधार  कहांतक  हो  सका  हैं  ऑर  उससे
 किसानों  को  कितना  लाम  पहुंच  सका  हैं  ?

 डा०  पी०  एस०  देशमुख  :  यह  पूरा  अन्दाजा  ता

 नहीं  लगाया  गया  हैं  ऑर  पूरा  अन्दाजा  लगाना
 भी  मुश्किल  हैँ  ।  मगर  अच्छा  काम  हो  रहा  हूँ
 सर  उसको  बढ़ाने  की  भी  कोशिश  हो  रही  हैं  ।

 सेठ  गोविन्द  दास  :  क्‍या  माननीय  मंत्री  जी  इस
 बात  को  जानते  हैं  कि  जहांतक  किसानों  का
 सम्बन्ध  हैं  उनकी  यह  शिकायत  हैं  कि  इन
 खोजों  से  अबतक  उन्हें  कोई  लाभ  नहीं  पहुंचा
 हैं!  ऑर  स्थानीय  नस्लों  की  भी  तरक्की  जिस
 प्रकार  वर्धा  में  (5 अ  इस  प्रकार  का  कोई  कार्य

 इन  संस्थाओं  में  नहीं  हो  रहा  हैं  ?

 हा०  to  एस०  देशमुख  :  में  समझता  हं  यह

 कहना  दुरुस्त  नहीं  हैं  t

 श्री  रामलाल  ब्यास  :  क्‍या  में”  यह  जान  सकता

 दूं  कि  'हरी  क॑  सम्बन्ध  में  सन्‌  ९६२७  से  अबतक

 कोई  एसी  कार्रवाई  नहीं  की  गयी  हैं  जसी  कि
 डा०  राइट  ऑर  डा०  कै  ने  गवर्नमेंट  आफ  इंडिया
 के  सामने  रखी  थी,  ऑर  अभी  भी  हारी'  को

 बढ़ाने  क॑  सिलसिले  ्र  आर  रिसर्च  को  बढ़ाने  के
 ससिलौसले  मां  योजनायें  ही  चल  रही  हैं!  पर  कोई
 कार्यान्वित  नहीं  की  जा  रही  हैं  ?

 डा०  flo  एस०  देशमुख  :  में  नहीं  समझता

 यह  भी  कहना  दुरुस्त  हैँ  ।

 STRIKE  OF  Bombay  ]0cK  Workeks

 *337.  Shri  M.  8.  Gurupadafwamy:
 Will  the  Minister  of  Transport  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 one  thousand  Dock  Workers  of  Bombay
 went  on  an  indefinite  strike  from  the
 2nd  November,  1954;



 439  Oral  Answers

 (b)  if  so,  the  reasons  therefor;

 (c)  whether  any  agreement  between
 the  workers  and  the  management  has
 been  arrived  at;  and

 (d)  the  steps  taken  by  Government
 in  the  matter?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No.

 a

 (0)  to  (d).  Do  not  arise.

 Shri  M,  8,  Gurupadaswamy;  May  I
 know  whether  the  workers  have  sent
 a  list  of  demands  to  the  Minister  and
 if  so,  whether  they  have  been  consider-
 ed  and  action  taken?

 Shri  Alagesan:  Part  (a)  of  the  main
 question  was  “whether  itis  a  fact  that
 about  one  thousand  dock  workers  of
 Bombay  went  on  an  indefinite  strike
 from  the  2nd  November  1954"  anq  the
 answer  I  have  given  is  ‘No’.

 Mr.  Speaker:  He  wants  to  know
 whether  the  demands  submitted  by
 them  to  Government  have  been  con-
 sidered.  The  demands  may  not  have
 resulted  in  strike;  but  what  were  the
 demands?

 Shri  Alagesan:  Evidently  there  was
 a  strike  by  some  workers  employed  by
 the  contractors.  I  think  the  reference
 is  to  that.  There  was  an  amicable
 settlement  arrived  at  between  the  con-
 tractors  and  the  workers  subsequently.
 Tt  did  not  concern  the  port  or  the
 Government  of  India.

 Shri  M.  S.  Gurupadaswamy:  I  am
 not  referring  to  contract  of  casual
 workers  at  all.  There  are  certain  de-
 mands  of  the  dock  workers  which
 have  been  pending  for  a  long  time
 and  for  the  acceptance  of  which  they
 have  been  agitating.  I  want  to  know
 from  the  Minister  whether  Govern-
 ment  would  agree  to  set.up  a  Tribunal
 to  enquire  into  the  whole  matter?

 Shri  Alagesan:  The  question  refer-
 red  to  the  strike  on  a  particular  date.
 With  reference  to  the  general  question
 of  demands  by  dock  workers,  certgin
 demands  have  been  made  by  them  and
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 they  are  now  being  considered  by  an
 adjudicator,  ध

 Mr.  Speaker:  Let  us  now  go  to  the
 next  question.  The  hon.  Member  may
 table  a  specific  question.

 अखिल  'भारतीय  सहकारी  | ह  विक्रय  बोर्ड

 was,  श्री  एम०  एल०  विदी  :  क्‍या  स्वाद

 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करने  पैक:

 (क)  क्‍या  अखिल  भारतीय  सहकारी  क्रय
 विक्रय  बाहा  की  स्थापना  की  योजना  की  रूप

 रखा  सभा  पटल  पर  रखी  जायगी  ।

 (ख)  इस  बोर्ड  की  स्थापना  से  सहकारिता
 आन्दोलन  को  क्या  लाभ  पहुंचेगा. ,  जॉ

 (ग)  राज्य  सरकारों  तथा  भारत  सरकार  से

 इस  बोह  का  क्‍या  सम्बन्ध  रहेगा  ?

 The  Minister  of  Agriculture  (Dr,  ९.
 Deshmukh):  (a)  to  (c).  The  scheme

 for  the  establishment  of  an  All-India
 Cooperative  Marketing  Board  is  more
 or  less  on  the  lines  of  the  Resolution
 passed  at  the  conference  of  the  State
 Ministers  of  Agriculture  and  Coopera-
 tion  held  at  Srinagar  on  the  14th  and
 l5th  July,  1954,  A  copy  of  the  Re-
 solution  is  placed  on  the  Table  of
 the  House,  which  indicates’  the
 functions  of  the  Board  and  by  impll-
 cation  the  advantages  which  it  is
 hopeq  will  accrue  to  the  Cooperative
 movement,  and  also  its  relation  to  the
 Central  and  State  Governments  as  an
 advisory  and  coordinating  body.  [See
 Appendix  II,  annexure  No.  38.]

 श्री  एम०  एल०  पाबंदी  :  में  जानना  चाहता

 हां  फक  इस  मांग  बोर्ड  के  लिए  'फाइनेन्संज
 कहां  से  आयेंगे  आर  इसके  लिए  कितने

 फाइनेन्सेज  की  आवश्यकता  होगी  ?

 डा०  do  एश०  बंगा मुख  :  अभी  फाइनेन्सेज  का

 कोई  अन्दाज़ा  नहीं  लगाया  गया  हैं  |  जब  यह
 बोर्ड  मौत  करेगा  आर  कार्रवाई  शुरू  होगी  तब

 मालूम  होगा  |
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 श्री  एम०  एस०  (हिंदी  :  में”  यह  जानना  चाहता

 हूं.  कि  इस  बोर्ड  की  स्थापना  कब  हो  जायगी
 जॉ  यह  कब  से  काम  शुरू  करेगा  ?

 wo  पी०  एस०  देशमुख  :  एक  या  डेढ़  महीने
 के  अन्दर  काम  शुरू  हो  जायगा  ।

 श्री  निभाती  मशर :  में  यह  जानना  चाहता  हूं
 फक  क्‍या  सरकार  इस  मार्केटिंग  बोर्ड  को  बनाने
 में  उन  गलतियों  का  ध्यान  रखेगी  जो  कि
 कोआपरेटिव  सोसाइटीज  @  सिलसिले  में  हुई
 थी  आर  क्या  सरकार  उन  गलतियां  को  यथा-

 शक्ति  दूर  करने  का  उपाय  करेगी  ?

 ‘BTo  पी०  एस०  बशमुख  :  जी  हां,  वही  इरादा
 हैं  फक  जो  भी  नुक्स  पहले  पाये  गये  वह  इनके
 अन्दर  न  हाँ  ऑर  कुछ  मार्ग  दर्शन  भी  हो  ।

 Shri  L,  N.  Mishra:  May  I  knoW
 whether  it  is  within  the  scope  of  the
 Marketing  Board  to  give  price-sup-
 port  to  agricultural  commodities  that
 stand  in  need  of  such  support?

 Dr,  P.  Ss.  Deshmukh:  This  will  be
 one  of  the  things  they  will  be  examin-
 ing.

 सरदार  ए०  एस०  सहगल  :  क्‍या  यह  सच  हैँ
 फक  भारतीय  सहकारिता  व्यापार  बोर्ड  मां  हर
 प्रान्तीय  सहकारिता  बोर्ड  के एक  एक  सदस्य  को
 सम्मिलित  करने  का  विचार  इस  बांडी  ने  किया

 हैं?

 ‘Bo  dio  एस०  बशमुख  :  फिलहाल  हमने  च्
 चो  अच्छी  स्टंट्स  हैं,  जहां  पर  यह  कार्रवाई
 अच्छी  तरह  से  हो  रही  हैं,  उन्हीं  के  ऊपर  ज्यादा
 ध्यान  दिया  हैं  ।  उन्हीं  के  नुमायां  लिये  हैं  ।
 आगे  चलकर  अगर  आवश्यकता  होगी  ता  आँखों
 को  भी  लिया  जायगा  t

 ANTI-BIOTICS

 #339,  Shri  द  P.  Nayar:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  whether  in  any  of  the  Central
 or  State  managed  institutes  any  spect-
 fic  research  work  is  being  done  with
 Tespect  to  Anti-biotics;  and

 (b)  if  so,  the  total  number  of  scienti-
 fic  personnel  employed  on  such  re
 search  work?
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 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  and  (b).  The  re-
 quired  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course.

 Shri  V,  P.  Nayar:  As  far  as  State
 Government  undertakings  are  con-
 cerned,  |  can  understand  the  answer
 of  the  bon.  Minister.  But  I  would
 like  to  know  what  has  been  done  by
 the  Central  Government  in  this  mat-
 ter?.

 Rajkumari  Amrit  Kaur:  Certain  re-
 searches  are  being  carried  out,  The
 Central  Drug  Research  Institute  at
 Lucknow  is  carrying  out  some  _  re-
 search;  the  National  Chemical  Labora-
 tory  in  Poona  is  carrying  out  some
 research.  Then  there  is  the  Vaccine
 Institute  in  Bangalore,  the  Medical
 Colleges  of  both  Gwalior  ang  Indore
 and  in  addition  certain  schemes  of
 anti-biotic  research  under  the  Council
 of  Scientific  and  Industrial  Research.
 are  in  progress  in  certain  private  in-
 stitutions  in  Calcutta,  Bombay  and
 Delhi.

 Shri  V,  P.  Nayar:  May  I  know  the
 approximate  number  of  scientists.
 working  in  the  various  Central  insti-
 tutes,  in  view  of  the  fact  that  research
 in  anti-biotics  requires  very  imme-
 diate  attention?

 Rajkumar!  Amrit  Kauf:  I  am  abso-
 lutely  in  agreement  that  this  research.
 8  very  vital.  But  I  have  not  got  the
 number  of  scientists  engaged  in  the
 work  in  my  possession  here.

 RAILWAY  CORRUPTION  ENQUIRY
 COMMITTEE  REPORT

 *340,  Shri  T.  B.  Vittal-  Rao:  Will.
 the  Minister  of  Railwayp  be  pleas-
 ed  to  state  whether  any  interim.
 report  has  been  submitteq  by  the  Rail-
 way  Corruption  Enquiry  Committee?

 The  Deputy  Minister  of  Rallways.
 and  Transport  (Shri  Alegesan):  No,
 Sir,

 Shri  T.  8,  Vittal  Rao:  May  I  know
 when  the  report  is  likely  to  be  sub-
 mitted,  in  view  of  the  fact  that  the
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 Committee  was  appointe?  some
 twenty-one  months  ago?

 Shri  Alagesan:  I  think  the  Commit-
 tee  has  been  doing  very  good  work.
 They  have  visited  so  far  25  places
 and  held  meetings  on  75  days.  They
 hope  to  submit  the  report  sometime
 during  the  Budget  session.

 Shri  T,  B.  Vittal  Rao:  May  I  know
 if  any  fresh  term  of  reference  has
 been  added  to  the  origina]  terms  of
 reference  requesting  the  Members  to
 go  about  the  country  moralising  the
 gailway  employees  to  be  honest,  as  if
 they  have  been  dishonest?

 Shri  Alagesan:  They  will  be  doing
 very  good  work  if  they  do  such
 moralising.  4  think  we  stand  in  need
 off  such  imoralising.  Of  course  that
 does  not  come  under  any  specific
 term  of  reference.

 Shri  Velayndhan:  May  I  know  whe-
 ther  the  Committee  is  having  freedom
 to  call  any  higher  employee  of  the
 railways,  for  instance,  the  General
 Manager  or  the  Chief  Engineers  and
 Commercia)  Managers,  and  to  ask
 from  them  their  earnings  when’  they
 were  appointed  and  thelr  present
 earnings  and  all  these  in  detail?

 Shri  Alagesan:  J  cannot  go  into  the
 details  of  the  enquiry.  All  that  will
 ‘be  available  when  the  report  is  sub-
 mitted,  what  were  the  question  that
 were  put  by  them  and  the  answers
 they  got.

 INDIAN  RaiLwayS  DELEGATION  TO
 U.S.S.R.

 34),  Shri  Nageshwar  Prasad  Sinha:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  report  submitted  by
 the  Delegation  of  the  Indian  Railways
 Officers  which  visited  U.S.S.R.  recently
 ‘to  study  the  working  of  the  Russian
 Railway  system  has  been  examined;
 and

 (b)  if  so,  what  are  the  main  sugges-
 tions  that  are  proposed  to  be  imple-
 mented?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  An  interim  report  has  been
 submitted  by  the  Delegation  and  the
 final  report  is  expected  to  be  receiv-
 ed  soqn,

 Shri  Nageshwar  Prasad  Sinha:
 When  did  the  Delegation  come  back
 to  India?

 Shri  Alagesan:  I  do  not  remember
 the  date.  They  came  back,  I  think,
 by  the  end  of

 August.
 Shri  Nageshwar  Prasad  Sinha:  Will

 it  be  possible  for  the  hon.  Minister
 to  place  a  copy  of  the  report  on  the
 Table  of  the  House.  when  received;
 and  will  the  report  be  received  before
 the  next  Budget  session  or  not?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  It
 will  certainly  be  received  before  the
 next  Budget  session.  But  whether  it
 will  be  placed  on  the  Table  of  ४005
 House  will.kave  to  be  decided  whe
 the  report  is  actually  received.

 Shri  N.  जा,  Lingam:  May  I  know  if
 any  recommendations  have  been
 made  in  the  interim  report  and  if
 the  Ministry  has  implemented  them?
 If  so,  may  I  know  what  those  recom-
 mendations  are?

 Shri  Alagesan:  Yes,  Sir.  The  prac-
 tice  of  providing  separate  exists  to
 upper  class  and  lower  class  passengers
 has  been  abolished  and  a  common
 exit  has  been  ordered  to  be  provided.
 The  use  of  dining  cars  has  been
 thrown  open  to  all  classes  of  pas-
 sengers.  Also,  as  the  House  is  aware,
 sleeping  accommodation—though  I
 should  say  it  has  been  under  our  con-
 sideration  for  a  long  time—sleeping
 accommodation  for  third  class  passen-
 gers  has  been  recently  introduced  on
 three  lines,  namely,  Delhi—Bombay,
 Delhi—Calcutta  and  Delhi—Madras.

 NOTRITIONAL  DISORDERS  AMONGST  Bovs

 #342,  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Health  be  pleas-
 ed  to  state:

 (a)  whether  the  Nutrition  Advisory
 Committee  of  the  Indian  Council  of



 445  Oral  Answers

 Medics’  Research  has  completed  the
 examiation  of  boys  in  all  the  States
 for  ascertaining  nutritional  diseases;
 and

 (b)  in  which  State  this  deficiency
 ds  most  prevalent?

 The  Deputy  Mimister  of  Health
 (Shrimati  Chandrasekhar):  (a)  No

 ‘such  examination  was  conducted  by
 the  Nutrition  Advisory  Committee  of
 the  Indian  Council  of  Medical  Re-
 search.

 “(b)  Dees  not  arise.

 Otcseey  CrusHInG  INDUSTRY

 #343,  Shri  Dabhi:  Will  the  Minister
 of  Food  and  Agticulture  be  p!eased  to
 refer  to  the  reply  to  starred  question
 No.  l53  asked  on  the  2lst  September,
 4954  and  state:

 (a)  ‘whether  Government  have  since
 appointed  the  Committee  for  carrying
 out  a  survey  of  the  oilseed  crushing
 industry;  and

 (b)  if  so,  the  personnel  of  this  Com-
 mittee?  "

 The  Minister  of  Agriculture  (Dr.
 P.  8.  Deshmukh):  (a)  and  (b).  The
 terms  of  reference  and  the  composi-
 tion  of  the  Committee  to  go  into  the
 question  of  oil  crushing  industry  have
 ot  yet  been  finalised.

 Shri  Dabhi:  Is  the  Committee  ap-
 Pointed  already?

 Dr.  P.  S.  Deshmukh:  No,  Sir,  it  is
 about  to  be  appointed.

 Shri  Dabhi:  When  is  it  likely  to
 be  appointed?

 Dr.  P.  8,  Deshmukh:  It  would  not
 take  very  long;  about  six  weeks  or

 Arr  InpiA  INTERNATIONAL

 "344,  Shri  Ibrahim:  Will  the  Minis-
 ter  of  Communications  be  pleased  to
 state:

 (a)  the  amount  advanced  to  the  Air
 India  International  Ltd.  for  the  pur-
 chase  of  Super  Constellation  Aircraft;
 and
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 (०)  the  terms  and  conditions  on
 which  thig  advance  has  been  made?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  A  loan
 of  Rs,  25  lakhs  was  granted  to  the
 Air  India  International  Ltd.  in  Febru-
 ary,  1953,  to  enable  the  company  to
 meet  part  of  the  expenditure  imvolved
 in  the  purchase  of  two  Super  Constel-
 lation,  aircraft  of  the  type  049-C.

 (b)  The  loan  carried  interest  at
 44  per  cent.  per  annum,  the  amount
 of  the  principal  and  interest  being
 repayable  in  eight  equated  instal-
 ments,  the  first  instalment  falling  due
 a  year  after  the  date  of  drawal  of  the
 loan,  Consgquent  on  the  passing  of
 the  Air  Corporations  Act,  953  the
 question  of  revising  these  terms  is
 under  consideration.

 श्री  एस०  सी०  सामन्त :  क्‍या  में  माननीय
 मंत्री  से  जान  सकता  हां  कि  अब  तक  कितने

 सुपर  कंस्टलेशनः  एयरक्राफ्ट  चालू  हैं.  ऑर

 भविष्य  में  कितने  ऑर  चाल  किये  जाने  हैं  ?

 श्री  राज  बहादुर  :  दो  सुपर  कंसेशन
 एयरक्राफ्ट  जो  पिछली  मह  जून  माँ  पहुंचे  थे  वह

 चालू  हैं  ऑर  तीन  के  वास्ते  आर्डर  दिया  जा  चुका
 हैं  ऑर  वह  भी  थाड  दिन  मेँ  आ  जायेंगे  ।

 wo  सुरेश  चन्द्र  :  क्या  यह  सत्य  हैं  कि  यह  जो

 सुपर  कंसेशन  खरीद  गये  हैं  उन  कुछ
 इंजन  में  खराबी  होने  की  वजह  से  इनको  कुछ
 समय  के  लिये  चालू  नहीं  रक्खा  गया  ?

 श्री  शर  बहादुर :.  एक  दो  बार  एसी  शिकायत

 सुनने  में  मिली  थी  ऑर  उसके  बार॑  में  उचित
 उपाय  किया  जा  रहा  हैं  |

 श्री  Zio  एन०  सिह  :  यह  जो  इसमें  उधार  दिया
 जाता  हैं,  एक  साथ  [दिया  जाता  हैं  या  नई  मशीनों
 की  तरक्की  के  लिये  रुपया  अलग  जोर  उनका

 नुक़सान  मिलाने  के  लिये  रूपया  अलग  हैं,  इस
 किस्म  का  उधार  दत  हैं  या  एक  साथ  दंत  हैं  ?

 श्री  शब  बहादुर:  एयर  मीडिया  इंटरनेशनल
 लिमिटेड  को  पिछले  वर्ष  नुकसान  नहीं  हुआ  हें
 बालक  २६  लाख  का  फायदा  हुआ  हैं  |  नुकसान
 से  एसे  लोग  का  कोई  सम्बन्ध  नहीं  हैं  -  लोन.
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 जिस  प्रकार  कम्पनी  को  दिया  गया  हैं  उसका

 ब्योरा  इस  प्रकार  हैं  :  REMR-ND  के  लिये  २९  लाख

 का  लोन  कम्पनी  को  साढू  चार  परसेंट  इंटरेस्ट
 की  दर  पर  गुरद  किया  गया  था|  REMRNE  के

 लिये  लान  २५  लाख  रुपये  हैं  ऑर  कैपिटल  के

 रूप  में  REMINE  के  लिये  so  लाख  रुपये  हैँ  ।

 REMB NY  के  लिये  ४९.००  आर  ६०,००  लाख  का

 प्राविजन  हैं  i

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  The
 original  notice  of  the  question  has
 been  received  in  Hindi.  I  think  I  can
 reply  in  Hindi  as  well  as  in  English.

 tot  कर्मचारी  *

 $१४६.  श्री  एम०  एल०  पृथ्वी  :  क्या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करने  कि  :

 (क)  क्या  यह  सच  हैं  "के  चलती  हुई  गाड़ी
 में  टिकटों  की  जांच  करने  वाले  कर्मचारियों
 को  उसी  प्रकार  का  भत्ता  नहीं  मिलता  जैसा  कि
 चलती  स्लो  पर  काम  करने  वाले  दूसर  कर्म-
 चोरियों  को  मिलता  हैं  ;

 (ख)  क्‍या  कारण  हैं  कि  उन्हें  मीलवार
 भत्ता  नहीं  मिलता  जब  फक  अन्य  कर्मचारियों
 को  मिलता  हैं  ;  ऑर

 (ग)  इस  असमानता  को  दूर  करने  के  लिये
 रेलवे  मन्त्रालय  क्‍या  उपाय  कर  रहा  हैं  ?

 रनवे  तथा  परिवहन  उपमंत्री  (श्री  अलगे शन):
 (क)  नहीं,  उन्हें  उतना  ही  रौनक  भत्ता  मिलता

 है'  जितना  चलती  गायों  पर  दूसर  रेलवे
 कर्मचारियों  को,  सिवाय  उन  रल  कर्मचारियों
 के  'उनकी  दख-रेख  में  गाड़ी  चलती  हैं  ।

 (ख)  मिल वार  भत्ता  केवल  उन  कर्मचारियों
 को  ही  दिया  जाता  हैं  जिनकी  दुख-रख  में  गाड़ी
 चलती  हैं  ।  इनमें  ड्राइवर,  फायरमैन,  गाह  ऑर

 बूक्स्मेन  शामिल  हैं  ।  दूसर॑  सभी  र॑ल  कर्मचारी,
 जो  चलती  गाड़ियों  पर  काम  करते  हैं,  जैसे
 टिकट  परीक्षक,  पास्सल  क्लर्क,  हम्माल,  निरीक्षक
 आदि  नियमानुसार  सामान्य  रौनक  भत्ता  पाते

 हैं
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 (ग)  इसमें  असमानता  का  कोई  प्रश्न  नहीं

 उठता  |

 [The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No.  They  get  the  same  rate  of  daily
 allowance  as  other  railway  personnel
 on  duty  on  running  trains,  except  the
 train  crew  who  are  in  charge  of  the
 running  of  the  train.

 (b)  Mileage  allowance  is  given  only
 to  the  train  crew,  which  consists  of
 the  driver,  firemen,  guard  and  bra-
 kesman,  who  are  in  charge  of  the
 running  of  the  train.  All  other  rail-
 way  staff,  who  perform  their  duties
 on  running  trains,  such  as  ticket
 examiners,  parcel  clerks,  hamals,  ins-
 pectors,  etc.,  get  the  normal  daily  al-
 lowance  in  accordance  with  the  rules.

 (c)  There  is  no  anomaly  involved.}
 Shri  M.  L.  Dwivedi:  Is  it  not  a

 fact  that  the  duties  of  a  Railway  Tic-
 ket  Checker  involve  more  risk,  more
 activity  and  vigilance  in  comparison
 to  those  of  a  Guard  or  any  other  per-

 ‘son  of  the  running  staff?  If  so,  why
 is  discrimination  being  exercised  in
 the  case  of  Ticket  Checkers  in  com-
 parison  to  others?

 Mr.  Speaker:  I  am  afraid  this  ig
 not  asking  for  information  but  argu-
 ing  the  matter.

 Shri  M.  L.  Dwivedi:  What  is  the
 difference  between  the  allowance
 given  to  a  Guard  and  that  of  a  Ticket
 Checker?

 Shri  Alagesan:  I  do  not  have  the
 figures  with  me.

 Shri  M.  L.  Dwivedi:  What  is  the
 difference?

 Shri  Alagesan:  I  do  not  have  the
 figures.

 Shri  Nambiar:  May  I  know  whether
 it  is  not  a  fact  that  the  ticket  check-
 ing  staff  on  the  Southern  Railway
 are  given  less  allowances  when  com-
 pared  with  those  on  other  Railways?

 Shri  Alagesan:  It  should  not  be.

 Shri  Nambiar:  It  is  not  a  fact  that
 they  are  paid  Rs.  32  as  a  consolidated
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 allowance  when  others  are  getting
 Rs,  2-4-0  per  day?

 Shri  Alagesan:  Perhaps,  they
 should  have  opted  for  it.

 FAMILY  PLANNING

 *347,  Shri  द  P.  Nayar:  Will  the
 Minister  of  Health  be  pleased  to  state
 whether,  under  the  Family  Planning
 and  Population  Control  Research  un-
 dertaken-by  Government,  any  specific
 research  has  been  conducted  to  find
 out  the  effect  of  malnutrition  on  hu-
 man  fertility  amongst  the  different
 income  groups?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  No  such  specific  re-
 search  has  been  conducted  so  far.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  Government  are  aware  whether
 it  has  been  established  that  deficiency
 in  proteins  is  conducive  to  increase
 in  human  fertility?

 Rajkumari  Amrit  Kaur:  Govern-
 ment  are  aware  that  that  opinion  is
 held,  especially  in  the  book  called
 Geography  of  Hunger.  The  Nutri-
 tion  Advisory  Committee  of  the
 Indian  Council  of  Medical  Research
 actually  appointed  a  Committee  in
 November,  last  year,  to  do’  some  speci-
 fic  research  and  we  are  trying  to
 collect  data  to  establish  results  in
 our  country.

 Shri  द  P.  Nayar:  May  I  know
 whether  Government  are  aware  that
 the  latest  Census  Report  of  the  Gov-
 ernment  of  India  indicates  that  in
 State  like  the  Punjab  where  the  aver-
 age  consumption  of  meat  and  milk
 products  is  much  more  than  in  Mad-
 Tras  and  Travancore-Cochin,  fertility
 is  much  lower  than  in  Madras  and
 Travancore-Cochin  where  the  average
 of  protein  consumed  is  considerably

 less?

 Rajkumari  Amrit  Kaur:  That  is
 the  data  so  far  available.

 Shri  द  P.  Nayar:  In  view  of  this
 revelation  in  the  Census  Report  and
 in  view  also  of  the  fact  that  popula-
 tion  research  is  being  conducted  at

 496  LSD.
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 the  instance  of  the  Central  Govern-
 ment,  may  I  know  whether  the  Gov-
 ernment  would  consider  the  desirabi-
 lity  of  conducting  research  on  ani-
 mals  like  rats,  guinea  pigs  and  rabbits
 with  particular  reference  to  the
 effect  of  protein  deficiency  on  ferti-
 lity?

 Rajkumari  Amrit  Kaur:  One  of  the
 recommendations  of  this  Committee
 is  that  careful  animal  experimenta-
 tion  is  necessary.

 Shrimati  Jayashri:  May  I  know
 whether  any  research  is  undertaken
 in  fertility  Statewise?

 Rajkumar!  Amrit  Kaur:  This  Com-
 mittee  undertook  research  purely  in
 regard  to  rice  diets.  We  have  done
 that  so  far.  We  will  try  to  get  more
 research  done  in  the  various  States
 also.

 SHAH  NaWA  COMMITTEE  REPORT

 #348,  Shri  T.  B,  Vittal  Rao:  Will
 the  Minister  of  Railways  be  pleas-
 ed  to  refer  to  the  reply  given  to
 unstarred  question  No.  85  on  the  Ist
 September  954  and  state:

 (a)  whether  the  examination  of  the
 report  of  the  Shah  Nawaz  Committee
 which  enquired  into  the  causes  of
 accidents  on  the  Railways,  by  another
 Committee  has  since  been  concluded;

 (b)  if  so,  whether  Government  pro-
 pose  to  lay  a  copy  of  the  same  on  the
 Table  of  the  House;  and

 (c)  if  not,  what  are  the  main  recom-
 mendations  and  to  what  extent  they
 have  been  implemented?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 Yes.

 (b)  The  report  of  the  Reviewing
 Committee  is  under  examination  and
 a  copy  will  be  placed  in  the  Library
 of  the  House  after  the  examination  is
 over.

 (c)  Does  not  arise  in  view  of  reply
 to  part  (b).

 Shri  प्  B.  Vittal  Rao:  May  I  know
 if  the  Government  propose  to  expe-
 dite  examination,  because  during  the
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 last  Budget,  the  Railway  Minister
 said  that  he  wanted  the  original  Shah
 Nawaz  Committee  Report  by  one
 month,  that  it  took  about  5  months
 to  send  the  report  and  later  that  it
 was  sent  to  this  Committee?  I  want  to
 know  the  specific  reason  why  the
 original  Shah  Nawaz  report  was  re-
 ferred  to  the  subsequent  Shah  Nawaz
 Committee?

 Shri  Alagesan:  The  Committee  of
 the  National  Railway  Users  Consul-
 tative  Council  met  subsequently  and
 wanted  to  be  associated  with  the  exa-
 mination  of  the  report.  So  some
 Members  of  that  Committee  were
 associated  with  the  examination.
 That  is  the  reviewing  Committee’s  re-
 port  which  is  at  present  under  exa-
 mination.  We  propose  to  expedite
 the  examination  and  take  action.

 Shri  T.  B.  Vittal  Rao:  By  what
 time  will  these  recommendations  be
 finalised?

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  I  do
 not  think  it  should  take  more  than
 a  month.  I  may  also  add  that  the
 Shah  Nawaz  Committee  were  asked
 to  submit  their  report  in  three  months
 and  they  submitted  their  report.  They
 did  not  delay.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether  the  recommendations
 concerning  departmental  catering  in
 railways  have  also  been  implemented
 by  the  Railway  Board,  and  if  so,  in
 how  many  stations  departmental
 catering  has  been  started?

 Shri  L.  B,  Shastri:  These  are  two
 entirely  different  things.  This  ques-
 tion  relates  to  the  Accidents  Enquiry
 Committee.  The  hon.  Member  is  ask-
 ing  about  the  Catering  Committee.

 THERMAL  ENVIRONMBNT  Eral.TH  CONSUI-
 TANT

 *349,  Pandit  0.  N.  Tiwary:  Will  the
 Minister  of  Labour  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  an
 American  Expert  by  name  Dr.  W.  F.
 Ashe  has  been  appointed  as  Thermal
 Environment  Health  Consultant;  and
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 (b)  if  so,  the  terms  of  his  appoint-
 ment?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  Yes.

 (b)  His  appointment  is  for  a  period
 of  two  years.  The  pay,  cost  of  pas-
 sage  and  allowances  will  be  borne  by
 the  U.S.  authorities  and  the  cost  of
 internal  travel  and  secretarial  assis-:
 tance  only  will  be  met  by  the  Govern-
 ment  of  India.  I  may  however  add
 that  as  Dr.  Ashe  had  to  attend  to  some
 important  work  in  the  U.S.A.,  he  has
 already  left  India  and  may  come  back
 as  and  when  required.

 Pandit  D.  N.  Tiwary:  Has  he  given
 any  proposal  to  increase  the  efficiency
 of  texile  labourers?  He  came  here
 in  order  to  ascertain  whether  Indian
 labourers,  in  certain  conditions,  work
 better.  Has  he  given  any  report?

 The  Minister  of  Labour  (Shri  K.  K.
 Desai):  This  question  will  be  exa-
 mined  from  the  environment  point  of
 view.  If  the  proper  specifications  laid
 down  for  good  working  conditions  are
 ensured,  efficiency  will  rise.

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  the  Government  proposes  to
 have  a  new  data  prepared  for  the
 workers  to  compile  a  new  code  of
 behaviour  or  something  like  that?

 Shri  K,  K.  Desai:  We  will  await
 the  report  of  this  expert.

 FAMILY  PLANNING  CENTRES
 #350.  Shri  Ibrahim:  Will  the  Minis-

 ter  of  Health  be  pleased  to  refer  to
 the  reply  to  unstarred  question
 No.  927  given  on  the  30th  September,
 954  and  state  the  number  of  Family
 Planning  Centres  opened  in  different
 States  and  the  progress  made  by  them
 so  far?

 The  Deputy  Minister  of  Health
 (Shrimati  Chandrasekhar):  The  in-
 formation  is  still  being  collected  from
 the  State  Governments  and  will  be
 laid  on  the  Table  of  the  House  as
 soon  as  it  is  available.

 Shri  Ibrah'm:  May  I  know  the
 number  of  persons  served  by  these
 centres?
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 Shrimati  Chandrasekhar:  I  would
 not  be  able  to  state  the  number  of
 persons.  The  States  that  have  asked
 for  funds,  Cutch,  Orissa,  West  Bengal,
 Madhya  Pradesh,  Madras,  have  been.
 sanctioned  funds.  A  few  more  States
 have  come  in.  Thirty-four  such  cen-
 tres  are  to  be  established  and  that
 is  under  the  consideration  of  the  Gov-
 ernment.

 Shri  Nageshwar  Prasad  Sinha:
 What  efforts  have  so  far  been  made
 io  combat  the  shyness  of  the  rural
 folk  so  far  as  propagation  of  family
 planning  is  concerned?

 The  M'nister  of  Health  (Rajkumari
 Amrit  Kaur):  Health  education  is
 being  carried  on  as  far  as  we  can.
 The  centres  that  are  being  opened
 are  catering  to  the  rural  population
 also.

 Shri  8.  0,  Samanta:  May  I  know
 whether  any  State-wise  grants  for
 training  centres  have  been  made?  If
 so,  how  much  out  of  the  sum  of  Rs.  30
 lakhs  allotted  by  the  Planning  Com-
 mission  has  been  given?

 Rajkumari  Amrit  Kaur:  It  all  de-
 pends  upon  how  much  the  States  ask
 for.  As  my  colleague  said  just  now,
 five  States  had  asked  for  moneys  and
 Rs.  1,50,000  have  been  sanctioned.
 Other  proposals  for  a  sum  of  Rs.
 1,50,000  have  come  and  sanction  is
 going  to  be  issued  shortly.

 RalLWAyY  EMPLOYEES

 *3i4.  Shri  Sadhan  Gupta:  Will.  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Railway  employees
 whose  services  are  terminated  on
 account  of  their  suffering  from
 tuberculosis,  are  eligible  for  re-
 appointment,  if  and  when  they  _re-
 cover;  and

 (b)  if  so,  whether  such  employees
 on  such  re-appointment  are  given  the
 benefit  of  their  past  services?

 The  Deputy  Minister  of  Rail-
 ways  and  Transport  (Shri  Alagesan):
 (a)  Yes.  on  their  being  certified  by
 T.B.  Specialists  after  treatment  as
 non-infective  and  fit  for  work.
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 (b)  When  such  persons  are  re-em-
 ploved  in  permanent  posts  they  are
 confirmed  out  of  turn  provided  they
 were  permanent  before.  If  they  were
 only  temporary  before,  they  are  con-
 firmed  in  their  turn  counting  their
 previous  service  also  for  this  purpose
 only.  Pay  on  re-appointment  is  so
 fixed  that  as  far  as  possible  there  is
 no  sharp  diminution  in  emoluments
 from  what  they  were  drawing  at  the
 time  of  their  discharge  from  Govern-
 ment  service.

 Shri  Sadhan  Gupta:  May  I  know
 what  is  the  reason  for  not  giving  them
 all  the  benefits  of  their  past  service,
 since  they  did  not  quit  service  on
 account  of  any  fault  of  theirs?

 Shri  Alagesan:  It  cannot  be  any
 fault  of  theirs.  They  were  definitely
 unfit  because  they  were  suffering
 from  T.B.  This  refers  to  cases  where
 the  maximum  leave  has  been  availed
 of.  That  would  be  five  years  in  the
 case  of  permanent  employees.  After
 return,  if  they  are  certified  to  be  fit,
 this  concession  is  shown  to  them  and
 if  they  are  taken  back  their  past  ser-
 vices  are  counted.  They  are  promot-
 ed  out  of  turn.  .

 Shri  Nambiar:  May  I  know......

 Mr.  Speaker:  The  Question-Hour  is
 over.

 Shri  Nambiar:  There  is  half  a
 minute  more.

 Mr.  Speaker:  Order,  order.  I  have
 said  that  it  is  over.

 Short  Notice  Question  and  Answer

 Srrixe  sy  D.T.S,  Workers

 S.N.Q.  No.  2.  Shri  Dabhi:  Will
 the  Minister  of  Transport  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  public
 transport  in  Delhi  was  paralysed  on
 Sunday,  the  2lst  November,  ‘1954,  and
 that  most  of  the  Delhi  Transport  Ser-
 vice  buses  did  not  ply  in  the  city;

 (b)  whether  the  above  state  of
 affairs  still  continues;
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 (c)  the  reasons  therefor;  and
 (d)  the  steps  Government  propose

 to  take  in  the  matter?

 The  Deputy  Minister  of  Rail-
 ways  and  Transport  (Shri  Alagesan):
 Sir,  with  your  permission,  I  shall
 make  a  small  statement.

 From  the  2lst  to  the  2370  Novem-
 ber,  1954,  there  was  a  partial  cessa-
 tion  of  operation  of  the  Delhi  Trans-
 port  Service  as  the  majority  of
 drivers,  who  reported  for  duty,  re-
 fused  to  take  the  vehicles  on  the  road
 on  the  ostensible  ground  that  they
 were  defective  and  did  not  conform  to
 the  requirements  under  the  Motor
 Vehicles  Act,  1939.  About  30  vehi-
 cles  out  of  a  total  of  226  vehicles
 scheduled  to  be  operated  were  affect-
 ed  by  this  refusal,

 2.  The  management  arranged  for
 an  ad-hoc  inspection  of  all  the  vehi-
 cles  involved  in  the  dispute  by  the
 Motor  Vehicles  Inspectorate  of  Delhi
 State.  Upto  the  23rd  November  72
 vehicles  in  all  have  been  certified  to
 be  fit  and  road-worthy.

 3.  The  Delhi  Transport  Service
 Workers  Union  recently  made  a  num-
 ber  of  demands  on  the  management
 covering  various  matters.  These  de-
 mands  have  been  under  negotiation
 between  the  management  and  Union
 and  even  before  the  management
 could  consider  them  finally  the  Union
 apparently  considered  it  desirable  to
 force  the  pace  by  suddenly  stopping
 from  work.

 4.  The  main  handicap,  which  pre-
 vented  more  efficient  operation  of  the
 Service  in  Delhi,  was  the  absence  of
 proper  depots  and  a  good  workshop.
 Two  big  depots  have  since  been  cons-
 tructed  and  one  of  them  is  already  in
 use.  Operation  will  start  from  the
 second  new  depot  as  soon  as  the
 workers  resume  duty.  A  big  work-
 shop  building  has  practically  been
 completed  and  the  equipment  will  be
 transferred  to  this  building  during
 the  next  few  days.  The  workshop
 will  begin  operation  in  the  new  pre-
 mises  by  the  end  of  December,  1954.
 340  new  buses  have  been  ordered  for
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 already  and  the  Service  will  have  a

 total  fleet  of  400  buses  by  the  middle
 of  1955.

 5.  The  question  of  resumption  of
 work  by  the  drivers  has  been  under
 discussion  between  the  management
 and  the  representatives  of  the  Union
 in  the  presence  of  a  Conciliation
 Officer  on  the  22nd  and  23rd  Novem-
 ber  and  normal  operation  has  been
 restored  today.

 6.  It  is  unfortunate  that  this  sud-
 den  stoppage  of  work  should  have
 occurred  causing  great  inconvenience
 to  the  public.  If  am  glad  that  wiser
 counsels  have  prevailed  and  the
 workers  have  resumed  duty.

 Shri  Dabhi:  May  I  know  whether
 it  is  a  fact  that  several  of  the  D.T.S.
 buses  including  some  of  the  new  ones
 are  defective  without  such  parts  as
 speedometers,  front  and  rear  lights
 etc.,  that  their  window  panes  and
 windscreens  constantly  break  down,
 and  that  they  do  not  run  efficiently
 in  a  regular  and  punctual  way?

 Mr.  Speaker:  I  do  not  think  we
 need  go  into  those  details.  Now  the
 strike  is  over.

 Shri  Dabhi:  May  I  ask  one  ques-
 tion?

 Mr.  Speaker:  Yes.

 Shri  Dabhi:  May  I  know  whether,
 in  view  of  the  fact  that  several  com-
 plaints  have  been  made  against  the
 D.T.S.  service  as  well  as  regarding
 the  efficiency  and  non-co-operation  of
 the  workers,  Government  intend  to
 make  any  enquiry  into  the  matter.

 The  Minister  of  Railways  and
 Transport  (Shri  L.  B.  Shastri):  I
 think  the  hon.  Member  should  ad-
 vise  the  employees  and  drivers  to
 take  into  account  the  general  interest
 of  the  people  of  this  city  and  avoid
 entering  into  such  lightning  strikes.

 Shri  Nambiar  rose—

 Shri  Dabhi:  I  wanted  to  know....

 Mr.  Speaker:  Order,  order,  Mfr.
 Nambiar.
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 Shri  Nambiar:  May  I  know  whe-
 ther  the  implementation  of  certain
 collective  agreements  previously  en-
 tered  into  by  the  management  with
 the  workers’  union  has  been  held  up
 due  to  delays  in  the  Tramsport  and
 Finance  Ministries?

 Shri  L.  B.  Shastri:  Most  of  the
 demands  have  been  met  and  a  few
 were  referred  to  the  Finance  Minis-
 try  and  they  are  still  under  considera-
 tion.

 Shri  Nambiar:  May  I  know  whe-
 ther  it  is  a  fact  that  the  Government
 have  exempted  the  D.T.S.  manage-
 ment  from  the  operation  of  the  Indus-
 trial  Employment  Standing  Orders
 Act  thereby  making  it  compulsory  on
 the  part  of  the  management  to  con-
 sult  the  labour  union  when  standing
 orders  are  issued?

 Shri  Alagesan:  The  management
 has  been  in  consultation  with  the
 labour  union.  Even  the  latest  de-
 mands  have  been  under  discussion
 between  the  management  and  the
 anion.

 Shri  T.  B.  Vittal  Rao  rose—

 Mr.  Speaker:  We  will  Proceed  now
 with  the  other  business.

 WRITTEN  ANSWERS  TO  QUESTIONS

 CHECKING  OF  RApio  LICENSES

 *207.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Communications  be  pleas-
 ed  to  state:

 (a)  when  the  radio-licence  screening
 was  done  last;

 (b)  the  number  of  cases  detected
 so  far  during  954  where  the  radio  sets
 have  been  used  without  licence;  and

 {c)  whether  any  action  has  been
 taken  against  persons  possessing  un-
 authorised  radio  sets?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Rej  Bahadur):  (a)
 Screening  is  done  throughout  the
 year  by  the  special  anti-piracy  staff
 employed  to  check  the  unauthorised
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 possession  of  Wireless  Telegraphy  ap-
 paratus  and  the  use  of  Receivers  for
 broadcast  reception.

 (b)  During  the  six  months  (Janu-
 ary  to  June  954)  9,532  persons  were
 found  using  their  sets  without
 licenses.

 (c)  Yes,

 CENTRAL  Alp  TO  STATE  MEDICAL
 INSTITUTES

 *217.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  number  of  States  which  have
 requested  the  Government  of  India
 for  financial  aid  to  specified  hospitals
 and  medical  institutions  during  the
 current  year;

 {b)  how  many  of  them  are  being
 aided  and  to  what  extent:  and

 (c)  whether  the  Government  of
 India  have  received  any  special  re-
 quests  from  the  Punjab  Government
 for  the  above  purpose  and  how  far
 they  have  been  met?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  Five.

 (b)  It  has  been  decided  so  far,  to
 sanction  a  non-recurring  grant  of
 Rs.  60,500,  during  the  current  year,
 to  one  of  these  institutions.  No  fin-
 ancial  aid  was  given  to  any  of  them
 previously.

 (c)  No.

 INTERNATIONAL  TELEPHONE  CONSULT-
 ATIVE  COMMITTEE

 #307,  Sardar  Hukam  Singh:  Will  the
 Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  Sub-
 Committee  of  the  International  Tele-
 phone  Consultative  Committee  met  at
 Lahore  in  December  953  and  con-
 sidered  the  “formulation  of  an  inter-
 connection  of  the  telegraph  and  tele-
 phone  networks  of  the  Middle  East
 and  South  Asian  Countries”;

 (b)  if  so,  the  concrete  steps  taken
 in  this  direction;  and

 (c)  whether  the  requisite  number  of
 circuits  are  available  whereby  India
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 could  become  the  transit  centre  for
 traffic  with  those  regions?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.

 (b)  and  (c).  ‘The  recommendations
 of  the  Sub-Committee  had  to  be  con-
 sidered  and  approved  by  the  General
 Trunk  Switching  Committee  of  the
 International  Telephone  Consultative
 Committee.  The  General  Trunk
 Switching  Committee  and  the  l7th
 Plenary  of  the  International.  Tele-
 phone  Consultative  Committee  during
 their  session  recently  (September/
 October  54)  considered  these  recom-
 mendations.  The  official  report  from
 that  Committee  is  awaited.  Only  on
 its  receipt,  the  question  of  taking
 concrete  steps  for  the  implementation
 of  the  plan  could  be  taken  up.

 INSURANCE  EMPLOYEES
 *310.  Pandit  8.  0,  Mishra:  Will  the

 Minister  of  Labour  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 are  no  specified  pay  scales  or  uni-
 versally  binding  service  conditions
 for  the  Insurance  Employees;  and

 (b)  if  so,  the  measures  Government
 propose  to  take  to  improve  the  work-
 ing  condition  of  these  employees?

 The  Minister  of  Labour  (Shri  K.
 K.  Desai):  (a)  and  (b).  So  far  as  Gov-
 ernment  is  aware  there  are  specifled
 pay  scales  for  the  staff  in  the  larger
 Insurance  Companies.  If,  by  the  ex-
 pression  “universally  binding  service
 conditions”,  the  Hon'ble  Member
 means  an  all-India  Code  applicable
 to  insurance  employees,  the  answer
 is  in  the  affirmative.  Government  do
 not  propose  to  take  any  steps  on  an
 all-India  basis.

 RE-GROUPING  OF  RAILWAYS
 *3ll.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  question  of  re-
 grouping  of  Indian  Railways  is  being
 re-considered  in  the  light  of  the  ex-
 perience  gained  from  this  work;  and
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 (b)  if  so,  whether  any  conclusions
 have  been  arrived  at?

 The  Deputy  Minister  of  Ezilways
 and  Transport  (Shri  Alagesan):  (a)
 No,  Sir,  ,but  the  various  aspects  of
 performance  of  the  Regrouped  Rail-
 ways  are  being  closely  examined  by
 the  Railways  and  the  Railway  Board.

 (b)  Does  not  arise  at  present.

 PLastic  SURGERY

 *313,  Shri  S.  हु.  Razmi:  Will  the
 Minister  of  Health  be  pleased  0
 state:

 (a)  the  number  of  hospitals  in  the
 country  .where  arrangemen  for
 plastic  surgery  exist;

 (b)  whether  there  is  any  hospital
 where  facial  plastic  surgery  is  also.
 done;

 (९)  if  not,  whether  there  is  any  pro-.
 posal  to  start  the  same;

 (d)  whether  any  invitation  has  been.
 sent  to  foreign  experts  to  demons-
 trate  the  same  in  India;  and

 (e)  if  so,  who  are  the  persons
 invited?

 The  Minister  of  Health  (Raj::umari.
 »  Maur);  (a)  and  (b).  Piast.

 surgery,  including  Facial  Plastic  Sur-
 gery,  is  practised  in  most  of  the  lar-
 ger  hospitals  in  the  country,  In  view
 of  the  fact  that  there  are  no  special
 hospitals  dealing  in  Plastic  Surgery
 alone,  it  is  not  possible  to  give  the
 number.

 (c}  There  is  no  such  proposal  at.
 present.

 (d)  and  (e).  Yes.  Dr.  8.  K.  Rank,.
 Australian  Plastic  Surgeon  has  been.
 invited  to  demonstrate  the  methods
 and  techniques  of  plastic  surgery.

 MINING  BoaRDS  AND  COMMITTEES

 *320.  Shri  Nanadas:  Will  the  Minis-.
 ter  of  Labour  be  pleased  to  state.
 whether  any  Mining  Boards  and  Com-.
 mittees  have  been  constituted  under-
 the  Mines  Act,  952  for  the  Mica  Mines:
 in  Andhra?
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 The  Minister  of  Labour  (Shri  K.
 K.  Desai):  Not  so  far.  The  necessity  for
 setting  up  such  Boards  and  Com-
 mittees  is  being  examined.

 ‘THORACIC  SPECIALISTS  FROM  U.  K.

 *32l.  Shri  C.  R.  Iyyunni:  Will  the
 Minister  of  Health  be  pleased  to  state
 how  many  thoracic  specialists  have
 come  to  India  from  United  Kingdom
 under  the  Colombo  Plan?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  None.

 Sor,  CONSERVATION

 *326.  Shri  K.  ©.  Sodhia:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  programme  undertaken  by
 the  various  Regional  Research  and

 -Training  Centres  for  Soil  Conservation;
 and

 (b)  the  total  number  of  trainees  at
 each  centre?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  Two  Regional
 Research  and  Training  Centres  at
 Dehra  Dun  and  Kotah  have  already
 been  established.  Two  more  Centres
 are  in  the  process  of  being  established
 at  Bellary  and  Ootacamund.  The  De-
 sert  Afforestation  Research  Station  at
 Jodhpur,  established  earlier,  has  also
 been  taken  over  by  the  Central  Soil
 Conservation  Board.  <A  statement  of
 Programme  to  be  undertaken  by
 these  regional  Centres  and  the  Re-
 search  Station  at  Jodhpur  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See
 Appendix  II,  annexure  No,  39.)

 (b)  Arrangement  will  be  made  at
 each  of  these  Centres  to  train  about
 20  trainees  each  year.

 IMPORT  OF  PAKISTAN  RICB

 *328.  Shri  Tulsidas:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  rice  has  been  recently
 imported  into  India  from  Pakistan;

 (b)  if  so,  the  total  quantity  import-
 ed  and  the  reasons  therefor;
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 (c)  whether  it  was  imported  by  pri-
 vate  agencies  or  by  Government;  and

 (d)  the  price  at  which  it  was  bought?

 The  Minister  of  Agriculture  (Dr.
 P.  8.  Deshmukh):  (a)  and  (b).  A
 quantity  of  26,000  tons  of  Sind  Joshi
 Boiled  rice  is  being  imported  from
 Pakistan  by  the  Travancore-Cochin
 Government  on  their  own  account.
 Nothing  has  arrived  so  far,  but  sup-
 plies  are  expected  shortly.  This  im-
 port  is  being  made  to  meet  the  re-
 quirements  of  boiled  rice  and  to  en-
 able  the  Travancore-Cochin  Govern-
 ment  to  avoid  loss  in  the  sale  of  rice
 to  consumers  in  the  State.  In  addi-
 tion  to  this  quantity,  about  800  tons
 were  imported  by  private  trade  dur-
 ing  the  present  year.

 (c)  This  import  is  being  made  by
 the  Travancore-Cochin  Government
 through  the  trade.

 (d)  We  have  no  information  about
 the  price  paid  to  Pakistan  by  the
 .trade,

 DELHI  IMPROVEMENT  TRUST
 *329.  Dr.  Rama  Rao:  Will  the  Minis-

 ter  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Delhi  Improvement  Trust  allotted,  on
 perpetual  lease,  quarters  in  Andha
 Mughal  Refugee  Colony,  Delhi.  to  dis-
 placed  persons;

 (b)  if  so,  when  the  quarters  were
 allotted;

 (c)  whether  the  title  deeds  in  res-
 pect  of  these  quarters  have  been  made
 over  to  the  occupants;  and

 (d)  if  not,  the  reasons  for  the  delay?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  and  (b).  No  such
 allotment  has  been  made  so  far,  but
 the  Trust  has  decided  to  liquidate
 certain  quarters  in  Andha  Mughal
 Colony  which  were  occupied  unautho-
 rizedly  by  displaced  persons  to  the
 occupants  thereof  on  certain  terms
 and  conditions  including  perpetual
 lease  of  the  land.  Such  occupants
 would,  however,  be  deemed  to  have
 taken  possession  of  these  quarters
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 with  effect  from  the  lst  December,
 1947,

 (c)  Not  yet.
 (d)  Account  sheets  of  the  money

 paid  by  the  occupants  are  under  pre-
 paration.

 CEMENT  INDUSTRY

 *33l,  Th.  Jugal  Kishore  Sinha:  Wil!
 the  Minister  of  Labour  be  pleased  to
 state:

 (a)  whether  the  Board  set  up  to
 prescribe  the  basic  minimum  (stan-
 dard)  rates  of  wages  in  the  Cement
 Industry  have  submitted  their  report;

 (b)  if  so,  what  are  their  recommen-
 dations;  and

 (c)  when  these  recommendations
 will  be  implemented?

 The  Minister  of  Labour  (Shri  K.  K.
 Desai):  (a)  No.  The  Board  has  been
 set  up  only  recently.

 (b)  and  (c).  Do  not  arise.
 Rice  Propuction

 "332,  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  what  is  the  target  of  production
 of  rice  reached  in  the  current  year;

 (b)  whether  the  maximum  limit  fix-
 ed  under  the  Five  Year  Plan  has  been
 reached;  and

 (c)  if  ‘BO,  the  quantity  in  tons  pro-
 duced?

 The  Minister  of  Agriculture  (Dr,
 P.  Ss.  Deshmukh):  (a)  to  (०).
 The  estimate  of  rice  production
 during  the  current  agricultural  year
 ending  June,  955  is  expected  to  be-
 come  available  only  towards  the  end  of
 February,  1955.  During  1953-54,  India
 produced  a7.  million  tons  of  rice
 against  the  target  of  27'2  million  tons
 envisaged  for  1955-56  under  the  Five
 Year  Plan.

 207७  RaAILway  STATION
 #383.  Shri  Radha  Raman:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  a
 programme  to  increase  amenities  at
 the  main  stations  which  serve  Agra;
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 (b)  if  so,  the  detailed  programme  of
 improvement  of  all  the  main  stations
 of  Agra;

 (c)  the  amount  sanctioned:

 (d),  how  much  of  it  will  be  shared
 by  the  -U.P.  Government  and  how
 much  by  the  Government  of  India;
 and

 (e)  when  the  construction  work  will
 be  completed?

 The  Deputy  Minister  of  Railways
 and  Transport:  (Shri  Alagesan):  (a)
 Yes,  Sir.

 (b)  and  (e).  A  statement  giving
 the  details  is  placed  on  the  Table  of
 the  Sabha.  [See  Appendix  II,  annex-
 ure  No.  40].

 (c)  Approximately  Rs.  22  lakhs.

 (d)  Nil.

 SLEEPER  RENEWALS

 #345,  Pandit  S.  C.  Mishra:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  mileage  of  sleeper  re-
 newals  completed  during  the  current
 year  till  the  30th  September  1954;

 (b)  what  is  the  target  fixed  for  the
 current  year;

 (c)  whether  it  is  a  fact  that  the  work
 is  done  much  behind  the  Schedule;

 (d)  ig  so,  the  reasons  therefor;  and

 (e)  the  steps  taken  for  early  execu-
 tion  of  thig  work?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 393  miles.

 (b)  About  1,500  miles.

 (c)  Proportionately  yes,  Sir,  but  the
 major  portion  is  done  in  the  period
 October-April  each  year,

 (d)  Non-availability  of  sleepers  in
 time.

 (e)  All  possible  arrangements  are
 being  made  to  procure  sleepers  from
 indigenous  sources  and  abroad  to  meet
 requirements.
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 RaltwaY  TRAINS

 280,  Shri  N.  A.  Borkar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 people  of  Kuhi  area  Nagpur  made  a
 representation  for  running  an  extra
 train  from  Nagpur  to  Bhiwapur  on
 the  narrow-gauge  lines  in  Madhya-
 Pradesh;  and

 (9)  if  so,  the  decision  taken  by
 Government  in  the  matter?

 The  Deputy  Minister-of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 No,  but  representations  have  been  re-
 ceived  for  the  introduction  of  an  ad-
 ditional  train  between  Nagpur  and
 Omrer.

 (b)  Nagpur-Umrer  section  is  at  pre-
 sent  served  by  two  trains  each  way,
 which  are  considered  adequate  for  the
 requirements  of  the  traffic  offering  on
 dhe  section,

 CAaSHEWNLTS
 28l.  Sardar  Hukam  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  total  acreage  under  cashew-
 nut  cultivation  during  1953-54  in
 {ndia:

 (b)  the  quantity  of  raw  cashewnuts
 produced  in  the  country  during  the
 same  year;  and

 {c)  the  amount  in  dollar  earned  by
 India  by  exporting  processed  cashew-
 nut  in  the  same  period?

 The  Minister  of  Agriculture  (Dr.  P.
 Ss.  Deshmukh):  (a)  and  (b).  Estimates
 tor  the  year  953-54  are  not  yet  avail-
 able.  Data  on  cashewnut  crop  are  not
 estimated  on  a  regular  basis  by  the
 States;  ad  hoc  estimates  available  for
 some  States  for  the  year  1952-53,  are
 given  below:—

 1952-53
 States  Area  Production*

 (acres)  (tons)
 I  2  3

 Andhra  25534  720
 Bombay  .  45687  25865

 Orissa.  :  ‘1,504  ‘1,470
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 I  2  3

 Mysore  «  नि  नि  509  20
 Travancore-Cochin  67,276  4,052,
 Coorg  .  306  55

 *Raw  nuts  in  shell.

 (c)  Information  has  been  called  for
 and  will  be  placed  on  the  table  of  the
 House  as  soon  as  received.

 INDUSTRIAL  DISPUTES

 ‘282.  Sardar  Hukam  Singh:  Will
 the  Minister  of  Labour  be  pleased  to
 state:

 (a)  the  total  number  of  disputes
 that  have  taken  place  during  the
 months  of  September  and  October
 954  between  Industry  and  workers;

 (b)  the  total  number  of  workers
 involved  in  such  disputes;  and

 (c)  the  number  of  man-days  lost
 on  account  of  these  disputes?

 The  Minister  of  Labour  (Shri  K.  K.
 Desai):  (a)  to  (c).  The  statistics  of
 disputes  that  took  place  during  the
 months  of  September  and  October  954
 are  being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  soon  as  they
 are  ready.

 ‘TELEPHONE  FACTORY  AT  BANGALORE
 283.  Pandit  Munishwar  Datt

 Upadhyay:  Will  the  Minister  of
 Communications  be  pleased  to  state:

 (a)  the  names  of  the  articles  lying
 in  the  stores  of  the  Telephone  Factory
 at  Bangalore  for  over  a  year  being
 surplus  to  its  requirements;

 (b)  the  number  of  years  during
 which  these  articles  would  be  consum-
 ed  by  the  Factory;  and

 (c)  the  estimated  loss  likely  to  be
 incurred  by  the  Factory  on  account  of
 such  excess  purchases  of  stores?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  The  ar-
 ticles  in  surplus  stock  are  mainly:

 (l)  Steel  angles,  bars  and  rods:
 (2)  Aluminium  strips  and  rods:
 (3)  Copper  bars.  rods  and  tubes:
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 (4)  Nickel  silver  sheets,  strips  and
 rods,

 (5)  Brass  and  phosphor  bronze
 sheets  and  rods;

 (6)  Ebonite  sheets,  tubes  and  rods;

 (7)  Phenol  fibre;

 (8)  Wax;  and  :

 (9)  Switch  Boarg  wire  and  ena-
 melled  and  silk  covered  cop
 per  wire;

 (b)  Articles  in  excess  of  two  years’
 requirements  are  being  disposed  of;

 (c)  It  is  not  possible  to  frame  reli-
 able  estimates  of  loss  until  the  surplus
 stock  is  disposed  of.

 VANASPATI  FACTORIES

 284.  Pandit  Munishwar  Datt
 Upadhyay:  Will  the  Minister  of  Food
 and  Agriculture  be  pleased  to  state:

 (a)  the  number  of  Vanaspati
 factories  working  in  the  country  at
 present;

 (b)  the  quantity  of  Vanaspati
 produced  by  them  annually;

 (९)  the  capital  invested  so  far  in
 Vanaspati  factories  and  the  number
 of  employees  working  in  them  at
 present;

 (d)  the  effect  on  produce  and
 quality  of  Vanaspati  after  the  removal
 of  control  on  its  price;  and

 (e)  whether  it  is  a  fact  that  the
 production  of  Vanaspati  has  increased
 although  the  Government  hydro-
 genation  factory  at  Kozhikode  has
 not  yet  gone  into  production?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh):  (a)  The  total  number
 of  Vanaspati  factories  in  existence  is
 49,  of  which  about  5  to  20  factories

 are  not  working  regularly.

 (b)  The  total  production  of  Vanas-
 pati  in  the  past  three  years  was  as
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 (c)  The  total  investment  is  about
 Rs.  23  crores  and  about  8,000  workers
 are  employed  in  this  industry.

 (d)  The  removal  of  control  on  prices
 of  Vanaspati  in  June  952  has  had  no
 significant  effect  on  the  volume  of  pro-
 duction.

 Control  on  quality  continues  and  has
 since  been  tightened  up.  With  a  view
 to  increasing  the  nutritive  value  of
 Vanaspati  it  is  being  fortified  with
 synthetic  Vitamin  “A”  to  the  leve)l  of
 300.I.U.  per  oz.

 (e)  Yes,

 INCIDENCE  OF  MALARIA  AND  T.  8,  IN
 INDIA

 285.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Health  be  pleased  to  state:

 (a)  the  success  achieved  so  far  in
 minimising  the  incidence  of  Malaria

 of  the
 Anti-Malarial  and  Anti-T.B.  Drives  of
 the  Central  and  State  Governments
 under  the  Five  Year  Plan:

 (b)  the  number  of  cases  of  Malaria
 and  T.B.  estimated  in  950-5l  and
 ‘1953-54;  and

 (c)  the  total  amount  spent  under
 the  Plan  for  various  schemes,  pro-
 jects  and  measures  to  fight  these  two
 maladies?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  It  is  too  early  to
 estimate  the  success  achieved  as  a  re~-
 sult  of  the  various  anti-tuberculosis
 measures  under  the  Five  Year  Plan.
 The  results  will  be  known  only  after
 several  years  from  now.  The  anti-
 malarial  measures  under  the  Five  Year
 Plan  have,  so  far  as  information  is
 nvailable,  succeeded  in  minimising  the
 incidence  and  endemicity  of  the
 disease,  but  statistical  data  about  the
 success  achieved  are  not  available.

 (b)  No  reliable  statistics  regarding
 the  incidence  of  T.B.  and  Malaria  are
 available,
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 (c)  Upto  1953-54,  the  Centra]  Gov-
 ernment  spent  Rs.  20,86,835,  on  Anti-
 Tuberculosis  Schemes  etc.,  and  Rs.
 2,17.51,000  on  Anti-malaria  schemes
 etc,,  under  the  Five  Year  Plan.  Infor-
 mation  regarding  the  expenditure  in-
 curred  by  the  State  G4verrments  is
 not  available  with  the  Government  of
 India.

 Roap  INVESTMENTS

 286.  Sardar  Hukam  Singh:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  the  total  investment  by  the
 Government  of  India  on  the  3lst  March,
 954  in  the  Bombay  Road  Transport
 Corporation;

 (b)  the  percentage’  it  bears  to  the
 total  investment  of  the  Corporation  on
 ‘that  date;  and

 (c)  the  net  profits  that  have  accrued
 to  the  Central  Government  on  their
 investment  during  each  of  the  years
 2951-52,  1952-53  and  ‘1953-54?

 The  Deputy  Minister  of  Eailways
 and  Transport  (Shri  Alagepan):  (a)
 Rs.  335°75  lakhs.

 (b)  334  per  cent.
 (ec)  1951-52.  Rs.  7,60,320.

 1952-53  Rs.  9,98,018-4,
 1953-54.  Rs.  12,89,573-10,

 RAILWAY  ACCIDENTS

 287.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  accidents  which
 took  place  from  the  Ist  January.  to
 the  3lst  October,  ‘1954;

 (b)  whether  Government  have  recelv-
 ed  enquiry  reports  in  respect  of  all
 the  railway  accidents  that  occurred
 during  this  period:

 (c)  whether  the  scrutiny  of  reports
 reveals  any  common  defect  respons!-
 ble  for  these  accidents;

 (d)  the  number  of  cases  of  deaths,
 and  serious  injuries,  and  the  amount
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 of  losses  sustained  by  Government
 and  the  public  as  a  result  of  these
 accidents;  and

 (९)  the  steps  taken  to  remove  the
 causes  of  the  accidents?

 The  Deputy  Minister  of  Railways.
 and  Transport  (Shri  Alagesan):  (a)
 2772  train  accidents  including  24  cases.
 of  collisions  and  477  of  derailment  of
 passenger  trains  and  43  cases  of  colli-
 sions  and  8l0  of  derailments  of  other
 than  passenger  trains  and  the  remain--
 ing  7l8  cases  comprise  of  averted  col-
 lisions,  parting  of  trains,  reception  on
 blocked  or  wrong  lines,  trains  running.
 against  signals,  accidents  at  level  cros-
 sings,  fires  in  trains  and  trains  running
 without  any  or  proper  authority.

 (b)  Reports  have  been  received  in
 2549  cases  and  in  the  remaining  223
 cases  they  are  awaited,

 (९)  Yes,  out  of  the  2549  cases,  fail-
 ure  of  the  human  element  accounted
 for  947  and  failure  of  mechanical
 equipment  for  205  cases.

 (d)  (i)  Deaths  289.
 (ii)  Grievous  Injuries  135..
 (iii)  Approximate  cost  of

 damage  to  Railway  pro-
 perty  Rs.  26,06,333..

 (iv)  The  damage  to  public
 property  is  not  known.

 (e)  Steps  taken  include—

 Effective  disciplinary  action
 against  railway  staff  held  responsi-
 ble  for  accidents.

 Systematic  examination  of  the
 working  of  stations.

 Education  of  staff  in  the  safety
 rules  through  periodicals,  circular
 letters  etc.

 Tightening  up  of  supervision  and
 control.

 Frequent  warnings  to  staff  to  re-
 main  vigilant  and  cautious  and
 making  them  more  safety  minded.

 Provision  of  refresher  courses  at
 training  schools  at  regular  intervals
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 Progressive  provision  of  mecha-
 nical  devices  to  minimise  failure  of
 the  human  element,  such  as,  inter-
 locking  the  Block  Instruments
 with  Signals,  replacing  Paper
 Line  Clear  System  of  working
 especially  on  the  Metre  Gauge
 sections,  by  Token  Working
 with  Biock  Instruments,  Lock  and
 Block  Instruments  on  double  line
 sections,  conversion  of  ‘Free’  Block
 Instruments  into  Lock  and  Block
 Instruments,  and  so  on.

 Frequent  and  intensive  inspec-
 tion  of  Permanent  Way  and  roll-
 ing  stock.

 Grant  of  special  priority  for  works
 required  to  enhance  the  safety  ele-
 ment.

 ‘TREATMENT  OF  LEPROSY

 288
 Shri  D,  C.  Sharma:

 .  au  Shri  Karni  Singhji:

 Will  the  Minister,  of  Health  be
 pleased  to  state  the  number  of  centres
 for  the  treatment  of  leprosy  which
 are  functioning  in  India  at  present?

 The  Minister  of  Health  (Rajkumari
 Amrii  Kaur):  There  are  29  colonies,
 homes,  asylums  and  hospitals  for  the
 treatment  of  leprosy  patients  in  addi-
 tion  to  644  clinics  where  facilities  for
 out-door  treatment  of  the  disease  exist.

 Euscrric  LocoMortives

 289,  Shri  Nageshwar  Prasad  Sinha:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  tenders  have  been  in-
 vited  for  the  supply  of  Electric  loco-

 motives  and  coaches:

 (b)  the  number  of  tenders  received
 so  far  and  the  names  of  the  parties
 from  which  they  were  received;  and

 (c)  how  many  miles  of  Railway  route
 will  be  electrified  in  the  first  instance
 in  different  zones?

 The  Deputy  Minister  of  Railways

 any
 Transport  (Shri  Alagesan):  (a)

 es.
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 (b)  No  offers  have  yet  been  received
 for  the  supply  of  electric  locomotives
 and  coaches  for  the  Calcutta  area.  The
 last  date  for  the  receipt  of  offers  for

 these  items  is  3rd  January,  ‘1955.  20
 offers  tor  the  supply  of  electric  coaches
 for  the  Bombay  area  have  been  receiv-
 ed,  As  these  offers  are  under  confiden-
 tial  examination,  it  would  not  be  in  the
 public  interest  to  disclose  the  details
 asked  for  at  this  stage.

 (c)  Approximately  88  route  miles
 between  Howrah  and  Burdwan  via
 main  line  and  Tarakeshwar  Branch  of
 the  Howrah,  Division  on  the  Eastern
 Railway.

 RaILwAy  CLAIMS

 290,  Shri  8,  C.  Singhal:  Will  the
 Minister  of  Railways  be  pleased  to
 lay  on  the  Table  of  the  House  a  state-

 ment
 giving  the  following  informa-

 tion  :

 (a)  the  number  and  amount  of  com-
 Pensation  settled  by  the  Railway  Ad-
 ministration  in  connection  with  the-
 claims  for  damages  and  lost  articles
 for  the  last  three  years;

 (b)  the  number  of  claims  with  their
 values  preferred  during  that  period:

 (c)  the  number  of  cases  with  their
 values  filed  in  courts  and  the  deci-
 sions  of  the  courts  thereon;

 (d)  the  expenses  incurred  by  Gov-
 ernment  on  litigations;

 (e)  the  establishment  and  other  ex-
 penses  of  the  Claims  Section''of  the
 Railways  for  the  last  three  years:  and

 (f)  the  procedure  which  the  Depart-
 ment  adopts  on  receiving  the  notices
 of  claims?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 to  (f).  A  statement  showing  the  re-
 quisite  information  is  attached.  [See
 Appendix  II,  annexure  No.  4i.]

 CHEQUE  SYSTEM  IN  SAVINGS  BANK  ACCOUNTS
 29i.  Pandit  D.  N.  Tiwary:  Will  the

 Minister  of  Communications  be  pleas-
 ed  to  refer  to  the  reply  to  starred
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 question  No.  666  asked  on  the  5th
 March,  954  and  state:

 (a)  the  number  of  Post  Offices  in
 which  the  cheque  system  for  operat-
 ing  Savings  Bank  Accounts  has  been
 introduced:  and

 (b)  how  this  system  is  working?

 The  Deputy  Minister  of  Communica-
 tions  (Shri  Raj  Bahadur):  (a)  The
 system  has  not  yet  been  introduced  in
 any  Post  Office.

 (b)  Does  not  arise.

 Topacco  Re-DryiInGc  PLANT  aT  GUNTUR

 292,  Shri  C.  R,  Chowdary:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  the  Tobacco  Re-drying
 Plant  at  Guntur  has  been  disposed  of;
 and

 (b)  if  so,  for  what  amount?

 The  Minister  of  Agriculture  (Dr.  P.
 S.  Deshmukh);  (a)  Not  yet.

 (b)  Does  not  arise.

 RAILWAY  ENGINES

 293.  Shri  C.  R.  Iyyunni:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  engines  and
 boilers  manufactured  in  Chittaranjan
 Locomotive  Factory  in  953  and  in  the
 first  half  of  the  current  year;  and

 (b)  how  they  compare  in  quality  and
 price  with  those  purchased  from  other
 factories?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 1953... .54  complete  locomotives.

 First  half  of  1954....40
 locomotives.

 (b)  There  is  no  difference  in  the
 general  design,  workmanship  and  qua-
 lity  of  locomotives  produced  in  Chitta-
 ranjan  Locomotive  Works  and  those
 purchased  from  other  countries.  Ihe
 cost  of  a  locomotive  produced  in  the
 Chittaranjan  Locomotive  Works  is

 complete

 24  NOVEMBER  954  Written  Answers  474.

 now  Rs.  5°32  lakhs  approximately  ex-
 cluding  interest  on  the  capital  cost  of
 the  factory,  whereas  the  estimated
 landed  cost  of  a  similar  type  of  a  loco-
 motive  ordered  recently  from  foreign
 countries  is  Rs.  5°25  to  5°50  lakhs.

 tad  स्टोर

 २६४,  श्री  नवल  प्रभाकर  :  क्या  हलब  मंत्री

 यह  बताने  की  कृपा  करेंगे  कि  :

 (=)  क्‍या  यह  सच  हैं.  कि  शक.  बस्ती

 जनरल  स्टोर  माँ  लवे  का  माल  बरसाती  पानी

 के  कारण  खराब  हो  रहा  हैं  ;

 (ख)  क्‍या  माल  को  स्टोर  करने  का  ठीक:

 प्रबन्ध  नहीं  किया  गया  |  आर

 (ग)  इस  प्रकार  खराब  होने  षाले  माल  का

 ब्योरा  कया  हैं  ?  +.

 रेलवे  तथा  परिवहन  उपमंत्री  (श्री  अलगे शस):-

 (क)  नहीं  ।

 (ख)  जार  (ग)  -  प्रश्न  नहीं  उठता  ।

 QUARTERS  AT  BHULI

 295,  Ch.  Raghubir  Singh:  Will  the
 Minister  of  Labour  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 quarters  have  been  constructed  for
 labourers  at  Bhuli;

 (b)  if  so,  their  number;  and

 (c)  whether  they  are  occupied  and
 if  not,  the  reasons  therefor?

 The  Minister  of  Labour  (Shri  K.  &
 Desal):  (a)  Yes.

 (b)  1566,

 (ce)  709  houses  are  occupied.  The
 remaining  quarters  have  not  been  oc-
 cupied  because  the  colliery  companies
 are  generally  reluctant  to  take  houses.
 in  the  Township  as  they  have  to  pay  a
 rent  of  Rs.  6  per  house  per  month  on
 behalf  of  the  worker  or,  in  case  the
 colliery  is  beyond  two  miles  of  the
 Bhuli  township,  they  have  to  provide
 tree  transport.
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 पंचायतों

 REG,  सेठ  गॉव  वास  :  क्या  स्वास्थय  मंत्री

 यह  बताने  की  कृपा  करेगी  कि  किन  किन
 शायाँ  में  पंचायतें  नहीं  हैं  ?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  Ajmer  and  Tripura.

 यात्रा  की  सुबिधायो

 २६७.  सेठ  गालिब  वास  :  क्या  हलब  मंत्री

 चह  बताने  की  कृपा  करने  फक  निम्नलिखित
 शिष्यों  के  एकाकी  यात्रियों  को  गाडियाँ  माँ

 क्या  क्या  सुविधायें  दी  गई  हैं  :

 (क)  पत्रकार

 (ख)  विद्यार्थी

 (ग)  अध्यापक

 (घ)  तीर्थयात्री

 Ce)  प्रदर्शनी  को  देखने  के  लिये  जाने  वाले;
 आर

 (च)  सम्मेलनों  मेँ  भाग  लेने  वाले  प्रौत्तानाध
 तथा  प्रेरक  ।

 रखे  तथा  परिवहन  'उपमंत्री  ok  अलगेशन):
 एल  मेँ  अकेले  यात्रा  करते  समय  प्रश्न  में  दी
 गयी  विभिन्‍न  श्रेणियाँ  को  रख-भाड़  के  सिवाय
 आर  कोई  विशेष  सुविधा  नहीं  दी  जाती  हैं  ।

 रियायत  बने  के  सम्बन्ध  में  स्थिति  इस  प्रकार

 हैँ

 (क)  भारत  सरकार  द्वारा  प्रमाणत  फिल्मी  के
 प्रेस  संवाददाताओं  को  पहले  आर  असर  दर्जा
 के  लिये  ?रियायती  दर  पर  मील-कपल  दिये  जाते

 ह्

 @  आराम)  i  अकेले  यात्रा  करने.  पर
 विद्यार्थियों  ऑर  अध्यापकों  को  कोई  रियायत

 नहीं  दी  जाती  हैं  ।

 घ)  याद  व्यवसायिक  दृष्टि  से  उचित  हो
 आर  यातायात  की  सुविधायें  दी  जा  सकती

 हाँ,  तां  उत्सवों  आर  मेलों  में  जाने  वाले  यात्रियाँ

 को  डायनों  ऑर  तीसर॑  दर्जा  के  रियायती  वापसी
 टिकट  दिये  जाते  हैं  ।
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 (ड.)  केवल  कक  विशेष  स्थितियों  को  छोड़
 कर  साधारणतया  प्रदर्शनी  देखने  जाने  वालों  को

 कोई  रियायत  नहीं  दी  गयी  हैं  t

 (a)  शिक्षा,  संस्कृत  र  समाज-सम्बन्धी

 दृष्टि  से  महत्वपूर्ण  कुछ  विशेष  असल  भारतीय

 संस्थाओं  के  वार्षिक  अधिवेशनों  में  जाने  वाले

 लोगों  को  रियायती  वापसी  टिकट  दिये  जाते

 ai

 ted  दुर्घटनायें

 रप,  खेल'  गॉव  वास  :  क्या  र्लबं  मंत्री

 यह  बताने  की  कृपा  करने  कि  :

 (क)  सितम्बर,  ९६५४,  में  'कितनी  हँसी  रेलवे

 दुर्घटनाएं  द्  जिनमें  जनहानि  दु,  ऑर

 (ख)  इन  में  कितनी  दुर्घटनाओं  के  बार

 में  विशेष  रूप  से  जांच  की  गई?

 स्तव  तथा  परिवहन  उपमंत्री  (श्री  अलगे शन):

 (क)  तीन  रसल  दुर्घटनाएं,  अर्थात्‌  मध्य,  उत्तर

 आर  पश्चिम  र्लॉं  पर  एक  एक  |

 (ख)  सरकारी  रेलवे  इंस्पेक्टरों  द्वारा  इन
 तीनों  दुर्घटनाओं  की  जांच  की  गयी  थी  ।

 Posts  AND  TELEGRAPHS  DEP  ARTMENTAL
 EXAMINATIONS

 299.  Shri  Tushar  Chatterjea:  Will
 the  Minister  of  Communications  be-
 pleased  to  state:

 (a)  whether  there  are  uniform
 rules  governing  all  the  departmental,
 examinations  under  the  Posts  and
 Telegraphs  Department;

 (b)  if  so,  whether  such  rules  apply
 to  the  Posts  and  Telegraphs  Accoun-
 tants’  Service  Examination  and  also  te
 the  Subordinate  Accounts  Service
 Examination;

 (c)  whether  it  is  a  fact  that  in  the
 matter  of  securing  exemption  marks
 in  a  particular  subject.  some  difference
 is  maintained  between  the  above  two
 examinations;  and

 (d)  if  so,  the  reasons  therefor?
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 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  No.
 Different  rules  are  prescribed  for
 the  various  examinations  for  recruit-
 ment  in  the  Posts  and  Telegraphs
 Department  according  to  the  require-
 ments  of  each  cadre;

 (b)  The  question  does  not  arise,  in
 view  of  the  reply  to  part  (a)  of  the
 question.  Though  the  P  &  T  Accoun-
 tants’  Service  Examination  is  general-
 ly  modelled  on  the  lines  of  the  Sub-
 ordinate  Accounts  Service  Examina-
 tion  in  the  Audit  Department,  it  is  not
 considered  invariably  necessary  to

 modify  the  rules  for  the  former,
 simply  because  modifications  shave
 been  made  in  the  rules  for  the  latter,
 unless  circums‘ances.  demand  such
 modifications;

 (c)  Yes.  The  difference  has  come
 to  notice  only  recently,  and  the  ques-
 tion  of  revising  and  reducing  the
 exemption  limit  is  under  consider-
 ation:

 (d)  In  view  of  reply  to  (c)  the
 question  does  not  arise.

 RAMKOLA  STATION

 300.  Shri  Bishwa  Nath  Roy:  Will
 the  Minister  of  Railways.  be  pleased
 to  state  whether  there  is  any  pro-
 posal  for  the  construction  of  a  Third
 Class  Passengers’  Hall,  Waiting  Room
 and  Godown  at  Ramkola  Station  on
 the  North  Eastern  Railway?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  <A
 Passenger  hall  measuring  24'x6’

 for  lower  class  passengers,  and  a  small
 fodown  for  safe  custody  of  inward
 Packages  already  exist  at  Ramkola
 Station.  Construction  of  a  waiting
 Toom  at  this  station  is  not  considered
 necessary  in  view  of  the  small  upper
 class  traffic  there.  The  extension  of
 the  existing  goods  shed  at  Ramkola
 station  has  been  included  in  the  Rail-
 way's  tentative  plan  of  works  to  be
 constructed  during  the  Second  Five
 Year  Plan.
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 FERTILIZERS

 30l.  Shri  Sarangadhar  Das:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  phosphates  and  potas-
 sic  fertilizers  are  also  manufactured
 at  Sindri;

 (b)  if  not,  whether  there  is  any
 other  factory  in  India  engaged  in  the
 production  of  these  fertilizers;

 (c)  whether  these  are  marketed
 through  the  ‘Fertilizer  Pool’;

 (d)  if  not,  which  other  course  is
 adopted  for  this  purpose;

 (e)  whether  these  are  also  im-
 ported;

 (f)  if  so,  from  which  countries;

 (g)  what  are  the  F.O.R.  prices  at
 shipping  points;  and

 (h)  how  the  Indian  prices  compare
 with  those  prevailing  in  London,
 Hamburg.  and  New  York?

 (The  Minister  of  Agriculture
 (Dr,  ९,  Ss.  Deshmukh):  (a)  No,  Sir.

 (b)  Yes,  Sir;  A  list  of  the  super-
 phosphate  manufacturers  in  the
 country  is  enclosed.  [See  Appendix
 II,  annexure  No.  42.]  Potassic
 fertilisers  are  manufactured  in  India
 by  about  42  concerns  on  a  cottage
 industry  basis.

 (c)  No,  Sir.

 (d)  These  are  sold  in  the  open
 market.  Some  State  Governments
 purchase  superphosphate  from  the
 manufacturers  for  sale  to  cultivators.

 (e)  Potassic  fertilisers  are  import-
 ed.  Import  of  phosphatic  fertilisers  is
 not  permitted  except  for  certain  grades
 for  experimental  purposes.

 (f)  Potassic  fertilisers  are  imported
 from  the  following  countries:—The
 U.K.,  Germany  (both  Eastern  and
 Western),  France,  Belgium,  Hungary
 and  the  Netherlands.
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 (g)  Presumably  the  Hon’ble  Mem-
 ber  is  referring  to  the  landed  cost
 (cost,  insurance  and  freight)  of  these
 fertilisers  at  Indian  Ports.  If  so,  the
 average  price  has  been  as  follows:—

 Average  c.if.  value  for  the  imported
 fertilisers  work  out  to:—

 Rs.  As.
 Super  phosphate  I88  33  per  ton.
 Other  phosphatic  fertili-

 zens  ‘  40  ,
 Muriate  of  potash  +  23  5  os
 Other  potassic  fertilizers  29215  -

 (h)  A  statement  will  be  laid  on  the
 table  of  the  House  when  the  foreign
 prices,  which  are  being  ascertained,
 are  known.

 VANASPATI

 302.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  average  price  per  ton  (ez-
 factory)  of  the  raw  edible  oils  used  in
 the  manufacture  of  Vanaspati  during
 the  year  ‘1953-54;

 (b)  the  cost  of  manufacture  of
 Vanaspati  per  ton  during  the  above
 period;  and

 (c)  the  average  ex-factory  price  of
 Vanaspati  per  ton  during  the  above
 period?
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 The  Minister  of  Agriculture
 (Dr.  P.  8,  Deshmukh):  (a)  Groundnut
 Oil  forms  more  than  90  per  cent,  of
 the  oils  used  in  the  manufacture  of
 Vanaspati.  Of  the  balance  more  than
 5  per  cent.  is  covered  by  sesame  oil
 and  the  rest  mainly  by  cottonseed  oil.
 The.  prices  of  these  oils  vary  from  re-
 gion  to  region.  The  average  whole-
 sale  prices  of  groundnut,  sesame  and
 cottonseed  oils  in  Bombay  during
 ‘1953-54  were  Rs.  1733/-,  1593/,  2160/-,
 per  ton  respectively.

 (9)  The  cost  of  manufacture  of
 Vanaspati  works  out  to  approximately
 Rs,  310/-  per  ton  including  cost  of
 containers.  Vanaspati  is  also  subject
 to  an  Excise  duty  of  Rs.  140/-,  per
 ton.  क

 (c)  The  average  ex-factory  price
 of  Vanaspati  in  Bombay  State  during
 ‘1953-54,  was  Rs.  2,227/-,  per  ton.

 SLAUGHTER  HOUSE

 303.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  number  of
 cows  and  calves  slaughtered  for  food
 and  other  purposes  in  the  recognised
 slaughter  houses  at  (a)  Bombay,  (b)
 Calcutta,  (c)  Madras  ang  (d)  Delhi
 during  the  years  953  and  9547

 The  Minister  of  =Agriculture
 (Dr.  P.  8.  Deshmukh):

 The  total  No.  of  cows  and  calves  slaughtered  for  food
 Name  of  city  and  other  purposes  in  recognised  slaughter  houses.

 3953  7954
 (January  to  October)

 (a)  Greater  Bombay
 (b)  Calcutta  Vv
 (०)  Madras  J
 (d)  Delhi

 230
 The  information  is  being  collected  and  will  be  laid  on

 the  Table  of  the  Lok  Sabha  when  available,

 Nil.  Nil.

 New  Rar.way  Lines

 304.  Shri  Karni  Singhji:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 for  extension  of  railway  lines  in  the

 area  to  be  covered  by  the  network
 of  Bhakra  Canal  in  the  Bikaner
 Division;  and

 (b)  whether  there  is  a  proposul  to
 connect  Nohar  with  Churu  via  Tarna-
 nagar  and  Sahwa  in  the  Bikaner
 Division  for  the  opening  of  the  interior
 of  this  undeveloped  part  of  Rajasthan?
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 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (b).  No,  Sir.

 PURCHA  sE  OF  Mysore  Rica

 305.  Shri  Thimmalah:  Will  the
 Minister  of  Food  and.Agriculture  be
 pleased  ‘to  state

 (a)  whether  the  Mysore,  Goverh-
 ment  offered  their  surplus  rice  to  the
 Central  Government  for  purchase

 (b)  if  so,  the  quantity  that  has
 been  offered  for  purchase;  and  ‘alt

 (c)  whether  Government  propose
 to  purchase  the  same?

 The  Minister  of  Agriculture
 (Dr.  P.  8.  Deshmukh):  (a)  to  (c).  The
 Government  of  Mysore  have  offered
 their  surplus  stocks  of  25,000  tons  rice
 and  the  Centre  have  agreed  to  take
 over  this  quantity.

 ३२०६५.  श्री  to  एल०  क्या  [, , उ
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  ९  जनवरी,  tH,  ग्रे  २९  अक्ट्यचर,
 २६४४  तक  रेलवे  गोदामों  से  माल  चोरी  करते

 हुये  कितने  व्यक्ति  पकड़  गये  ;

 (ख)  कितनों  कौ  सजा  ्
 (ग)  अभी  कितने  व्यक्तियों  पर  मुकदमे  चल

 रहे  हैँ?

 लय  तब्ल  बनियान  उपमंत्री  (श्री.  अटेंशन)
 (कं)  से  (ग)  । सूचनाएं  प्राप्त  की  जा रही  हैँ
 जार  यथा शीष  सदन  में  प्रस्तुत  की  खाएंगी:

 oa.  LaAgouR

 307.  Shri  K.  C.  Sodhia:  Will  e
 Minister  of  Labour  be  pleased  ‘to

 (a)  what.  are  the  agencies  (t)  to
 Suggest  and  put  up  schemes  for  wel-
 fare  and  housing  of:  Coal  labour,  and
 (a)  to  finally  sanction  them  mat

 (b)  the  total  cost  of  such  schemes
 (i)  put  up  and  (ii)  sanctioned  during
 1953-54.

 496  LSD.

 wr
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 ‘Committee,  the  Chairman  and
 ‘@overnment  of  India...

 482

 amount  of  savings
 during  the

 (c)  the  total
 made  out  of.  the  Fund
 above  year;  and

 (d)  the  total  savings  at  the  credit
 .of  the  fund?

 The  Minister  of  Labour  (Shri  K.  K.
 Desai):  (a)  (i)  The  different  Coal-
 flelds  Sub-Committees,  the  Coal  Mines
 Welfare  Commissioner  and  the  Minis-

 “tty  of  Labour.

 (ii)  The  Vice-Chairman  of  the  Coal
 Mines  Labour  Welfare  Fund  Advisory

 ‘the

 (b)  (i)  Res,  60,47,000/-.
 (ii)  Rs,  27,85,000/-.

 (Ac)  Rs.  72,55,000/..

 4d)  Rs,  4,35,35,000/-,

 WatTcH  AND  WarD  STAFF

 308.  Shri  K.  C,  Sodhia:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  total  expenditure  incurred
 by  Government  on  the  Watch  and
 Ward  Department  of  the  Indian  Rail-
 ways  during  1953-54;  and

 (b)  the  number  of  employees  of
 this  Department  proceeded  against  (i)
 departmentally:  and  di):  in.  Criminal
 Courts  for  thefts  or  meitement  there-
 to  ‘of  goods  ‘in-:  charge  of  Railways
 during  the  same  year  and  with  what
 results?

 ‘The  Deputy  Minister  of  Rattways
 and  Transport  (Shri  Alsgesan):  (a)
 Rs.  3°25  crores,  approximately,

 (b)  (i)  4890  of  whom’  1725,  ए€एए
 punished.
 to  take  any  action  against  27.
 cases  of  78  are  being  finalised.

 (ii)  368  of  whom  46  were  convicted,
 67  were  acquitted  and'55  cases  are
 pending  trial

 शायाँ  में  परीक्षण  कार्य  हिट  ब्च्)

 aot,  at  emo  पेज  सिह  ।  क्या  ere  तथा

 कृषि  संस  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  किन  किन  राज्यों  में  परीक्षण  कार्य

 चल रहे हैं,

 It  has  been  decided  pot
 The
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 (ख)  हम  कार्य  में  काम  काने  वाले  मखन

 दूसरों  की  एक  दिन  की  मजदूरी  कितनी  हें  ,

 (ग)  फंसे  परीक्षण  काया  को  चलाने  क॑

 लिये  कक  ने  किन  किन  राज्यों  को  सहायता

 दी हैं,

 (घ)  डी  गईं  शश  की,  weeeR  माचा  ैकतनी

 हें,

 (३)  क्‍या  यह  सच  हें  कि  उसर  प्रदेश  सर

 काश  हन  काया  में  लगे  हुये  दवा रिया  ले

 24  NOVEMBER  954  Written  Answers  484

 के  मजदूरों  को  ४  आना  प्रस  मजदूर  के  पथराव

 से  मजदूरी द॑  रही  ई  ;  ऑर

 (च)  यादि  हां,  तो  कब  से  आर  कितने

 मजदूरों  को  उपरोक्त  मजदूरी  दी  जा  रही  हें  ?

 The  Minister  of  Agricalture
 (Dr.  P.  8.  Deshmukh):  (a)  So  far  as
 is  known,  test  works  are  being  carried
 out  in  the  States  of  Vindhya  Pradesh,
 Rajasthan,  Madhya  Bharat,  and  U.P.
 Information  in  respect  of  other  States
 are  being  collected  and  will  be  laid  on

 OR  —=
 Vindhya  Pradesh  न  Man  oz  0०0  Per  day

 Woman  o8  o  Do.

 Rajasthan  Digger  0१72  0  Do.
 Carrier  970  ©  Do.
 Child  o  8  o  Do.

 Madhya  Pradesh  Man  ©  9  ©  to  om  0
 Woman  ©  6  ©  to  ©  9  6
 Child  ©  3  3  to  0  8  o

 Uttar  Pradesh  Basti  Deoria  Azamgarh  Gonda

 Diseer
 .  .  0  6  0  o  7  3  ©  60  070 ० .  0  ६0०  060  0  ६0  ०  8B  ०८०

 Child.  ड़  o4  0  o  §  0  040  060

 te)  Central  Government  does  not
 give  any  grant  to  the  States  for  carry-
 ing  out  test  works.  But  the  expendi-
 ture  incurred  on  test  works  by  the
 State  Governments  are  taken  into
 account  while  advancing  loans  for

 (0)  Does  not  arise.

 (७),  No.

 ६7)  Does  not  arise.

 Ramwyay  Oversrivces  in  Deum

 ie.  Shri  Radha  Raman:  Will  the
 Minister  of  Rallways  be  pleased  to
 state:

 (a)  whether  a  proposal  for  provid-
 ing  a  foot  overbridge  across  Railway
 Hnes  between  Minto  Road  Bridge  and
 Hardinge  Bridge  in  New  Delhi  is
 under  consideration  of  Government:

 (b)  if  so,  when  the  construction  is
 to  start;  and

 (c)  the  estimated  cost  of  conatruc-
 tlon  of  this  bridge?

 The  Deputy  Minister  of  allways
 and  Transport  (shri  Alagesan):  (a)
 Yes,  Sir.

 (b)  The  design  is  in  hand.  The
 work  will  be  taken  up  after  the
 @etign  has  been  epproved  by  the  New
 Deli  Municipal  Committee  and  is
 expected  to  be  eompleted  during  the
 eurrent  financial  year.

 (९)  The  work  is  estimated  to  cost
 Ra.  27,000/-,

 TELnpHons  EXCHANGE  BUILDING  IN
 BIXANER

 3i3,  Shri  Karni  Singh}:  Will  the
 Minister  of  Oommoanieations  be
 pleased  to  state  when  the  construc-
 tion  of  the  Telephone  Exchange
 Building  at  Bikaner  will  be  started?
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 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  The  con-
 struction  of  the  building  is  expected
 to  commence  by  the  end  of  ‘1955,

 COACHES  FROM  SWITZERLAND

 312.  Shri  Keshavaiengar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  railway  bogies
 received  from  Switzerland  up  to  the
 3lst  October,  1954;

 (b)  the  number  among  them  in
 ure  in  each  zone;  and

 (९)  the  basis  adopted  for  the  allot-
 ment  of  bogies  to  the  several  railway
 zones?

 The  Deputy  Ministcr  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 132.

 (b)  Central  Railway  20
 Western  Railway  55

 (९)  The  need  for  replacement  and
 additions  for  each  Railway  and  the
 desirability  to  limit  them  to  as  few
 Railways  as  possible,  -when  introduc-
 ing  new  types,  especially  in  the  early
 stages  for  economy  and  ease  of

 maintenance.

 NON-SCHEDUIED  Ark  SERVICES

 ws.  shri  T.  K.  Chaudhari:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a)  the  number  of  nona-scheduled
 air  freight  and  passenger  services
 which  are  in  operation  at  present  in
 different  States  and  the  points  which
 they  serve;

 tb)  the  number  of  concerns  which
 operate  these  services;

 fc)  how  many  of  these  conesrns
 own  and  maintain  aircrafts  of  their
 own  and  have  their  own  aircraft
 maintenance  arrangements;

 td)  whether  any  permission  of
 Government  is  required  to  operate
 these  servicex  and
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 (९)  what  checks  Government  exer
 cise  on  the  operation  of  these  services
 as  regards  the  following  matters:

 (i)  proficiency  test  and  training
 of  pilots;

 dil)  aircraft  maintenance;
 (iii)  passenger  amenities  »

 ports  and  in  aircrafts  on
 flight;

 (iv)  safety  arrangements;  and
 (v)  freight  and  passenger  carri-

 age  rates?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Non-
 Scheduled  air  transport  fights  are
 operated  as  and  when  required.  The
 field  of  operation  is  dependent  on  the
 availability  of  traffic.

 (b)  Including  the  two  Corporations,
 ll  concerns  have  permits  to  operate
 non-scheduled  air  transport  services.
 Apart  from  these,  the  ]  flying  clubs
 bold  non-scheduled  permits.  With  a
 view  to  help  unemployed  “B’  licensed
 pilots,  non-scheduled  permits  are
 issued  to  individuals  also  for  giving
 joy-rides  and  making  the  public  air-
 minded.  At  present,  only  one  such
 individual  holds  a  permit.

 (c)  7  concerns  own  and  maintain
 their  aircraft.  One  concern  owns  air-
 craft  but  maintains  it  through  an-
 other  agency.  The  remaining  three
 ‘concerns  do  not  own  any  aircraft.

 (d)  Yes,  Sir;  befere  a  non-scheduled
 air  transport  service  is  operated,  per-
 mission  from  the  Director  General  of
 Civil  Aviation  is  required  to  be
 obtained  under  the  Indian  Aircraft
 Rules,  1937.

 (e)  Supervision  on  proficiency  and
 training  of  pilots  is  carrieg  out  in
 accordance  with  the  provisions  of  the
 Indian  Aircraft  Rules,  3937  Aircraft
 maintenance  is  undertaken  by  licensed
 ground  engineers  under  supervision  of
 Government  Inspectors.  Passenger
 amenities  provided  fm  aircraft  are
 dependent  on  the  requirements  of  the
 non-scheduled  flights.  Passenger
 amenities  at  aerodromes  are
 dent  on  the  places  to  which  such

 a
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 flights  are  operated.  Supervision  on
 the  passenger  amenities  provided  at
 acrodromes  is  under  the  direct  control
 of  the  Director  General  of  Civil
 Aviation.  Freedom  in  the  fixation  of
 freight  rates  and  passenger  fare  in
 given  to  the  operator.

 ita.
 Ss INTERNATIONAL  STAMP  AND  PosTAL

 EXHIBITION

 314,  Th.  Jugal  Kishore  Sinha:  Will
 the  Minister  of  Communications  be
 pleased  to  lay  on  the  Table  of  the
 House  a  lis.  of  the  prize-winners
 with  particulars  of  the  prizes  award-
 ed  to  them  on  the  occasien  of  the
 International  Stamp  and  Postal
 Exhibition  held  at  New  Delhi?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  Lists  of
 prize  winners  in  the'  International
 Philatelic  and  Postal  Exhibition  as
 well  as  in  the  International  Children’s
 Stamp  Designing  Competition  are
 placed  on  the  Table  of  the  House.
 [See  Appendix  IJ,  annexure  No.  43.]
 ‘TELEGRAPH  OFFICES.  IN  SITAMARHI  Supe

 DIVISION

 315  Th.  Jugal  Kishore  Sinha:  Will
 the  Minister  of  Communications  be
 pleased  to  state:

 (a).  the.  progress  so  far  made  for

 te
 ening  a  Telegraph  Office  in  each

 fhana  of  the  Sitamarhi  Sub-Division;

 (b)  whether  any  suggestion  has
 keen  made  for  the  installation  ©  of
 telegraph  and  telephone  lines  through
 the  main  Bazars  leading.  to  each
 Thana  so;  as  to  enable.  the  important
 Blaces  to  have:  such  connéctioris  with-
 out  any  heavy  additional  cost;  and

 (९)  if  80,  whether  the  feasibility  ‘of
 guch  a  proposal:  has  bern:  examined?

 The  Deputy  Minister  of  Communi-
 ations  (Shri  Raj  Bahadur):  (a)  Of
 the  nine  Thana...  stations  five  are
 already  provided  with  telegraph
 affices,.  Of  the  remaining  ‘four;.
 aanctions.  have  already  been  issued:
 for  provision  of  telegraph  offices  in
 three..  The  remaining  one  is  expected
 to  be  sanctioned  during  the  month.
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 (b)  Yea.

 (c)  Yes.  ‘The  suggestion  ‘would  be
 adopted  to  the  extent  possible  in  con-
 sultation  with  the  State  Government.

 MUZAFPARPUR-SONBARSA  Rai  Link
 LS

 316,  Th.  Jugal  Kishore  Sinha:  Will
 the  Minister  of  Railways  be  pleased
 to  state  the  action  taken  on  the
 proposals  made  by  the  Bihar  State
 for  opening  of  a  Railway  line  between
 Muzaffarpur  and  Sonbarsa  via
 Sitamarhi?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan)
 Owing  to  limited  resources,  attention
 has  till  now  been  confined  to  top
 priority  projects  connected  with  the
 agricultural,  mineral  and  industrial
 development  of  the  country  envisaged
 under  the  lst  Five  Year  Plan.  This  pro-
 ject  would  be  considered  along  with
 others,  if  recommended  by  the  State
 Government  for  construction  during
 ‘the  2nd  Five  Year  Plan  Period.

 LATE  RUNNING  OF  'l’RALNS

 37  Th.  Jugal  Kishore  Sinha:  Will
 the  Minister  of  Railways  be  pleased
 to:

 (a)  lay  on  the  Table  a  statemept
 showing  the  details  of  the  late  running
 of  the  333  Up  and  334  Down  truins  on
 the  North  Eastern  Railway  during  the
 last  six  months  with  reasons  therefor;

 (b)  state  the  steps  taken  to  see  that
 the  trains  run  according  to  schedule?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (n)
 fhe  performance  of  Nos.  033  Up  and

 ‘334.  «Dn.  during  the  last  six  months
 has  not  been  satisfactory.  '  TakiHy’

 the  aggergate  of  286  occasions  on
 which  the  trains  ran  in  the  period  ex
 cluding  the  period  of  suspension  of
 service  durjng.  breaches,  these.  trains
 ran  late  on  266  occasions.  out  of  which,
 on  l9  occasions  they  were  Inte  by  not,
 exceeding  30.minutes.  The  main  rea;
 sons  for  the  late  running  of  No,  333
 Up  were  late  arrival  of  the  connecting
 steamer  at  Paleza  Ghat  as  it"  took
 excessive  time  in  crossing  the
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 civer,  The  late  running  of  No.  334
 Down  was  mainly  due  to  the  late

 rrival  of  the  connecting  train  at  the
 tarting  station,  excessive  pulling  of
 wtarm  chain  and  temporary  engineer-
 ing  restrictions  due  to  heavy  floods.

 (b)  Punctuality  ‘drives’  have  been
 instituted  on  all  the  Railways  which
 will  be  continued  and  intensified  till
 the  positioti  improves  appreciably.
 Special  supervision  is  being  arranged
 to  reduce  all  avoidable  detention  and
 senior  supervisory  officials  have  been
 specially  instructed  to  watch  the
 running  of  these  trains,

 CONFERENCE  ON  RICE

 318,  Shri  V.  Missir:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:  .

 (a)  whether  there  is  any  proposal
 to  hold  any  -conference  in  the  near
 future  to  consider  the  rice.  problem  in
 this  country;

 (b)  if  so,  whether  any  date  has  been
 fixed  for  this  purpose;  and

 (c)  what  main  items  are  on  the
 agenda  of  the  meeting?

 The  Minister  of  Agriculture
 (Dr.  P.  8,  Deshmukh):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 PASSENGER  AMENITIES

 3l9,  Pandit  §,  C.  Mishra:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 a

 (a)  the  number  of  new  waiting
 Tooms  and  waiting  halls  constructed
 on  different  stations  of  the  Northern
 Railway,  year-wise,  during  the  years
 1952-53,  ‘1953-54  and  1954-55  (till  the
 30th  September);  and

 (b)  the  number  among  them  which
 are  for  third  class  passengers?

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):

 1952-53  ‘1953-54  1054-55,

 (a)  23  ९  8
 (bo  8  i8  8
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 शिल्पियों क॑  चलने  में  दूरी

 azo,  श्री  राधे  लाख  व्यास  :  क्‍या  1.

 मंत्री  यह  बिताने  की  कृपा  करेंगे  पक :

 (क)  उज्जैन  से  भोपाल  जाने  वाली  यात्री

 गाड़ियां  हस  वर्ष  ९  जनवरी  से  २९  अक्सर,
 २६४४  तक  कितने  दिन  नियत  समय  के  बादु

 पहुंची  तभी  आँसू  दूंगी  कितनी  रही  ।  बॉर

 (ख)  भोपाल  से  दिल्ली  जाने  वाली  थां त्री

 गाड़ियों  से  जिनसे  कि  उज्जैन-भोपाल  चलने
 बाली  गाड़ियों  का  मेल  रखा  गया  हैं,  उनमें  से

 हंस  'अवैध  मेँ  किन  किन  गाड़ियाँ  का
 कितनी  बार  भोपाल  में  मेल  न  हो  सका  ?

 स्लैब  तथा  परिवहन  उपमंत्री  (श्री  अलगंशन):
 (क)  ९  जनवरी  आर  ए  अक्टूबर  ९६५४  के  बीच

 ५०२  अप  आर  ९०६  अप  सवारी  गाड़ियां  भोपाल
 में  क्रमशः  ९६०  ऑर  ९५९  बार  दर  से  पहुंची,
 उनके  विलम्ब  से  पहुंचने  के  जसत  घण्ट॑  क्रमशः

 एक  घण्टा  ऑर  ४५  मिनट  भरे  t

 (ख)  सम्बन्धित  गाड़ियां  ४०२  अप  उज्जैन-
 भोपाल  ऑर  ९०६  अप  रतलाम-उज्जैन-भापाल
 सवारी  गाड़ियां  हैं  |  इन  दिनों  के  बीच  ४०२  अप

 भोपाल  में  दिल्‍ली  जाने  वाली  ९  डाउन  पंजाब
 मल  से  ewe  बार  मिलान  न  कर  सकी  झर  १०६
 अप  a  wert  पठानकोट  एक्सप्रेस  से  ६४४  बार
 मेल  नहीं  व  सकी  ।

 इन  दोनों  गाड़ियों  पर  समय  की  पाबन्दी  रखी
 जा  रही  हैं  ऑर  जब  तक  स्थिति  में  पर्याप्त  सुधार
 नहीं  होता  इसे  जारी  रखा  जायगा  |  क्षत्रिय  ह,
 प्रधान  कार्यालयों  से  इन  गाड़ियाँ  पर  प्रतिदिन
 निगरानी  की  जा  रही  हैं  ऑर  जिन  कर्मचारियों
 की  असावधानी  से  इन  गाड़ियाँ  के  समय  की
 पाबन्दी  पर  प्रभाव  पड़ता  हैं  उनके  विरुद्ध  तुरंत
 कार्यवाही  की  जाती  हैं  ।

 ‘Dguivery  oF  MAILS  IN  TRIPURA
 $2l,  Shri  Biren  Dutt:  Will  the

 Minister  of  Communications  be
 pleased  to  state:

 (a)  whether  any  complaint  has
 been  received  by  Government  regard-
 ing  the  inordinate  delay  in  the  despatch
 of  registered  parcels  to  Tripura  from

 mi  ee  Hd
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 (b)  whether  it  5  a  fact  that  weekly
 magazines  take  about  a  month  to
 reuch  there;  and

 (c)  if  so,  the  steps  taken  to
 obviate  such  delays?

 The  Deputy  Minister  of  Communi-
 cations  (Shri  Raj  Bahadur):  (a)  Yes.
 Only  two  complaints  were  received  of
 delay  to  mails  which  was  due  to  dis-
 location  caused  by  floods,

 (b)  Reply  is  in  the  negative.
 (c)  Does  not  arise.

 Trivura  MEbICAL  SERVICE
 322.  Shri  Biren  Dutt;  Will  the

 Minister  of  Health  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  two
 M.B.B.S.  doctors  belonging  to
 Scheduled  Tribes  of  Tripura,  who
 were  traincd  with  the  aid  of  Govern-
 ment  have  been  refused  employment
 in  the  State  service  of  Tripura;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Health  (Rajkumari
 Amrit  Kaur):  (a)  No,

 (b)  Does  not  arise.

 TourisTS  TO  AGRA

 323,  Seth  Achal  Singh:  Will  the
 Minister  of  Transport  be  pleased  to
 state:

 (a)  the  functions  of  the  Tourist
 Information  Office  that  has  been  open-
 ed  in  Agra;

 (b)  the  nature  of  the  publicity  and
 propaganda  work  that  is  being  done
 by  this  office  to  attract  more  tourists
 to  Agra;

 (c)  what  facilities  are  provided  to
 the  tourists  by  this  office;  and

 (d)  the  number  of  tourists  who
 visited  Agra  during  the  last  year  and
 this  year  up  to  the  3lst  October,  9547

 The  Deputy  Minister  of  Railways
 and  Transport  (Shri  Alagesan):  (a)
 and  (०),  The  functions  of  the  Tourist
 Information  Office,  Agra  include  the
 following:

 (i)  To  compile  up-to-date  in-
 formation  required  for  the
 tourists,  such  as  details  of
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 accommodation  available
 with  hotels,  rates,  road  routes
 and  conditions,  rail,  air  and
 bus  time-tables  and  fares,  in-
 formative  notes  on  places  of
 tourist  interest;

 (ii)  To  give  information  required
 by  tourists,  make  itineraries
 etc;

 (iii)  To  give  any  assistance  re-
 quired  by  tourists  in  the
 nature  of  obtaining  permits,
 etc,  in  cases  of  difficulty  help
 them  in  getting  rail  and  hotel
 reservations,  make  arrange-
 ments  tor  transport,  provide
 guide  service;

 (iv)  To  keep  in  touch  with  local
 Tail  authorities,  hotels  and
 other  Government  offices
 with  a  view  to  develop  tourist
 tratlic  and  giving  all  possible
 assistance  to  tourists;

 (v),  To  bring  to  the  notice  of  the
 Government  of  India  or  the
 local  authorities  complaints
 Tegarding  lack  of  amenities,
 etc.  which  cannot  be  settled
 on  the  spot.

 (b)  Distribution  and  sale  of  tourist
 literature,  supervision  and  _  display
 of  folders  and  posters  at  various
 hotels,  clubs,  cultural  institutions,
 arranging  of  film  shows  etc.

 (9)  The  number  of  tourists  who
 visited  Agra  during  the  year  953  was
 estimated  at  roughly  w=  9,645

 During  954  upto  3l-0-54  ee  11,418
 (Note):  The  above  figures  were

 collected  from  a  few  hotels  and  dak
 bungalows  and  do  not  take  into
 account  the  tourists  who  do  not
 spend  the  night.

 Ricg  Stocks
 4.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Food  and  Agriculture  be  pleas-
 ed  to  state  the  quantity  of  rice  in
 atock  at  present?

 The  Minister  of  Agriculture
 (Dr,  P.  5,  Deshmukh):  On  6th  Novem-
 ber  Government  had  about  4°5  lakh
 tons  of  rice  in  thelr  stocks.

 bane  aes ea
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 ACHAL  -SINGH,  SETH—
 Question  by—

 Tourists  to  Agra.
 491-92,

 AEROPLANE(S)—
 Question  re—

 Air  India  International.

 AGRA—
 Question  re—

 —  Railway  Station.  463-64,
 Tourists  to  ——.  491-92.

 AGRICULTURAL  LABOUR—

 Question  re—
 Central  Mechanised  F;

 pur.  436.

 445-47,

 ,  Sultan-

 AID  (S)—
 Question  re—

 Anti-Malaria  measures  in  States.
 421-23.

 Central  to  state  medical  in-
 stitutes.  458.

 Nationalisation  of  B.  P.  Railway.
 434-35

 See  also  “Grant  (s)”.

 AIR  INDIA  INTERNATIONAL
 LIMITED—

 Question  re—
 Air  India  International.  445-47.

 AIR  TRANSPORT  SERVICES—

 Question  .re—
 Non-scheduled  air  services.

 485-87.

 AIMER—

 Question  re—

 Panchayaten.  (पंचायत ते)  475.

 ALL  INDIA  CO-OPERATIVE  COUN-
 CIL—
 Question  re—

 Akhil  Bhartiya  Sehkari  Parishad.

 (अखिल  भारतीय  सहकारी  परिषद)
 (417-18,

 ALL  INDIA  CO-OPERATIVE  MAR-
 KETING  BOARD—

 Question  re—
 Akhil  Bhartiya  Sehkari  Kraya

 Vikraya  Board.
 (अखिल  भारतीय

 सहकारी  क्रय  विक्रय  बोर्ड)  440-41.
 ALLOWANCE  (S)—

 Question  re—
 Railway  karamchari,  (रेलवे  कर्मचारी )

 (447-49,

 AMENITY  (IES)—
 Question  re—

 Non-scheduled
 485-87.

 Tourists  to  Agra.  491-92.
 See  also  “Railway  Passenger  Ame-

 nity  (ies)”.
 AMERICA,  UNITED  STATES  OF—

 Question  re—
 Thermal  Environment

 Consultant.  451-52.
 ANDHRA—

 Question  re—
 Mining  boards  and

 460-61.

 ANIMAL  (S)—

 Question  re—
 Breeding  research.

 ANTI-BIOTICS—
 Question  re—

 Anti-biotics.  (441-42,

 air  services.

 Health

 cemmittees.

 437-38.

 496  L.S.D.
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 ANTI-MALARIA  CAMPAIGN—
 Question  re—

 Anti-malaria  measure  in  States.

 ASHE,  DR.  W.  F.—
 Question  re—

 Thermal  Environment
 Consultant.  451-52,

 ASIA—
 Question  re—

 International  Telephone  Consul-
 tative  Committee.  458-59.

 ASSISTANCE—
 See  “Aid  (s)”.

 AZAD,  SHRI  BHAGWAT  JHA—
 Question  by—

 Rice  production.  463.

 BACHELOR  OF  MEDICINE  AND
 BACHELOR  OF  SURGERY—

 See  “M.B.B.S.”
 BANGALORE—

 Question  re—
 Telephone  Factory  at  ——.  466-

 67.

 BARUPAL,  SHRI  P.  L.
 Question  by—

 Mal  ki  chori  (माल  की  चोरी),  481.
 BENGAL  PROVINCIAL  LIGHT  RAIL-

 WAY—
 See  “Railway,  Bengal  Provincial

 Tight"

 BHEEKHA  BHAI,  SHRI—
 Question  by—

 Standing  Committee  for  Roads.
 482-33.

 BHIWAPUR—
 Question  re—

 Railway  trains.  465.

 BHOPAL—
 Question  re—

 Central  Mechanised  Farm,  Sul-
 tanpur.  436.

 Gariyon  ke  chalne  men  deri.

 wort
 के  चलने  में  देरी)

 B  ध्
 Question  re—

 Quarters  at  ——.  474,
 BIHAR—

 Question  re—
 Darbhanga  Medical  College.  423-

 24.

 Health

 BIHAR—contd.
 Question  re—contd,

 Muzaffarpur-Sonbarsa  Rail  Link.
 488.

 BIKANER—
 Question  re—

 New  railway  lines.  479-81.
 Telephone  Exchange  building  in
 “——,  484-85,

 BIREN  DUTT,  SHRI—
 Question  by—

 Delivery  of  Mails  in  Tripura.
 490-91,

 Tripura  Medical  Service.  491,

 BOARD  (S)—

 Question  re—
 Cement  industry.  463.
 Mining——and  committees.  460-

 6i.

 BOMBAY—
 Question  re—

 Gramin  kshetron  men  dakghar.
 (ग्रामीण  क्षेत्रों  में  डाकघर),  429-30,
 Slaughter  house.  480.
 Strike  of  dock  workers.

 438-40,
 Vanaspati.  479-80.

 BOMBAY  ROAD  TRANSPORT  COR-
 PORATION—
 Question  re—

 Road  investments,  469.
 BORKAR,  SHRI  N.  A.—

 Question  by—
 Railway  trains.  465.

 BOSE,  SHRI  P.  C.—
 Question  (Supplementary)  py—

 Railway  Tribunal.  421,

 BREEDING—
 See  “Cattle  Breeding”.

 BRITAIN—
 Question  re—

 Thoracic  specialists  from  ——.
 46l.

 c
 CALCUTTA—

 Question  re—
 Slaughter  house.  480.
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 CASHEWNUTS—
 Question  re—

 Cashewnuts.  465-66.
 CATTLE  BREEDING—

 Question  re—
 research.  437-38.

 CEMENT—
 Question  re—

 industry.

 CENSUS—
 Question  re—

 Family  Planning.  449-50.

 CENTRAL  BOARD  OF  FORESTRY—

 Question  re—
 Treatment  of  timber.  418-20.

 CENTRAL  COMMITTEE  FOR  LAND
 REFORMS—
 See  “Committee  (s)".

 CENTRAL  MECHANISED  FARM,
 SULTANPUR—

 Question  re—
 Central  Mechanised  Farm,

 tanpur.  436.

 CENTRAL  RAILWAY—
 See  “Railway,  Central”.

 CENTRAL  ROAD  RESERVE  FUND—
 Question  re—

 Standing  Committee  for
 432-33,

 CHATTERJEA,  SHRI  TUSHAR—
 Question  by—

 Nationalisation  of  B.  P.  Railway.
 434-35.

 Posts  and  Telegraphs  Departmen-
 tal  examinations.  476-77.

 CHAUDHURI,  SHRI  T.  K.—
 Question  by—

 Non-scheduled  air  services,  485-87.

 463.

 Sul-

 Roads.

 CHITTARANJAN  LOCOMOTIVE
 WORKS—
 Question  re—

 Railway  engines.  473-74,

 CHOWDARY,  SHRI  C.  R.—
 Question  by—

 Tobacco  Re-drying  Plant  at  Gun-
 tur:  473,

 COACHES—
 See  “Railway  Coaches”.

 COMMITTEE  (8)--
 Question  re—

 Akhil  Bhartiya  Sehkari  Parishad.

 (अखिल  भारतीय  सहकारी  परिषद)
 417-18,

 Central  for  Land  Reforms.
 426-27.

 International  Telephone  Consul-
 tative  ——.  458-59.

 Nationalisation  of  B.  P.  Railway.
 434-35,

 Oilseed  Crushing  Industry.  445.
 Shah  Nawaz  Report.  450-5l.
 Standing  for  Roads.  432-33.
 Treatment  of  timber.  418-20.

 CONFERENCE  (S)—
 Question  re—

 —  on  rice.  489.

 D

 DABHI,  SHRI—
 Question  by—

 Oilseed  Crushing  Industry.  445.
 Strike  by  D.T.S.  workers.  454-57.
 Ticketless  travelling.  424-26.

 DARBHANGA  MEDICAL  COL-
 LEGE—
 Question  re—

 Darbhanga  Medical  College,
 423-24.

 DAS,  SHRA  SARANGADHAR—
 Question  by—

 Fertilisers.  478-79.
 Question  (Supplementary)  by—

 Treatment  of  timber.  420.

 DEATH  (S)—
 Question  re—

 Incidence  of  plague,  430-31,
 Railway  accidents.  469-7l.

 DELHI—
 Question  re—

 Anti-malaria  measures  in  states.
 423.

 Delivery  of  Mails  in  Tripura.
 490-91.

 Gariyon  ke  chalne  men  deri.

 (गाड़ियों  के  चलने  में  देरी)  490.

 (95)
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 DELHI—contd.
 Question  re—contd,

 Gramin  kshetron  men  dakghar.

 (ग्रामीण  क्षेत्रों  में डाकघर  )  429-30.

 Railway  overbridges  in  ——.
 483-84.

 Railway  Store  (रेलवे  स्टोर  )
 474.

 Slaughter  house.  480.

 DELHI  IMPROVEMENT  TRUST—

 Question  re—
 Delhi  Improvement  Trust.  462-63.

 DELHI  TRANSPORT  SERVICE—

 Question  re—
 Strike  by  workers.

 DELHI  TRANSPORT
 WORKERS  UNION—

 454-57.

 SERVICE

 Question  re—
 Strike  by  D.T.S.  workers.

 DEMAND  (S)—
 Question  re—

 Strike  by  D.T.S.  workers.

 DIRECTOR  GENERAL  OF
 AVIATION—

 Question  re—
 Non-scheduled

 485-87,

 DISEASE  (S)—
 Question  re—

 Incidence  of  plague.  430-31,
 Nutritional  disorders  amongst

 boys.  444-45.
 Railway  employees.

 454-57.

 454-57.

 CIVIL

 air  services.

 453-54.

 DISPLACED  PERSON  (S)—
 Question  ru—

 Delhi  Improvement  Trust.
 63.

 DISPUTE  (Ss)  ey
 Question  re

 Industrial  466.
 Nationalisation  of  B.  P.  Railway.

 434-35.

 DOCK  WORKER  (S)—
 Question  re—

 Strike  of  Bombay

 462-

 438-40.

 DRUG  (S)—
 Question  re—

 Anti-biotics.  441-42,
 factory.  433-34.

 DWIVEDI,  SHRI  M.  L.—
 Question  by—

 Akhil  Bhartiya  Sehkari  Kraya
 \  Vikraya  Board,  (fas  भारतीय

 सहकारी  क्रय  विक्रय  बोर्ड  )  460-41,
 Akhli  Bhartiya  Sehkari  Parishad.

 (प्रतीत  भारतीय  सहकारी  परिषद)
 417-18,

 Railway  karamchari,

 कर्मचारी)  447-49,

 Question  (Supplementary}  by—
 Anti-marlaria  measures  in  states.

 423.

 रेलवे (रेलवे

 ‘ELECTRIC  COACHES—
 See  “Railway  Coaches”.

 ELECTRIC  LOCOMOTIVES—
 See  “Railway  Locomotives”.

 EMPLOYEE  (S)—
 Question  re—

 Insurance  ——.  459.
 Strike  by  D.T.S.  workers.  454-57.

 See  also  “Railway  Employees  (s)”.
 EXAMINATIONS—

 Question  re—
 Posts  and  Telegraphs  Depart-

 mental  ——.  476-77.
 EXPENDITURE—

 Question  re—
 Agra  Railway  Station.  463-64.
 Akhil  Bhartiya  Sehkart  Kraya

 Vikraya  Board.  (अखिल  भारतीय
 सहकारी  क्रय  विक्रय  बोर्ड)  440-41,

 Breeding  research.  437-38.
 Incidence  of  malaria  and  T.B,  in

 India.  468-69.
 Railway  claims.  472.
 Railway  overbridges

 483-84.
 Watch  and  Ward  Staff.  482.

 EXPERTS—
 See  “Foreign  Expert  (s)",

 EXPORT—
 Question  re—

 Cashewnuts.  465-66.

 in  Delhi.

 (96)
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 F

 FACTORY  (IES)—
 Question  re—

 Drug  ——.  433-34,
 Vanaspati  ——.  467-68.

 FAMILY.  PLANNING—
 Question  re—

 Family  Planning.  449-50.

 FAMILY  PLANNING  CENTRES—
 Question  re—

 Family  Planning  Centres.  452-53.

 FERTILISERS—
 Question  re—

 Fertilisers.  478-79.
 FIVE  YEAR  PLAN—

 Question  re—
 Incidence  of  malaria  and  T.B.  in

 India.  468-69.
 Rice  production.  463.  ,
 Treatment  of  timber.  418-20.

 FLOOD  (S)—
 Question  re—

 Delivery  of
 490-91.

 Floods.  433.

 FLOOD  AFFECTED  AREAS—
 Question  re—

 Anti-malaria  measures  in  states.
 421-23,

 FOODGRAINS—
 Question  re—

 Floods.  433.
 FOREIGN  COUNTRY  (IES)—

 Question  re—
 Fertilisers.  478-79.

 FOREIGN  EXPERT  (S)—
 Question  re—

 Plastic  Surgery.  460.
 Thermal  Environment

 Consultant.  451-52.
 FOREST  RESEARCH  INSTITUTE,

 DEHRA  DUN—
 Question  re—

 Treatment  of  timber.  418-20.
 FREIGHT—

 Question  re—
 Non-scheduled  air  services.  485-

 487.

 Mails  in  Tripura.

 Health

 G

 GENERAL  TRUNK
 COMMITTEE—
 Question  re-—

 International  Telephone  Consul-
 tative  Committee.  458-59.

 GOVIND  DAS,  SETH—

 SWITCHING

 Question  by—

 Panchayaten.  (  पंचायतें)  475.
 Railway  durghatnayen.  (  रेलवे

 दुर्घटनायें)
 ४70.

 Yatra  Ki  Suvidhayen.  (  यात्रा  की

 सुविधायें  )  475-76.
 Question  (Supplementary)  by—

 Breeding  research.  438.

 GRANT  (S)—
 Question  re—

 Family  Planning  Centres.  452-
 453.

 Rajyon  men  parikshan  karya  (test
 works).  [  (राज्यों  में  परीक्षण  कार्य

 (टैस्ट  बक्से  J  482-84.

 See  also  “Aid(s)”.

 GUNTUR—

 Question  re—
 Tobacco  Re-Drying  Plant  at  ——.

 473.

 GUPTA,  SHRI  SADHAN—
 Question  by—

 Railway  employees.  453-54.

 GURUPADASWAMY,  SHRI  M.  S.—
 Question  by—

 Strike.  of  Bombay  dock  workers.
 438-40.

 HARDINGE  BRIDGE,  NEW  DELHI—
 Question  re—

 Railway  overbridges  in  Delhi.
 483-84.

 HEM  RAJ,  SHRI—
 Question  by—

 Central  Mechanised  ‘Farm,  Sul-
 tanpur.  436.

 Rice  stocks.  492.



 LOK  SABHA

 HOSPITAL  (S)—
 Question  re—

 Central  aid  to  state  medical  in-
 stitutes.  458.

 Plastic  Surgery.  460.
 Treatment  of  leprosy.  ATL.

 HUKAM  SINGH,  SARDAR—
 Question  by—

 Cashewnuts.  465-66.
 Industrial  disputes.  466.
 International  Telephone  Consul-

 tative  Committee.  458-59.
 Road  investments.  469.

 I

 IBRAHIM,  SHRI—
 Question  by—

 Air  India  International.  445-47,
 Family  Planning  Centres.  452-53.
 Floods.  433,

 IMPORT  (S)—
 Question  re—

 Fertilisers.  478-79,
 —  of  Pakistan  rice.  461-62.

 INDIAN  DIARY  RESEARCH  IN-
 STITUTE,  BANGALORE—
 Question  re—

 Breeding  research.  437-38.
 INDIAN  MEDICAL  COUNCIL—

 Question  re—
 Darbhanga

 423-24.
 INDIAN  TELEPHONE  INDUSTRIES

 LTD.,  BANGALORE—
 Question  re—

 Telephone  Factory  at  Bangalore.
 466-67.

 INDUSTRY  (IES)—
 Question  re—

 Cement  ——.  463.
 Industrial  disputes.  466.
 Oilseed  crushing  ——.  445.

 INSURANCE—
 Question  re—

 of  employees.  459.
 INTERNATIONAL  STAMP

 POSTAL  EXHIBITION—
 Question  re—

 International  Stamp  and  Postal
 Exhibition.  487.

 Medical  College.

 AND

 INTERNATIONAL  TELEPHONE
 CONSULTATIVE  COMMITTEE—
 Question  re—

 International  Telephone  Consul-
 tative  Committee.  458-59.

 INVESTIGATION  (S)— 4
 Question  re—

 Nationalisation  of  B.P.  Railway.
 434-35.

 INVESTMENTS—
 Question  re—

 Road  ——.  469.
 IQBAL  SINGH,  SARDAR—

 Question  by—
 Central  aid  to  state  medical  In-

 stitutes.  458.
 Checking  of  radio  licences.  457-

 458.

 IYYUNNI,  SHRI  C.  Rw

 Question  by—
 Railway  engines.  473-74.
 Thoracic  specialists  from  U.K.

 46l.
 J

 JAYASHRI,  SHRIMATI—
 Question  (Supplementary)  by—

 Family  Planning.  450.

 JOSHI,  SHRI  M.  D.—
 Question  (Supplementary)  by—

 Gramin  kshetron  men  dakghar.

 (ग्रामीण  क्षेत्रों  मं  डाकघर)  430.

 K
 KARNI  SINGHJI,  SHRI—

 Question  by—
 New  railway  lines.  479-81.
 Telephone  Exchange  building

 Bikaner.  484-85.
 Treatment  of  leprosy.

 KESHAVAIENGAR,  SHRI—
 Question  by—

 Coaches  from  Switzerland.  485.
 KOLHAPUR—

 Question  re—
 Drug  factory.  433-34.

 KOTTUKAPPALLY,  SHRI—

 Question  (Supplementary)  by—
 Central  Committee  for  Land  Re-

 forms.  427.

 in

 47l,

 (98)



 INDEX  TO  DEBATES,  PART  I,  24TH  NOVEMBER,  954

 KOZHIKODE—
 Question  re—

 Vanaspati  factories.  467.68.

 L

 LABOUR—
 Question  re—

 Coal  ——.  481-82,

 Querters  at  Bhuli.  74.
 Strike  of  Bombay  Dock  workers.

 438-40.
 Thermal  Environment

 Consultant.  451-52.

 LAHORE—
 Question  re—

 International  Telephone  Consul-
 tative  Committee.  458-59.

 LAND—
 Question  re—

 Cashewnuts.  465-66.
 Soil  conservation.  461,

 LAND  REFORMS—
 Question  re—

 Central  Committee  for  ——.  426-
 427.

 LEPROSY—
 Question  re—  7

 Treatment  of  ——,  47I.

 LICENCE  o-
 Question  re—

 Checking  of  Radio  ——.

 LINGAM,  SHRI  N.  M—
 Question  (Supplementary)  by—

 Akhil  Bhartiya  Sehkari  Parishad.

 (अखिल  भारतीय  सहकारी  परिषद)  418.
 Indian  Railways  Delegation  to

 U.SS.R.  444.

 LOAN  (S)—
 Question  re—

 Air  India  International.

 LOCOMOTIVES—
 See  “Railway  Locomotives".

 LOSS  (ES)—

 Question  re—
 Railway  accidents.  460-71.

 Health

 457-58.

 445-47,

 Telephone  Factory  at  Bangalore.
 466-67.  |

 M
 M.B.B.S.  DEGREE—

 Question  re—
 Darbhanga  Medical  College.

 424,
 MADHYA  PRADESH—

 Question  re—
 Railway  trains.  465.

 See  also  “States  (s)”.
 MADRAS—

 Question  re—
 Family  Planning.  449-50.
 Slaughter  house.  480.

 See  also  “State  (s)”.
 MALARIA—

 Question  re—
 Anti-malaria

 42i-23.
 Incidence  of  and  T.B.  in

 India.  468-69.
 MANUFACTURE—

 Question  re—
 Fertilisers.  478-79.
 Railway  engines.  473-74.

 MEDICAL  INSTITUTE  (S)—
 Question  re—

 Central  aid  to  State  -—~.  458
 MINTO  ROAD  BRIDGE,  NEW

 DELHI—
 Question  re—

 Railway  overbridges  in
 483-84.

 MISHRA,  PANDIT  5S.  C.—
 Question  by—

 Insurance  employees.  459.
 Passen,2r  amenities.  489.
 Sleeper  renewals.  464.

 MISHRA,  SHRI  BIBHUTI—
 Question  by—

 Vegetable
 428-29.

 Question  (Supplementary)  by—
 Akhil  Bhartiya  Sehkari  Kraya

 Vikraya  Board.  (प्रतीत  भारतीय
 सहकारी  क्रय  विक्रय  बोर्ड )  441,

 MISHRA,  SHRI  L.  N.—
 Question  (Supplementary)  by—

 Akhil  Bhartiya  Sehkari  Kraya

 Vikraya  Board.  अखिल  भारतीय

 सहकारी  क्रय  विक्रय  बोर्ड)  44i.
 Drug  factory.  434.

 423~

 measures  in  states.

 Delhi.

 breeding  _  stations.

 (99)



 LOK  SABHA

 3

 SHRI  v.—
 Question  by—

 Conference  on  rice.  489.

 MORARKA,  SHRI—
 Question  by—

 Breeding  research.  437-38.

 MOTOR  VEHICLES  ACT,  1939—
 Question  re—

 Strike  by  D.T.S.  workers.  454-57.

 MUZAFFARPUR—
 Question  re—

 sonbarsa  rail  link.  488.

 MYSORE—
 Question  re—

 Purchase  of  rice.  48I.

 N
 NAGPUR—

 Question  re—
 Railway  trains.  465.

 NAMBIAR,  SHRI—
 Question  by—

 Railway  employees.  431-82.
 Question  (Supplementary)  by—

 Railway  Karamehari.  (रेलवे  कर्म
 चारी )-  447-49.

 Strike  by  D.T.S.  workers.  457.

 NANADAS,  SHRI—
 Question  by—

 Mining  boards  and  committees.
 460-61,

 NATIONAL  FEDERATION  OF  IN-
 DIAN  RAILWAYMEN—
 Question  by—

 Railway  Tribunal.  420-21,
 NATIONAL  RAILWAY  USERS  CON-

 SULTATIVE  COUNCIL—
 Question  re—

 Shah  Niwaz  Committee  Report.
 450-51.

 NATIONALISATION—
 Question  re—

 of  B.P.  Railway.  484-35,

 NAYAR,  SHRI  V.  P.—
 Question  by—

 Anti-biotics.  441-42,
 Family  Planning.  449-50.
 Incidence  of  malaria  and  T.B,  in

 India.  468-69.

 NAYAR,  SHRI  V,  P.—contd,
 Question  by—contd.

 Treatment  of  timber.  418-20.
 Question  (Supplementary)  by—

 Vegetable  breeding  stations.
 429.

 NORTH  EASTERN  RAILWAY—
 See  “Railway,  North  Eastern”.

 NORTHERN  RAILWAY
 See  “Railway,  Northern”.

 NUTRITION  ADVISORY  COM-
 MITTEE—

 Question  re—

 Family  Planning.  449-50.
 Nutritional  disorders  amongst

 boys.  444-45,

 0
 OILs—

 Question  कट
 Vanaspati.  479-80.

 OILSEED  (S)—
 Question  re—

 ——  Crushing  Industry.  445,

 .  P
 PAKISTAN—

 Question  re—
 Import  of  rice.  461-62,

 PANCHAYAT—

 Question  re—

 Panchayaten.  (पंचायतें  )  475.

 PILOT  Ss)

 Question  re—
 Non-scheduled  air  services.  485-

 486.
 PLAGUE—

 Question  re—
 Incidence  of  ——.  430-31.

 PLANNING  COMMISSION—

 Question  re—
 Central  Committee  for  Land  Re-

 forms.  426-27.
 Family  Planning  Centres.  452-53.

 PLASTIC  SURGERY—
 Question  re—

 Plastic  Surgery.  460.
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 CONTROL  RE-
 SEARCH—
 Question  re—

 Family  Planning.  449-50.

 POST  OFFICE(S)—
 Question  re—

 Gramin  kshetron  men  dakghar.

 (ग्रामीण  क्षेत्रों  में  डाकघर)  429-30.

 POSTAL  MAILS—
 Question  re—

 Delivery  of  mails  in  Tripura.
 490-91.

 POSTAL  SAVINGS  BANK  AC-
 COUNTS—.
 Question  re—

 Cheque  system  in  Savings  Bank
 Accounts.  472-73.

 POSTAL  STAMP  (S)—
 Question  re—

 International  Stamp  and  Postal
 Exhibition.  489.

 -POSTS  AND  TELEGRAPHS  DE-
 PARTMENT—

 Question  re—
 examinations.  476-77.

 PRABHAKAR,  SHRI  NAVAL—
 Question  by—

 Gramin  kshetron  .  men  dakghar.

 (ग्रामीण  क्षेत्रों  में  डाकघर)  —«-
 429-30.

 Railway  Store.  (रेलवे  स्टोर)
 474.

 PROFIT  (Ss)

 Question  re—
 Fertilisers.  478-79,
 Vanaspati.  479-80

 PRIZE—
 Question  re—

 International  Stamp  and  Postal
 Exhibition.  487,

 PRODUCTION—
 Question  re—

 Cashewnuts.  465-66.
 Drug  factory.  433-34.
 Rice  ——.  463.
 Vanaspati  factories.  467-68.

 PROFIT  (S)—
 Question  re—

 Road  investments.  469.

 PROVIDENT  FUND—
 See  “Railway  Provident  Fund”.

 PUNJAB—

 Question  re—
 Central  aid  to  state  medical  in-

 stitutes.  458.

 PURCHASE—

 Question  re—
 of  Mysore  rice.  481.

 Q
 QUARTER  (S)—

 Question  re—
 Delhi  Improvement

 463.
 ——  at  Bhuli.  474.

 RADHA  RAMAN,  SHRI—
 Question  by—

 Agra  Railway  Statioml.  463-64.
 Railway  overbridges  in  Delhi.

 483-84.

 RADIO  SET(S)—
 Question  re—

 Trust.  462-

 Checking  of  Radio  licences.
 457-58.

 RAGHUBIR  SINGH,  CH.—

 Question  by—
 Quarters  at  Bhuli.  474.  ‘

 RAILWAY  ACCIDENT s)  --
 Question  re—

 Railway  accidents.  469-7i,
 Railway  durghatnayen.  रेलवे

 दुर्घटनायें)  476.

 Shah  Nawaz  Committee  Report.
 450-51.

 RAILWAY,  BENGAL  PROVINCIAL
 LIGHT

 .

 Question  re—
 Nationalisation  of  ——.  434-35.

 RAILWAY  BOARD—
 Question  re—

 Re-grouping  of  Railways.  459-60.

 RAILWAY,  CENTRAL—
 Question  re—

 Coaches  from  Switzerland.  485.

 (ior)
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 RAILWAY  CLAIMS—
 Question  re—

 Railway  claims.  472.

 RAILWAY  COACH  (ES)—

 Question  re—
 Coaches  from  Switzerland.  485.
 Electric  locomotives.  ‘471-72,

 RAILWAY  CORRUPTION  ENQUIRY
 COMMITTEE—

 Question  re—
 Report.  442-43,

 RAILWAY  DELEGATION—
 Question  re—

 Indian  to  U.S.S.R.  443-44.

 RAILWAY  EMPLOYEE  (S)—
 Question  re—

 Railway  Corruption  Enquiry
 Committee  Report.  442-43.

 Railway  employees.  431-82,  453-
 454,  ।

 Railway  Karamchari.  (रेलवे  कर्मचारी )
 (447-49,

 Railway  Tribunal.  420-21,
 Watch  and  Ward  Staff.  482.

 See  also  “Employee  (s)”.
 RAILWAY  GODOWN  (S)—

 Question  re—
 Mal  ki  chori.  (माल  की  चोरी)  481.

 RAILWAY  LINE  (8)--
 Question  re—

 Muzaffarpur-Sonbarsa
 488.

 New  —.  479-81.

 RAILWAY  LOCOMOTIVE  (8)--
 Question  re—

 Electric  locomotives.  471-72,
 Railway  engines.  473-74.

 RAILWAY,  NORTH  EASTERN—

 Question  re—
 Late  running  of  trains.  488-89,
 Ramkola  Station.  477.

 RAILWAY,  NORTHERN—

 Question  re—
 Passenger  amenities.  489.

 RAILWAY  OVERBRIDGE  (S)—

 Question  re—
 ——  in  Delhi.  483-84.

 rail  link.

 RAILWAY  PASSENGER  (S)—
 Question  re—

 Yatra  ki  Suvidhayen.  (यात्रा
 की  सुविधायें  )  475-76.

 RAILWAY  PASSENGER  AMENITY
 (YES)
 Question  re—

 Passenger  amenities.  489.
 Ramkola  Station.  477.
 Yatra  ki  Suvidhayen.  (  यात्रा

 की  सुविधा  यें)
 475-76.

 RAILWAY  PROVIDENT  FUND—
 Question  re—

 Railway  employees.  481-32.

 RAILWAYS,  RE-GROUPING  OF—
 Question  re—

 Re-grouping  of  Railways.  459-60.

 RAILWAY  SLEEPER(S)—
 Question  re—

 Sleeper  renewals.  464.

 RAILWAY,  SOUTHERN—
 Question  re—

 Railway  Karamchari.
 (रेलवे

 कर्मचारी)  447-49,

 RAILWAY  STATION—
 Question  re—

 Agra  ——.  463-64.

 RAILWAY  STORE—
 Question  re—

 Railway  Store.  (रेलवे  स्टोर)  474

 RAILWAY  TICKET  (S)—
 Question  re—

 Ticketless  travelling.  424-26.

 RAILWAY  TRAIN  (S)—
 Question  re—

 Gariyon  ke  chalne  men  deri.

 (गाड़ियों  के  चलने  में  देखो)  —  490.
 Late  running  of  trains.  488-89,
 Railway  trains.  465.

 RAILWAY  TRIBUNAL—
 Question  re—

 Railway  Tribunal.  420-21.
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 RAILWAY  WAITING  ROOM  (S)—
 Question  re—

 Passenger  amenities.  489.

 RAILWAY  WATCH  AND  WARD
 STAFF—
 Question  re—

 Watch  and  Ward  Staff.  482.

 RAILWAY,  WESTERN—
 Question  re—

 Coaches  from  Switzerland.  485.
 Ticketless  travelling.  424-26.

 RAJASTHAN—
 Question  re-—-

 Breeding:  research.  437-38.
 New  railway  lines.  ‘479-81.

 RAM  SUBHAG  SINGH,  DR.—
 Question  by—

 Anti-malaria  measures  in  states.
 421-23,

 RAMAMURTHY,  SHRI  S.V  .—
 Question  re—

 Central  Committee  for  Land  Re-
 forms.  426-27.

 RAMKOLA  RAILWAY  STATION—
 Question  re—

 Ramkola  Station.  477.

 RANK,  DR.  B.  K.—
 Question  re—  .

 Plastic  Surgery.  460.
 RAO,  DR.  RAMA—

 Question  by—
 Delhi  Improvement,  Trust.  462-

 63,
 RAO,  SHRI  T.  B.  VITTAL—

 Question  by—
 Railway  Corruption  Enquiry

 Committee  Report.  442-43.
 Railway  Tribunal.  420-21,
 Shah  Nawaz  Committee  Report.

 450-5l.
 Question  (Supplementary)  by—

 Nationalisation  of  B.P.  Railway.
 435.

 RAZMI,  SHRI  8.  K.—
 Question  by—

 Plastic  Surgery.  460
 RECOMMENDATION  ()—

 Question  re—
 Family  Planning.  449-50.
 Indian  Railway  Delegation  to

 U.S.S.R.  443-44.

 RECOMMENDATION(S)—contd.
 Question  re—contd.

 Shah  Nawaz  Committee  report.
 450-5l.

 Standing  Committee  for  roads.
 432-33.

 RE-GROUPING  OF  RAILWAYS—
 See  “Railways,  Regrouping  of”.

 REPORT  (S)—
 Question  re—

 Akhil  Bhartiya  Sehkari  Parishad.

 (अखिल  भारतीय  सहकारी  परिषद)
 417-18.

 Cement  industry.  463.
 Central  Committee  for  Land  Re-.

 forms.  426-27.
 Family  Planning.  449-50.
 Indian  Railways  Delegation  to

 U.S.S.R.  443-44.
 Railway  accidents.  469-71.
 Railway  Corruption  Enquiry

 Committee  ——.  442-43.
 Railway  Tribunal.  420-2I.
 Shah  Nawaz  Committee  —~.

 450-5l.

 Thermal  Environment  Health
 Consultant.  451-52.

 Treatment  of  timber.  418-20.
 RESEARCH  (ES)—

 Question  re—
 Anti-biotics.  441-42,
 Breeding  ——.  437-38.
 Family  Planning.  449-450.

 RESERVE  BANK  OF  INDIA—
 Question  re—

 Akhil  Bhartiya  Sehkari  Parishad..

 (भल खिल  भारतीय  सहकारी  परिषद)
 ‘417-18.

 RICE—
 Question  re—

 Conference  on  ——.  489.
 Import  of  Pakistan  ——.  461-62,
 Purchase  of  Mysore  ——.  481.

 production.  463.
 stocks.  492.

 ROADS—
 Question  re—

 Standing  Committee  for  -——,
 432-33.
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 ROY,  SHRI  BISHWA  NATH—
 Question  by—

 Ramkola  Station.  477.
 Question  (Supplementary)  by—

 Anti-malaria  measures  in  states.
 422,

 ‘RURAL  FINANCING—

 Question  re—
 Akhil  Bhartiya  Sehkari  Parishad

 (अखिल  भारतीय  सहकारी  परिषद)
 4l7-8.

 RUSSIA—
 Question  re—

 Indian  Railways  Delegation  to
 U.S.S.R.  443-44.

 SAIGAL,  SARDAR  A.  S—
 Question  (Supplementary)  by—

 Akhil  Bhartiya  Sehkari  Kraya
 Vikraya  Board.

 (रखी  भारतीय

 सहकारी  क्रय  विक्रय  बोर्ड)  441,
 Ticketless  travelling.  426.

 SAMANTA,  SHRI  8.  C.—

 Question  (Supplementary)  by—
 Air  India  International.  446,
 Family  Planning  Centres.  453,

 ‘SCHEDULED  TRIBE  (S)—
 Question  re—

 Tripura  Medical  Service.  49I.
 ‘SCHEME  (S)—

 Question  re—
 Akhil  Bhartiya

 Vivraya  Board.

 (प्रतीत  भारतीय  सहकारी  क्रय  विक्रय

 Sehkari  Kraya

 बोर्ड  )  440-4.0°°°

 Coal  labour.  481-82.
 .SEED(3)—

 Question  re—
 Vegetable  breeding  stations.  428-

 429.
 ‘SHAH  NAWAZ  COMMITTEE—

 Question  re—

 Report.  450-5l.

 SHAKURBASTI—
 Question  re—

 Railway  store.  474.

 en
 SHARMA,  SHRI  0,  C.—

 Question  by—
 Railway  accidents.  469-7l.
 Re-grouping  of  Railways,  459-60
 Treatment  of  leprosy.  471,

 SINGH,  SHRI  T.  N.—
 Question  by—

 Rajyon  men  parikshan  karya
 (Test  works).  (राज्यों  में  परीक्षण

 काय॑  (टैस्ट  बक्स  )  482-54,

 SINGH,  SHRI  J.  N—
 Question  (Supplementary)  by—

 Air  India  International.  448.
 Central  Mechanised  Farm,  Sul-

 tanpur.  436.  4
 Standing  Committee  for  roads.

 433.

 SINGH,  TH.  JUGAL  KISHORE—
 Question  by—

 Cement  industry.  463.
 International  Stamp  and  Postal

 Exhibition.  487.
 Late  running  of  trains.  488-89.
 Muzaffarpur-Sonbarsa  rail  link.

 488,
 Telegraph  Offices  in

 Sub-Division.  487-88.
 SINGHAL,  SHRI  S.  C.—

 Question  by—
 Railway  claims.  472.

 SINHA,  SHRI  JHULAN—
 Question  by—

 Incidence  of  plague.  430-31.
 Slaughter  house.  480.
 Vanaspati.  479-80.

 SINHA,  SHRI  NAGESHWAR  PRA-
 sSAD—
 Question  by—

 Electric  locomotives.  47l-72.
 Indian  Railways  Delegation  to

 U.S.S.R.  443-44.
 Question  (Supplementary)  by—

 Family  Planning  Centres.  453.

 SINHA,  SHRIMATI  TARKESH-
 WARI—

 Question  (Supplementary)  by—
 Darbhanga  Medical  College.  424.
 Drug  factory.  433-34.
 Shah  Nawaz  Committee  report.

 451,

 Sitamarhl
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 SITAMARHI  SUB-DIVISION—
 Question  re—

 Telegraph  Offices  in  ——.  487-
 488.

 SLAUGHTER  HOUSE—
 Question  re—

 Slaughter  house.  480.

 SODHIA,  SHRI  K.  C.—
 Question  by—

 Coal  labour.  481-82,
 Soil  conservation.  46I.

 Watch  and  Ward  Staff.  482.
 SOIL  CONSERVATION—

 Question  re—
 Soil  Conservation.  46l,

 SONBARSA—
 Question  re—

 Muzaffarpur-Sonbarsa
 488,

 SOUTHERN  RAILWAY—
 See  “Railway,  Southern”,

 STATE(S)
 Question  re—

 Anti-biotics,  “441-42,
 Anti-malaria  measures  in

 421-23.
 Cashewnuts.  465-66.
 Central  aid  to  state  medical  in-

 stitutes.  458  .

 Central  Mechanised  Farm,  Sul-
 tanpur.  436.

 Family  ‘Planning
 53.

 Incidence  of  plague.  430-3l.
 Nutritional  disorders  amongst

 boys.  444-45,
 Rajyon  men  parikshan  karya

 (Test  works).  (राज्यों  में  परीक्षण
 कार्य  (टेस्ट  बक्से)  482-84

 STATE  RAILWAYS  ESTABLISH-
 MENT  CODE—
 Question  re—

 Railway  employees.  431-32.
 STOCKS—

 Question  re—
 Rice  ——.  492.

 STRIKE  (S)—
 Question  re—

 by  D.T.S,  workers.  454-57.
 —of  Bombay  dock  workers..  438-

 40.  _

 rail  link.

 Centres.  452-

 ।

 STUDENT  (S)—
 Question  re—

 Darbhanga  Medical  College.
 423-24.

 SUPPER  CONSTELLATION  AIR-
 CRAFT—
 See  “Aeroplanes”.

 SURESH  CHANDRA,  DR.—
 Question  (Supplementary)  by—

 Air  India  International.  446.

 SWITZERLAND—
 Question  re—

 Coaches  from  ——.  485.

 T

 TEACHER  (S)—
 Question  re—

 Gramin  kshetron  men  dakghar.

 (ग्रामीण  क्षेत्रों  में  डाकघर)  429-30.

 TELEGRAPH  OFFICE(S)—
 Question  re—

 in  Sitamarhi  Sub-Division.
 487-88

 TELEPHONE  EXCHANGE—
 Question  re—

 building  in  Bikaner.  484-85.
 TEST  WORKS—

 Question  re—
 Rajyon  men  parikshan  karya  (——)

 (राज्यों  में  परीक्षण  कार्य  (टेस्ट  वर्क्स)
 482-84.

 THEFTS—

 Question  re—
 Mal  Ki  Chori  (माल

 48l.

 THERMAL  ENVIRONMENT  HEALTH
 CONSULTANT—
 Question  re—

 Thermal  Environment
 Consultant.  451-52.
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 Health

 THIMMAIAH,  SHRI—

 Question  by—
 Purchase  of  Mysore  rice.  481.

 Question  (Supplementary)  by—
 Central  Committee  for  Land  Re-

 forms.  427.
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 ‘THOMAS,  SHRI  A.  M.—
 Question  by—

 Central  Committee  for  Land  Re-
 forms.  426-27.

 ‘THORACIC  SPECIALIST(S)—
 Question  re—

 from  U.K.  46I.

 ‘TICKETLESS  TRAVELLING—
 Question  re—

 Ticketless  travelling.  424-26.

 ‘TIMBER—
 Question  re—

 Treatment  of  ——.  418-20.

 TIWARY,  PANDIT  D.  N.—
 Question  by—

 Cheque  system  in  Savings  Bank
 Accounts.  472-73,

 Darbhanga  Medical  College.  423-
 424,

 Nutritional  disorders  amongst
 boys.  444-45.

 Thermal  Environment  Health
 Consultant.  451-52.

 TOBACCO  RE-DRYING  PLANT—
 Question  re—

 at  Guntur.  473.
 TOURIST  (S)—

 Question  re—
 to  Agra.  491-92.

 TRAINING—
 Question  re—

 Non-scheduled  air  services.  485-
 487.

 TRAINING  CENTRE(S)—
 Question  re—

 Soil  conservation.  46l.
 TRANSPORT—

 Question  re—
 Road  investments.  469.

 TRAVANCORE-COCHIN—
 Question  re—

 Central  Committee  for  Land  Re-
 forms.  426-27.

 Central  Mechanised  Farm,  Sul-
 tanpur.  436.

 Family  Planning.  449-50.
 Import  of  Pakistan  rice.  461-62,

 TRIPURA—
 Question  re—

 Delivery  of  Mails  in  ——.  490-9I.

 Panchayaten.  (पंचायतें  )  475.

 TRIPURA  MEDICAL  SERVICE—
 Question  re-—

 Tripura  Medical  Service.  49I.
 TUBERCULOSIS—

 Question  re—
 Incidence  of  malaria  and  T.B,  in

 India.  468-69.
 Railway  employees.  453-54.

 TULSIDAS,  SHRI—
 Question  by—

 Import  of  Pakistan  rice.  46i-62.
 U

 UJJAIN—
 Question  re—

 Gariyon  ke  chalne  men  deri.

 (गाड़ियों  के  चलने  में  देरी)  490.

 UNION  OF  SOVIET  SOCIALIST  RE--
 PUBLICS—
 See  “Russia”.

 UNITED  KINGDOM—
 See  “Britain”.

 UNITED  STATES  OF  AMERICA—
 See  “America,  United  States  of”.

 UNIVERSITY—
 Question  re—

 Darbhanga  Medical  College.  423-
 24.

 UPADHYAY,  PANDIT  MUNISHWAR
 DATT—
 Question  by—

 Telephone  Factory  at  Bangalore.
 466-67.

 Vanaspati  factories.  467-68.

 UTTAR  PRADESH—
 Question  re—

 Agra  Railway  Station.  463-64.
 Anti-malaria  measures  in  states,

 421-23,
 See  also  “State  (s)".

 Vv
 VANASPATI—

 Question  re—
 Vanaspati.  479-80.
 -——  factories.  467-68.

 VEGETABLE  BREEDING  STA-
 TIONS—
 Question  re—

 Vegetable  breeding  station.  428-
 29.

 (106)



 INDEX  TO  WEBATES,  PART  I,  24TH  NOVEMBER,  954

 VELAYUDHAN,  SHRI—_
 Question  (Supplementary)  by—

 Central  Committee  for  Land  Re-
 forms.  427.

 Railway  Corruption
 Committee  Report.  443.

 Enquiry

 VILLAGE  (8s)
 Question  re—

 Gramin  kshetron  men  dakghar.
 (ग्रामीण  क्षेत्रों  में  डाकधर)  429-30.

 VYAS,  SHRI  RADHELAL—
 Question  by

 Gariyon  ke  chalne  men  deri.

 (गाड़ियों  के  चलने  में  देर!)  490.

 Question  (Supplementary)  by—
 Breeding  research.  438.

 w

 WAGE(S)—
 Question  re—

 Cement  industry.  463,
 [  Rajyon  men  parikshan  karya  (test

 works).  राज्यों  में  परीक्षण  कार्य

 (टेस्ट  वर्क्स)  ]  482-84.

 WEST  BENGAL—
 Question  re—

 Nationalisation  of  B.P.  Railway.
 434-35.

 See  also  “State(s)”.
 WESTERN  RAILWAY—

 See  “Railway,  Western”

 WORLD  HEALTH  ORGANISA-
 TION—
 Question  re—

 Incidence  of  plague.  430-3).

 (7०7)
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 LOK  SABHA

 Wednesday,  24th  November,  954

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Seeakrr  in  the  Chair)
 QUESTIONS  AND  ANSWERS

 (See  Part  I).

 ‘12-4  p.m.
 RUBBER  (PRODUCTION  AND

 MARKETING)  AMENDMENT  BILL

 The  Minister  of  Commerce  and
 Industry  (Shri  T.  T.  Krishnamachari):

 I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Rubber  (Production  and
 Marketing)  Act,  1947,  as  reported
 by  the  Select  Committee,  be  taken
 into  consideration”.

 The  Report  of  the  Select  Committee
 is  with  the  hon.  Members,  and  they
 will  find  therein  that  the  Select  Com-
 mittee  which  went  exhaustively  into
 the  various  provisions  of  this  Bill  and
 also  heard  evidence  from  representa-
 tives,  have  recommended  certain
 changes.

 They  have  taken  up  this  question  of
 the  small  grower,  and  a  definition  has
 been  made  of  the  small  grower.  They
 have  also  recommended  that  small
 rubber  growers  whose  estates  do  not
 exceed  50  acres  should  be  given  pro-
 per  representation  on  the  Rubber
 Board.  They  have  also  suggested  that
 the  labour  representatives  must  be
 increased  from  three  to  four,  and  have
 brought  down  the  number  of  persons
 50l  L.8.D,

 8i8

 to  be  nominated  by  the  Central  Gov-
 ernment  by  one.  It  has  also  been  sug-
 gested  that  the  Houses  of  Parliament
 should  be  represented—the  Lok  Sabha:
 as  well  as  the  Rajya  Sabiia—by  three
 Members,

 The  pattern  of  Government  repre-
 sentation  on  these  Boards  has  been  fol-
 lowed  in  this  case  also.  The  Select
 Committee  has  suggested  that  Gov-
 ernment  officers  can  attend  and  take
 Part  in  the  proceedings  of  the  Board,
 but  would  not  be  entitled  to  vote.

 The  Select  Committee  has  made  the
 Vice-Chairmanship  of  the  Board  an
 elective  office,  And  finally,  provision
 has  been  made  that  membership  of
 this  Board  shall  not  disqualify  a  per-
 son  from  being  a  Member  of  Parlia-
 ment.

 An  important  provision  has  been
 made  in  clause  9.  The  Committee  nas
 felt  that  it  should  be  within  the  com-
 petence  of  the  Board  to  secure  better
 working  conditions  for  workers  en-
 gaged  in  the  rubber  industry  and  to
 see  that  they  are  provided  with
 amenities  and  incentives,

 Another  provision  has  been  insert-
 ed  to  enable  the  Board  to  import  rub-

 In  this  connection,  I  would  like
 to  say  that  while  our  present  produc-
 tion  of  rubber  is  about  22,000  िघाइ--
 might  increase  a  little  more—our  con-
 sumption  is  rising  very  rapidly.  It  is
 estimated  this  year  the  consumption will  be  somewhere  about  27,000  tons.
 Any  slight  improvement  in  the  posi- tion  of  the  public  transport  and  auto-
 mobile  transport  in  this  country  would
 mean  an  augmentation  of  the  demand
 for  raw  rubber,  and  it  is  envisaged
 that  probably  during  the  next  Five
 Year  Plan  we  might  be  needing  some-
 where  about  40,000  tons.  And  =  it
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 {Shri  T,  T,  Krishnamachari]
 takes  a  long  time  to  grow  this  rub-
 ber.  So,  the  question  of  imports  is  a
 very  important  consideration.  While
 we  are  producing  rubber  and  fixing  a
 particular  price  to  the  grower,  we
 cannot  afford  to  allow  him  to  be  left
 to  the  tender  mercies  of  the  market
 forces  operating’  elsewhere  in  the
 world  for  getting  his  price.

 (Mr,  Derury-SPEsKER  in  the  Chair]

 Therefore,  the  Select  Committee  has
 decided  that  the  Board  might  be
 authorised  to  import  rubber  to  fill  up
 the  gap  in  our  requirements  of  rub-
 ber.

 Provision  has  been  made  for  two
 funds.  The  funds  at  the  disposal  of
 the  Board  will  be  raised  by  means  of
 augmentation  of  the  present  cess,  and
 any  profits  that  are  made  out  of  im-
 ports  of  rubber,  if  such  profits  should
 eventuate,  should  also  go  to  the  fund.
 And  the  method  of  utilising  this  fund
 has  also  been  leid  down.

 Clauses  6  and  ave  have  broadly  laid
 down  the  method  of  the  Government
 control  over  accounts.  I  might,  in  this
 connection,  mention  that  I  have  in
 mind  the  ruling  of  the  Chair  yester-
 day,  and  I  shall  not  move  my  amend-
 ment  inserting  a  new  clause  empower-
 ing  the  Auditor-General  to  inspect
 the  accounts,  but  I  shall  take  an  early
 opportunity  of  bringing  in  a  compre-
 hensive  Bill  to  permit  the  Auditor-
 General  to  have  access  to  all  accounts
 and  be  able  to  send  his  officers  in
 regard  to  all  the  Boards  under  the
 management  of  the  Ministry  of  Com-
 merce  and  Industry,

 In  this  connection,  I  would  like  to
 say  that  following  the  pattern  of  re-
 presentation  this  House  has  agreed  to
 in  regard  to  the  Coffee  Board,  I  have
 tabled  amendments  to  provide  for
 election  of  the  representatives  of  the
 two  States  of  Madras  and  Travancore-
 Cochin,  and  rules  to  provide  for  elec-
 tion.  Even  my  hon,  friend  Shri
 Punnoose  who  comes  from  the  other
 side,  has  in  his  Minute  of  Dissent
 recognised  that  it  might  be  necessary
 for  some  time  to  provide  nomination
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 for  representation  of  the  small  grow-
 er.  It  is,  therefore,  our  intention  that
 in  the  case  of  those  people  who  can-
 not  provide  an  elective  machinery,  we
 should  probably  have  to  resort  to
 nomination.  Otherwise,  the  rules  will
 provide  for  election  of  the  represen-
 tatives  from  the  two  States  of  Travan-
 core-Cochin  and  Madras.

 The  Select  Committee  had  in  the
 rule-making  powers  made  it  obliga-
 tory  for  the  Governments  concerned
 to  consuit  representative  associations
 and  obtain  panels  from  them  for  pur-
 poses  of  election  of  representatives  to
 the  Board.  Since  this  change  has  been
 made,  that  provision  has  also  to  be
 altered;  that  provision  has  been  re-
 tained  only  in  regard  to  labour  repre-
 sentatives,  but  not  in  regard  to  grow-
 ers’  representatives.  That  is  broadly
 the  change  that  I  propose  to  make,  so
 far  as  this  Bill  is  concerned,  excepting
 one  or  two  minor  changes  of  a  conse-
 quential  character.

 One  thing  I  would  like  to  mention
 is  that  with  the  changes  that  I  have
 proposed,  if  they  are  accepted  by  the
 House,  the  pattern  of  the  working  of
 the  Board  would  largely  be  modelled
 on  that  of  the  Tea  Board,  if  the  Coffee
 Market  Expansion  (Amendment)  Bill
 is  alsc  passed  in  the  other  House  and
 receives  the  assent  of  the  President.

 In  this  particular  case,  though  there
 has  been  some  objection  to  the  nomi-
 nated  Chairman,  by  and  large,  the
 Members  of  the  Select  Committee
 agree  on  the  need  for  a  nominated
 Chairman,  and  the  two  Minutes  of
 Dissent  would  indicate  that  this  ques-
 tion  has  not  been  raised.  In  fact,  Shri
 Velayudhan  has  raised  a  number  of
 useful  points  in  his  Minute  of  Dissent,
 many  of  which,  I  suppose,  it  will  be
 possible  for  Government  to  look  into,
 as  the  Board  starts  functioning.  Even
 in  regard  to  the  doubts  expressed  by
 my  hon.  friends  Shri  Punnoose  and
 Shri  Nanadas,  I  think  with  the  action
 of  the  Board  in  the  future  with  such
 control  and  advice  that  Government
 can  give  the  Board,  we  might  be  able
 to  meet  some  of  those  points.
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 Altogether,  this  Bill  as  it  emerges
 from  the  Select  Committee,  has  as-
 sumed  a  character  of  non-controver-
 siality,  which  I  think  the  House  will
 fecognise.  In  regard  to  the  basic
 question  of  rubber,  I  hope  the  House
 will  have  the  benefit  of  the  views  of
 my  hon.  friend  Shri  A.  V.  Thomas,
 who  has  been  the  Chairman  of  the
 Rubber  Board,  an  office  which  he  had
 to  give  up  owing  to  reasons  of  ill-
 health.  I  think  he  would  be  able  to
 tell  the  House  what  are  the  possibilites
 in  regard  to  rubber.  There  are  cer-
 tain  inevitable  forces  which  restrict
 our  development,  It  is  possible  that
 my  hon.  friend  Shri  V.  P.  Nayar  might
 deal  with  that  possibility.  But  cli-
 matic  conditions,  the  contour  of  the
 land  available,  all  these  do  restrict
 development  at  a  very  rapid  pace.
 But  I  think  it  is  a  sizable  ambition
 and  one  which  can  also  be  achieved,
 if  we  think  merely  in  terms  of  equat-
 ing  our  production  with  that  of  our
 demand.  We  have  so  far  not  done
 much  about  it,  and  that  is  where  I
 expect  any  advice  that  my  hon.  friend
 Shri  A.  V.  Thomas  might  give  to  us
 would  be  of  great  value.  I  think  it
 will  not  be  beyond  our  ingenuity  to
 provide  that  during  the  next  seven  or
 eight  years,  we  shall  produce  enough
 rubber  to  meet  our  own  demand.  We
 are  not  looking  to  a  state  of  things
 when  we  can  export  rubber  and  make
 Money  out  of  it.  All  that  we  want  is
 to  be  more  or  less  internally  self-
 sufficient.

 It  is  a  very  complicated  problem,
 and  the  more  I  look  into  it,  the  more
 I  realise  how  little  I  know  about  it.
 In  fact,  Government  might  even  plead
 guilty  to  the  charge  that  we  have  not
 been  able  to  set  up  a  research  insti-
 tution.  The  pattern  of  Government
 thinking,  unfortunately,  is  one  that  is
 against  it.  I  have  told  the  Rubber
 Production  Commissioner  that  there
 fs  no  point  in  asking  for  a  building,  or
 going  in  for  a  building,  but  it  is  much
 better  to  have  a  couple  of  decent  huts
 where  research  is  done.

 Shri  A.  M.  Thomas  (Ernakulam):
 Has  not  one  been  sanctioned?
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 Shri  T.  T.  Krishnamachari:  It  is
 being  sanctioned.  The  other  difficulty
 is  that  we  have  got  no  technical  men
 at  the  present  moment.  I  am  trying
 to  get  a  research  person  who  will  be
 in  charge  of  research.  We  had  got  the
 name  of  a  person  from  Malaya,  but
 we  found  that  we  were  not  able  to  pay
 him  adequately,  But  we  are  still
 negotiating.  But  I  think  in  matters
 like  these,  I  speak  for  myself,  as  an
 individual,  when  I  say  that  the  im-
 portance  of  research  is  so  great  that
 no  price  is  big  enough  to  get  a  proper
 man  for  doing  this.

 The  significant  fact  which  has  to  be
 recognised  is  the  disparity  in  the  pro-
 duction  of  the  various  estates.  That
 is.  the  main  factor.  We  have  to  con-
 vinee  the  owner  of  the  rubber  estate
 that  it  does  pay  to  cut  down  a  tree,
 instead  of  hugging  on  to  the  little
 that  it  will  produce.  These  are  all
 difficult,  and  the  Board  will  have  to
 take  up  a  lot  of  educative  work  in
 making  the  small  grower  understand
 how  best  to  improve  his  own  position.

 The  other  fact  also  is  that  we  have
 not  got  an  agency,  in  so  far  as  the
 present  Rubber  Board  is  concerned,
 to  keep  in  touch  with  the  small  grow-
 er,  I  think  some  such  thing  must  be
 developed,  because  oftentimes,  when
 we  find  that  we  fix  the  price  at  Rs.
 i-6-0  per  Ib.  of  rubber,  ultimately  the
 small  man  does  not  get  the  benefit  of
 it.  Often,  it  is  the  man  who  has  got
 the  stock  at  port,  who  buys  from  the
 small  man  at  varying  prices  of  Re.  ३
 or  Rs.  l-l-0  per  Ib,  and  has  a  holding
 capacity,  that  makes  the  profit.  So
 there  is  a  lot  to  be  done  in  this  direc-
 tion.  And  everything  has  been  put
 away  merely  because  of  the  fact  that
 the  Act  has  to  be  amended,  and  until
 the  Act  is  amended  and  the  new  Board
 comes  into  being,  we  cannot  take  it
 up.  That  is  the  whole  trouble.  If  I
 go  on  putting  off  further,  it  will  also
 mean  retarding  progress  in  the  rubber
 industry,  a  matter  in  which  there  is
 absolutely  no  controversy  between  any
 section  of  the  people  interested  in
 rubber.  I  do  hope  the  House  will
 accord  its  approval  to  this  Bill,  and
 with  the  help  of  people  who  are  ia
 the  know  of  things,  we  should  be
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 (Shri  T.  T.  Krishnamachari)
 able  to  bring  into  being  an  organisa-
 tion  which  will  be  effective,  and
 would  render  real  service  to  the  peo-
 ple  who  grow  rubber,  and  who,  on  all
 considerations,  do  deserve  some  more
 help  than  what  they  are  getting  at
 the  present  moment.

 Mr,  Deputy-Speaker:  Motion  moved:
 “That  the  Bill  further  to  amend

 the  Rubber  (Production  and  Mar-
 keting)  Act,  1947,  as  reported  by
 the  Select  Committee,  be  taken
 into  consideration.”
 There  is  an  amendment  standing  in

 the  name  of  Shri  M.  S.  Gurupada-
 swamy.  Is  the  hon.  Member  moving
 it?  The  amendment  -is  for  circulation
 ef  the  Bill  for  eliciting  opinion  there-
 en.

 Shri  M.  Ss.  Gurupadaswamy  (My-
 gore):  Yes,  Sir.

 Mr.  Deputy-Speaker:  Before  we
 proceed  further,  I  would  like  to  in-
 form  hon.  Members  that  three  hours
 faave  been  allotted  for  all  the  stages
 ef  this  Bill.  I  would  like  to  know
 the  opinion  of  the  House,  including
 that  of  the  hon.  Minister,  regarding
 the  allocation  of  time  as  between  the
 various  stages.  I  think  there  are
 some  amendments  tabled  to  about
 eight  or  nine  clauses.

 Shri  M.  S.  Gurupadaswamy:  Two
 hours  for  general  discussion.

 Shri  A.  M.  Thomas:  I  think  it  will
 be  enough  if  half  an  hour  is  devoted
 to  the  clause-by-clause  discussion.

 Shri  Velayaudhan  (Quilon  cum
 Mavelikkara  Reserved—Sch.  Castes):
 No  third  reading.

 Shri  A.  M.  Thomas:  If  there  is  any
 time  left  at  the  end,  then  we  will
 speak,

 Mr.  Deputy-Speaker:  So,  we  shall
 bave  two  hours  for  the  general  dis-
 cussion,  and  half  an  hour  for  the
 hon.  Minister’s  reply....

 Shri  T.  T.  Krishnamachari:  I  do  not
 think  I  shall  need  more  than  fifteer
 minutes.
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 Mr.  Deputy-Speaker:  So,  we  shall
 have  two  and  a  half  hours  for  the
 general  discussion  and  half  an

 ore for  both  other  stages;  practically,
 there  would  not  be  any  third  reading.

 Shri  M.  Ss.  Gurupadaswamy:  I  beg
 to  move:

 “That  the  Bill,  as  reported  by
 the  Select  Committee,  be  circula-
 ted  for  the  purpose  of  eliciting
 opinion  thereon.”
 Mr.  Deputy-Speaker:

 dilatory  motion?
 Shri  A.  M.  Thomas:  That  was  what

 we  were  also  thinking.

 Is  it  not  a

 Mr.  Deputy-Speaker:  Was  it  sug-
 gested  by  anybody  in  the  Select  Com-
 mittee  that  this  ought  to  be  recirculat-
 ed?  At  any  rate,  if  there  had  been
 any  difference  that  it  should  be  re-
 circulated  for  eliciting  opinion,  we  can
 consider  that  matter.  Otherwise,  it
 must  be  a  dilatory  motion.  I  would
 like  to  have  some  information.

 Shri  M,  5S.  Gurupadaswamy:  I  do
 not  know  the  mind  of  the  Select  Com-
 mittee  Members.  I  do  not  know  what
 happened  there.  But  there  are  two
 Minutes  of  Dissent.

 Mr.  Deputy-Speaker:  Is  it  suggested
 in  the  Minutes  of  Dissent  that  .  the
 Bill  after  it  went  there  had  undergone
 such  a  change  that  it  requires  recir-
 culation  or  is  the  hon.  Member  tabling
 a  motion  for  circulation  thinking  this
 is  the  first  consideration  stage?

 Shri  M.  8,  Gurupadaswamy:  The
 purpose  of  my  amendment  is  this.
 Some  changes  have  been  made  in  the
 Rubber  Board  in  the  present  Bill.
 Some  changes  were  made  even  in  the
 previous  Bill.  Many  people  have  been
 very  much  upset  over  the  way  the
 whole  thing  is  being  done.  And,  I
 feel  we  do  not  lose  much  by  referring the  whole  matter  to  public  opinion
 and  this  motion  is  not  dilatory  in  any
 sense,

 Mr.  Deputy-Speaker:  Is  rubber
 grown  in  Mysore?  (Interruptions)
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 Shri  M.  8.  Gurupadaswamy:  I  strong-
 ly  take  exception  to  this  attitude.

 Mr,  Deputy-Speaker:  Order,  order.
 The  hon.  Member  cannot  take  excep-
 tion.  It  was  not  meant  to  say  that  he
 was  not  competent  to  speak.  Any
 hon.  Member  here  can  do  so.  I
 understand  Mr.  Bogawat  wants  to
 speak  on  this.  Therefore,  in  due  time
 and  at  an  appropriate  occasion  I  will
 give  the  hon.  Members  an  opportu-
 nity.  I  am  not  going  to  shut  them
 out  unless  time  shuts  them  out.  I
 have  got  the  right  to  decide  the  prio-
 rity.  Those  who  come  from  the  rub-
 ber  area  and  those  who  are  producers
 have  to  be  given  the  priority.  Others
 are  consumers  and  they  may  also  re-
 present  particular  trade  interests.
 Under  these  circumstances,  I  want  to
 decide  whether  I  should  allow  this
 particular  Member  or  that  particular
 Member  to  speak.  There  are  such
 large  interests  in  a  particular  area
 and  if  an  hon.  Member  comes  from
 that  area,  though  he  is  not  a  Member
 of  the  Select  Committee,  there  may
 be  a  number  of  facts  expressed  by
 him.  This  is  one  of  the  facts  that  I
 have  to  take  into  consideration  in  al-
 lowing  Members  to  speak.  Therefore,
 the  hon.  Member  need  not  misunder-
 stand  what  I  say,  simply  because  I  put
 a  question  whether  rubber  is  grown  in
 Mysore,  The  other  day  I  asked  whe-
 ther  tea  is  grown  in  Mysore.  It  is  not
 that  Mysore  gentlemen  are  not  entit]; ed  or  competent  to  speak.  But,  cer-
 tainly,  the  Chair  would  be  expected
 to  give  a  preference  to  those  areas,  or
 those  hon.  Members  who  come  from
 such  areas  or  represent  such  inter-
 ests  where  tea  is  grown.  If  I  have
 no  right  to  decide  priority  at  all,  I
 need  not  sit  in  the  Chair  at  all.  I
 can  walk  out.  The  hon.  Member  asks
 whether  it  counts.  Yes,  it  counts,  to
 find  out  whether  it  is  dilatory  or
 otherwise  or  whether  it  is  a  motion
 tabled  merely  for  the  purpose  of  hav-
 ing  an  opportunity  to  speak.

 Shri  M.  8,  Gurupadaswamy:  It  is
 not  dilatory.
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 Mr.  Deputy-Speaker:  Therefore,  the
 hon.  Member  need  not  hesitate  to  say
 that  Mysore  does  not  produce  rubber.

 Shri  M.  S.  Gurupadaswamy:  We
 produce  rubber;  after  all,  it  is  a  smal
 quantity.

 Mr.  Deputy-Speaker:
 answer  is  enough.

 Shri  M.  Ss.  Gurupadaswamy:  I  was
 just  making  out  that  the  motion  is  not
 dilatory  in  view  of  the  fact  that  the
 Act  is  already  there  on  the  Statute
 Book  and  we  would  not  lose  much  if
 we  circulate  it  for  eliciting  publie
 opinion.

 Mr.  Deputy-Speaker:  Anyhow,  te
 cut  short  further  discussion  on  this,
 I  am  going  to  allow  the  hon.  Member
 to  speak  on  his  motion  as  well  as  om
 the  original  motion.  The  House  will
 decide  whether  this  motion  has  to  be
 accepted  or  not.  Hon.  Members  will
 bear  in  mind  that  a  number  of  hon
 Members  want  to  take  part  in  the  dis-
 cussion  and  the  time  allotted  is  only
 24  hours  for  general  discussion.

 Shri  M.  8.  Gurupadaswamy:  Sir,  the
 way  in  which  the  Government  of
 India  is  pursuing  the  policy  of  setting
 up  Boards  for  various  commodities
 has  been  the  subject  of  criticism  im
 this  House  for  long.  Even  yesterday,
 there  was  much  criticism  about  the
 way  the  Boards  are  being  constituted.
 By  seeing  the  working  of  these  Boards,
 by  seeing  the  way  that  the  Boards
 are  formed,  I  feel  that  the  Boards
 have  no  efficacy  at  all.  There  is  ne
 use  in  having  such  Boards.  Today
 the  hon.  Minister  was  on  his  defensive.
 His  speech  was  not  offensive  as  it  was
 yesterday  and  he  was  saying  that  the
 rubber  industry  needs  rehabilitation,
 especially  the  small  planters  need
 Government  help  and  urgent  attention
 should  be  given  to  the  small  planters.
 So  far  as  this  is  concerned,  there  is  ne
 disagreement  between  us  and  what  the
 hon.  Minister  said.

 The  Minister  of  Commerce  (Shri
 Karmarkar):  That  is  very  good.

 Shri  M.  S.  Gurupadaswamy:  The
 main  difference  would  be  that  nothing

 That  simple
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 has  been  done  so  far  in  spite  of  the
 fact  that  those  conditions  prevailed
 for.  long.  Nothing  has  been  done  by
 government  to  help  the  small  planters
 and  to  rehabilitate  their  plantations.

 If  you  look  at  the  rubber  industry,
 if  you  look  just  at  the  history  of  the
 ruboer  industry,  you  will  realise  that
 we  have  been*making  some  headway
 both  in  the  production  of  raw  rubber
 zs  well  as  in  the  production  of  finish-
 ed  goods—utilisation  of  rubber.  For
 nearly  three  decades,  since  the  begin-
 ning  of  the  century,  we  used  to  ex-
 port  the  entire  rubber  produced  in
 tais  cuuntry.  But,  only  recently,  we
 have  been  able  to  establish  some
 manufacturing  plants  to  consume  indi
 genous  rubber.  But,  in  this  connec-
 tion,  I  will  state  that  the  position  of
 rubber  production,  raw  rubber  pro-
 duction  is  not  equal  to  the  demand
 that  is  made  on  rubber.  It  is  far
 short  of  the  demand,  it  is  far  short
 of  the  requirements  of  the  industry.
 Though  the  production  has  increased
 in  recent  years,  it  has  not  increased
 considerably.  It  has  not  increased  to
 the  extent  that  is  expected.  The  main
 reasons  have  been  given  by  the  hon.
 Minister.  But,  to  my  mind,  the  most
 important  reason  for  lack  of  produc-
 tion  or  the  most  important  reason  for
 the  slow  pace  in  increasing  produc-
 tion  is  that  no  attempt  has  been
 made  to  organise  small  planters.  If
 you.  look  at  the  figures,  you  will  find
 that  nearly  60  per  cent.  of  the  rub-
 ber.  plantation  is  owned  by  small
 planters,  that  is  plantations  below  00
 acres.  It  is  near  about  40  per  cent.
 and  the  average  yield  of  Indian  rub-
 ber  is  about  280  or  294  pounds  but  the
 average  of  small  plantations  is  about
 250  pounds.  Generally,  the  average
 yield  of  rubber  itself  is  small  and  the
 yield  of  small  plantations  is  still  less,
 the.smaller  plantations  occupying  very
 nearly  about  40  per  cent.  of  the  total
 area,

 Another  reason,  and  the  main  reason
 why  the  production  is  so  low  is  that
 the  rubber  plantations  have  not  been
 successful  in  having  higher  yielding
 strains.  Replanting  is  very  slow,  and
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 the  small  growers  have  been  very
 much  handicapped  because  of  the  ig-
 norance  that  prevails  among  them.
 They  do  not  know  the  benefit  that
 will  accrue  by  the  planting  of  high
 strains.  As  a  resylt  of  it  they  have
 not  been  able  to  rehabilitate  the  yield
 of  those  plantations.  The  yield  in
 those  plantations  naturally  is  very
 small.  There  may  be  other  reasons,
 as  the  hon.  Minister  said,  like  the  cli-
 matic  conditions,  the  soil  conditions,
 the  maintenance  being  bad,  cultivation
 not  being  properly  done.  ll  these
 things  are  contributory  causes  for  the
 fow  yield  of  rubber.  Rubber  being
 a  very  strategic  material  and  in  view
 of  the  fact  that  other  countries,  in
 particular  the  U.S.A.  and  U.S.S.R.  are
 making  huge  stock-piles  of  rubber,  the
 demand  for  rubber  is  growing  more
 and  more,  and  so  you  must  think  of
 a  plan  or  a  scheme  for  increasing  or
 augmenting  our  rubber  resources.
 The  only  way  is  to  give  financial  and
 other  aids  for  rehabilitation  of  the
 rubber  industry.  In  this  respect,  big
 estates  are  in  a  better  position;  they
 have  been  able  to  rehabilitate  their
 estates  by  getting  better  strains,  but
 the  smaller  estates  have  been  handi-
 capped.  So,  financial  help  is  urgently
 necessary  for  the  small  estate  owners
 and  some  scheme  has  to  be  devised
 by  which  small  owners  are  benefited.

 Then,  there  has  been  demand  from
 «ome  responsible  quarters  that  it  is
 very  necessary  at  this  stage  to  have
 a  research  board  or  scientific  labora-
 tory  for  this  purpose,  but  no  attempt
 has  been  made  by  Government  so  far
 to  set  up  a  scientific  laboratory,  The
 most  important  thing  that  we  have  to
 consider  about  the  rubber  industry  is
 that  the  small  growers  should  not  be
 left  as  they  are  today.  Some  attempt
 should  be  made  to  organise  them
 under  co-operatives,  that  is,  on  a  co-
 operative  basis.  In  all  industries  in
 the  case  of  small  growers  the  pro- biem  is  common;  the  small  growers are  suffering  under  so  many  hard-
 ships—financial  and  otherwise—and  it
 is  very  urgent  that  all  small  holdings
 should  be  combined  and  made  to  work
 on  a  co-operative  system.  It  is  ideally
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 suited  that  we  should  start  a  co-opera-
 tive.  plantation  industry,  We  are
 talking  of  co-operation;  we  are
 talking:  of  introducing  co-
 operative  democracy  in  India.  I  want
 to  Know  from  the  hon.  Minister  what
 are  the  hindrances  or  difficulties  in
 the  way  of  piloting  co-operation  or
 promoting  co-operation  in  the  planta-
 tion  industry.  Moreover,  I  want  to
 know  from  him  whether  there  are
 any  difficulties  in  fixing  any  ceiling  on
 individual  holdings.  For  example,  in
 rubber  plantation,  you  find  people
 holding  nearly  two  to  three  thousand
 acres.  These  holdings  are  very  large
 and  very  few  people  are  controlling. Is  it  not.time  for  us  to  fix  a  ceiling  on
 such  holdings,  say,  500  or  600  acres  or
 whatever  it  is?  I  think  that  the  hon.
 Minister  should  take  immediate  steps to  fix  8  ceiling  and  also  to  organise these  holdings  on  a  co-operative  basis
 as  much  as  possible.

 Mr.  Deputy-Speaker:  Is  this  not  a
 State  subject—the  fixing  of  a  ceiling
 on  holdings?

 Shri  M.  8S.  Gurupadaswamy:  The
 Centre  can  direct  the  State  Govern-
 ments  to  take  steps  in  these  directions.
 After  all,  the  Centre  has  got  control
 over  the  entire  industry,  and  as  a  mat-
 ter  of.  fact,  production,  distribution
 aad  manufacture  of  rubber  is  entirely
 controlled  by  the  Central  Act.  Since
 1947,  you  may  be  aware  that  this
 indystry  is  under  the  general  purview
 of  the  Union  Government,  and  so,  the
 Union  Government  has  got  ample
 powers  to  take  measures  in  this  direc-
 tion.

 There  are  one  or  two  small  things
 which  I  wish  to  say  in  this  connec-
 tion.  Today,  the  demand  for  rubber
 is  about  25,000  tons  per  year  and  the
 production  seems  to  be  around  22,000
 tons.  Almost  the  entire  rubber  is
 consumed  by  three  manufacturing
 concerns—Dunlops,  Firestones  and
 Batys—and  all  these  three  companies
 are  entirely  controlled  and  managed
 by  foreign  interests.  There  may  be
 one  or  two  Indian  Directors,  but
 mostly  the  policy,  control  and  manage-
 ment  {s  in  the  hands  of  the  foreign
 interests,  and  foreign  capital  has  got
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 a  large  share  in  these  concerns.  Al-
 mest  ali  the  rubber  produced  in  India
 is  consumed  by  these  three  concerns
 and  tne  Government  of  India  has  not
 exercised  much  control  over  the  acti-
 vities  of  these  concerns  and  _  their
 manufacturing  processes,  except  that
 they  have  a  nominal  control  over
 them.  The  total  investment  in  rubber
 is  about  Rs.  34  crores  and  I  learn  that
 they  have  built  up  now  Rs.  2b  crores
 as  fund  for  depreciation  and  they  have
 bzen  declaring  nearly  5  per  cent.
 dividend  every  year.  That  means  that
 they  are  making  good  profits.  Do
 you  know  why  the  prices  of  rubber
 tyres—Firestone  or  Dunlop—have  not
 come  down  considerably?  Though
 there  is  a  gradual  scaling  down  of  the
 prices  in  tune  with  the  general  scaling
 dcwn  of  prices  of  other  commodities,
 the  pace  of  this  is  very  slow  and  still
 today  we  have  to  pay  far  higher  prices
 for  rubber  tubes  and  rubber  tyres.
 What  is  the  reason?  The  reason  is
 that  these  foreign  interests  do  not
 want  to  give  us  rubber  materials  at
 a  cheaper  rate.  The  very  fact  that
 they  have  built  up  huge  funds  and
 that  they  have  been  declaring  a  high
 rate  of  dividend  shows  that  they  are
 making  enormous  profits  and  most  of
 the  profits  is  going  to  foreign  interests,
 but  no  attempt  has  been  made  to  take
 over  these  manufacturing  industries—
 either  Government-owned  or  Indian-
 owned  industries.  I  am  very  strong
 on  this  because  rubber  is  a  very  stra-
 tegic  material,  and  if  that  is  under
 the  control  of  foreign  interests,  in
 times  of  danger  we  cannot  expect
 full  co-operation  from  those  interests,
 and  national  interests  may  suffer  in
 those  crucial  times.  So,  I  say  that  it
 is  high  time  that  we  take  over  these
 foreign  manufacturing  concerns  into
 Government  hands,  and  if  that  is  not
 Possible,  try  to  Indianise  them.  Let
 there  be  no  foreign  interests  in  this
 vital  industry.

 The  price  queted  in  India  for  our
 rubber  is  a  little  lower  than  the  world
 price—that  is  what:I  understand—but
 in.  previous  years,  the  price  was  far
 higher  than  the  world  price.  Any-
 way,  because  there  is.a  great  world
 demand,  particularly  from  the  U.S.A
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 and  the  U.S.S.R.,  the  world  price  of
 rubber  is  higher  than  the  Indian  price,
 but  when  the  Indian  price  of  rubber
 was  lower  than  the  world  price,
 neither  the  manufacturing  concerns
 nor  the  Government  authorities  made
 any  attempt  to  rationalise  the  prices.
 Though  Government  have  the  power
 to  contro]  the  prices  of  rubber,  noth-
 ing  has  been  done  so  far  to  bring
 down  the  prices  of  rubber  or  rubber
 materials  for  the  benefit  of  the  con-
 sumers.  Now,  we  are  thinking  of  an
 expanding  economy.  In  an  expanding
 economy  transport  plays  a  very  vital
 role  and  when  we  expand  transport
 system  in  our  land  there  will  be  a
 great  demand  for  rubber  goods,  like
 tyres,  tubes  and  other  things.  So,
 the  question  is  how  we  are  going  to
 meet  the  demands  of  the  expanding
 economy.  Because  foreign  interests
 have  entranched  themselves  strongly
 in  this  industry,  we  are  not  able  to
 produce  more  rubber  materials,  es-
 pecially  tyres  and  tubes,  Why?  They
 have  enough  installed  capacity,  but
 they  do  not  want  to  produce  more,
 because  if  they  produce  more,  they  are
 afraid  the  prices  will  go  down.  So,
 they  have  established  a  sort  of  mono-
 poly  over  this  industry  and  nothing
 could  be  done.  People  in  India  to-
 day  need  cheap  tyres  and  tubes  and
 other  rubber  goods.  But  it  is  not  pos-
 sible  to  produce  them  even  after  ten
 years.  It  is  not  possible  because  the
 manufacturers  refuse  to  produce  more.
 In  view  of  this,  I  demand  that  these
 rubber  manufacturing  concerns  should
 be  immediately  taken  over  by  Gov-
 ernment.  No  foreigner  should  be
 allowed  to  have  anything  to  do  with
 this  industry.

 Lastly,  Sir,  I  say  that  the  Board
 that  has  been  constituted  for  rubber
 has  not  been  working  properly  and  I
 am  doubtful  whether  the  new  Board
 that  is  being  constituted  now  will
 work  better  than  the  previous  Board.
 It  is  necessary  for  us  to  go  into  the
 reasons  why  these  various  Commo-
 ditvy  Boards  are  not  functioning  pro-
 perly,  All  of  us  are  deeply  interested
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 in  the  improvement  of  the  position  of
 these  commodities.  But  the  Boards
 that  have  been  constituted  under  the
 various  Acts  are  not  working  pro-
 perly;  our  experience  has  been  that
 these  Boards  have  proved  useless.  So,
 is  it  not  time  for  us  to  enquire  into
 the  whole  question  of  the  policy
 underlying  the  commodity  boards—
 what  should  be  the  policy  and  the
 basis  on  which  these  boards  should be
 constituted,  and  what  are  the  reasons
 for  their  failure,  or  satisfactory  work-
 ing.  I  say  it  is  time  that  we  consti-
 tuted  a  committee  to  enquire  into  the
 working  of  these  Boards.  None  of
 the  Boards  has  so  far  worked  well;
 almost  all  these  Boards  have  been  only
 dummies  and  they  have  not  produced
 any  results.  The  help  that  has  been
 given  by  the  Boards  to  the  various
 industries  has  only  been  nominal  and
 the  main  purpose  for  which  these
 boards  have  been  constituted  has  not
 been  realised.  So,  I  hope  that  the
 hon.  Minister  will  agree  to  my  sug-
 gestion  of  setting  up  a  committee  of
 enquiry,  a  parliamentary  committee,
 if  possible.  I  am  not  enamoured  of
 committees.

 Shri  Velayudhan:  The  Plantations
 Enquiry  Committee  is  there  to  go  into
 their  working.

 Shri  M.  8.  Gurupadaswamy:  The
 Plantations  Enquiry  Committee  will
 go  into  the  problems  of  the  plantation
 industry  and  the  boards  constituted
 for  them.  I  am  referring  to  the
 Boards  constituted  for  the  various
 commodities,  silk,  for  instance.  It  is
 now  time  for  us  to  pause  and  enquire
 whether  there  is  anything  funda-
 mentally  wrong  in  the  working  of
 these  boards.  So,  I  suggest  that  a
 Committee  of  Parliament  may  be  set
 up  for  the  purpose  of  going  into  the
 working  of  these  Boards.  If  we
 allow  these  boards  to  function  as  they
 are  doing  now  they  would  not  pro-
 duce  any  results,  They  only  consume
 a  lot  of  money  of  the  public  ex-
 chequer.

 Shri  Karmarkar:  ‘So,  one  more
 Board!
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 Shri  Velayudhan:  A  Committee,
 Shri  M.  s.  Gurupadaswamy:  I  am

 making  this  suggestion  just  to  clear
 the  dirty  linen  found  in  these  Boards.
 lf  there  is  any  other  method  of  doing
 it,  I  will  leave  it  entirely  to  the
 Minister.  What  I  am  interested  in  is
 that  the  whole  matter  should  be  gone
 into  for  us  to  decide  whether  these
 Boards  have  any  efficacy  or  utility  at
 all.  So,  I  demand  that  there  may  be
 an  immediate  committee  for  enquiring
 into  the  whole  question,  and  their
 report  placed  before  the  House  for
 discussion.  The  entire  question  of
 the  Boards  may  be  discussed  at  one
 time.  These  questions  are  brought  in
 a  piecemeal  manner  at  present.  This
 is  not  the  way  to  tackle  this  problem.
 Let  us  evolve  a  policy  to  govern  the
 working  of  these  Boards.

 Mr.  Deputy-Speaker:
 moved:

 Amendment

 “That  the  Bill,  as  reported  by
 the  Select  Committee,  be  circulat-
 ed  for  the  purpose  of  eliciting
 opinion  thereon.”
 Mr,  A.  V.  Thomas:  The  hon.  Minis-

 ter  said  he  was  the  Chairman;  after
 that  Mr.  Nayar  will  have  a  chance,

 Shri  A.  द  Thomas:  ]  was  the
 Chairman.

 Shri  V.  P.  Nayar  (Chirayinkil):  He
 is  also  another  Chairman,  but  of  the
 Select  Committee.

 Shri  Velayudhan:  Of  the  three  Mem-
 bers  who  have  recorded  Minutes  of
 Dissent,  I  am  the  only  one  present
 here  now.

 Mr.  Deputy-Speaker:  I  fix  fifteen
 minutes  for  speeches.

 Shri  A.  V.  Thomas  (Srivaikuntam):
 I  would  like  to  clarify  one  point.  I
 was  the  Chairman  of  the  Rubber
 Board  for  a  number  of  years,  but
 resigned  from  it  recently  owing  to
 reasons  of  health.

 As  the  hon.  Minister  said  there  is
 practically  no  controversy  about  this
 Bill.  I  am  speaking  as  a  Member  of
 Parliament  and  also  on  behalf  of  the
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 growers.  There  has  been  some  dis-
 cussion  aksut  some  of  the  clauses  of
 the  Bill  ...d  there  were  no  doubt  some
 differences  of  opinion.  But  they  have
 all  been  cleared  now,  We,  of  course,
 objected  to  the  principle  of  nomiria-
 tion  to  the  Board.  But  I  am  glad  te
 say  that  the  Minister  was  kind  enough
 to  concede  that  point  and  I  think  he
 is  bringing  in  certain  amendments
 whereby  the  representatives  of  the
 growers  are  to  be  elected,  excepting in  the  case  of  small  growers  who  have
 no  organisation.  On  the  whole  we
 are  quite  satisfied,

 Reference  was  made  about  the
 usefulness,  or  the  work  that  has  been
 done  by  the  Board.  I  would  like  te
 go  briefly  into  the  history  of  this
 Board.  This  Board  wars  formed  in
 i947  mainiy  with  a  view  to  safeguard- ing  the  interests  of  the  growers,  as  is stated  in  the  preamble  to  that  Bill.
 At  that  time  the  growers  were  not
 getting  adequate  prices.  The  world
 prices  were  high  and  the  growers were  not  satisfied  with  the  prices they  were  getting  in  India,  For  some time  it  was  really  a  flight  between the  grower  and  the  manufacturer. The  grower  felt  that  the  manufacturer was  taking  advantage  of  his  difficu'- ties.  The  matter  was  brought  to  the notice  of  Government  who  in  948 asked  the  Tariff  Board  to  go  into  the
 question  and  fix  the  prices.  In  3949 the  differences  between  the  manufac- turers  and  the  growers  still  continued and  then  again  the  Tariff  Board  came in.  They  went  into  the  question  and fixed  the  prices.  And  the  growers very  readily  accepted  the  Prices,  be- cause  there  was  a  basic  figure  which allowed  for  a  return  to  the  grower based  on  the  capital  invested:  that  is the  cost  plus  a  return  on  the  capital. The  prices  were  fairly  reason- able  and  we  accepted  thnse prices.  That  is  the  history  as  to  how it  started.

 As  regards  the  work  of  the  Board
 afterwards—till  then  of  coursé  we
 were  entirely  engaged  over  the  ques- tion  of  prices—still,  in  spite  of  ‘that.
 the  Board  did  something  for  the  small
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 grower  also.  The  Board  started  sup-
 plying  clonal  seeds,  the  best  variety
 of  seed  which  if  planted  would  give
 higher  yields  than  what  we  were  get-
 ting  in  India,  With  that  in  view,  in
 949  the  Board  started  supplying  these
 cional  seeds,  and  ia  that  year  only
 8,000  sseas  were  supplied  which  is
 sufficient  to  plant  abcut  forty  ecres.
 Bu:  since  then  the  supplies  hava
 grown,  and  in  959  1,60.900  sceds  were
 supplied;  in  i95]  5,859,090  seeds;  and
 in  952  8  lakhs  of  seads.  And  then  of
 cours?  in  953  it  was  so  much  appre-
 ciated  by  the  snail  growers,  that  is
 this  service  of  supplying  these  seeds,
 that.  the  demand  rose  to  79  lakhs  of
 seeds.  But  unfortunately  the  Soard
 could  not  obtain  supplies  of  this  seed
 to  that  extent.  All  they  could  get  that
 year  was  about  6  lakhs  of  seeds  which
 were  supplied  to  the  small  growers.

 In  addition,  the  Board  was  investi-
 gating  the  possibility  of  getting  a  bet-
 ter  type  of  seed  and  arranged  for  a
 consignment  of  40,000  seeds  from
 Malaya.

 Apart  from  the  supply  of  seeds,  the
 Board  also  started  two  nurseries  for
 supplying  plants,-selected  good  plants,
 and  this  was  started  in  95l.  And  in
 952  and  953  about  1,20,000  plants
 were  supplied  from  the  two  nurseries
 one  situated  in  Travancore  and  the
 other  in  Malabar.  So  that,  taking  the
 total  of  the  seeds  and  plants,  on  an
 estimated  figure,  plants  and  seeds
 sufficient  te  supply  somewhere  about
 i,000  acres  have  been  distributed.
 Also,  there  has  been  a  concession  in
 price  to  the  smaller  grower.  In  some
 cases  it.was  supplied  below  cost,  and
 in  some  cases  at  cost.

 In  addition  to  that.  field  service  and
 advice  was  given  to  the  small  grower.
 fhe  Board  employed  experienced  men
 in  the  field  and  advised  the  small
 grower  on  the  methods  of  proper
 planting,  cultivation  and  curing  and
 other  things  connected  with  the  manu-
 facture  of  rubber.  In  addition,  they
 also  supplied  sprayers  for.  spraying
 the  trees  and  in  some  cases  even
 spraying  material  at  a  very  nominal
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 oo,  from  the  figures  and:  statements
 I  have  made  you  will  see  that  a  good.
 bit  of  work  has  been  done  in  the  in-
 terests  of  the  small  grower.  And  you
 will  realise  also  that  the  small  grow-
 er  appreciated  the  service  done,  by
 cexnecding  more  and  more  seeds  and
 plants  as  the  years  passed  on.

 A  reference  was  made  regarding
 co-operation  among  the  smaller  grow-
 ers.  The  Board  tried  its  very  best  for
 two  or  threes  years  to  get  the  smaller
 growers  to  send  their  latex—that  is
 before  it  is  converted  into  rubber—
 the  latex  to  a  central  factory  where
 it  could  be  manufactured  at  a  lesser
 cost.  But  there  was  absolutely  no
 co-operation  amongst  the  smailer
 growers,  They  would  not  have  it.
 Every  small  grower  wanted  to  stick
 on  to  his  property  and  would  not
 trust  the  other  fellow  even  if  it  meant
 lesser  cost  of  production  and  a  better
 price  for  the  article  produced.  So
 we  tried  it  for  two  or  three  years  and
 then  of  course  we  had  to  give  it  up.

 These  are  all  the  services  done  to
 the  smaller  grower.  But  the  Board
 certainly  was  not  satisfied  in  the
 matter  of  research  and  rehabilitation.
 Research  work  could  not  be  undertak-
 en.to  the  extent  that  the  Board  desir-
 ed.  for  various  causes.  As  regards
 rehabilitation,  out  of  1,74,000  acres  of
 rubber  it  is  agreed  that  about  a  lakh
 of  acres  have  to  be  replanted.  These
 areas  are  very  old  or  the  rubber  trees
 there  give  very  low  yield.  As  it  is
 today  we  have  areas  in  some  of  our
 places.  that  is  newly  planted  areas,
 which  are  capable  of  yielding  up  to
 a  thousand  lbs..  whereas,  as  Mr,  Guru-
 padaswamy  said,  the  Indian  average—
 taken  over  the  average—is  only  280
 to  300  lbs.  So  that  it  is  absolutely
 necessary,  if  we  are  to  cope  with  the
 ‘emand  or  at  least  to  satisfy  the  in-
 ternal.  demands.of  our  country,  that
 we  should  do  this  research  work,  and
 about  -1,00,000  acres  have  to  be  re-
 planted.  or  rubber  should  be  planted
 in  other  areas.  There  is  no  necessity
 to  go  in  for  new  lands.  because  the
 existing  area  should  be  improved.
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 I  think  the  Bill  which  is  before  the
 House.  gives  sufficient  power  to  the
 Board  to  compel,  in  case  of  necessity,
 tne  grower  to  cut  down  his  trees  and
 replant  new  ones.  As  a  rule  the
 grower,  neturaliy,  dees  not  want  to
 cut  down  his  tree,  as  the  hon,  Minis-
 ter  said,  even  if  it  gives  only  a  few
 lbs.  of  latex,  he  would  not  agree  to
 improve  it.  This  Bill  gives  all  the
 power  that  is  needed.

 The  production,  as  stated,  4as  in-
 creased.  In  i948  it  was  15,000  tons
 and  in  954  (there  is  only  one  more
 month  to  go)  it  is  22,000  tons.  It
 shows  an  increase  of  44  per  cent.  This
 increase  is  mainly  due  to  the  new-
 planting  that  has  been  done  during
 the  past  fifteen  or  twenty  years.  Ac-
 cording  to  the  figures  available,  about
 35,090  acres  of  rubber  have  been
 planted  with  the  best  clonal  seeds  or
 plants  then  available.  Advances  have
 since  been  made  that  scme  of  these
 clones  which  were  supposed  to  be
 very  good  a  few  years  ago  have  gone
 out  of  date  or  obsolete.  As  we  go  on
 every  year  we  find  new  clones  and
 new  methods.  For  that  of  course
 research  work  is  absolutely  neces-
 sary.  I  understand  a  start  is  being
 made  this  year  as  a  certain  amount  of
 money  has  been  sanctioned.  I  hope
 as  years  go  on,  and  as  provision  has
 been  made  in  the  Bill  for  the  levying
 of  cess  etc.,  greater  care  would  be
 taken  in  future  to  improve  the  re-
 search  work  and  supply  whatever
 material  that  may  be  needed  to  satis-
 fy  the  requirements  of  the  grower.

 It  is  estimated  that  in  a  few  years’
 time  the  consumption  also  will  grow.
 It  was  19,000  tons  in  1948.  Last  year
 it  was  22,200-tons,  and  it  is  stated  that
 the  estimated  figure  of  consumption
 for  954  is  27,000  tons.  That  shows  an
 increase  of  about  50  per  cent.  in  con-
 sumption  from  1948.  As  I  stated
 earlier,  the  production  shows  an  in-
 crease  of  44  per  cent.  while  the  con-
 sumption  has  gone  up  by  50  or  5]  per
 cent.  As  I  stated  earlier,  if  a  hundred
 thousand  acres  could  be  replanted
 with  the  latest  available  first-class
 material,  the  demand  could  be  caught
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 +  up,  and  in  fact  in  about  ten  or  fifteen
 years’  time,  with  proper  plantation,
 we  might  have  a  surplus  of  rubber

 “which  might  be  available  for  export.
 lp.  M

 As  regards  the  Bill  itself,  as  I  said,
 the  growers  are  quite  pleased  and  they
 accept  it  as  it  stands  subject  to  cer-
 tain  amendments  proposed  by  the  hon.
 Minister,

 Mr.  Deputy-Speaker:  Shri  V.  P.
 Nayar.  I  will  call  Shri  Bogawat  if
 there  is  time  after  all  the  persons  who
 come  from  rubber  growing  area  are
 called.

 Shri  Kottukappaily  (Meenachil):  I
 come  from  a  rubber  growing  area  in Travancore-Cochin.

 Shri  Bogawst  (Ahmednagar  South):
 I  have  made  thorough  enquiries.  |
 must  be  given  an  opportunity.

 Shri  Velayudhan:  I  am  one  of  the
 persons  who  have  given  Minutes  of
 Dissent.

 Mr.  Deputy-Speaker:  I  have  got
 down  all  the  names.

 Shri  V.  P.  Nayar:  Sir,  as  we  are
 discussing  a  Bill  covering  a  very
 elastic  article,  I  hope  you  will  allow
 some  elasticity  in  discussion,

 Mr.  Deputy-Speaker:  I  am  allowing
 all  shades  of  opinion  to  be  represent-
 ed.

 Shri  ्,  P.  Nayar:  In  recommending
 this  Bill  it  has  often  been  repeated  by
 the  Mover,  that  as  matters  stand  at
 present,  the  interests  of  the  small
 holders  in  rubber  plantation  are  not
 well  safeguarded  in  a  measure  which
 they  deserve,  It  is  for  this  reason
 that  certain  changes  are  sought  to  be
 introduced,  although  I  contend  that
 the  actual  reasons  for  introducing  the
 suggested  changes  are  to  be  looked
 into  somewhere  else.  I  shall  come  to
 the  real  object  later  on,
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 A  survey  of  the  rubber  industry  has

 been  made.  But,  certain  very  vital
 points  have  been  left  out  of  consi-
 deration  by  the  Mover  as  well  as  his
 supporters.  What  exactly  is  the  posi-
 tion  of  the  rubber  industry?  This  is
 a  matter  which  we  should  consider  in
 order  to  appreciate  how  and  why  the
 small  growers’  interests  are  suffering
 today.  It  will  be  interesting  to  find
 that  in  the  rubber  plantation  industry,
 about  55  to  60  big  interests  control  a
 total  of  66,000  to  70,000  acres.  In
 other  words,  about  40  per  cent.  of  the
 cultivation  is  controlled  by  55  to  60
 holders.  I  find  that  about  14,000  small
 interests  together  have  only  30  or  32
 per  cent.  of  the  rubber  cultivation.
 Thus,  a  monopoly  has  grown  in  this
 industry  and  the  small  holder  in  his
 present  position  is  not  able  to  get  a
 good  yield.  It  is  not  a  very  easy
 matter,  The  Government  merely  says
 that  the  small  holder  has  many  diffi-
 culties,  and  we  have  got  to  do  some-
 thing.  Why  have  the  small  holders
 been  allowed  to  come  to  a  stage  of
 these  difficulties?  What  was  the
 policy  of  the  Government  for  some
 time  past  in  respect  of  these  small
 holders?  If  we  know  that,  then  only
 we  can  appreciate  the  motive  in  bring-
 ing  forward  this  piece  of  legislation.

 I  do  not  want  to  take  much  time  in
 discussing  the  details  about  the  plan-
 tation  industry  and  the  various
 figures.  It  has  been  established  that
 rubber  bearing  trees  in  Travancore-
 Cochin  and  in  other  places  in  South
 India  are  all  of  one  variety.  We  have
 not  made  any  experiments  with  any
 other  variety.  It  is  also  true  that  this
 important  variety  Havea  braziliensis
 happens  to  be  the  most  important
 rubber  yielding  plant.  You  will  be
 surprised  to  find  that  for  cultivating
 this,  no  special  kind  of  land  is  requir-
 ed,  In  places  where  we  have  rubber
 cultivation,  we  can  alternatively  raise
 any  crop:  pepper,  cocoanut,  tapioca,
 ginger,  lemon  grass  or  any  other  culti-
 vation.

 Mr.  Deputy-Speaker:  In  between?
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 Shri  V.  P.  Nayar:  Before  planting.
 The  land  on  which  we  raise  rubber  can
 be  utilised  for  cultivating  any  other
 agricultural  commodity.

 Mr.  Deputy-Speaker:  How  long  does
 a  tree  last?

 Shri  V.  P.  Nayar:  It  must  be  about
 50  years.  Shri  A.  V.  Thomas  knows  it
 better,  Sir.

 Shri  A.  V.  Thomas:  Fifty  years.
 Mr.  Deputy-Speaker:  Can  it  be  tap-

 ped  every  year?
 Shri  V.  P.  Nayar:  Yes;  every  day.
 In  this  context  we  should  under-

 stand  the  difficulties  of  the  small
 holders.  It  is  not  as  if  the  big  holders
 about  55  to  60  who  have  40  per  cent.
 of  the  entire  rubber  cultivation  have
 brought  these  difficulties  to  the  small
 holders.  The  small  holders  have  in-
 vested  their  all  in  their  holdings.  Once
 you  raise  rubber  trees,  it  is  not  possi-
 ble  to  cut  them  away  because  a  large
 expenditure  is  involved.  Also,  a  very
 careful  and  continuous  nurturing  of
 the  plant  is  required.  The  domestic
 economy  of  the  smal]  holder  is  com-
 pletely  dependent  upon  the  rubber
 orice.  What  is  the  policy  of  the  Gov-
 ernment  of  India  after  the  attainment
 of  Independence  in  respect  of  rubber
 prices?  This  is  the  matter  which  will
 give  the  clue  to  the  present  difficulties
 of  the  small  holder.  If  you  go  through
 the  records  you  find  that  during  the
 time  of  the  Korean  crisis,  the  price  of
 rubber  went  up  by  several  times.  This
 particular  article,  which  is  of  immense
 strategic  importance  to  India,  and  the
 entire  production  of  which  is  consum-
 ed  by  Indian  industries  at  present,  was
 offered  prices  far  below  the  rates  pre-
 vailing  in  the  world  markets.  You
 may  say  that  India  did  not  go  to  war
 and  so  the  price  did  not  go  up.  That
 is  entirely  a  different  proposition.
 Government  were  in  charge  of  fixing
 the  price  of  rubber.  My  information
 is  that  when  the  world  price  of  rubber
 in  950  was  Rs.  172,  the  corresponding
 price  in  India  paid  to  the  Indian  pro-
 ducer,  both  big  and  small,  was  Rs.  90.
 In  1951,  when  the  world  price  rose
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 up  to  Rs.  206  per  cwt.,  the  Govern-
 ment  very  graciously  gave  a  price  of
 Rs,  122-8-0.  After  the  Congress  Gov-
 ernment  came  into  power,  only  in
 1953,  the  world  price  of  rubber  has
 been  slightly  below  the  price  which
 was  allowed  to  the  Indian  producer.
 That  is  not  because  of  any  gesture  of
 kindness  on  the  part  of  this  Govern-
 ment,  That  is  because  the  world  price
 went  down  after  the  Korean  armistice.
 That  was  not  because  the  Government
 were  magnanimous  to  the  rubber
 growers.

 About  85,000  people  are  depending
 on  this  industry.  -The  workers  get  a
 maximum  daily  wage  of  Rs,  1-8-0  and
 no  more.  This  has  not  changed  be-
 cause  the  small  producer  is  not  able
 to  give  more,  and  the  big  producer
 will  not  give.  For  the  big  producer,
 rubber  does  not  form  the  only  item  on
 which  he  has  to  balance  his  domestic
 budget.  For  the  small  producer,  that
 is  the  only  thing.  Government  says
 that  this  is  a  strategic  raw  material
 and  so  every  effort  should  be  put  in
 to  increase  the  yield  per  acre.  Gov-
 ernment  have  also  given  the  cultivator
 the  impression  that  all  that  is  produc-
 ed  will  be  consumed  by  the  Indian
 industries,  and  also  something  more
 will  have  to  be  imported.  I  do  not
 understand  how  the  Government  have
 not  been  able  to  give  a  proper  price
 for  rubber  in  these  special  conditions.
 It  is  not  a  case  similar  to  that  in  rice,
 sugar  or  any  other  agricultural  com-
 modities.  No  agricultural  produce  can
 be  said  to  be  of  so  much  strategic  im-
 portance  to  our  economy.  After  all,
 India  grows  only  about  |  per  cent.  of
 the  total  world  production  of  rubber.
 Our  population  is  not  l  per  cent.  of
 the  world’s  population.  It  is  much
 more.  It  is  time  that  the  Govern-
 ment  revise  their  policy  in  fixing  the
 prices.  You  may  say  that  in  fixing  a
 higher  price  for  rubber,  the  55  or  60
 big  interests  in  the  plantation  indus-
 try  will  get  the  advantage.  Certainly
 mot.  You  can  take  back  the  money  in
 80  Many  ways.  I  need  not  tell  you
 that.

 There  is  another  aspect.  It  has
 always  been  baffling  to  some  of  us.
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 Here  you  say  that  the  industry  con-
 sumes  all  the  rubber  that  is  produc-
 ed.  At  the  same  time,  you  find  that
 the  price  of  rubber  is  not  raised  to
 the  desirable  extent.  I  was  looking  at
 the  balance  sheets  of  one  of  the  com-
 Panies  engaged  in  the  rubber  manu-
 facturing  industry.  You  will  be  sur-
 Prised  to  find  that  when  in  2949  we
 produced  about  18,800  tons  of  rubber,
 14,500  tons  were  consumed  only  by
 three  companies.  More  than  75  per
 cent.  of  the  rubber  produced  in  India
 was  consumed  in  the  manufacturing
 industries  by  the  international  giant
 undertakings,  Messrs,  Dunlop  Co,
 Firestone  Rubber  Co.,  and  Bata  Shoe
 Co.  In  no  other  country  do  you  find
 this  sort  of  stranglehold  of  foreign
 companies,  with  all  the  vested  inter-
 ests  coming  to  India  and  exploiting
 the  price  situation  which  is  delibera-
 tely  created  by  the  Government  in
 order  to  help  the  industrialists  on  the
 ground  that  it  is  strategic  material.
 It  is  strategic  material.  But,  it  is  more
 strategic  to  foreign  enterprises  which
 were  making  more  profits.  I  was
 going  through  the  balance-sheets
 which  were  so  kindly  sent  to  me  by
 the  hon.  Deputy  Minister  of  Finance
 and  I  find  that  in  one  company,
 Messrs.  Dunlop  Co.,  India,  Ltd,  the
 total  invested  capital  is  Rs.  23  crores,
 out  of  which  in  all  Rs.  l  crore  is  sub-
 scribed  for  in  cash.  The  balance  is
 for  certain  other  considerations  as  it
 is  brought  out.  The  company  has
 been  making  on  the  average  a  profit
 round  about  a  crore  of  Rupees  every
 year,  and  my  calculations  show  that
 since  the  attainment  of  independence,
 or  from  1948,  the  company  has  so  far
 made  a  net  profit  of  Rs.  5:77  crores.
 This  is  no  small  matter.  And  out  of
 this  they  have  set  apart  Rs.  2  crores
 for  depreciation.  In  spite  of  the  fact
 that  out  of  Rs.  5-77  crores  which  they have  earned  as  profits,  they  have  set
 apart  Rs.  2  crores  for  depreciation,  we
 know  that  almost  half  the  machinery
 of  Dunlop  and  other  manufacturing
 concerns  were  supplied  on  the  lend
 lease  arrangement  during  war  days.
 They  did  not  have  to  pay  the  price
 which  others  would  have  had  to  pay
 in  normal  days.  Yet  they.  have  set
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 apart  Rs..2  crores  for  depreciation  and
 declared  a  5  per  cent.  dividend  on

 ‘the  ordinary  shares.  I  ask  the  repre-
 ‘sentatives  of  Government  whether
 Government  have  any  control,  or  any
 eeiling  on  the  profits  which  are  allow-
 ed  to  these  undertakings  which  are
 ‘foreign-controlled?

 The  Research  and  Reference  Section
 of  our  House  prepared  a  statement
 for  me  from  which  I  find....

 Mr,  Deputy-Speaker:  Has  the  hon.
 Member  any  figures  to  show  how
 much  of  the  rubber  manufactured
 has  been  sold  outside  India  and  how
 much  sold  in  India?

 Shri  V.  P.  Nayar:  That  is  exactly
 the  point  I  am  coming  to.  That  in-
 formation  is  not  readily  available,  but
 this  information  is  available  that  if
 you  take  the  index  of  price  in  939
 at  100,  the  prices  of  tyres  manufac-
 tured  by  Dunlops  have  risen  this
 way:  For  616,  ie.  the  tyre  that  we
 use  for  ordinary  cars,  Chevrolet  and
 other  cars,  it  is  316;  and  then  Dunlop
 Fords  is  810:  Dunlop  Giant—32”  x  6”
 for  lorries  and  heavy  duty  vehicles—
 336.  But  what  is  the  corresponding
 index  for  the  price  of  raw  rubber.  I
 do  know  exactly  what  it  is,  may  be
 around  215,  but  I  find  that  in  all  other
 agricultural  commodities,  the  rise  has
 been  much  more  than  what  you  find
 in  rubber.

 In  the  Tariff  Commission's  Report
 I  find—I  am  emphasising  this  point
 because  rubber  is  not  grown  on  any
 special  kind  of  land  which  is  unsuitable
 for  any  other  cultivation;  rubber  is
 grown  on  lands  where  other  crops
 also  could  be  raised.  Just  look  at  the
 fluctuations  in  the  prices  of  other  com-
 modities.  If  you  take  the  939  figures
 as  the  index  at  100,  rice  itself  has
 gone  up  to  455.  Coffee  has  gone  to
 409  and  686.  Ginger  has  gone  to  ‘1,115.
 Pepper  has  gone  up  to  3,985.  So,  my
 ‘question  is  this,  that  when  the  Dunlop
 Rubber  Co,  having  a  monopolistic
 hold  on  the  industry  is  able  to  make
 a  profit  of  Rs.  5-77  crores  in  six  years
 and  when  every  other  agricultural
 commodity  has  registered  an  increase
 several  times  that  of  rubber,  why
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 should  rubber  prices  alone  remain  at
 the  very  low  level  at  which  we  find  it
 now?  There  is  a  reason,  Here  it  is
 that  I  say  that  the  policy  of  the  Gov-
 ernment  in  fixing  the  price  of  rubber
 is  intended  more  for  increasing  the
 profits  of  the  monopolists.  I  could
 have  understood  if  the  manufacturing
 industry  was  scattered  throughout
 India.  It  is  not  so.  Seventyfive  to  80
 per  cent.  of  the  entire  production  is
 within  the  hands  of  three  companies
 and  they  happen,  unfortunately  for
 the  country,  to  be  foreigners.  The
 raw  rubber  which  is  used  is  made
 available  to  these  companies  at  a
 very,  very  cheap  rate.  There  is  no
 question  of  rising  price  because  it  is
 a  protected  industry.  We  are  not
 bothered  about  foreign  competitions
 by  import  of  rubber.  And  here,  the
 single  largest  purchaser  of  rubber
 goods  still  happens  to  be  the  Armed
 Forces.  The  strategic  importance  can
 be  gauged.  In  spite  of  all  this....

 Mr.  Deputy-Speaker:  Is  rubber  it-
 self  protected,  or  rubber  manufacture?

 Shri  V.  P.  Nayar:  Rubber  planta-
 tion,’  raw  rubber  production.
 So  that  the  actual  position  is  that
 when  Government  themselves  for  the
 Armed  Forces  require  a  very  large
 quantity  of  manufactured  articles,
 when  there  are  foreign  interests  which
 are  entrenched  and  which  control  75
 to  80  per  cent.  entire  manufacture  in
 this  country,  and  when  Government
 have  not  chosen  to  impose  any  ceiling
 on  the  profits  of  those  companies,  Gov-
 ernment  have  chosen  to  inflict  the
 smallest  price  on  the  rubber  grower.
 The  price  has  been  fixed  by  Govern-
 Ment  in  such  a  way  that  here,  em-
 pleying  one  of  the  cheapest  labour  in
 the  world  and  getting  al]  the  advan-
 tages  of  war-time  machinery  given  by
 lend-lease,  making  a  profit  of  Rs.  9
 to  Rs.  0  crores  in  five  years,  the  Dun-
 lop,  Bata  Shoe  and  other  companies
 are  allowed  to  operate  freely  and
 make  as  much  profit  as  possible,  not
 only  by  the  sale  of  goods  here  in  this
 country  but  also  by  allowing  them  not
 merely  the  export  of  manufactured
 articles,  but  even  the  export  of  profits,
 This  is  the  point  which  I  want  the
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 House  to  understand,  so  that  I  want
 to  say  that  it  is  not  with  a  view  to
 protect  the  small  interests  in  the
 rubber  plantation  industry  that  this
 Bill  is  being  brought  up.  If  Govern-
 ment  had  a  genuine  desire....

 Mr.  Deputy-Spedker:  Is
 charged  on  this?

 Shri  ्,  P.  Nayar:  That  I  do  not
 know  for  certain.

 excise

 If  Government  had  a  genuine  desire
 to  protect  the  small  interests  engaged
 in  the  rubber  plantation  industry,
 they  should  have  made  certain  other
 arrangements.

 We  hear  from  Mr.  A.  V.  Thomas
 that  clonal  selection  is  getting  more
 popular,  We  know  there  are  other
 methods  which  probably  the  Govern-
 ment  may  not  care  to  know.  Rubber
 is  not  produced  only  from  this  Havea
 Braziliensis.  It  is  produced  from  ever
 so  many  other  plants.  In  the  Soviet
 Union,  for  example,  rubber  is  taken
 from  the  roots  of  a  plant  which  is
 known  as  the  Russian  Dandelion  or
 kok  sagyz.

 Shri  Velayudhan:  Is  it  grown  in
 India?

 Shri  V.  P.  Nayar:  I  do  not  know
 whether  he  understands  as  much  of
 botany  to  understand  what  it  is.

 The  Russian  Dandelion  could  be
 improved  in  the  course  of  three  years.
 The  yield  of  that  could  be  improved
 to  ten  times  merely  by  changing  the
 sowing  season,  It  is  a  seasonal  crop.
 I  do  not  say  we  have  to  adopt  that
 method  because  we  may  have  certain
 geographic  difficulties.  The  content
 of  rubber  in  the  latex  of  a  tree  is
 decided  by  certain  factors  over  which
 we  have,  as  yet,  no  control.  Rainfall
 has  a  very  large  part  to  play  in  the
 growth  of  rubber.  Temperature  also
 and  other  atmospheric  conditions  have
 their  influence.

 Shri  Velayudhan:  Has  Russia  a  sur-
 Plus  of  rubber  products?

 Shri  V.  P.  Nayar:  He  will  patiently
 hold  his  soul.
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 Mr,  Deputy-Speaker:  Let  us  *  not
 compare.  He  only  says......

 Shri  Velayudhan:  The  hon.  Member
 mentioned  a  particular  tree  and  be-
 cause  of  that  I  thought  there  was  a
 surplus.

 Shri  V.  P.  Nayar:  I  could  have
 answered  the  question  to  an  hon
 Member  who  would  understand  the

 difference  between  a  tree  and  a  herb,
 but  I  do  not  think  it  is  necessary.

 Mr.  Deputy-Speaker:  Is  it  the  root
 of  a  herb  that  is  grown  in  Russia?

 ‘Shri  'ए.  P.  Nayar:  That  is  the  differ-
 ence,  Sir.  If  you  put  that  question,

 Mr.  Deputy-Speaker:  We  are  not
 interested  in  going  into  all  that  mat-
 ter.  He  only  says  that  there  are
 other  plants  also.

 ‘Shri  V.  P.  Nayar:  For  the  informa-
 tion  of  the  hon.  Member,  I  can  off
 hand  say  that  that  milky  white

 sticky  latex  as  it  is  called  is  not
 given  out  only  by  the  plant  havea
 braziliensis,  but  two  or  three  natural
 orders  or  familes  which  are  found  in
 different  species  of  India;  especially
 Euphorb  ,  Asclepiadacene  and
 Apocynecede  have  got  latex.

 Shri  U.  M.  Trivedi  (Chittor):  But  it
 is  the  havea  braziliensis  that  is  use-
 ful  latex  for  the  purpose  of  rubber.

 Shri  ve  P.  Nayar:  That  is  entirely
 different.  Euphorbeaceae  is  also  in-
 cluded  in  that.

 Mr.  Deputy-Speaker:  The  whole
 thing  is  Greek  and  Latin  to  me.

 Shri  V.  F.  Nayar:  They  are  really
 latin  names.  That  is  exactly  why  I
 did  not  want  to  go  into  it.

 Shri  U.  M.  Trivedi:  But  this  was
 known  to  us  long  ago.

 Shri  V.  P.  Nayar:  It  was  not  in-
 tended  to  edify  Mr.  Trivedi  whose
 acumen  I  know,  but  ft  was  intended
 only  for  Mr.  Velayudhan.

 Shri  Velayudhan:  You  are  also
 ignorant  about  it.
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 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  must  be  prepared  to  take  a  con-
 teadiction  also.

 Shri  V.  P.  Nayar:  I  do  not  say  I
 gannot  be  contradicted.  That  apart,
 my  point  in  bringing  forward  this
 view  is  that  the  difficulty  experienced
 by  the  small  holder  is  not  a  matter
 which  is  accidental,  but  it  is  the  result
 ef  the  deliberate  price  policy  of  the
 Government  of  India  in  regard  to
 rubber  for  some  time  past.

 Then,  there  is  another  matter  to
 which  I  would  like  to  draw  your  at-
 tention.  If,  as  I  said  before,  Govern-
 ment  were  keen  on  protecting  the
 interests  of  the  rubber  growers,
 there  were,  within  the  statutory
 limits,  certain  powers  which  Govern-
 ment  could  have.  exercised.

 I  ask  the  hon,  Minister  whether
 Government  have  made  any  arrange-
 ments  by  which  the  small  grower,  who
 has  any  difficulties,  can  get  loans.
 Have  the  Government  of  India  made
 any  arrangements  by  which  the  smail
 gTower  can  get  some  long-term  cre-
 dits?  It  is  easy  to  say  that  the  small
 growers  refuse  to  plant  with  clonal

 seeds  and  buds  and  all  the  rest  of  it.
 But  it  is  very  difficult  for  them  be
 @ause  they  have  nurtured  the  trees
 for  years  and  after  indulging  in
 ‘slaughter  tapping’,  as  they  call  it,  it
 ig  not  easy  to  cut  down  the  tree  and
 plant  afresh,  waiting  for  years.  The
 large  estates  may  be  able  to  do  it.
 but  so  iar  as  the  small  estates  are
 concerned,  I  ask  the  hon.  Minister
 whether  Government  have  consider-
 ed  this  question  of  providing  some
 compensation  for  cutting  down  old
 trees.  Have  you  induced  the  small
 producer  to  produce  more  by  paying
 him  adequate  compensation  to  cut
 down  the  old  trees  and  have  clonal
 seedlings  planted  in  their  place,  the
 compensation  covering  a  period  of  the
 estimated  yield  of  the  tree  which  is
 cut  down?  Then,  there  are  lean
 months,.....

 Shri  A.  M.  Thomas:  But  a  propor-
 tion  is  given  in  the  price,
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 Shri  V.  P.  Nayar:  That  is  in  the

 sale.  I  do  not  mean  that.  You  may
 even  supply  clonal  seedlings  free.
 But  that  is  net  being  done.  It  wes
 only  in  very  few  cases  that  clonal
 seedlings  were  supplied  at  reduced
 rates.  Gavernment  could  have  done

 it,  It  is  mot  as  if  tue  small  growers"
 interests  have  been  protected—not  at
 all.

 There  is  also  another  aspect  in
 which  the  hon.  Minister  could  have
 done  something.  The  marketing  of
 rubber  could  be  controlled  under
 existing  Law.  I  know  of  certain  cases,
 and  the  hon.  Minister  also  knows  of
 certain  cases.  When  there  is  a  de-
 mand,  do  you  expect  that  the  actual
 producer  gets  the  price  that  the
 Government  have  fixed  at  a  particular
 level?  Certainly  not.  There  are  cer-
 tain  agencies  operating,  who  have
 also  got  into  the  Rubber  Board.  I

 ean  quote  specific  instances,  without
 mentioning  names.  The  year  before
 last...

 Shri  T.  T.  Krishnamachari:  If  my
 hon.  friend  will  permit  me  to  inter
 rupt,  ne  is  preaching  to  the  converted.
 That  is  what  I  said  in  my  opening
 speech.  I  have  said  that  the  price
 that  we  have  fixed  does  not  go  to  the
 small  grower.

 Shri  V.  P.  Nayar:  Yes,  but  I  am
 pointing  out  to  him  another  aspect.
 I  am  pointing  out  that  this  is  a  mat-
 ter  in  which  the  hon.  Minister,  under
 the  Law  now  in  force  which  entitle
 Government  to  frame  rules,  could
 have  done  something,  but  the  Govern-
 ment  have  failed  to  do  it.  It  happens
 this  way.  Although  the  demand  of

 the  tyre  companies  and  rubber  com-
 panies  are  Known  even  to  the  ordi-
 nary  cultivator  of  our  place—that
 about  20,000  tons  of  rubber  will  be
 sold—if  I  happen  to  be  a  small  grower
 and  if  I  happen  to  have  25  lbs.  of
 rubber,  the  dealer  will  say:  ‘I  am  not
 interested  in  it.  It  is  not  the  parti-
 cular  variety’.  He  may  put  off  purchas-
 ing  it  until  the  time  when  he  knows
 that  he  will  get  a  very  good  price
 from  where  he  sells.  It  happened
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 this  way.  I  can  give  concrete  instan-
 ces  also.  In  1952,  when  we  had  a
 reference  here  about  certain  memo-
 randa  having  been  submitted  by  rep-
 resentatives  of  rubber  producers,  it  so
 happened  that  Government  exercised
 some  pressure  on  the  raw  rubber  cor-
 Suming  agencies  with  the  result  that
 the  manufacturing  industries  were  out
 in  the  market  to  purchase.  But  one
 or  two  persons  who  came  with  the
 representation  of  the  growers  and  met
 the  hon.  Minister,  and  who  got  the
 tip  that  Government  would  exercise
 pressure,  and  also  knew  that  this  mat-
 ter  had  been  agitated  in  Parliament,
 and  stocks  would  be  relieved,  went  and
 collected  stocks  and  did  not  pay  the
 price  which  was  fixed.  Because  for

 a  long  time  stocks  were  accumulating,
 the  poor  cultivators  could  not  hold
 over  for  a  long  time  and  naturally,
 therefore,  they  were  obliged  to  sell
 at  several  rupees  less  per  00  Is.
 than  what  was  fixed  by  Government.
 Then,  on  the  pressure  of  the  Govern-
 ment,  the  companies  started  purchas-
 ing  and  made  a  colossal  profit.  I
 think  it  has  been  tacitly  admitted  in
 answer  १0  one  of  my  supplementaries
 the  other  day  by  the  hon.  Minister  of
 Commerce  also.  I  am  not  giving
 names,  but  I  know  that  this  is  hap-
 pening.  I  ask  the  hon.  Minister  of
 Commerce  whether  it  was  not  pos-
 sible  to  frame  rules  under  which  this
 could  have  been  prevented.  He  al-
 ways  says  that  we  are  only  criticisirg
 and  we  are  not  giving  suggestions.
 I  am  giving  him  this  suggestion,  that
 if  he  wants  that  the  entire  price
 should  go  to  the  primary  producer
 be  can  make  this  arrangement.  The
 Rubber  Board  is  there  with  an  an-
 nual  expenditure  running  up  to  Rs.
 175,000,  The  Rubber  Board  can
 have  technical  staff.  It  cam  purchase
 some  rubber.  I  do  not  say  that  all
 the  stocks  of  rubber  should  be  pur-
 chased  and  stocked  by  the  Rubber
 Board  and  then  sold  to  Dunlop  or
 whatever  company  which  requires  it.
 But  this  can  be  done  when  the  small
 frower  experiences  difficulty  in  seil-
 ing  his  stuff,  when  the  ‘dealer  does
 not  take  it  and  waits  for  the  time
 50]  L.S.D.
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 when  he  can  get  the  maximum  profit.
 The  Rubber  Board  can  certainly  step
 in,  take  the  stocks  and  keep  the  stocks.
 and  advance  50  per  cent  or  even  up
 to  90  per  cent  for  sometime  and  thus
 accommodate  the  small  producer  so
 that  he  will  not  be  obliged  to  under-
 sell  his  product.

 Mr.  Deputy_-Speaker:  What  will  be
 the  total  value  of  such  rubber  which
 will  have  to  be  purchased  and  for
 which  accommodation  has  to  be  pro-
 vided?

 Shri  V.  P.  Nayar:  Government  have
 immense’  financial  backing  and  it  will
 not  be  difficult  for  them  to  provide
 accommodation  of  Rs.  50  lakhs  or
 Rs.  |  crore.

 Shri  A.  M.  Thomas:  An  enabling
 provision  has  been  introduced  in  the
 Bill  itself.

 Shri  V.  P.  Nayar:  My  argument  is
 that  even  under  the  provisions  which
 we  have,  you  could  have  framed  rules
 (Unterruptions).  Mr.  Thomas  is  draw-
 ing  my  pointed  attention  to  the  fact
 that  my  time  is  running  up.

 Mr.  Deputy-Speaker:  There  are  a
 number  of  others  who  wish  to  speak.

 Shri  द  P.  Nayar:  Then  there  is
 another  matter.  Apart  from  all  this.
 I  do  not  believe,  as  I  told  you  before
 that  the  real  object  of  this  Bill  is  the
 fostering  of  the  interests  of  the  small
 grower.  The  real  object  of  the  Bill,
 as  7  said  before,  has  to  be  looked  at
 somewhere  else.

 Mr.  Deputy-Speaker:  The  hon.  Mem-
 ber  has  taken  25  minutes.

 Shri  V.  P.  Nayar:  I  will  finish  in
 2  minutes.

 It  happened  this  way.  Why  is  it
 that  we  are  having  an  elected  Chair-
 man  in  the  Coffee  Board  and  an  ele~
 ted  Chairman  in  the  Rubber  Board?
 It  happened  that  in  the  952  an  ap-
 pointment  was  made  by  the  Central
 Government  to  the  post  of  Secretary
 of  the  Board.  Under  the  statute
 which  was  then  in  force,  no  such  thiag ZL
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 (Shri  V.  P  Nayar]
 could  be  done  except  in  consultation
 with  the  Board.  The  Board  was  not
 consulted,  even  though  there  was  a
 mandatory  provision  of  law  making
 it  incumbent  upon  the  Government  to
 consult  the  Board  before  the  appoint-
 ment  was  made.  Mr.  Kurian  John,
 the  Chairman  of  the  Board,  protes‘ed
 against  it.  Not  only  did  he  merely
 send  a  protest,  but  he  also  circularised
 this  illegal  act  of  the  Government  of
 India  to  the  various  other  Members  of
 the  Board  and  created  an  opinion  in
 the  Rubber  Board  against  this  ap-
 poiniment.  The  Government  of  India
 in  the  Ministry  of  Commerce  got  up-
 set.  They  did  not  expect  that  the
 Board,  which  had  all  the  blessings  of
 Government,  would  allow  its  mem-
 bers  to  turn  against  the  dictators  in
 the  Secretariat,  Then  it  happened
 that  one  of  the  members  of  ‘this
 House.  whose  name  I  do  not  want  to
 give,  intervened  and  used  his  good
 offices  and  effected)  a  compromi«:.
 From  that  date  it  became  evident

 that  Government  could  not  inflict  its
 decision  on  the  Rubber  Board  or  any
 other  Board  and  they  would  not  take
 such  orders  lying  down.  For  that
 reason  it  was  thought  that  the  Act
 Had  to  be  amended.  If,  as  I  told  you
 before,  the  real  scope  of  the  Bill,  the
 real  intention  of  the  Government,
 was  io  foster  and  further  the  in-
 terests  of  the  small  growers  who  hace
 very  many  =  difficulties—insurmount-
 able  difficulties—it  would  have  been
 possible  for  Government  to  bring  fcr-
 ward  another  piece  of  legislation
 covering  all  this—the  ways  and  means
 of  how  to  finance  the  small  growers,
 how  io  sell  their  products,  how  to
 accommodate  them  with  sufficient
 credit  and  how  to  improve  the  yield.
 It  is  idle  to  contend  that  the  small
 growers’  holdings  are  uneconomical.
 It  is  not  a  fact.  On  sufficient  autho-
 rity,  I  can  say  that  before  the  intro-
 duction  of  the  international  rubber
 control  one  of  the  best  rubber  pro-
 ducing  countries—Malaya-reported that  the  small  holder’s  per  acre  yield was  3]  per  cent  of  the  large  holding’s
 Per  acre  yield.  But  in  934  fhe

 24  NOVEMBER  954  (Production  and  Marketing)  852
 Amendment  Bill

 various  imperialist  interests  came
 together—this  rubber,  significantly,  is
 not  produced  in  any  country  except
 a  colonial  country—and  they  wanud
 to  favour  the  big  interests,  both  in
 the  industry  and  in  the  plantatiuns.
 They  set  up  some  regulations  and
 from  next  year  there  was  a  chanve.
 You  tind  that  in  the  year  933  the
 small  holder  was  producing  3l  per
 cent  of  that  produced  by  the  large
 holdirg,  per  acre,  in  Malaya,  but  in
 ‘1935,  one  year  after  the  introduction
 of  ‘he  agreement,  it  fell  down  to  &8l
 per  cent  and  it  has  never  risen  after
 that  to  over  90  per  cent.  That  is  the
 experience  in  Malaya,  So  it  is  idle
 for  anybedy  to  say  that  the  small
 holding  is  an  uneconomic  unit.  They
 have  been  made  so.  Our  cultivators
 do  know  how  to  raise  the  crop;  only,
 they  must  be  given  a_  substantial
 price’  and  unless  that  price  is  given,
 it  is  not  possible  for  them  to  increase
 the  yield.  Our  people  may  go  on
 bleeding  the  rubber  trees  of  thew
 white  biood,  but  here  the  Dunlops  and
 other  grant  companies  are  continually
 bleeding  our  people  white,  and  Gov-
 ernment  are  allowing  them  to  bleed
 our  people  white  by  fixing  the  price
 of  rubber  at  a  fantastically  low
 scale

 Shri  A.  M.  Thomas:  The  hon.  Minis-
 ter,  while  moving  the  motion  for  con-
 sideration,  was  pleased  to  invite  sug-
 gestions  concerning  the  develiepment

 of  the  industry.  There  was  a  time  when
 the  whole  position  was  viewed  with

 a  sense  of  disquiet  in  my  part  of  the
 country.  It  was  thought  that  Delhi
 being  distant,  the  problems  of  the
 industry,  on  the  fortunes  of  which  the
 economy  of  the  extreme  south  depend-
 ed,  were  viewed  with  a  sort  of  indiffer-
 ence  and  callousness.  Shri  V.  P.  Nayar
 invited  the  attention  of  the  Hjouse  to
 how  companies  like  the  Dunlop  Rub-
 ber  Company  were  in  a  position  to  ex-
 ploit  the  growers  with  the  result  that
 the  growers  were  not  in  a  position  to get  adequate  price  for  their  produce.

 The  hon.  Minister  stated  that  in  this
 matter  it  is  not  necessary  to  preach  tc
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 one  who  is  converted.  There  is  abso-
 lutely  no  necessity  for  the  hon,  Minis-
 ter  to  be  converted  at  all,  I  may  say
 for  the  information  of  the  House,  that
 the  industry  has  not  forgotten  the
 valiant  stand  that  Shri  T.  T.  Krishna-
 machari  took  as  early  as  95l,  when
 the  question  of  rubber  prices  was
 discussed  on  the  floor  of  this  House.
 It  is  good  that  I  just  quote  the  words
 that  he  said  at  that  time.  This  is  what
 he  stated  on  799  March  95l:

 “Today  the  tyre  prices  in  this
 country  are  more  than  50  to  60  per
 cent  higher  than  the  prices  in  the
 United  Kingdom  where  also  Dun-
 lops  manufacture.  Dunlops  in  U.K.
 tuy  rubber  at  the  rate  of  4s.  84d.
 a  pound  in  Malaya  as  against  133
 annas  in  India.  So,  it  seems  that
 there  is  a  conspiracy  on  the  part
 of  somebody  in  his  Ministry
 though  he  is  not  himself  responsi-
 ble,  to  see  that  the  rubber  prices
 in  this  country  are  kept  duwn,  and
 that  the  tyre  manufacturers  are
 given  an  advantage.  As  against
 the  perilous  state  of  rubber  pro-
 ducing  companies,  Dunlops,  as  I
 have  said,  have  given  Rs.  50  lakhs
 as  bonus  shares,  a  20  per  cent  divi-
 dend  every  year,  depreciated  their
 capital  and  added  to  their  reserv-
 es,  When  they  floated  debentures
 last  year  for  Rs.  .33  crores,  they
 were  over-subscribed.”
 I  have  read  these  sentences  just  to

 show  to  my  hon.  friend  Shri  V.  P.
 Nayar  that  the  present  Ministry  of
 Commerce  and  Industry  at  least  is  not
 unaware  of  the  problems  of  the  in-
 dustry.

 Shri  V.  P.  Nayar:  That  I  never  said
 also.

 Shri  A.  M.  Thomas:  In  May  95l,
 on  the  recommendation  of  the  Tariff
 Board,  the  price  of  Rs.  +128-8-0,  which
 contained  an  element  of  Rs.  6-4-0  for
 rehabilitation,  was  fixed  for  00  lb.  An
 upward  revision  was  subsequently
 made  in  October  1952,  fixing  the  price
 level  for  best  quality  sheet  rubber  at
 Rs.  38  for  00  lb,  which  is  the  current
 rate.
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 The  problem  of  the  industry  does  not
 stop  with  che  price  structure  alone.  I
 may  just  bring  to  the  notice  of  the
 House  that  the  total  acreage  under
 rubber  is  1,73,643  acres.  Out  of  this,
 in  Travancore-Cochin  State,  we  have
 ‘4,37,353  acres.  The  next  largest  con-
 centration  is  in  Malabar  with  29,994
 acres.  These  are  figures  as  on  3lst
 December  1953.  If  small  holdings  are
 to  be  taken  into  account,  that  is  to
 say,  holdings  below  00  acres  are
 taken  into  account,  the  total  acreage
 will  be  71,400  acres,  and  that  will  form
 about  40  per  cent  of  the  entire  acreage.

 Shri  द  P.  Nayar:  Below  that,  up  to
 50  acres.

 Shri  A.  M.  Thomas;  As  for  holdings
 below  that  and  up  to  50  acres,—i.e.
 small  holdings  as  has  been  considered

 by  the  Select  Committee—nearly
 57,606  acres  are  covered  by  small
 holdings.

 Shri  V.  P.  Nayar:  Roughly  30  per
 cent.

 Shri  A.  M.  Thomas:  It  is  said  that
 the  output  of  40  per  cent  of  the  acreage
 is  less  than  28  per  cent,  while  60  per
 cent  of  the  acreage  in  larger  holdings
 produce  more  than  72  per  cent.  I  do
 oot  want  to  embark  upon  the  impor-
 tance  of  the  rubber  industry,  which  ८
 too  well-known.  It  has  just  now  been
 stated  by  my  hon.  friend  Shri  M.  s.
 Gurupadaswamy  that  it  is  a  strategic
 material,  and  an  indispensable  raw
 material  in  modern  life.

 Our  problem  now  is  to  produce  suffi-
 cient  quantity  of  rubber  to  make  us
 self-sufficient  for  our  manufacturing requirements.  There  is  our  growing
 Pace  of  industrialisation  also,  as  a
 result  of  which  a  larger  quantity  would
 be  required  to  meet  our  internal  de-
 mands.  So,  it  is  very  necessary  that
 we  should  become  self-sufficient  in
 rubber.  We  are  lagging  behind  many
 other  countries  in  the  matter  of  effici-
 ent  production.  We  have  not  bestowed
 adequate  attention  on  scientific  study
 and  experiments.

 My  hon.  friend  Shri  M.  8.  Gurupada-
 swamy  said  that  the  Board  has  been



 (Shri  A.  M.  Thomas]
 functioning  as  a  dumb  Board  more  or
 less,  and  it  has  no  record  at  all  to
 its  credit.  I  beg  to  differ  from  him.
 Shri  A.  V.  Thomas,  who  has  been  func-
 tioning  as  the  Chairman  for  the  Rubber
 Board  for  some  time,  was  pleased  to
 invite  the  attention  of  the  House  to
 some  of  the  problems  that  faced  the
 Rubber  Board  and  how  the  Rubber
 Board  has  attempted  to  tackle  them.
 The  Rubber  Board,  as  has  been  stated,
 was  formed  in  1947,  and  the  Board  is
 having  its  second  term  of  office.

 The  real  problem  was  the  problem
 of  prices,  when  the  Rubber  Board  was
 formed  as  early  as  1947.  Ang  there
 was  a  long  fight,  as  has  been  pointed
 out  by  the  hon.  Minister  himself,
 between  the  interests  of  the  manufac-
 turers  on  the  one  side,  and  the  in-
 terests  of  the  producers  on  the  other.
 In  respect  of  those  problems  which  the
 Rubber  Board  has  to  face,  I  would  say,
 some  attempt  has  been  made  on  the
 part  of  the  Board  in  the  matter  -of
 rehabilitation  also.  There  has  been  ex-
 pansion  of  the  area  under  cultivation.
 There  has  been  construction  of  new
 buildings,  labour  lines,  etc.  There  has
 been  improvement  of  breeds,  and  cut-
 ing  out  of  exhausted  trees,

 When  we  look  at  the  production
 figures,  we  find  that  the  average  pro-
 duction  between  the  years  1948  and
 1950,  has  only  been  15,400  tons.  But  in
 95l,  it  was  17,300,  tons;  in  1952,  it  was
 19,600  tons:  in  1953,  it  was  21,200  tons;
 and  in  954  the  estimate  is  that  it
 would  be  22,000  tons.  So,  it  cannot  be
 said  that  the  Board  has  been  func-
 tioning  as  a  dumb  Board,  or  as  a
 mummy  Board,  and  that  it  has  no
 achievement  at  all  to  its  credit.  How-
 ever,  I  am  not  at  all  satisfied  with  the
 fact  that  the  Board  has  done  what  it
 ought  to  have  done,  and  that  it  had
 fulfilled  the  objects  for  which  it  was
 constituted.  There  is  absolutely  no
 doubt  that  there  is  substantial  scope
 far  improvement.  As  has  been  pointed
 out,  the  real  problem  is  the  problem
 of  finance.  Finding  that  pnance  is
 needed  for  carrying  out  the  objective
 which  Government  have  in  view.  they
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 have  introduced  a  provision  in  the
 Bill  to  the  effect  that  there  can  be  an
 enhancement  of  the  duty  from  what  it
 is  existing  now  to  one  anna  per  pound.
 That  will  bring  a  very  substantial
 amount  to  the  Rubber  Board,  which
 can  be  utilised  for  fulfilling  the  objects
 which  it  has  in  view.

 Shri  M.  S.  Gurupadaswamy  referred
 to  the  necessity  for  forming  co-opera-
 tive  organisations  for  growers.  A
 report  has  been  prepared  on  the  mar-
 keting  organisation  for  rubber,  by  the
 Rubber  Board,  and  that  ‘report  has
 been  published  also.  It  is  a  very  valu-
 able  document  and  we  get  very  useful
 information  in  that  report.  It  is  stated
 that  the  real  difficulty  in  forming  co-
 operative  societies  of  growers  has  been
 the  problem  of  finance  and  it  is  speci-
 fically  stated,  finance  is  the  most  im-
 portant  factor  which  decides  the  suc-
 cess  or  failure  of  any  society.  In  that
 report,  it  has  been  recommended,  on
 the  lines  of  the  recommendations  that
 have  been  made  by  the  commission  on
 the  Rubber  Inquiry  on  Ceylon,  that  co-
 perative  societies  have  to  be  formed
 and  how  they  should  be  formed.  It  has
 been  stated:

 “The  Report  of  the  Commission
 on-the  Rubber  Inquiry  on  Ceylon
 has  recorded  with  appreciation  the
 working  of  such  societies  in  Ceylon
 and  recommended  the  further  ex-
 pansion  of  the  movement.  I  feel
 that  most  of  the  handicaps  of  the
 small  growers  can  be  overcome  if
 such  societies  worked  satisfactori-
 ly.  The  following  are  some  of  the
 advantages  claimed  for  them.”
 I  do  not  want  to  take  the  time  of  the

 House  by  just  detailing  the  recommen-
 dations  that  have  been  made  in  the
 Ceylon  report.  For  advancing  loans  to
 co-operative  societies  or  anything  like
 that,  there  must  be  the  necessary  pro-
 vision  in  the  Bill  itself,

 The  problems  of  the  small  producer
 have  been  faced  very  well  in  the  Bill
 that  we  are  now  considering,  There  is
 no  doubt  with  regard  to  the  fact  that
 the  small  producer  has  a  definite  place
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 in  this  industry.  He  should  have,  neces-
 sarily,  an  assured  place  also.  In  the
 evidence  that  had  been  given  before
 us,  doubts  were  raised  whether  small
 holdings  have  a  place  in  this  industry.
 We  will  find  from  the  report  to  which
 I  have  made  reference  some  valuable
 observations  which  I  would  just  read
 before  this  House:—

 “Almost  every  rubber  producing
 country  has  an  appreciable  percen-
 tage  under  small  holdings  and  in
 a  major  producing  country  like
 Netherlands,  Indies,  it  actually
 reaches  67;l]  per  cent,  of  the  total.
 Small  holdings  rubber  cannot  be
 eliminated  as  it  is  one  of  the  cash
 crops  which  give  occupation  and
 money  to  the  producer  all  through
 the  year.  It  is  also  a  hardy  crop
 and  can  come  up  even  on  steep
 slopes.  Further,  it  is  only  the  small
 holder  who  reacts  to  fluctuations
 in  prices  very  quickly  and  is  likely
 to  respond  to  the  call  for  increased
 production  in  a  crisis,  if  necessary,
 even  by  slaughter  tapping,  provid-
 ed  enough  incentive  is  forthcoming.
 Thus  the  small  holder  has  his  own
 place  in  the  industry  and  it  is
 necessary  to  improve  his  lot  by
 affording  all  the  technica]  help  and

 protection  required.  Contrary  to
 Indian  yields  it  is  the  small  holder
 that  is  reported  to  obtain  better
 yields  (though  due  to  close  plant-
 ing  only)  in  Malaya.  The  Indian
 small  holder  that  now  needs  pro-
 tection  as  well  as  real  technical
 help  to  come  up  to  the  level  of
 economic  production  and  unless
 both  are  forthcoming  he  might
 before  long  disappear  from  the
 field.”

 Understanding  the  problems  of  the
 small  grower,  in  the  Select  Committee,
 the  Government  itself  brought  forward
 necessary  amendments  and  the  Select
 Committee  has  been  pleased  to  incorpo-
 rate  them  in  the  Bill  that  we  are  con-
 sidering  now.  You  will  see  a  definite
 provision  has  been  made  for  constitut-
 ing  the  pool  fund  for  protecting  the
 interest  of  the  small  growers  and  pro-
 vision  has  been  made  in  the  Bill  itself

 24  NOVEMBER  954  (Production  and  Marketing)  85
 Amendment  Bill

 to  utilise  the  funds  for  making  such
 grants  to  the  rubber  estates  or  for
 giving  such  assistance  as  the  Rubber
 Board  may  think  necessary  for  the
 development  of  such  societies.

 The  other  problem  has  been  the
 problem  of  price  control.  I  do  not
 think  anybody  can  question  the  wis-
 dom  of  a  price  contro]  for  this  rubber
 industry.  But,  in  spite  of  the  fixation
 of  prices,  as  has  been  pointed  out  by
 the  hon.  Commerce  Minister,  the  law
 of  supply  and  demand  used  to  have
 full  play  in  the  matter  of  the  sale  of
 rubber.  It  has  been  pointed  out  in
 the  report  itself  to  which  reference
 has  been  made  that  where  the  market
 price  should  be  really  guided  by  the
 control  price  in  force,  we  had  fluctua-
 tions,  and  the  market  prices  quoted  in
 the  report  showed  that  the  market  was,
 in  fact,  guided  by  the  conditions  of
 demand  and  supply  created  by  the
 various  interests  in  the  trade.

 I  may  just  invite  the  attention  cf
 this  House  to  one  difficulty  which  was
 experienced  by  the  Government  last
 year  when  the  rubber  growers  were
 finding  it  difficult  to  dispose  of  their
 stocks  although  the  country  was  in
 itself  in  short  supply  in  the  matter  of
 this  raw  material.  The  Commerce  Min-
 ister  was  finding  it  difficult  to  save
 the  small  grower.  He  had  a  proposal  to
 authorise  the  Board  to  put  some  funds
 in  the  hands  of  the  Board  to  purchase
 this  rubber  to  relieve  the  small  pro-
 ducer  but  that  was  not  possible  to  be
 done  for  want  of  necessary  provisions
 in  the  Act.  To  meet  such  8  contin-
 gency,  in  the  Bill  that  we  are  now
 considering,  there  is  a  specific  provision
 just  to  authorise  the  Board  to  purchase
 rubber.  It  has  been  specifically  stated
 that  it  would  be  lawful  for  the  Board
 to  purchase  rubber  in  the  internal
 market,

 Shri  द  P.  Nayar:  Otherwise,  was  it
 unlawful.

 Shri  A.  M.  Thomas;  No,  it  was  not
 unlawful;  there  was  no  necessary  pro-
 vision  suthorising  the  Board  (Inter-
 ruptions)  so  that,  it  was  with  that  ob-
 ject  in  view  that  the  Government
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 (Shri  A.  M.  Thomas]
 wanted  such  a  provision  also  to  be
 incorporated  in  the  Bill.  There  was  a
 lot  of  criticism  from  the  side  of  the
 growers  regarding  grant  of  the  import
 licence,  how  there  was  manipulation
 after  getting  the  licence,  and  that  rub-
 ber  was  not  imported  within  a  parti-
 cular  period.  In  order  to  get  rid  of
 these  complaints  there  is  another
 provision  which  enables  the  Board
 to  import  rubber  also  so  that
 there  is  no  possibility  of  any  abuse
 of  the  import  licences  got  by  the  manu-
 facturers.

 I  say  that  many  of  the  objections
 that  have  been  raised  by  Shri  Guru-
 padaswamy  and  Shri  V.  P.  Nayar  have
 been  attempted  to  be  met  in  this  Bill
 and  the  Bill  has  to  be  worked  out.  It  is
 only  a  means  to  an  end  and  it  is  not
 an  end  in  itself.  With  these  objects
 in  view,  it  has  been  provided  that  the
 small  producer  must  have  a  dominant
 voice  in  the  deliberations  of  the  Board
 and  with  that  object  in  view,  out  of
 the  7  growers’  representatives  3  have
 been  given  to  the  small  holders,  How
 the  small  holders  can  be  helped  is  a
 more  important  thing  and  the  pool
 fund  has  been  constituted  and  the  pro-
 blem  of  distress  prices  has  been  at-
 tempted  to  be  met  in  this  Bill,

 I  think  that  if  the  Bill  is  worked  out
 in  the  proper  way,  it  would  be  in  a
 position  to  solve  the  problems  of  the
 industry.  I  am  glad  to  find  that  the  Cen-
 tral  Government  has  attempted  to  tack-
 le  the  problems  of  the  industry,  though,
 in  all  humility,  the  hon.  Commerce  and
 Industry  Minister  has  stated  that  he
 is  unaware  of  the  problems  cf
 the  industry,  I  would  say  that  the
 Government  is  bestowing  its  attention
 on  the  right  lines  with  regard  fo  the
 problems  of  the  industry  and  it  is
 enough  if  these  lines  are  pursued  and
 effect  is  given  to  the  various  provi-
 sions  of  this  Bill  (Interruption).

 Mention  has  been  made  with  regard
 to  the  fact  that  a  research  station  has
 not  been  formed,  The  Commerce  Minis-
 ter  was  fair  enough  to  admit  that  the
 blame  cannot  be  placed  on  the  Board
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 itself  or  that  Government  itself  was
 not  acting  speedily  or  that  it  has  not
 been  acting  with  sufficient  quickness.
 We  think  that  with  the  passing  of  the
 Bill  and  the  constitution  of  a  new  Rub-
 ber  Board,  a  new  era  will  be  intro-
 duced  in  the  industry  and  that  a  fair
 price  will  be  obtaineq  by  the  grower
 and  we  will  be  self-sufficient  in  the
 matter  of  rubber.

 Mr.  Deputy-Speaker:  There  is  no
 time  for  the  others.

 Shri  A.  M.  Thomas:  I  will  finish
 soon,  Sir.

 Shri  V.  P.  Nayar.  pointedly  drew
 the  attention  of  the  House  that  the
 manufacturing  concerns  have  been  real-
 ly  ruining  the  growers  at  a  particular
 period,  The  real  solution  to  that  is
 that  where  the  raw  material  is  avail-
 able,  there  should  a  manufacturing  con-
 cern.

 I  have  already  given  figures  to  the
 effect  that  the  largest  concentration
 is  in  Travancore-Cochin  and  Malabar
 but  the  factories  consuming  this  raw
 rubber  are  situated  in  Bombay  or
 Calcutta  so  that  that  is  one  of  the
 reasons  why  the  grower  has  been  ex-
 ploited.  Shri  V.  P.  Nayar  has  been
 pleased  to  refer  to  some  of  the  mis-
 deeds  of  Dunlops.  With  regard  to  that,
 I  have  also  certain  facts  with  me,
 which  will  indicate  that  the  policy
 followed  by  the  present  management
 of  the  Dunlop  Organisation  will  never
 enable  Indians  to  acquire  the  technical
 knowledge  which  is  required  for  the
 development  of  this  industry.  The  poli-
 cy  pursued  by  them  is  really  an  eye-
 wash  in  the  matter.  The  kind  of  techni-
 eal  training  which  the  Dunlops  have
 so  often  given  a  lot  of  publicity  to  is
 the  sending  of  two  candidates  each  year
 to  the  U.K.  for  what  is  called  training
 in  U.K.  It  can  be  said  that  there  are
 no  Indians  in  the  staff  of  Dunlops  who
 can  claim  to  have  the  knowledge  to
 make  a  tyre.  The  Dunlops  have  been
 on  the  Indian  «uil  for  the  last  twenty
 years  now.

 I  would,  in  all  humility,  suggest  that
 the  problem  can  to  a  great  extent  be
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 solved  if  an  industrial  concern  is  locat-
 e@d  near  to  the  place  where  the  raw
 material  is  available.

 One  other  point  is  that  it  was  con-
 sidered  by  the  Committee  and  sufficient
 attention  was  devoted  by  the  Govern-
 ment  itself  with  regard  to  that  aspect.
 Although  the  duty  that  is  now  being
 levied  on  rubber  is  very  low,  it  is  being
 found  difficult  for  the  Rubber  Board
 to  collect  it.  I  think  some  machinery
 has  to  be  devised  which  will  fix  the
 source  at  which  this  collection  has  to
 be  made,  so  that  some  satisfactory
 arrangement  with  regard  to  that  may
 also  be  come  to.  Otherwise,  there  is
 no  use  of  levying  duty  at  the  rate  of
 one  anna  per  lb.  if  we  are  not  in  a
 position  to  realise  the  amount  at  the
 proper  time  and  utilise  it  for  the  vari-
 ous  pbjects  which  the  Board  has  in
 view.

 With  these  observations,  I  support
 the  motion  moved  by  the  hon.  Minister

 and  oppose  the  motion  for  circulation
 moved  by  Shri  Gurupadaswamy.

 Shri  Velayudhan:  I  was  listening  to
 the  speeches  made  here  on  the  Bill  and
 also  to  the  comments  made  by  the
 hon.  Commerce  Minister  regarding  the
 dissenting  note  I  have  added  to  the
 Bill.  This  Bill,  which  is  on  similar  lines

 of  the  Coffee  Bill  which  we  passed
 yesterday  had  one  fundamental  opposi-
 tion  from  the  producers  or  growers.  I
 think  that  is  to  a  great  extent  now
 ironed  out  by  the  amendment  moved
 by  the  hon,  the  Commerce  Minister.
 As  one  coming  from  a  rubber-produc-
 ing  area—and  most  of  the  rubber  es-
 tates  are  confined  to  the  constituency
 from  which  I  come—I  had  the  occasion
 to  study  this  industry.  I  am  grateful  to
 the  Chairman  of  the  Select  Committee,
 Mr.  A.  M.  Thomas,  and  also  to  the
 hon.  the  Commerce  Minister  for  taking
 all  of  us  to  the  Travancore-Cochin
 rubber  plantations  with  a  view  to  give
 us  first-hand  information  regarding  the
 industry.  Rubber  industry  is  a  vital
 economy  of  our  State.  Not  only  that,
 it  has  contributed  to  a  great  extent  to
 the  national  economy  of  this  country
 also.  There  was  a  lot  of  criticism  or

 24  NOVEMBER  954  (Production  and  Marketing)  g6a
 Amendment  Bill

 even  confusion  regarding  the  rubber
 industry’s  development  and  also  about
 the  Rubber  Board  in  the  past.  It  was
 thoroughly  justifiable,  in  my  opinion,
 on  the  part  of  the  Commerce  Minister
 to  bring  this  amending  Bill  in  the
 form  in  which  it  was  presented  here.
 We  must  see  wherefrom  the  opposition
 to  the  nomination  of  the  Chairman  and
 other  members  came.  It  came,  not  from
 the  labour  representatives,  because  two
 hon.  Members  who  represent  the  Com-
 munist  Party,  Mr.  Punnoose  and  Mr.
 Nanadas,  have  practically  accepted  the
 suggestion  of  nomination  by  Govern-
 ment.  Therefore,  the  criticism  and  oppo-
 sition  came  mostly  from  the  growers
 who  were  practically  controlling  the
 Board  till  now.  What  is  the  history  of
 the  Board?  My  own  esteemed  friend,
 Mr.  A.  V.  Thomas,  was  the  Chairman
 of  the  Board  for  many  years  but  when
 I  read  the  report  of  the  Rubber  Board,
 I  was  surprised  to  find  that  on  many
 occasions  perhaps  the  Board  had  not
 met  when  convened,  and  when  it  met,
 only  very  few  representatives  were  pre-
 sent  for  the  Board  meetings.

 Regarding  the  other  functions  of  the
 Board,  namely,  licensing  and  collect-
 ing  of  cess  and  supplying  of  seeds  and
 giving  technical  advice,  I  may  tell  him
 that  in  my  dissenting  note  I  have
 given  a  suggestion.  The  Rubber  Board,
 as  it  is  constituted  today,  has  got  only
 28  very  limited  function,  and  I  thought
 that  there  was  no  necessity  for  keep-
 ing  such  a  Board—an  expensive  Board
 —like  this  with  a  limited  function.  The
 functions  that  are  being  carried  on  by
 the  Board  like  licensing,  etc.,  can  be
 handed  over  to  the  Commerce  Ministry
 so  that  the  Board  may  go  into  the  ac-
 tual  development  aspect  of  the  in-
 dustry  in  the  country.  The  Board  can
 do  wonderful  service  if  they  have  a
 first-class  research  station  as  suggested
 by  the  hon.  the  Commerce  Minister.  He
 has  suggested  a  research  station  even
 some  years  ago,  but  the  Board  itself
 said  that  it  had  not  any  suitable  build-
 ings.  What  a  flimsy  argument  it  is  !
 How  negligent  the  Board  was  towards
 the  exploitation  of  the  industry  in  this
 country!  It  said  that  it  had  not  enough
 buildings  to  have  a  research  station.
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 (Shri  Velayudhan]
 It  is  not  a  research  station  like  the
 huge  National  Laboratory  that  was
 asked  for  and  such  a  huge  building  is
 not  required  for  as  laboratory  for
 Rubber  Research.

 Shrimatj  Kamlendn  Mati  Shah  (Gar-
 hwal,  Distt.—Western  Tehri  Garh-
 wal  Distt.  cum  Bijnor  Distt—North):
 On  a  point  of  order.  There  is  no  quorum
 in  the  House  now.

 Mr.  Deputy-Speaker:  Hon.  Members
 know  that  during  lunch  time  we  do
 not  raise  the  question  of  want  of  quo-
 rum  and  the  proceedings  go  on.  That
 is  the  convention  of  the  House.  Hon.
 Members,  if  they  want  to  go  away
 and  take  lunch,  may  go.

 Shri  Velayudhan:  There  is  no  scar-
 city  of  buildings  if  you  want  to  have
 @  research  station  started  in  the
 Travancore-Cochin  State.  We  can  have
 any  number  of  buildings  in  order  to
 start  this  station  immediately.  I  am
 very  happy  that  the  Commerce  Minis-
 ter  has  taken  a  very  practical  view
 about  this  particular  thing,  and  I
 hope  we  shall  have  a  first-class  research
 station  in  South  India,  preferably  in
 my  State  very  soon.

 Another  aspect  which  I  want  to
 deal  with  is  about  the  small  grow-
 ers,  and  a  lot  of  criticism  was  made
 by  my  friend,  Mr.  Nayar  about  the
 small  growers,  Of  course,  it  has  be-
 come  very  conventional  on  his
 party’s  part  to  raise  voice  on  behalf
 of  the  small  growers.  We  had  visited
 some  of  the  small  estates.  Who  are
 these  small  growers?  We  must
 understand  the  legitimacy  of  the
 pleading  for  the  small  growers.  What
 is.  their  economic  position?  What  is
 their  status?.  Are  they  poor  people?
 Are  they  humble  workers?  No.  They
 themselves  possess  between  25  and
 50  acres.

 Shri  Eottukappally:  Those  are  only
 a  few,  but-the  others  are  poor.

 Shri  Velayudhan:  It  is  a  matter  of
 comparison  only,  When  we  have  to
 understand  the  small  growers,  we
 must.  understand,  their  economic
 capacity.  We  went  to  a  small  estate,
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 which  belongs  to  my  hon.  friend, Mr.  FPunoose’s  brother-in-law,  and
 more  than  20  acres—about  50  acres
 —are  owned  by  him  and  it  was  run
 well  also.  I  was  at  that  time  men-
 tioning  in  a  humorous  way  that  in
 the  big  estates,  there  is  the  capita-
 listic  exploitation  and  here  in  small
 estates,  in  a  small  way,  in  a  novel
 way,  in  a  middle-class  way,  there  is
 a  middle-class  exploitation.  If  the
 other  is  a  capitalist  exploitation,  I
 might  say  this  is  a  communist  ex-
 Ploitation  in  a  sense  and  we  were
 mentioning  this  fact  with  great  hum-
 our  to  our  friends  at  the  spot.

 When  we  give  help  to  the  small
 growers,  we  must  understand  that
 the  acquisitive  spirit  should  not  deve-
 lop  in  them,  so  that  it  may  be  con-
 trolled  or  checked.  Why  I  am  coming
 to  this  argument  to-day  is  that  in
 my  humble  opinion,  these  estates,
 these  big  plantations  owned  by  vest-
 ed  interests  as  well  as  small  holdings
 should  be  taken  over  by  the  State  and
 nationalised,  and  must  be  retained  as
 the  industry  of  the  State.  The  rubber
 industry  has  earned  millions  of  ster-
 ling  in  my  State  itself.  It  has  not
 yet  satisfied  the  capitalists  in  the
 State;  it  has  not  created  satisfaction  to
 the  huge  Estates  owners.  Still  they
 are  demanding  protection,  they  are
 demanding  subsidy  from  the  Govern-
 ment  with  a  view  to  exploit  the
 blood  of  the  poor  people.  What  is
 the  condition  of  labour  in  these  plan-
 tations  of  big  growers  and  small
 growers?  We  visited  many  of  the
 labour  quarters  in  the  plantation.  I  will
 never  forget  the  tragic  picture  I  saw
 there,  These  huge  Estates,  earning  dol-
 lars  in  millions,  could  not  even  find  a
 single  decent  quarter,  at  least  with
 one  room  and  a_  kitchen,  for  a  single
 employee.

 हाल  Kottukappally:  The  hon.
 Member  must  have  gone  to  the  wrong
 Place.
 “Shri  Velayndhan:  I  am  telling  es-

 pecially  about  the  Travancore-Co-
 chin  industry.  We  have  gone  to  most
 of  the  rubber  plantations  there  and
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 in  fact,  even  in  the  best  run  factori-
 es,  we  found  nothing  much;  no  doubt
 we  found  a  better  housing  provided
 in  a  factory  run  in  South  Travan-
 core  area,  but  even  that  did  not  meet
 the  minimum  standard.  I  think  it
 was  run  by  Mr.  Kumaraswamy.

 Shri  A.  M.  Thomas:  It  was  a  very
 large  estate  and  at  the  same  time
 very  efficient.

 Shri  V.  P.  Nayar:  It  was  only  200
 acres.

 2  PM.
 Shri  Velayudhan:

 it  is  small.
 Comparatively,

 The  housing  conditions  of  labour
 of  the  industry  everywhere  are  simp-
 ly  appalling.  What  is  the  attitude  of
 the  management  towards  labour.
 That  is  what  I  am  most  concerned
 about,  I  can  only  describe  it  as  पान
 civilised.  I  am  sure  the  House  is
 aware  of  the  fact  that  the  worst  ex-
 ploited  section  of  the  labour  in  India

 is  the  one  engaged  in  the  plantation
 industry.  Why  are  they  not  given
 even  a  living  wage?  Why  are  they
 not  properly  housed?  Why  are  they
 not  given  proper  medical  facilities?
 Why  should  their  children  be.  neg-
 lected  in  the  forests,  where  millions
 of  them  die  every  year  from  malaria
 and  various  other  diseases?  Why
 should  they  not  be  given  schooling
 facilities?  These  are  things  that  should
 be  considered  very  earnestly  by
 Government.  I  am  glad  the  Select
 Committee  has  in  clause  9  made  a
 provision  for  securing  better  work-
 ing  conditions  and  improvement  of
 amenities  and  incentives  for  workers.
 I  hope  that  in  future  at  least  Govern-
 ment  will  pay  greater  attention  to
 the  interests  of  labour.

 Next,  I  come  to  the  question  of  the
 pool  fund.  The  pool  fund  is  now  in-
 tended  for  the  small  growers  only.
 They  can  now  develop  their  estates.
 One  feature  which  we  noticed  in  our
 visits  to  the  plantations  was  that  the
 bigger  plantations  have  got  surplus
 funds  to  develop  their  estates.  They

 24  NOVEMBER  954  (Production  and  Marketing)  366
 Amendment  Bill

 also  command  easy  credit.  The  small
 holders  do  not  have  funds  to  deve-
 lop  their  estates.  The  Select  Commit-
 tee  has  therefore  made  a  _  provision
 that  the  pool  fund  should  be  utilised
 for  the  benefit  of  the  small  holders.

 In  my  State  a  new  Bill  of  land  re-
 form  has  been  introduced  recently.
 Several  of  the  witnesses  who  appear-
 ed  before  us  said  that  the  rubber  in-
 dustry  will  be  affected  if  the  25  acre
 ceiling  is  fixed.  The  land  Bill  intro-
 duced  in  the  State  Assembly  is  a
 very  revolutionary  reform  which  has
 not  been  attempted  in  any  country
 in  Asia  and  is  being  sought  to  be
 passed  by  the  Travancore-Cochin
 Ministry.  I  am  not  speaking  on  be-
 half  of  the  Socialists  when  I  praise
 this  revolutionary  measure.  The  situ-
 ation  in  the  State  has  compelled
 them  to  do  so  and  I  am  very  happy
 about  it.  Some  people  may  not  be
 happy  about  it.  Both  the  capitalists
 and  the  communists  are  not  very  happy
 about  it,  because  both  of  them  had
 expected  the  bread  of  power  in  the
 State.

 Shri  Kottukappally:  Are  we  dis-
 cussing  about  the  land  reform  Bill
 or  the  Rubber  Bill?

 Shri  Velayudhan:  The  hon.  Mem-
 ber  himself  raised  this  matter  before
 the  Members  of  the  Committee  at
 Kottayam.  Several  of  the  witnesses
 who  appeared  before  the  Committee
 stated  that  25  acre  ceiling  will  affect
 the  industry.  That  is  why  I  have
 brought  in  that  issue.

 I  would  at  last  like  to  deal  with
 the  responsibility  of  the  Government
 with  regard  to  the  future  action  bas-
 ed  on  the  Bill.  After  getting  the  Bill
 Passed  through  the  House,  the  first
 and  foremost  problem  to  which  the
 hon.  the  Minister  should  direct  his
 attention  is  the  improvement  in  the
 conditions  of  labour.  Government  as

 I  said  yesterday  is  the  trustee  of  the
 people.  It  is,  therefore,  its  duty  to
 protect  the  exploited  section  of  socie-
 ty  from  the  acquisitive  interest  of  the
 capitalists.  I  myself  come  from  the
 labour  class.  I  know  the  ‘appalling
 conditions  in  which  labour  live.  The
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 condition  of  Estate  labour  is  most
 miserable  and  Government  should
 henceforth  to  do  everything  in  their
 power  to  improve  their  lot.

 Mr.  Deputy-Speaker:  How  long
 will  the  hon.  Minister  take?

 Shri  T.  T.  Krishnamachari:  About
 ten  minutes.

 Mr,  Deputy-Speaker:  I  am  trying
 to  distribute  the  time.  The  hon.  Min-
 ister  wants  ten  minutes.  It  is  now
 five  minutes  past  two  and  5  minutes
 more  are  left  for  Shri  Kottukappal-
 ly,  and  Shri  Bogawat.

 Shri  Kottukappally:  Sir,  I  wish  to
 disclose  in  accordance  with  parlia-
 mentary  practice  that  I  am  interest-
 ed  in  the  matter  of  the  Rubber  (Pro-
 duction  and  Marketing)  Amendment
 Bill.  I  happen  to  be  a  rubber  grpwer
 myself.  I  am  returned  to  Parliament
 from  an  area  where  more  than  in  any
 other  place  in  India  rubber  is  widely
 grown.  I  must  be  failing  in  my  duty
 to  my  constituents  if  I  do  not  make
 it  known  that  the  present  amending
 Bill  is  viewed  with  some  concern  by
 all  sections  of  the  rubber  industry,
 growers  large  and  small,  manufac-
 turers,  merchants  and  labour.

 In  the  947  Act  the  growers’  repre-
 sentatives  to  the  Rubber  Board  were
 chosen  by  the  Growers’  Associations.
 The  Manufacturers’  representatives
 were  chosen,  two  of  them,  by  their
 own  Associations.  In  the  1947  Act
 the  Chairman  of  the  Board  was  elect-
 ed  by  the  members  of  the  Board  from
 among  themselves:  so  also  was  the
 Vice-Chairman.  By  the  changes
 sought  to  be  brought  about  by  the
 new  Bill,  these  members  will  be
 nominated  by  the  Central  Govern-
 ment  or  the  State  Governments  and
 the  Chairman  appointed  by  the  Cen-
 tral  Government.

 In  the  evidence  submitted  pefore
 the  Select  Committee,  the  represen-
 tatives  of  growers,  manufacturers
 and  labourers  all  pleaded  that  their
 representatives  should  be  left  to  be
 chosen  by  them.  They  want  the  con-
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 stitution  of  the  Rubber  Board  some-
 thing  like  that  of  municipal  councils
 or  corporations.  In  my  State,  Tra-
 vancore-Cochin.  governments  change
 like  the  waxing  and  the  waning  of
 the  moon.  That  is  one  of  the  reasons
 why  we  plead  that  the  management
 and  development  of  the  rubber  plan-
 ting  industry  should  be  left  as  far
 as  possible  to  the  different  sections
 of  the  industry  itself.

 On  the  West  Coast  no  one  would
 question  the  propriety  of  the  United
 Planters’  Association  of  Southern
 India,  and  the  Association  of  Planters
 of  Travancore-Cochin  and  the  Rub-
 ber  Growers’  Association  of  India  re-
 presenting  the  interests  they  claim
 to  serve.  In  fact,  there  has  never  been
 a  divergence  of  interests  between
 the  big  growers  and  the  small  grow-
 ‘ers.

 Rubber  growers  are  a  set  of  perse-
 cuted  people.  The  hon.  Minister  just
 now  asked  why  the  rubber  industry
 is  not  being  expanded  and  extended.
 The  answer  is  simple.  Well,  the  rub-
 ber  growers  were  not  getting  a  re-
 munerative  price  for  their  crop.  That
 is  one  answer.  If  only  the  rubber
 produced  is  given  a  price  which  is
 at  par  with  the  rise  in  prices  of  other
 commodities,  without  any  outside
 help  from  Government.  I  am  not
 ruling  out  that  possibility,  the  rub-
 ber  area  will  expand,  production  will
 increase  and  the  raw  rubber  produc-
 ed  will  be  self-sufficient,  so  far  as
 the  requirements  of  the  manufac-
 turers  in  India  are  concerned.

 Ever  since  934  when  control  on
 rubber  was  first  introduced  and  the
 Indian  Rubber  Control  Act,  934  was
 passed  the  rubber  growers  were  being
 persecuted.  Raw  rubber  is  produced
 by  14,000  poor  or  middle  class  people
 who  own  anything  from  one-fourth
 of  an  acre.  As  has  been  said  by  my
 friends  here,  they  account  for  40  per
 cent  of  the  acreage.  The  balance  of
 the  acreage  is  owned  by  Indian  and
 European  joint  stock  companies  and
 a  few  large  owners,  the  two  catego-
 ries  put  together  numbering,  to  be



 869  Rubber

 exact,  ‘14,463,  units.  The  grievance  of
 the  small  as  well  as  large  holders
 was  that  the  rubber  control  was  being
 manoeuvred  to  benefit  the  Govern-
 ment  during  the  war  years  and  then
 chiefly  the  four  or  five  European
 managed  manufacturing  concerns.
 The  second  world  war  might  have
 been  a  little  less  cheaply  waged  and
 won  on  account  of  lower  price  paid
 for  raw  rubber.  But  it  deprived  the
 rubber  growers  in  Travancore-Cochin
 and  in  the  Malabar  District  of  a
 square  deal  and  a  fair  price.  If  we
 compare  the  prices  of  foodgrains
 like  rice,  wheat,  maize,  etc.  and  of
 commercial  crops  like  coconut,  pep-
 per,  ginger,  etc.  and  of  metals  like
 gold,  silver  and  iron,  with  that  of
 raw  rubber  during  the  war  and  post-
 war  period,  it  would  be  found  that
 the  price  of  raw  rubber  alone  was
 kept  more  or  less  stationary,  while
 the  prices  of  other  commodities  and
 goods  had  gone  up  over  five  to  ten
 times  and  in  certain  cases  fantasti-
 cally  more.  During  the  war  the  rub-
 ber  producer  had  to  sell  his  crop
 around  one  rupee  per  Ib.  while  at
 this  time  the  black  market  price  of
 tubber  in  Calcutta  was  in  the  region
 of  Rs.  2  per  lb.  A  couple  of  years
 back  the  price  of  rubber  went  as  high
 as  Rs.  3  per  lb.  in  the  world  market,
 but  the  Indian  rubber  producer  was
 deprived  of  his  produce  at  2  to  l4
 annas  per  Ib.  I  am  aware  that  vari-
 ous  shrewd,  subtle  and  hair-splitting
 arguments  are  being  adduced  for
 depriving  the  rubber  grower  of  the
 fruits  of  his  labour.  But  the  outstand-
 ing  fact  remains  that  the  only  pri-
 mary  producer  who  could  not  bene-
 fit  by  the  war  and  the  post-war
 boom  was  the  rubber  grower.  So  far
 as  the  Indian  joint  stock  rubber  com-
 panies  are  also  concerned,  they  could
 not  also  benefit  by  the  inflation  or
 the  boom.  Most  of  them  were  paying
 little  or  no  dividends  when  rubber
 manufacturers  were  amassing  pro-
 fits.  It  is  only  since  952  that  the
 Brecarious  condition  of  the  rubber
 planting  industry  has  been  stabilised.

 i  am  thankful  to  the  hon.  Minister
 for  Commerce  and  Industry  for  the
 interests  he  is  taking  in  its  welfare.
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 I  am  also  grateful  to  him  that  when-
 ever  a  particular  rubber  grower
 found  it  impossible  to  sell  his  crop
 he  was  considerate  enough  as  to  inter-
 fere  and  set  things  right.  I  recollect
 that  even  as  a  private  Member  he
 had  been  one  of  the  most  active  sup-
 porters  of  the  rubber  growers.

 According  to  the  rubber  growers,
 even  now  they  are  not  securing
 worthwhile  prices.  The  large  rubber
 plantations  are  from  thirty  to  fifty
 years  old  and  require  replanting.
 The  small  holdings  happen  to  be  ill-.
 tapped  or  silaughter-tapped.  Raw
 rubber,  as  the  Minister  for  Commerce
 and  Industry  has  expressed  time  and
 again,  is  a  strategic  material.  Rub-
 ber  is  as  precious  as  thorium  or
 uranium  in  times  of  wars.  Wars  can
 be  lost  from  a  lack  of  this  material.
 The  United  States  during  the  war
 years  produced  synthetic  rubber  as
 they  had  no  suitable  area  to  grow
 natural  rubber.  Fortunately  for  the
 Republic  of  India,  we  possess  large
 areas  where  we  can  grow  rubber.
 The  only  feasible  way  to  promote
 production  of  raw  rubber  is  to  see
 that  a  better  price  is  paid  for  it.  It
 would  be  seen  that  in  the  years
 Prices  have  been  the  best,  the  area
 opened  up  was  the  largest.  For  ex-
 ample  in  943  and  944  around  12,000
 acres  were  opened  up;  in  945  and
 946  only  around  6,000  acres.  The
 total  acreage  under  rubber  in  our
 country  is  4  lakhs,  to  be  exact  167,816
 and  the  total  crop  is  around  20,000  tons.
 India’s  output  of  natural  rubber  is
 only  a  little  over  1  per  cent  of  the
 world’s  total  production.  By  replan-
 ting  with  high  yielding  clones  the
 production  could  be  easily  doubled
 within  a  period  of  six  to  eight  years
 without  taking  up  any  more  land.
 But  with  the  price  which  is  fixed  at
 Rs.  38  per  00  Ibs.  since  October,
 1952,  the  rubber  producer  gets  little
 margin  to  meet  rehabilitation  expen-
 ses  and  provide  better  conditions  for
 labour.  The  production  by  the  small
 holders  is  only  28  per  cent  of  the
 total,  although  they  own  40  per  t
 of  the  acreage.  The  sixty  per  cent  of
 the  acreage  in  larger  holdings  give
 an  yield  ef  more  than  72  per  cent.
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 The  maximum  yield  per  acre  is
 around  1,000  lbs.  as  was  mentioned
 by  A.  V.  Thomas,  and  the  minimum
 200  Ibs.  The  average  vield  is  272  lbs.
 The  rubber  estates  employ  in  all
 70,000  men  and  women  as  labour
 force.  To  extend  cultivation  or  bring
 about  rehabilitation  the  growers  have
 to  be  subsidized,  especially  the  small
 growers.  Delhi  is  far  away  from
 Travancore-Cochin.  The  small  grow-
 ers  are  not  well  organised.  The  rub-
 ber  growers’  voice  has  not  so  far
 been  heard  in  the  councils  of  the  Re-
 public.  They  just  work  from  the
 rising  of  the  sun  to  the  setting  there-
 of  and  vote  Congress  and  by  the  even-
 ings  everyday  turn  their  moist,  wet
 eyes  to  Heaven.

 The  hon.  Minister  said......
 Mr.  Deputy-Speaker:  It  appears

 the  hon.  Member  has  not  finished
 even  fifty  per  cent  of  his  speech;
 there  are  a  number  of  pages.

 Shri  Kottukappally:  I  will  finish
 in  two  minutes.

 The  hon.  Minister  of  Commerce  and
 Industry  said  in  the  Select  Com-
 mittee:

 “Government  has  been  spend-
 ing  a  lot  of  money  on  various
 development  schemes.  It  is  not
 so  difficult  to  find  money.  We
 need  about  25,000  tons  of  rubber
 annually,  and  progressively  our
 needs  will  go  up  in  geometrical
 proportion.  We  have  to  plan  in
 such  a  way  that  we  will  be  self-
 sufficient  in  about  ten  years.  De-
 velopment  is  imperative.  Rubber
 is  strategic  material’.

 That  is  what  the  hon.  Minister
 ‘said.  Moreover  there  is  a  new  deve-
 lopment  in  the  use  of  rubber,  that  is

 ‘the  foam  rubber  by  which  cushiuns
 and  mattresses  are  being  manufac-
 tured.  And  this  new  development
 will  make  the  requirement  for  raw
 rubber,  I  think,  three  times  or  four
 times  in  the  next  ten  to  twenty
 years.  I  suggest  that  a  Rubber  Plan-
 tation  Development  Corporation  be
 wet  up  by  the  Central  Government
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 and  the  Madras  and  Travancore-
 Cochin  States  to  grant  loans  to  rub-
 ber  growers  to  replant  all  the  old,
 non-yielding  areas.  A  Research
 Station  should  also  be  immediately
 set  up.

 I  have  also  to  commend  to  the  hon.
 Minister  the  idea  which  we  had  put
 before  him  about  the  establishment
 of  a  rubber  manufacturing  factory
 in  the  South,  in  Travancore-Cochin,
 where  actually  the  raw  rubber  is
 produced.  He  gave  us  all  encourage-
 ment,  and  I  wish  to  inform  him  that
 the  idea  is  materialising.

 I  have  no  doubt  that  realising  as
 he  does,  the  vital  role  that  rubber
 planting  industry  plays  in  the  econo-
 my  and  in  the  strategic  position  of
 the  country,  the  Ministry  will  do
 everything  possible  for  the  promotion
 and  development  of  this  industry.

 I  had  tabled  an  amendment.  In  view
 of  the  speech  made  by  the  hon.  Min-
 ister  of  Commerce  and  Industry  I  wish
 to  say  that  I  do  not  move  that  amend-
 ment.

 Shri  Bogawat:  In  the  interests  of
 the  country  the  rubber  industry  must
 flourish.  There  is  large  scope  for  its
 development,  and  if  it  is  properly
 planned  the  output  or  the  production
 of  the  industry  can  be  doubled  in  a
 short  time.

 I  oppose  the  suggestion  made  by
 my  hon.  friend  Mr.  Gurupadaswamy.
 If  he  had  read  all  the  evidente,  the
 examination  and  the  searching  cross-
 examination  of  all  the  persons  inter-
 ested  in  the  industry,  he  would  not
 have  made  the  suggestion  and  asked
 for  the  appointment  of  some  Com-
 mittee.  But  unfortunately  he  appears
 to  have  not  read  the  whole  evidence
 and  the  points  that  were  gone  into
 thoroughly  by  the  Select  Committee
 and  the  Minister.  Not  only  that.  The
 Committee  had  an  opportunity  to
 visit  the  area  and  learn  all  the  diffi-
 culties  and  problems  of  this  industry.
 The  Members  of  the  Committee  ap-
 proached  labour,  small  holders,  vested
 interests  and  also  all  the  big  estates.
 I  can  say  before  the  House  that  there
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 is  no  doubt  that  there  has  been  ex-
 ploitation  of  labour.  In  some  estates,
 proper  facilities  are  not  given  to
 labour  and  the  conditions  there  are
 not  proper,  The  arrogant  reply  is
 that  there  is  no  sufficient  budget.  We
 saw  that  the  huts  were  not  even  pro-
 perly  thatched  and  there  was  no  suffi-
 cient  accommodation.  There  were  no
 sufficient  arrangements  for  the  educa-
 tlon  of  the  children  in  some  of  the
 estates;  not  in  all,  I  must  say.  We
 found  that  in  the  case  of  some  estates,
 the  market  is  several  miles  away,  and
 they  were  required  to  go  there.  In
 spite  of  requests  by  labourers,  no
 canteen  was  allowed  and  no  society
 was  allowed  to  be  formed.  I  request
 the  hon.  Minister  to  go  through  all
 these  points  suggested  by  the  Com-
 mittee  and  force  these  vested  inter-
 ests  to  give  all  the  amenities  to  the
 labourers.

 Unless  more  research  work  is  done
 and  the  Development  Commission
 develops  this  industry,  the  small  hold-
 ings  cannot  be  properly  improved.
 More  attention  should  be  paid  to  the
 smaller  holdings.  They  are  in  need  of
 assistance  in  various  ways.  There  are
 old  trees  and  it  is  necessary  that  these
 trees  should  be  cut  down  because  the
 yield  of  these  old  trees  is  not  much.
 It  is  also  necessary  that  the  plantation
 should  be  by  the  budding  process.  We
 ean  see  that  the  trees  planted  by  the
 budding  process  yielded  more  than
 those  planted  by  seeds.  The  seed  may
 be  got  from  Malaya  or  any  other
 place.  As  regards  other  facilities  to
 the  small  producer,  the  Committee  has
 put  in  a  new  clause  for  the  purchase
 of  the  produce.  There  should  not  be
 any  difficulty  in  selling  the  rubber  by
 the  small  holders.  This  clause  is  very
 material.

 The  House  can  see  that  the  Commit-
 tee  has  made  several  suggestions  and
 also  given  more  representation  to
 labour  and  other  interests,  such  as
 small  holders.  Representation  given
 to  the  Government  has  been  reduc-
 ed.  Not  only  has  more  representation
 been  given  to  labour  and  small  hold-
 ers,  but  it  has  also  been  suggested  that
 these  persons  should  be  nominated
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 from  panels  of  representatives  of
 their  organisations.

 As  regards  the  Chairman,  if  there:
 is  an  elected  Chairman,  a  big  gun,
 it  is  possible  that  he  would  take  ad-
 vantage  of  the  situation.  So,  we  were
 against  an  elected  Chairman.  The
 Committee  felt  that  there  should  be
 a  nominated  Chairman  who  should  be
 a  whole-time  worker.  An  elected
 Chairman  cannot  be  a  whole-time
 worker,  We  have  had  experience  of
 that  formerly.  There  were  no  meetings
 for  several  years  and  months.  In  order
 to  avoid  this,  in  order  that  there
 should  not  be  any  undue  advantage
 taken  by  a  big  gun,  in  order  that
 there  may  be  efficient  working,  in
 order  that  the  Chairman  may  be  a
 whole-time  worker,  it  is  quite  neces-
 sary  that  the  Chairman  should  be
 appointed  by  the  Government,  There
 is  an  elected  Vice-President.  We  have
 raised  the  number  of  Members  from
 20  to  25  and  given  full  representation
 to  all.

 The  produce  can  be  increased  to  a
 large  extent.  In  some  cases  it  is  from
 000  to  500  pounds  per  acre;  in  some
 other  cases,  the  yield  is  very  low;  only
 200  pounds.  This  disparity  must  dis-
 appear.  There  must  be  development
 in  each  and  every  tree.  If  the  industry
 is  developed,  in  a  very  short  time,
 production  would  be  doubled  and  the
 consumers  will  get  rubber  at  a  very
 cheap  price.  If  this  industry  is  deve-
 loped,  it  will  not  only  be  strategic
 material;  but  rubber  is  nowadays
 used  for  other  purposes  also.  This  has
 been  mentioned  by  several  Members
 and  I  need  not  repeat  al]  that.  The
 Committee  has  thoroughly  gone  into
 all  the  points  by  taking  evidence  of
 all  the  interested  persons  in  the  in-
 dustry:  small  growers,  labour,  vested
 interests  and  so  on.  Not  only  that.
 The  Speaker  was  kind  enough  to
 allow  the  Members  of  the  Committee
 to  visit  the  area.  We  had  the  fullest
 opportunity  to  see  things  for  oursely-
 es  and  the  whole  picture  is  before  our
 mind’s  eye.  We  were  in  touch  with
 almost  all  the  persons  interested  in
 the  industry.  We  had  the  best  oppor-
 tunity  to  learn  all  the  problems  of
 the  industry.  After  learning  all  the
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 (Shri  Bogawat)
 problems  and  difficulties,  the  Commit-
 tee  has  made  several  suggestions.  I
 do  not  want  to  make  a  long  speech.
 I  wholeheartedly  support  this  Bill  and
 I  request  the  House  to  accept  it  in
 toto.

 Shri  T.  T.  Krishnamachari:  My  task
 has  been  made  easy  by  practically  all
 the  Members  who  spoke  supporting
 the  motion,  I  am  particularly  grateful
 to  the  last  speaker  who,  not  belong-
 ing  to  the  area,  has  certainly  no  per-
 sonal  interest  in  the  matter,  except
 the  national  interests.  His  support  is
 very  valuable.  I  am  also  grateful  to
 the  support  that  has  been  given  by
 all  the  Members  who  come  from  the
 rubber  producing  area.  I  must  men-
 tion  that  my  hon.  friend  Shri  ्  P.
 Nayar  who  is  usually  a  harsh  critic,
 had  this  time  toned  down  his  criti-
 cism  considerably  and  instead  of  being
 critical,  he  has  made  several  construc-
 tive  suggestions,  all  of  which  I  have
 made  note  of.  Shri  A.  V.  Thomas,
 with  his  great  experience  of  rubber,
 has  made  a  valuable  contribution
 which,  I  think,  would  have  to  be
 scanned  and  studied  not  merely  by
 the  Government,  but  by  the  Board
 that  is  to  come  into  being.  Similarly,
 the  House  certainly  owes  a  debt  of
 gratitude  to  my  hon.  friend  Shri  A.
 M.  Thomas,  who  so  skilfully  piloted
 the  work  of  the  Select  Committee,  for
 the  many  constructive  suggestions that  he  has  made.

 The  point  is  this,  There  is  absolute-
 ly  no  difference  of  opinion  amongst
 us  in  regard  to  the  main  objectives.
 The  trouble  really  is  to  find  some
 method  by  which  we  can  achieve  these
 things.  Take  the  small  grower.  He  is
 in  an  unenviable  position.  As  Shri
 A.  V.  Thomas  put  it,  the  average  pro-
 duction  is  272  pounds  per  acre  where-
 as  certain  estates  produce  more  than
 7000  pounds  per  acre.  The  divergence
 is  so  big.  What  happens  is,  any  in-
 crease  in  the  price  goes  to  the  bene-
 fit  of  the  bigger  estates.  One  of  the
 persons  that  appeared  before  the  Se-
 lect  Committee  admitted  that  his  firm
 controlled  2  per  cent  of  the  total  ac-
 reage.  I  had  made  a  calculation  that
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 the  increase  in  price  that  we  gave
 benefitted  some  of  these  bigger  estates
 to  the  extent  of  Rs.  65  lakhs.

 Shri  V.  P.  Nayar:  You  can  take  it
 back.

 Shri  T.  T.  Hrishnamachari:  The
 question  is  how  to  devise  the  method
 to  take  it  back  consistent  with  our
 Constitution.  The  other  thing  also  is:
 suppose  we  buy  up  the  production  of
 rubber  as  we  do  in  the  case  of  coffee,
 unfortunately  rubber  is  an  article
 which  perishes  very  rapidly  and  if
 the  Board  is  to  buy  and  stock  it,  well,
 it  will  drop  down  one  grade  after  an-
 other  and  it  would  come  to  the  “X”
 grade  which  nobody  will  touch.  So,
 that  difficulty  in  regarding  to  buying
 and  stocking  was  there.  I  am  very
 glad  that  my  hon.  friend  Mr.  A.  M.
 Thomas  did  refer  to  the  attempt  that
 I  made  early  last  year  to  purchase
 rubber  so  as  to  help  to  ease  the  situ-
 ation.  And  I  had  asked  my  colleague
 the  Finance  Minister  to  give  me  Rs.  5
 lakhs  for  that  purpose,  but  in  spite
 of  that  ultimately  it  was  found  that  it
 was  some  big  person  who  had  stocks
 would  have  got  the  advantage  of  it.
 We  really  kept  back  from  purchasing
 a  quantity  of  about  1,000,  and  odd  tons
 in  the  hands  of  one  big  firm.  But,  this
 kind  of  thing  does  happen.  So,  we  had
 to  devise  some  means  of  getting  at
 the  small  man,  getting  him  to  pool
 his  stocks.

 Mr.  Deputy-Speaker:  What  about
 the  co-operative  society?

 Shri  T.  T.  Erishnamachari:  There  is
 again  this  difficulty.  Rubber  is  a  com-
 modity  which  has  to  be  processed.  It
 cannot  be  cured  and  kept  as  in  the
 case  of  coffee  or  tea,  The  smoking  pro-
 cess  is  rather  a  difficult  one,  and  the
 facilities  that  we  can  give  for  co-
 operative  societies  by  providing  them
 with  the  necessary  amount  of  help
 would  also  be  difficult.  I  do  not  say
 it  cannot  be  done,  but  still  it  presents
 difficulties  which  I  think  cannot  be
 solved  by  some  offer  of  promise  on
 my  part  or  by  some  suggestions  in
 the  House.  I  think  with  a  certain
 amount  of  goodwill  which  I  think



 877  Rubber

 Members  of  this  House  and  the  Gov-
 ernment  do  possess  towards  the  small
 man,  we  have  to  make  an  effort,  a
 really  serious  and  earnest  effort,  to
 see  that  the  small  man  gets  a  little
 more.  In  fact,  as  Mr.  A.  M.  Thomas
 had  pointed  out,  I  am  aware  of  the
 fact  that  while  our  rubber  producers
 have  been  suffering,  particularly  the
 small  man,  the  tyre  companies  have
 been  making  enormous  profits.  That  is
 why  I  referred  the  whole  matter  to
 the  Tariff  Commission  and  we  have
 not  had  the  report  of  the  Tariff  Com-
 mission  yet.  It  will  take  some  time  for
 it  to  come.  Probably  it  might  come  by
 the  end  of  the  year.

 If,  as  Mr.  A.  M.  Thomas  suggested,
 the  production  is  tied  up  to  the  manu-
 facturer  in  that  locality,  as  we  have
 done  in  the  case  of  sugar—the  sugar-
 cane  is  purchased  by  a  factory  which
 is  in  that  vicinity;  we  can  try  some
 formula  like  the  S.LS.M.A.  formula
 of  making  the  manufacturer  pass  on
 a  portion  of  the  profit  to  the  produc-
 er,  but  unfortunately  even  that  is  not
 possible.  We  cannot  tie  up  the  pro-
 ducer  on  to  the  manufacturer  the  same
 way  as  we  can  do  in  the  case  of
 sugar.  The  problems  are  baffling,  but
 ultimately  I  think  human  ingenuity
 is  not  bankrupt  of  ideas  to  get  a  diffi-
 cult  situation.  And  that  shall  be  the
 guiding  motive  of  Government  in  this
 matter,  and  I  hope  that  the  Board  that
 will  come  into  being  in  future  will  be
 fully  alive  to  this  objective  that  the
 House  and  the  Government  have  in
 promoting  a  Bill  of  this  nature.

 It  would  be  futile  for  me  to  summa-
 rise  all  that  has  been  said  by  the  hon.
 Members.  Of  course,  the  point  made
 not.  If  a  same  holding  is  a  good  hold-
 by  Mr,  Nayar  was  that  the  small  hold-
 not.  If  a  small  holding  is  a  good  hold-
 ing  is  not  uneconomic.  Perhaps  it  is
 ing  and  the  trees  there  are  good  and
 the  yield  is  greater,  the  small  holding
 is  not  uneconomic,  though  one  of  the
 persons  who  gave  evidence  said  the
 small  holdings  are  no  use.  That  is
 from  the  point  of  view  of  the  man
 with  the  ‘big  holding,  but  I  do  not
 think  I  ever  said  that  the  small  hold-
 ings  are  uneconomic,  but  it  happens
 that  the  bulk  of  the  small  holdings
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 are  run  in  a  manner  that  makes  them
 uneconomic.

 Shri  V.  P.  Nayar:  That  is  my  point
 also.

 Shri  T.  T.  Hrishnamachari:  That  is
 true.  The  price  also  has  certain  limi-
 tations.  If  I  can  possibly  give  a  little
 more  price,  I  do  not  want  much  goad-
 ing,  I  can  tell  the  hon.  Member.  Even
 if  it  is  a  question  of  my  having  to
 give  ihe  price  arbitrarily  without
 making  a  reference  to  a  Committee,
 I  am  prepared  to  do  it,  but  I  have  got
 to  think  of  the  consequences  also—
 the  increase  in  the  price  of  the  ulti-
 mate  product  and  how  it  can  be  relat-
 ed.  That  is  why  I  am  waiting  for  the
 Tariff  Commission  enquiry  in  regard
 to  tyre  prices.  There  are  also  some
 producers  if  rubber  goods  who  might
 be  affected.  But  I  can  assure  the
 House  that  I  am  even  prepared  to  be
 autocratic  in  this  matter  if  it  is  possi-
 ble  for  me  to  do  so,  without  injuring
 the  ultimate  industry  on  which  the
 producers  depend,  I  am  quite  prepar-
 ed  to  make  a  departure  and  give  a
 higher  price.  But  again,  the  point
 really  is  that  unless  I  can  devise  a
 method  by  which  the  small  man,  the
 small  producer  can  get  a  little  more,
 there  is  no  point  in  raising  the  price
 on  the  basis  of  one  anna  more  or  two
 annas  more.  It  will  happen  that  in-
 stead  of  Rs.  65  lakhs,  they  will  make
 a  profit  of  Rs.  85  lakhs.

 Shri  V.  P.  Nayar:  You  can  have  a
 slab  system.

 Shri  T,  T.  Erishnamachari:  That  is
 the  trouble.  I  have  got  to  think  of  it.

 The  point  was  mentioned  that
 there  should  be  an  industry  in  the
 rubber  producing  centre.  If  somebody
 will  start  it,  Government  is  prepared
 to  give  all  assistance,  and  it  is  not
 a  question  of  their  saying  that  it
 should  not  be  there.  If  it  is  there  well
 and  good,  We  can  certainly  give  all
 assistance  to  it.  But  I  am  happy  to
 hear  from  Mr.  Kottukappally  that
 some  move  is  being  made  in  that  dir-
 ection  and  is  likely  to  take  fruit  be-
 fore  long.
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 {Shri  T.  T.  Krishnamachari]
 A  point  was  mentioned  by  Mr.  Vela-

 yudhan  and  also  Mr.  Bogawat  regard-
 ing  labour  conditions.  The  Select  Com-
 mittee  has  put  in  a  specific  provision
 that  to  a  very  large  extent  we  should
 be  guided  by  the  Plantation  Labour
 Act,  and  I  suppose  in  regard  to  our
 general  outlook  as  to  how  to  deal
 with  these  estate  problems,  the  Plan-
 tation  Enquiry  Committee  would  be
 able  to  give  us  some  line.  As  I  have
 said  at  the  time  I  introduced  this  Bill,

 I  do  not  want  to  stop  work  merely
 awaiting  that  report.  We  have  got
 to  get  a  move  on.  But  very  possibly
 that  report  will  more  or  less  blaze  the
 trail  for  us  for  future  action.

 I  have  nothing  more  to  say  except
 once  again  to  thank  hon.  Members  for
 the  suggestions  which  they  have  made
 and  I  do  hope  to  be  able  to  put  these
 suggestions  in  some  form  and  convey
 it  to  the  new  Board  if  this  Bill  is
 passed  finally  into  an  Act  and  a  new
 Board  is  brought  into  being.

 Mr.  Deputy-Speaker:  I  will  first  put
 the  amendment  of  Mr.  Gurupada-
 swamy  to  the  House  and  then  the
 motion  itself.

 The  question  is:
 “That  the  Bill,  as  reported  by

 the  Select  Committee,  be  circu-
 lated  for  the  purpose  of  eliciting
 opinion  thereon.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is.
 “That  the  Bill  further  to  amend

 the  Rubber  (Production  and
 Marketing)  Act,  1947,  as  reported
 by  the  Select  Committee,  be  taken
 into  consideration.”

 The  motion  was  adopted.
 Clauses  2  to  5

 Mr.  Deputy-Speaker:  Now,  clause-
 by-clause  consideration.

 Shri  Tushar  Chatterjea  (Serampore):
 Amendment  No.  15.
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 Mr.  Deputy-Speaker:  Of  course,  a3
 was  already  pointed  out  by  the  hon.
 Speaker  yesterday,  I  am  not  allowing
 amendment  No.  2  by  Shri  T.  T.
 Krishnamachari.

 Shri  T.  T.  Krishnamachari;  [  am  not
 moving  it.

 Mr,  Deputy-Speaker:  And  the  con-
 sequential  amendments  to  that  amend-
 ment.

 Shri  V.  P.  Nayar:  I  want  to  clear  a
 position  there  in  respect  of  the  amend-
 ment  which  is  not  allowed.  Is  it  not
 competent  for  the  Auditor-General,
 even  under  the  present  provisions,  to
 audit  the  accounts  when  the  accounts
 are  in  the  Consolidated  Fund  of  India?

 Shri  T.  T.  Krishnamachari:  If  you
 would  permit  me  to  answer  the  hon.
 Member's  question,  a  suggestion  came
 from  the  Auditor-General’s  office  that
 there  should  be  a  provision  of  this
 nature  in  every  enactment.  and  as  I
 have  said,  I  propose  to  take  some
 action  thereon,  so  that  we  might  get
 one  Bill  covering  practically  all  the
 other  enactments.  But  in  a  matter  like
 this  I  must  only  be  adviseq  by  the
 concerned  person.  I  cannot  exercise
 my  own  judgment  in  this  matter.

 Shri  V.  P.  Nayar:  But  the  real  diffi-
 culty  is  that  as  the  constitutional  pro-
 visions  stand  today,  I  do  not  think
 that  a  separate  provision  is  necessary
 to  direct  the  Auditor-General  to  con-
 duct  ‘he  audit,  because  the  Auditor-
 General,  by  virtue  of  the  Constitution,
 has  the  necessary  right  to  audit  all
 the  accounts  provided  they  fall  within
 the  ambit  of  the  Consolidated  Fund,
 and  the  collections  made  on  behalf  of
 the  Government  have  necessarily  to  be
 accommodated  within  the  Consolidated
 Fund,  so  that  I  do  not  think  that  a
 special  provision  is  called  for.  That  is
 my  view.

 Shri  T.  T.  Krishnamachari:  May  be.
 Mr.  Deputy-Speaker:  We  do  not

 know.  I  understand  the  Auditor-
 General  to  say  that  by  executive  orders
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 er  otherwise  he  has  no  authority,  and
 therefore  an  amendment  is  required.
 But  it  is  before  the  hon.  Members
 and  the  Auditor-General.

 Shri  V.  P.  Nayar:  We  think  the
 amendment  is  not  necessary.

 Mr.  Deputy-Speaker:  I  shall  put
 clauses  2  to  5  to  the  vote  of  the  House.
 There  are  no  amendments  to  these
 elauses.

 The  question  is:

 “That  clauses  2  to  5  stand  part
 of  the  Bill.”

 The  motion  was  adopted.

 Clauses  2  to  5  were  added  to  the  Bin.
 Clause  6.—(Amendment  of  section  4,

 Act  XXIV  of  947)
 Shri  Tushar  Chatterjea:  I  wish  to

 move  my  amendment  No,  15.

 Shri  A.  M.  Thomas:  Let  the  Govern-
 ment  amendments  also  be  moved.

 Shri  Tushar  Chatterjea:
 speak.

 Mr,  Deputy-Speaker:  Let  me  take  up
 the  Government  amendments  first  and
 then  I  will  come  to  the  hon.  Member’s
 amendment.

 I  want  to

 Shri  T.  T.  Krishnamachari:  I  beg  to
 move:

 qa  In  page  2,  lines  8  and  19,  for
 “to  be  nominated  by  the  Government
 of  Madras”  substitute  “to  represent
 the  State  of  Madras”.

 (2)  In  page  2,  lines  22  and  23,  for
 “to  be  nominated  by  the  Government
 of  Travancore-Cochin”  substitute  “to
 represent  the  State  of  Travancore-
 Cochin”.

 (3)  In  page  2,  after  line  32,  insert:

 “(3A).  The  persons  to  represent
 the  States  of  Madras  and  Travan-
 core-Cochin  shall  be  elected  or
 nominated  as  may  be  prescribed.”

 50l  L.S.D,
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 Mr.  Deputy-Speaker:  This  is  the
 game  as  in  the  Coffee  Market  Expan-
 sion  Act....

 Shri  T.  T.  Krishnamachari:  Yes,  Sir.

 Mr.  Deputy-Speaker:  ...where  in
 deference  to  wishes  that  there  ought
 not  to  be  nomination  exclusively  and
 there  ought  to  be  some  election  also,
 provision  has  been  made.

 The-  question  is:

 In  page.2,  lines  8  and  19  for  “to  be
 “nominated.  by  the  Government  of
 Madras”  substitute  “to  represent  the
 State  of  Madras”.

 The  motion  was  adopted.

 Mr,  Deputy-Speaker:  The  question:
 is:

 In  page  2,  lines  22  and  23,  for  “to  be
 nominated  by  the  Government  of
 Travancore-Cochin”  substitute.  “to-
 represent  the  State  of  Travancore-
 Cochin”.

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:

 tion  is:
 The  ques-

 In  page  2,  after  line  32,  insert:

 “(3A).  The  persons  to  represent
 the  States  of  Madras  and  Travan-
 core-Cochin  shall  be  elected  or
 nominated  as  may  be  prescribed.”

 The  motion  was  adopted.

 Shri  Tushar  Chatterjea:
 move:

 I  beg  to

 In  page  2,
 (i)  for  lines  5  to  28  substitute:

 “(a)  one  member  to  be  nominat-.
 ed  by  the  Government  of  Madras;

 (b)  one  member  to  be  sent  by
 such  organisation  of  the  rubber
 producing  interests  as  the  Govern-
 ment  of  Madras  think  to  be  re-

 _presentative  of  those  interests;
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 (c)  one  member  representing
 the  small  growers  to  be  nominated
 by  the  Government  of  Madras;

 (d)  two  members  to  ‘be  nomi-
 nated  by  the  Government  of
 Travancore-Cochin;

 (e)  three  members  to  be  sent  by
 such  organisation  or  organisations
 of  the  rubber  producing  interests
 as  the  Government  of  Travancore-
 Cochin  think  to  be  representative
 of  those  interests;

 (f)  three  members  representing
 the  small  growers  to  be  nominated
 by  the  Government  of  Travancore-
 Cochin;

 (g)  four  members  to  be  nomi-
 nated  by  the  Central  Government;

 a)  two  members  representing
 the  manufacturers  sent  by  such
 organisation  or  organisations  as
 the  Central  Government  think  te

 be  representative  of  those  interests;

 (i)  six  members  representing
 labour  sent  by  the  different

 Central  Trade  Union  Organisations
 of  the  country  that  are  recognised
 by  the  Central  Government,  the
 proportion  of  representation  being
 fixed  by  the  Central  Government
 according  to  the  proportion  of  the
 membership  of  these  Central  Trade
 Union  Organisations;”
 (ii)  line  29,  for  “(e)"  substitute

 “(j)";  and
 (iii)  line  32,  for  “(f)"  substitute

 “ky”.
 In  moving  my  amendment  relating

 to  the  reconstitution  of  the  Board...
 Mr.  Deputy-Speaker:  How  much  of

 it  is  barred  now?
 Shri  Tushar  Chatterjea:  In  a  nut-

 ‘shell,  my  suggestion  is  this,  that  this
 method  of  nomination  should,  to  a
 large  extent,  be  replaced  by  the

 method  of  election  by  organisations  as

 24  NOVEMBER,  7954  (Production  and  Marketing)  884
 Amendment  Bill

 exist,  and  only  in  the  case  of  small
 gtowers  who  do  not  have  any  organi-
 sation  of  their  own  should  the  method
 of  nomination  be  resorted  ta  I  have
 suggested  also  an  increase  of.  the  num-
 ber  of  representatives  of  small  growers
 and  labour.  Also  in  my  amendment,  I
 have  not  made  any  provision  for  a
 nominated  Chairman

 Now,  I  will  just  say  a  few  words  in
 support  of  my  amendment.  On  this
 question  of  nomination  generally,  and
 of  a  nominated  Chairman,  much  has
 been  said  yesterday  in  connection  with
 the  Coffee  Board  and  today  in  connec-
 tion  with  the  Rubber  Board.  From
 the  government  side,  or  rather  from
 the  side  who  support  the  Bill  generally,
 this  argument  has  been  advanced  that
 in  order  to  rid  the  present  Board  of
 the  grip  of  the  big  interests,  it  is
 necessary  to  have  more  and  more
 powers  in  the  hands  of  the  Govern-
 ment,  and  mainly  to  protect  the
 interests  of  the  small  growers  this  sort
 of  reconstitution  is  necessary.  It  is
 said  that  Government  are  not  taking
 powers  in  their  hands  for  their  own
 sake,  but  for  the  sake  of  the  small
 growers  so  that  the  Board  will  be  able
 to  function  in  a  better  way,  in  the
 interests  of  the  small  growers  and  of
 labour.  This  argument  is  a  very  good
 thing  to  hear,  but  if  we  analyse  the
 composition  of  the  reconstituted  Board
 and  the  existing  Board,  we  do  not
 see  any  logic  in  the  Government  argu-
 ment.  If  we  analyse  the  composition  of
 the  existing  Board,  there  are  al-
 together  3  members  representing  big
 interests,  3  members  representing
 labour  interests  and  8  nominated  mem-
 bers.  That  is  the  composition  of  the
 existing  Board.  In  the  Board  that  is
 going  to  be  formed  according  to  this
 Bill,  there  will  be  6  members  represent-
 ing  big  intereste,7  members  represent-
 ing  the  small  growers  and  labour  and

 7  members  representing  Government;
 there  will  be  3  M-Ps.  also.  Now,  if  the
 question  is  to  make  the  Board  really
 function  in  the  interests  of  the  small
 grower  and  rid  the  Board  of  the  con-
 tro]  of  the  big  interests,  then  the  new
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 set-up  is  already  there.  The  balance  of
 power  will  be  held  not  by  the  big
 interests  but  by  the  small  growers  and
 labour  representatives.  So  why  un-
 necessarily  introduce  this  sort  of  a
 bureaucratic  way  of  constituting  the
 Board.  When  there  are  larger  number
 of  members  representing  small  growers
 and  labour  and  when  the  big  interests
 will  be  in  a  minority,  why  unneces-
 sarily  bring  in  this  nomination  ques-
 tion  and  do  away  with  the  earlier
 provision  of  representation?  Why  do
 you  unnecessarily  thrust  upon  the

 ‘Board  a  nominated  Chairman?  I  could
 have  understood  the  point  had  it  been
 the  position  that  unless  Government
 niominated  a  Chairman,  unless  Govern-
 ment  kept  with  them  the  power  to
 mominate  the  different  members,  the
 Board  would  be  run  by  the  big
 interests  alone.  But  that  will  not  be
 the  position  of  the  Board  according  to
 this  Bill.  Instead  of  introducing  this
 ‘sort  of  bureaucratic  method,  I  would
 rather  suggest  that  in  order  to  be
 ™ore  sure  about  the  position  of  the
 ‘small  growers  and  labour,  you  better
 increase  the  number  of  representatives

 sof  the  small  growers  and  labour.  There-
 fore,  I  have  suggested  that  in  the  case
 of  the  small  growers  of  Travancore-
 Cochin,  they  should  have  one  more

 representative  so  that  their  represen-
 tation  will  be  at  par  with  the  big

 growers’  representation.  For  labour,  I
 have  suggested  two  more  representa-
 ‘tives  so  that  labour  interests  are  pro-
 erly  protected.  Labour  interests  have
 to  be  protected  with  particular  care
 mainly  because,  as  we  have  already
 heard  from  Mr.  Velayudhan  and  from
 some  others  also,  labour  in  our  plan-
 tations  is  exploited  to  the  extreme.
 They  do  not  enjoy  any  housing  facili-
 ties.  They  get  only:  Rs.  1-9-0  as  daily
 ‘Wage,  they  do  not  enjoy  any  welfare
 measures  or  any  right  of  organisation.
 ‘This  is  the  condition  of  the  labour.  In
 the  Bill  provision  has  been  made  that
 rone  of  the  functions  of  the  Board  will
 96  to  took  after  the  labour  conditions
 and  to  give  proper  protection  to  labour,
 That  cannot  be  done  unless  you  allow
 more  representatives  of  labour  on  the
 Board.  J  have  alan  suggested  that  in
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 getting  representatives  of  labour,  all
 the  central  trade  unions  should  be
 asked  to  send  their  representatives.  7
 have  a  particular  object  in  suggesting
 so,  for  there  are  central  trade  union
 organisations  which  are  recognised  by
 Government,  and  which  are  generally
 consulted  on  all  policy  matters  by  the
 Labour  Ministry.  So,  these  organisa-
 tions  function  with  some  responsibility,
 and  with  some  authority.  It  is  but  pro-
 per  that  Government  while  setting  ur
 this  Rubber  Board  invite  representa-
 tives  of  all  these  central  labour  organi-
 sations.  I  particularly  mention  all
 these  central  labour  organisations,  be-
 cause  there.  are  instances  where  Gov-
 ernment  have  left  out  this  or  that
 central  lahour  organisation,  and  have
 only  taken.  representatives  of  one  or
 two.  I  can  mention  the  instance  of  the
 Tripartite  Committee  for  the  cement
 industry,.and  the  Tripartite  Committee
 for  the  coal  transport  affairs,  in  which
 representatives  from  the  All  India
 Trade  Union  Congress  have  not  been
 taken.  Therefore,  I  have  specially
 mentioned  that  point  in  this  amend-
 ment.  That  is  all  that  J  have  to  say
 in  regard  to  my  amendment.

 Mr.  Deputy-Speaker:  Amendment
 moved:

 In  page  2,
 (i)  for  lines  5  to  28  substitute:

 “(a)  one  member  to  be  nomi-
 nated  by  the  Government  of
 Madras;

 (b)  one  member  to  be  sent  by
 such  organisation  of  the  rubber
 producing  interzsts  as  the  Govern-
 ment  of  Madras  think  to  be  re-
 presentative  of  those  interests;

 (c)  one  member  representing
 the  small  growers  to  be  nomi-
 nated  by  the  Government  of
 Madras;

 (d)  two  members  to  be  nomi-
 nated  by  the  Government  of
 Travancore-Cochin;

 (९)  three  members  to  be  sent  by
 such  organisation  or  organisations
 of  the  rubber  producing  interests
 as  the  Government  of  Travancore-
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 Cochin  think  to  be  representatives
 of  those  interests;

 (f)  three  members  representing
 the  small  growers  to  be  nominated
 by  the  Government  of  Travancore-
 Cochin;

 (g)  four  members  to  be  nomi-
 nated  by  the  Central  Government;

 (h)two  members  representing
 the  manufacturers  sent  by  such
 organisation  dr  organisations  as
 the  Central  Government  think  to
 be  Tepresentative  of  those
 interests;

 (i)  six  members  representing
 Jabour  sent  by  the  different
 Central  Trade  Union  Organisa-
 tions  of  the  country  that  are
 recognised  by  the  Central  Govern-
 ment  the  proportion  ef  representa-
 tion  being  fixed  by  the  Central
 Government  according  to  the  pro-
 portion  of  the  membership  of  these
 Central  Trade  Union  Organisa-
 tions;”
 (ii)  line  29,  for  “(e)”  substitute

 “(j)";  and

 (iii)  line  32,  for  “(f)”  substitute
 “(k)".

 Shri  A.  M.  Thomas:  One  or  two
 Points  have  been  made  by  Shri  Tushar
 Chatterjea  with  regard  to  the  repre-
 sentation  of  small  holders.  According
 to  the  definition  that  we  are  now
 adopting,  persons  holding  50  acres  and
 below  are  considered  to  be  small
 holders.  You  -will  find  that  out  of
 1,73,643  acres,  the  small  holdings  will
 be  represented  only  to  the  extent  of
 57,606  acres.  According  to  the  clause
 as  it  stands,  qut  of  seven  growers’
 representatives,  we  give  a  representa-
 tion  of  three  for  the  small  holders.
 57,606  acres  out  of  1,73,643  acres,  get
 a  representation  of  three  out  of  seven.
 So,  I  do  not  think  there  is  any  neces-
 sity  to  make  any  modification  in  this
 regard.

 With  regard  to  the  representation  of
 labour,  which  my  hon.  friend  hag
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 referred  to,  I  would  submit—of  course’
 it  is  not  strictly  withim  tHe  ambit  of
 this  Bill  to  provide  for  the  benefits  of
 labour,  but  even  ther—hawing  regard!
 to  the  conditions  of  labour  im  thir
 plantation  industry,  we  have  imeseased
 the  strength  of  their  representatiom
 from  three  to  four.  I  think  that  will
 be  sufficient  to  satisfy  friends,  includ-
 ing  myself,  who  have  pleaded  for  more
 representation  for  labour.

 The  other  fact  which  has  been
 pointed  out  is  the  appointment  of  a
 full-time  Chairman.  With  regard  to  the
 representation  of  the  various  interests,
 I  have  my  own  views,  and  I  have  given
 expression  to  them  in  this  House.  But
 with  regard  to  the  appointment  of  the
 Chairman,  I  should  think  that  if  a  full:
 time  Chairman  is  found  necessary,
 the  other  corollary  more  or  less
 logically  follows,  namely,  that  he  must.
 be  an  appointed  Chairman,  and  that
 too  by  the  Central  Government.

 In  the  course  of  the  evidence,  I
 specifically  put  the  following  question
 to  one  of  the  persons  who  advocated
 for  an  elected  Chairman:

 “Having  regard  to  the  ambitious
 plan  that  we  have,  especially
 according  to  the  amending  Bill.
 would  it  not  be  desirable  to  have
 a  full-time  Chairman?  My  opinion
 is  that  as  far  as  our  Rubber
 Development  Commissioner  is  con-
 cerned,  he  has  very  little  time  to!
 look  to  the  research  side  or  to  the
 development  side.  He  has  to  look
 to  the  administrative  side  more
 than  to  the  other  sides  for  which-
 he  has  beer  appointed.  Will  it.
 not  be  better  to  have  a  full-time:
 Chairman?”  ह

 The  answer  was—and  this  was  giver
 by  a  person  who  perhaps  fared  more
 than  anybody  else  who  came  to  give
 evidence  on  this  matter—

 “My  view  is  that  the  Rubber-
 Production  Commissioner's  services:
 ‘are  not  available  for  the  purpose
 ‘for  which  he  has  been  appointed,



 gince  in  all  circumstances  his
 waluable  time  is  taken  away  by
 administrative  work.  Administra-
 itive  work  can  be  carried  on  by  a
 Secretary  in  the  Secretariat  with
 sany  non-official  Chairman.  It  is
 mot  a  matter  which  will  affect
 the  day  to  day  administration.”

 So.  in  a  way,  he  has  conceded  the
 assumption  that  has  been  there  in  the
 qQuesiion.

 But  with  regard  to  the  representa-
 tion  ef  the  various  interests,  there  is
 za  psychological  aspect  which  has  to
 be  respected  more  than  any  demo-
 cratic  principle  that  is  involved.  TJ
 hold  very  strong  views  on  that,  and
 tthe  hon.  Minister  has  in  a  way  con-
 ceded  that  principle  by  saying  that  a
 definite  quota  of  representation  will
 he  by  electian.

 I  oppose  the  ndmen
 ‘Shri  V.  P.  Nayar:  Since  this  amend-

 ment  also  stands  in  my  name,  I  would
 like  to  say  one  or  two  sentences.

 Mr.  Deputy-Speaker:  We  have  only
 three  minutes  left  to  three  o'clock.

 Shri  V.  P.  Nayar:  Therefore,  we  will
 wot  speak  at  length  on  the  other
 amendments.

 Mr.  Deputy-Speaker:  There  is  no
 question  of  any  length  now.

 Shri  V.  P.  Nayar:  Shri  A.  Thomas
 was  saying  that  our  proposal  was  that
 the  number  of  representatives  for  the
 small  holders  will  not  be  proportionate
 to  the  acreage  which  they  hold.  Now,
 our  idea  was  not  to  give  representa-
 tion  on  the  basis  of  acreage,
 but  that  the  representation  should
 be  more  in  conformity  with  the
 number  of  interests  involved.  You
 will  find  that  according  to  the
 Tariff  Commission's  figures,  small
 holders  having  below  00  acres  num-
 ber  about  73,500,  while  those  having
 above  00  acres  will  be  only  a  few
 hundreds,  and  in  any  case,  less  than
 a  thousand.  So,  there  is  no  harm  in
 increasing  the  number  of  the  quota  for
 small  holders.  It  is  not  because  tney
 hold  only  30  per  cent.  of  the  enti-e
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 acreage  under  rubber  cultivation,  that
 we  want  more  representation,  but  it  is
 because  of  the  thousands  of  interests
 involved.  And  among  the  small  holders
 also,  all  the  small  holders  do  not  have
 the  same  interest.  You  cannot  say  that
 a  man  who  has  half  an  acre  has  the
 same  interest  as  a  mar  who  has
 50  acres.  That  is  the  point.

 Shri  T.  T.  Krishnamachari:  The
 whole  scheme  of  representation  has
 been  carefully  worked  out  by  the
 Select  Committee,  and  I  think  my  han.
 friend  Shri  A.  M.  Thomas  has  answer-
 ed  all  the  points  raised.  I  am  afraid
 We  cannot  accept  the  amendment.

 Mr.  Deputy-Speaker:  The  question
 iis:

 In  page  2,
 (i)  for  lines  25  to  28  substitute:

 “(a)  one  member  to  be.  nomi- nated  by  the  Government  of
 Madras;

 (b)  one  member  to  be  ‘sent  by
 such  organisation  of  the  rubber
 producing  interests  as  the  Gover
 ment  of  Madras  think  to  be
 Prese.tative  of  those  interests

 (c)  one  member  represe.
 the  small  growers  to  be
 nated  by  the  Government
 Madras;

 (d)  two  members  to  be  nom
 nated  by  the  Government  of
 Travancore-Cochin;

 (९)  three  members  to  be  sent
 by  such  organisation  or  organisa-
 tions  of  the  rubber  producing
 interests  as  the  Government  of
 Travancore-Cochin  think  to  be  re-
 presentative  .of  those  interests;

 (f)  three  members  representing
 the  small  growers  to  be  nominated
 by  the  Government  of  Travancore-
 Cochin;

 (gz)  four  members  to  be  nomi-
 nated  by  the  Central  Government;

 (h)  two  members  representing
 the  manufacturers  sent  by  such
 organisation  or  organisatiuns  as
 the  Central  Government  think  to
 we  representative  of  those  interests:
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 (i)  six  members  representing

 labour  sent  by  the  different  Central
 Trade  Union  Organisations  of  the
 country  that  are  recognised  by  the
 Central  Government,  the  propor-
 tion  of  representation  being  fixed
 by  the  Central  Government
 according  to  the  proportion  of  the
 membership  of  these  Central

 ~  Trade  Union  Organisations;”
 (ii)  line  29,  for  “(e)”  substitute

 “qj)";  and

 (iii)  line  32,  for  “(f)”  substitute
 “(kc)”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 “That  clause  6,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  6,  as  amended,  was  added  to

 the  Bill.
 Clauses  7  to  9,  were  added  to  the  Bill.
 Clause  0.—(Imsertion  of  new  sections
 after  section  8  in  Act  XXIV  of  947)

 Shri  Tushar  Chatterjea:  [  beg  to
 move:

 In  page  4,  for  lines  6  to  8,  substitute:
 “Provided  that  in  case  of  emer-

 gency  suitable  action  may  be  taken
 by  the  Central  Government  even
 without  such  consultation,  which
 matter,  however,  shall  be  placed
 before  the  Board  for  its  opinion
 at  the  earliest  opportunity.”
 My  amendment  suggests  some

 change  about  the  proviso  in  connec-
 tion  with  the  consultation  with  the
 Board.  The  proviso  as  it  stands  is  very
 peculiar.  In  the  main  clause,  itis  pro-
 vided  that  the  Board  shall  be  consulted
 by  the  Central  Government.  But  the
 proviso  as  it  stands  suggests  that  even
 if  Government  de  rot  consult  the
 Board,  any  action  taken  by  Govern-
 ment  cannot  be  called  invalid.  In  one
 pert,  consultation  with  the  Board  has
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 been  provided  for,  while  in  the  other
 part,  the  right  of  the  Board  to  be  con-
 sulted  has  been  taken  away.  This  is-
 clearly  a  very  peculiar  attitude  on  the
 part  of  Government.  I  do  not  know
 why  the  Board  has  not  even  the  right
 to  be  consulted.  If  the  Board  is  not
 to  be  consulted,  then  why  at  all  do
 Government  set  up  this  Board?  Why
 at  all  should  this  Board  function  in
 that  case?

 Therefore,  in  my  amendment,  I  have
 suggested  that  only  in  case  of  an
 emergency,  suitable  action  should  be
 taken  by  the  Central  Government  even
 without  consulting  the  Board,  and  that
 such  matter  should  be  placed  before
 the  Board  for  its  opinion  at  the
 earliest  opportunity.  I  think  my
 amendment  is  a  very  reasonable  one,
 and  should  be  accepted  by  Government.

 Sbri  T.  T,  Krishnamachari:  This
 follows  the  usual  pattern  in  legislative
 enactments  to  save  justiciability,  if
 some  occasion  arises  in  which  Govern-
 ment  have  to  act.  The  question  of
 emergency  would  mean  that  the
 emergency  will  have  to  be  proved.
 Since  Government  are  responsible  to
 the  House,  if  we  take  any  action  which
 is  of  a  serious  nature,  we  shall  have
 to  explain  to  the  House  why  we  have
 not  consulted  the  Board.  I  do  not  think
 any  Government  could  take  that  risk.
 ‘Ordinarily’  means  that  you  have  to
 put  in  this  proviso.

 I  do  not  think  that  we  can  accept
 this  amendment.

 Mr.  Deputy-Speaker:  The  question
 is:

 In  page  4,  for  lines  6  to  8,  substitute:
 “Provided  that  in  case  of  emer-

 gency  suitable  action  may  be
 taken  by  the  Central  Government.
 even  without  such  consultation,
 which  matter,  however,  shall  be
 placea  before  the  Board  for  ite
 opinion  at  the  earliest  oppor-
 tunity.”

 The  motion  was  negatived,
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 Mr.  बर्फघाजिनविफुरनइराद  We  have

 reached  three  o'clock  now.  I  shall  put
 the  other  clauses  to  the  vote  of  the
 House.

 The  question  is:
 “That  clause  l0  stand  part  of

 the  Bill.”
 The  motion  was  adopted.

 Clause  0  was  added  to  the  Bill.
 Shri  T.  T.  Krishnamachari:  I  have

 an  dment  to  cl  18.
 Mr.  Deputy-Speaker:  Guillotine  will

 not  apply  to  the  Government  amend-
 ment.  I  will  now  put  clauses  ll  to  17
 to  the  House.

 The  question  is:
 “That  clauses

 part  of  the  Bill”
 The  motion  was  adopted.

 Clauses  Al  to  77  were  atided  to
 the  Bill.

 Clause  18.  (Amendment  of  section  25,
 Act  XXIV  of  947)

 Amendment  made:  In  pages  5  and  6,
 for  lines  44  and  45  and  lines  to

 8  respectively,  substitute:
 “(i)  principles  regulating  the

 nomination  of  members  of  the
 Board  by  the  Central  Government
 under  clause  (d)  of  sub-section
 (3)  of  section  4,  and  the  election
 or  nomination  of  the  members
 referred  to  in  clauses  (b)  and  (c)
 thereof:

 Provided  that  before  making
 any  nomination  in  the  exercise  of
 its  powers  the  Central  Govern-

 ment  shall  call  for  panels  of  names
 from  the  respective  associations
 recognised  by  it  of  the  interests
 referred  to  in  clause  (d).”

 —[Shri  T.  T.  Krishnamachari.]
 Mr.  Deputy-Speaker:  The  question

 ll  to  77  stand

 is:
 “That  clause  18,  as  amended,

 stand  part  of  the  Bill.”
 The  motion  was  adopted.
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 Clause  18,  as  amended,  was  added  to

 the  Bill.

 Clauses  9  to  22  were  added  to
 the  Bill.

 Clause  |  was  added  to  the  Bill.

 The  Title  and  the  Enacting  Formula
 were  added  to  the  Bill.

 Shri  T.  T,  Krishnamachari:  [  beg  to
 move:

 “That  the  Bill,  as  amended,  be
 passed.”
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  ‘Bill,  as  amended,  be

 passed.”
 The  motion  was  adopted.

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL—Contd.

 Clanses  2  to  5
 Mr.  Deputy-Speaker:  The  House

 will’  now  take  up  clause  by  clause
 consideration  of  clauses  2  to  5  of  the
 Code  of  Criminal  Procedure  (Amend-
 ment)  Bill,  1954.  As  the  House  is
 aware,  three  hours  have  been  allotted
 for  the  disposal  of  this  group.  A  Key
 to  the  amendments  relating  to  these
 clauses  has  already  been  circulated  to
 Members.  The  Key  will  be  found  use-
 ful  by  Members  in  moving  their
 amendments  at  the  appropriate  time
 and  also  for  following  the  disposal  of
 amendments  in  the  House.

 As  regards  the  procedure  for  moving
 of  amendments,  the  procedure  which
 was  adopted  with  respect  to  the
 Special  Marriage  Bill  during  the  last
 Session  will  be  followed  in  the  case
 of  this  Bill.  When  a  clause  or  group
 of  clauses  is  taken  up  for  considera-
 tion,  Members  will  please  hand  in
 within  l5  minutes  to  the  Officer  at  the
 Table  slips  intimating  the  numbers  of
 the  amendments  in  their  name  which
 they  wish  to  move.  When  sending
 intimation  to  the  Table,  Members  may
 kindly  specify  in  the  slip  the  number
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 of  the  clause  to  which  an  amendment
 relates  and  use  a  separate  slip  for
 each  clause.

 Thereafter,  the  Chair  will  announce
 the  numbers  of  the  amendments  with
 respect  to  each  clause  proposed  to  be
 moved  by  Members.  These  amend-
 ments  will  be  taken  as  moved.

 Now,  clauses  2  to  5  are  before  the
 House.  Hon.  Members  may  start
 speaking  and  some  hon.  Members  may
 prepare  the  list,  or  all  of  them  may
 be  engaged  in  preparing  the  list.

 Shri  Dabhi  (Kaira  North):  Sir.
 Mr.  Deputy-Speaker:  The  whole

 group  is  under  consideration  with  all
 the  amendments.  They  will  be  put  to
 vote  separately.

 Shri  U.  जा,  Trivedi  (Chittor):  Will
 all  the  amendments  -be  put  to  vote
 together?

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  Will  they  not  be  taken  up
 ‘clause  by  clause?

 Mr,  Deputy-Speaker:  I  would  like
 the  House  to  appreciate  what  they
 have  already  done,  with  respect  to
 which  only  further  procedure  should

 be  adopted.  Now,  the  House  has
 accepted  an  order  and  the  regulation
 of  time  distribution  for  the  several
 groups.  These  clauses  2  to  5  have
 been  put  into  one  group  and  three
 hours  have  been  allotted  to  them.  It
 is  difficult  for  the  Chair  to  allot  time
 to  one  or  two  of  these  clauses  for  the
 reason  that  one  hon.  Member  may  be
 interested  in  one  clause  and  he  may
 #o  on  speaking  with  respect  to  that
 clause.  What  about  other  clauses?  Is
 it  possible,  within  these  three  hours,
 to  refer  to  all  the  clauses  2  to  5—
 about  34  clauses?  We  have  not  divided
 these  three  hours  into  so  much  for
 this  clause  and  so  much  for  that  clause.
 If  I  allow  such  a  discussion,  it  may
 so  happen  that  we  may  not  reach  some
 of  the  clauses;  we  may  lay  emphasis
 on  the  unimportant  ones  and  allow  the
 important  ones  to  be  guillotined.
 Many  of  the  clauses  and  many  of  the
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 most  important  amendments  may  not
 be  touched  at  all.  For  this  reason,  I
 suggest  that  hon,  Members  who  speak
 may  speak  on  all  the  clauses  2  to  5
 and  all  the  amendments  laying  em-
 phasis  on  such  portions  as  are  neces-
 sary.  When  I  put  them  to  the  vote
 of  the  House,  I  will  put  them  sepa-
 rately.

 All  these  clauses  together  ought  not
 to  take  more  than  three  hours.  If  this
 is  not  agreed  to,  then  what  I  will  do
 is  to  take  one  clause  for  discussion,
 say  clause  2  and  have  the  discussion
 for  the  three  hours  and  allow  the
 rest  of  the  clauses  to  be  guillotined.

 Shri  Gadgil  (Poona  Central):  I  quite
 appreciate  the  difficulty  you  have
 pointed  out.  It  may  be  that  the  major
 portion  of  the  time  may  be  spent  on
 one  clause  and  the  rest  may  remain
 undiscussed.  May  I  know  whether,
 when  a  Member  gets  up,  he  will  be
 given  only  one  opportunity  to  speak
 on  the  whole  group  of  clauses  and
 amendments?  In  other  words,  he  need
 not  confine  himself  to  any  particular
 amendment  or  any  particular  clause
 but  the  discussion  is  upon  all  the
 amendments  to  the  clauses  in  the
 group.

 Mr,  Deputy-Speaker:  Yes,  that  is
 my  point.  Mr.  Dabhi  may  refer  to
 all  these  clauses  and  the  amendments
 tabled  with  reference  to  them  and
 say  what  he  has  to  say.

 Shri  Dabhi:  Sir,  I  refer  to  amend-
 ment  No.  5  which  reads:

 In  page  2,  line  10,
 for  “one  year”  substitute  “six

 months”.
 We  know  that  the  law,  as  it  stands,

 says  that  any  offence  punishable  with
 imprisonment  of  more  than  six  months
 has  to  be  tried  as  a  warrant  case.

 Mr.  Deputy-Speaker:  We  have
 started  at  five  minutes  past  three.
 We  are  not  sitting  ‘till  six  o'clock.
 Therefore,  one  more  hour  will  be  left
 for  this  group  tomorrow.
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 Shri  Dabhi:  Clause  2  of  this  Bill
 changes  the  definition  of  a  warrant
 case  because  the  effect  of  the  amend-
 ment  in  clause  2  is  that  an  offence
 which  would  be  punishable  with  im-
 prisonment  of  not  more  than  one  year
 नहाया  now  be  triable  as  a  summons
 ease.  I  want  that  the  original  defini-
 tion  of  a  warrant  case  should  remain

 .as  it  is.  That  is  my  amendment.
 You  will  see  that  the  Bill,  as  it  has

 emerged  from  the  Joint  Select  Com-
 amittee,  keeps  the  right  of  the  accused
 including  the  right  of  cross-examina-

 ‘tion  intact,  in  private  complaints.  I
 will  take  some  examples  of  sections
 323  and  4lT  of  the  Indian  Penal

 Code.
 Mr.  Deputy-Speaker:  I  am  sure  the

 thon.  Member  was  here  during  the
 <discussion  on  the  general  considera-
 tion.  All  that  I  am  saying  is,  to  the
 extent  I  was  able  to  hear  when  I  was
 in  the  Chair,  this  matter  was  suffi-
 ciently  discussed  and  the  argument

 that  is  now  being  placed  before  the
 ‘House  was  already  placed  during  the
 -general  discussion.  I  suggest  that  hon.
 ‘Members  need  not  state  to  the  House
 call  those  reasons  which  have  already
 ‘been  set  out  on  the  one  side  or  the
 ‘other.  Any  new  thing  which  has  not
 zalready  been  placed  before  the  House
 may  be  placed  now.

 Pandit  Thakur  Das  Bhargava:  May
 I  suggest  one  thing?  We  have  taken
 ap  this  clause  and  my  friend  is  argu-
 ing  about  summons  cases  and  warrant
 wases.  As  regards  the  procedure  in
 summons  cases  and  warrant  cases,  we
 will  have  other  sections.  Without  dis-
 cussing  those  clauses,  to  discuss  here
 what  should  be  a  summons  case  and
 what  should  be  a  warrant  case  is  not
 justifiable.  I  would  respectfully  ask
 you  to  kindly  postpone  the  considera-
 tion  of  this  clause  till  we  have  dis-
 cussed  the  procedure  relating  to
 warrant  cases  and  summons  cases.
 Unless  we  come  to  any  conclusion
 about  the  procedure  to  be  observed
 in  warrant  cases  and  summons  cases,
 what  is  the  use  of  defining  a  summons
 ase  and  a  warrant  case?
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 Mr.  Deputy-Speaker:  This  is  a
 definition  section.

 Shri  8.  S.  More  (Sholapur):  Sum-
 mons  cases  have  now  been  changed
 from  six  months  to  one  year.  If  we
 oppose  this  change,  our  discussion  on
 this  section  would  be  rather  meaning-
 less  and  futile.

 Shri  Raghavachari  (Penukonda):
 There  has  been  a  revision.  proposed
 in  the  procedure  applicable  to  warrant
 cases.

 Mr.  Deputy-Speaker:  I  am  able  to
 follow.  There  are  certain  things
 defined  in  section  4  of  the  Criminal
 Procedure  Code.  There  are  matters
 which  pertain  in  detail  to  the  proce-
 dure  relating  to  warrant  cases  and
 summons  cases  in  the  later  chapters.
 Pandit  Thakur  Dasji  said  that  when
 we  substantially  modify  them,  then
 ultimately  the  definition  also  will  be
 modified.  At  this  stage  it  may  be  con-
 venient  to  refer  to  them.  Either  I
 allow  discussion  and  do  not  put
 clause  2  to  the  vote  of  the  House  and
 I  defer  consideration,  or  we  decide  on
 clause  2,  or  once  for  all  when  we
 come  to  the  later  sections,  we  might
 refer  to  the  definitions  also  and  if  we
 agree,  we  can  put  the  definitions  and
 the  concerned  sections  to  vote.

 The  Minister  of  Home  Affairs  and
 States  (Dr.  Katju):  Section  4  of  the
 Criminal  Procedure  Code  deals  with
 these  matters,  that  is,  warrant  cases
 and  summons  cases.  I  suggest  that
 you  might  put  clause  2,  as  open  te.
 discussion  minus  that  bit  relating  to
 definition,  and  when  we  come  to
 warrant  and  summons  cases,  then  we
 might  discuss  and  change  the  defini-
 tions  at  that  time.

 Shri  Raghavachari:  The  amendment
 is  only  to  sub-clause  (w)  of  section  4 and  the  only  matter  is  that  this  may be  considered  along  with  the  discus. sion  on  the  procedure  proposed  in
 warrant  cases.

 Shri  8.  8.  More:  My  hon.  friend  is
 npt  positively  correct,  betause section  4  is  open  for  the  purpose  nf
 the  amending  Bill  and  we  have  ala
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 tabled  certain  other  amendments  to
 other  clauses;  for  instance...

 Mr.  Deputy-Speaker:  I  shall  con-
 sider  whether  it  is  relevant.  As  the
 hon.  Speaker  said  already,  regarding
 amendments  arising  out  of  the  matters
 which  have  been  touched  under  the
 Bill,  ancillary  or  consequential,
 certainly  those  amendments  will  be
 allowed.  If,  though  not  technically,
 nothing  in  substance,  which  has  been
 referred  to  in  the  Bill,  is  affected  by
 any  of  those  amendments,  then  those
 amendments  will  not  be  allowed  to  be
 moved.  I  will  consider  every  one  of
 them.  Now  discussion  may  go,  but  I
 would  not  put  to  the  vote  of  the  House
 those  matters  which  relate  to  warrant
 and  summons  cases.  I  will  defer  the
 decision  of  the  House  till  after  they
 discuss  the  other  sections  related  to
 this  matter.

 Shri  Dabhi:  I  was  saying  that  in  the
 Bill  as  it  has  emerged  from  the  Select
 Committee,  the  rights  of  the  accused,
 including  the  right  of  cross-examina-
 tion  for  more  than  once,  have  been
 kept  intact  in  the  case  of  private  com-
 plaints.  If  the  definition  of  warrant
 ease’  is  changed  now,  then  it  will
 happen  that  in  certain  private  com-
 plaints  also  the  rights  of  the  accused
 will  be  taken  away  and  then  these
 cases  will  be  tried  as  summons.  cases
 instead  of  warrant  cases.  Therefore,  I
 am  giving  one  or  two  instances.  A
 private  complaint  can  be  lodged

 -against  offences  under  sections  323
 and  4I7.  If  these  offences  are  to  be
 tried  in  a  summons  case,  then  all  the
 rights  of  the  accused  with  regard  to
 cross-examination  would  be  lost.  It
 may  be  argued  that  section  323  is
 with  regard  to  an  offence  of  simple
 hurt,  but  you  must  remember  that  in
 such  cases  of  simple  hurt,  the  man
 may  say  or  complain  that  he  was  hurt
 by  a  blunt  substance.  In  those  cases
 such  changes  are  very  easy  to  make,
 and  where  they  are  very  difficult  to
 rebut  such  charges,  the  man  may  say
 that  jhe  was  hurt  by  somebody,  that
 he  was  given  a  beating,  and  another
 Witness  would  say  that  he  was  seeing
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 that,  and  that  he  was  an  eye  witness
 to  the  beating  of  that  person.  In  such
 criminal  cases,  it  is  very  difficult  to
 rebut  such  charges  and,  therefore,  it
 is  absolutely  necessary  that  the
 accused  must  be  given  the  right  of
 further  cross-examination  after  all
 the  prosecution  witnesses  have  been
 examined.  This  is  very  important.  In
 the  same  way,  in  regard  to  section  47
 of  the  Criminal  Procedure  Code  deal-
 ing  with  cheating,  such  allegations
 are  very  easy  to  make,  and  it  is  very
 difficult  to  rebut  them  unless  the
 accused  is  given  the  rights  which  he
 enjoys  at  present.
 (Panvrr  THakur  Das  Buarcava  in  the

 Chair]
 With  regard  to  two  of  the  sections

 which  are  cognizable,  I  would  now
 take  up  section  342—vhongful  con-
 finement—and  section  448—House
 Trespass  of  the  Indian  Penal  Code.
 You  will  see  that  the  offences  under
 these  two  sections  are  also  very
 serious,  and  if  these  offences  are  to
 be  tried  as  mere  summons  _  cases,
 then  the  accused  would  not  get,  as
 the  Bill  stands  at  present,  even  the
 benefit  of  all  the  documents  which
 are  to  be  given  under  section  173  of
 the  Criminal  Procedure  Code  as  pro- Posed  to  be  amended  by  this  Bill.
 Under  these  circumstances,  it  is,  in
 my  opinion,  absolutely  necessary  that
 the  original  definition  of  ‘warrant
 case’  should  not  be  changed  and
 should  be  kept  as  it  is.  I  think  this
 is  not  a  very  serious  matter,  and  you will  see  that  we  have  already  pro- vided  in  the  Bill  that  there  will  be
 no  delay  and  even  in  warrant  cases
 the  Bill,  as  it  stands,  does  not  give the  right  of  a  second  examination.  We
 have  also  provided  that  when  once
 the  case  has  begun,  all  the  witnesses
 would  be  examined  day  after  day  and
 s9  there  i:  rot  the  slightest  excuse
 for  saying  tnat  there  will  be  delay if  we  do  not  change  the  definition
 of  ‘warrant  case’.

 Under  these  circumstances,  I  think
 Government  will  accept  this  amend-
 ment  of  mine.
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 Shri  Tek  Chand  (Ambela—Simla):
 There  are  two  amendments  standing
 in  my  namd—No.  778  to  clause  3
 and  No,  78  to  clause  4—both  of
 which  you  will  find  in  List  7.  Clause  3
 purports  to  amend  section  9  of  the
 Code  of  Criminal  Procedure  and  the
 relevant  changes  that  the  Court  of
 Session  is  enabled.

 Confining  myself  for  the  present  to
 my  first  amendment,  it  substitutes  in
 sub-section  (2)  of  section  9  of  the
 Code  of  Criminal  Procedure  in  so  far
 as  it  enables  the  Court  of  Session  for
 the  sake  of  general  convenience  of
 the  parties  and  the  witnesses  to  hold
 its  sitting  at  any  other  place  within
 the  territorial  limits  of  the  sessions
 division.  So  far  this  is  unobjection-
 able.  It  may  even  be  very  desirable
 that  where  it  may  be  very  necessary,
 in  certain  cases,  the  Sessions  Judge
 should  be  able  to  view  the  spot  and
 hear  the  witnesses  there.  But  the
 words  “with  the  consent  of  the  pro-
 secution  and  the  accused”  to  my  mind
 are  open  to  serious  objection.  The
 trial  of  the  case  rests  with  the  Ses-
 sions  Judge.  The  parties  are  parti-
 sans.  They  are  apt  to  pull  unduly  in
 one  direction.  The  dignity  of  the
 Court  will  be  undermined  to  a  very
 considerable  extent  if  the  Sessions
 Judge  is  placed  in  a  predicament  that
 for  purposes  of  dispensing  justice,  he
 considers  not  only  that  it  is  desirable,
 but  even  imperative,  that  he  should
 hold  his  Court  at  a  particular  place
 other  than  his  headquarters.  But  he
 cannot  do  so,  unless  the  Sessions
 Judge  becomes  the  petitioner  and  the
 accused  and  the  Public  Prosecutor
 become  the  Court.  The  Sessions
 ‘Judge  will  now  virtually  say:  “It  is
 my  responsibility  that  I  should  go  to
 the  spot  in  order  to  be  sure  of  the
 facts,  in  order  to  appreciate  the  evi-
 dence,  but  I  cannot  do  so  unless  you
 two  grant  me  permission.  Therefore,
 as  a  dispenser  of  justice,  I  am  reduced
 to  the  position  of  a  petitioner  and
 you  are  elevated  to  the  status  of
 judges.  Pray,  hear  my  prayer  and
 petition,  enable  me  to  dispense  justice: will  two  of  you  kindly  grant  me  per-
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 mission  to  hold  my  court  elsewhere”? If  the  two  of  you  do  not  grant  me. that  permission,  if  any  one  of  you: is  unwilling,  then  I  am  a  helpless  dis-
 penser  of  justice  and  in  the  dispensa- tion  of  justice  I  may  commit  a  mis- take”.

 I  submit  you  are  entrusting  your Sessions  Judge—he  is  not  an  ordinary
 Magistrate,  he  is  not  a  Magistrate,. of  the  third  class—with  plenary Powers,  even  to  deprive  a  man  of  his:
 life,  or  of  his  liberty  for  the  rest  of his  days.  But  in  this  lause  you  do. not  trust  him  sufficiently,  that  he  can. not  have  any  discretion,  You  will trust  his  own  ju  bn

 roceed.  He  is there  for  the  sake  of  his  lacie  ia would  much  rather  be  in  his  head. quarters  and  dispense  justice  and  do. several  other  cases  besides.  If  he  is:
 going  there  in  a  Sessions  case,  he  is going  there  in  order  to  sift  the  truth, in  order  to  arrive  at  a  correct  con- clusion.  But  an  obstacle  is  being
 ieee

 in  his  way.  Even  if  he  wants ve  at  a  corre
 Pius  fot

 ct  conclusion,  even.

 =  Prayer  to  both  the. Parties  and  unless  both  the  Parties
 aha

 In  granting  him  that  prayer.
 i  ysis

 it  is  not  for  considerations:
 H  convenience,  it  is  not  for  considera- ‘ons  of  difficulties  of  one  party  or I  maintain  thi where  the  Sen.

 that  this  clause
 reduced  to-

 of  the  parties.  Therefore,  I  suggest-
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 that  my  amendment  should  be

 «examined  in  this  light  and  the  words
 “with  the  consent  of  the  prosecution

 sand  the  accused”  deserve  to  ~be
 -deleted.

 My  second  amendment  is  No.  78
 ‘to  section  l4  which  relates  to  special
 Magistrates,  commonly  s‘yled  as

 -“‘Honorary  Magistrates”.  With  the
 .  deepest  respect  for  those  of  my  hon.

 colleagues  who  do  not  see  eye  to  eye
 with  me,  I  maintain  that  past  experi-

 «ence  has  amply  shown  that  the  system
 :of  Honorary  Magistrates  is  not  con-

 ducive  to  dispensation  of  justice  and
 there  are  more  than  one  reason  for

 jt.  I  do  not  mean  to  say  that  an
 "Honorary  Magistrate  is  more  corrupt

 orastipendary  Magistrate  is  less  cor-
 rrupt.  I  do  not  maintain  that.in  all:  cases
 _an  Honorary  Magistreteds  wome@aniy
 inefficient  and  a  stipebdtaty:  Makibttate  © pag  wer

 “fend  is  that  नि  without  ~
 receipt  of  any  salary  Seys  दि  }-to

 4  I  dedicate  six  hours” for  “dispensing
 justice  and  I  will  charge  nothing,”  IT
 begin  to  doubt  his  credentials.  Is  the
 man  so  public  spirited  that  he  is
 doing  all  this  to  serve  the  public,  or
 is  it  not  that  the  very  office  of  an
 Honorary  Magistrate  carries  with  it  a
 certain  social  status  to  which  this
 particular  gentleman  is  an  aspirant,

 that  it  is  certain  places  of  respectabi-
 lity  that  is  being  given  to  him  and
 as  an  Honorary  Magistrate  he  weilds
 certain  influence.  I  think  it  is  an  argu-

 “ment  which  it  will  be  difficult  for  my
 colleagues  on  the  opposite  to  rebut.
 Please  remember  that  one  of  the
 serious  defects  of  this  institution  is

 ‘that  the  Honorary  Magistrate  belongs
 to  the  locality.  He  is  not  a  Magistrate
 whom  you  can  transfer  after  six
 months,  a  year  or  two  or  three  years.
 One  of  the  necessary  conditions,  by
 implication,  is  that  if  I  am  not  to  get
 a  penny  from  the  State,  if  I  give  my
 services  gratis,  well,  I  am  not  going
 to  be  transferred  to  another  district.
 Here  is  a  man  who  belongs  to  the
 locality,  who  is  not  going  to  be  trans-

 “ferred  and  who  has  local  contacts:  he
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 fs  bound  to  be  influenced  by  local
 prejudices.  Even  though  he  may  net
 be  influenced,  none  the  less,  the  im-
 pression  in  the  minds  of  the  people
 will  be  that  he  is  likely  to  be  influenc-
 ed.  Therefore,  I  submit  that  this  sys-
 tem  of  Honorary  Magistrates  should
 be  abolished.

 In  the  alternative,  if  the  suggestion
 I  have  made  is  not  acceptable  to  the
 House,  then  I  suggest  that  this  clause
 deserves  to  be  ameliorated  in  one  or
 two  aspects.

 In  the  matter  of  the  appointment
 my  suggestion  is  that  it  should  be
 after  obtaining  the  approval  of  the
 High  Court.  The  High  Court  is  entitl-
 ed  to  know  whether  the  man  you  are
 going  to  appoint  as  an  Honorary

 a  Magistrate  has  got  any  qualification
 “Yor  the  purpose  of  dispensing  justice.

 Does  he  know  some  rudiments  of  law,
 gomething  about  the  law  of  evidence,

 >  ‘some  elementary  knowledge  of  the
 Code  of  Criminal  Procedure,  or  is  he
 completely  innocent  of  law?  More
 often  than  not  it  has  been  noticed
 that  they  have  an  ignorance  of  even
 the  elements  of  law,  mostly  the
 Indian  “Penal  Code,  the  Code  of
 Criminal  Procedure  and  the  Evidence
 Act—the  three  R’s  of  law.  More  often
 than  not  these  otherwise  very  estim-
 able  gentlemen  are  absolute  ignor-
 amuses  so  far  as  the  rudiments  of  law
 are  concerned.  Therefore.  if  at  all  the
 appointment  is  going  to  be  made  it
 should  be  with  the  approval  of  the
 High  Court.

 I  find  one  noticeable  omission  here.
 Although  holders  of  judicial  posts
 have  been,  very  rightly,  considered  to
 be  eligible  for  the  post  of  Honorary
 Magistrates,  there  is  one  important
 omission.  And  that  is  that  such  per.
 sons  who  have  had  to  their  credit  at
 least  five  years’  practice  as  Advocates
 of  a  High  Court,  if  they  are  willing
 to  dedicate  their  services  to  the  cause
 of  dispensation  of  justice  and  are
 otherwise  deemed  desirable  and  com-
 petent,  they  should  be  included  in  the
 list  of  such  persons  who  ought  to  be
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 raised  to  the  status  of  an  Honorary
 Magistrate  if  they  are  otherwise  desir-
 able.  Because  their  experience  at  the
 Bar,  their  knowledge  of  law  and  of
 men  will  corhe  in  good  stead.  It  may
 very  well  be  stated  that  the  residuary
 clause  says  “or  any  other  person”.  I
 suggest  that  your  magistracy,  whether
 honorary  magistracy  or  stipendiary
 magistracy,  should  be  recruited  from
 persons  with  knowledge  of  law  and
 such  reputable  respectable  lawyers  as
 have  had  at  least  five  years  of  experi-
 ence  should  be  included  among  those
 persons  from  whom  the  choice  will
 be  made.

 This  is  all  that  I  wish  to  submit.
 Sbri  Pataskar  (Jalgaon):  I  have

 given  notice  of  three  amendments.
 The  first  is  the  same  as  by  my  friend
 Mr.  Dabhi.

 Mr.  Chairman:  What  are  the  num-
 bers  of  the  amendments?

 Shri  Pataskar:  Nos.  16,  77  and  18.
 They  relate  to  clauses  3,  4  and  6
 respectively.

 With  respect  to  the  amendment  of
 my  friend  Shri  Dabhi—I  think  he  has
 already  explained  it—the  present
 definition  of  a  warrant  case,  which
 means  a  case  relating  to  an  offence
 punishable  with  death,  transportation
 or  imprisonment  for  a  term  exceeding
 six  months,  to  my  mind  is  all  right.
 And  I  do  not  see  why  the  period  of
 six  months  has  been  increased  to  one
 year.  It  may  be  said  that  this  was
 done  in  order  that  a  larger  number
 of  cases  which  are  now  tried,  or  are
 in  future  likely  to  be  tried,  as  warrant
 eases  may  be  tried  as  summons  cases.
 But  now  that  we  are  going  to  make
 the  procedure  itself  so  simple,  there
 is  hardly  any  reason  why  the  criteria
 of  the  period  of  punishment,  which
 have  been  there  since  the  inception
 of  this  Criminal  Procedure  Code,
 should  now  be  changed  and  we  should
 try  to  rope  in,  for  some  purposes,
 trials  as  summons  cases  which  are
 now  being  tried  and  which  previous
 to  this  were  trieq  as  warrant  cases.  I
 can  understand  the  necessity  for
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 simplifying  the  procedure  but  can.
 hardly  understand  why  we'’sfiould  do
 this.  I  will  not  take  more  time  on.
 that.

 Clause  3  provides  that  for  sub-.
 section  (2)  of  section  9  of  the  princi-
 pal  Act,  the  following  sub-section.
 shall  be  substituted  etc.  I  would  not
 very  much  like  to  press  the  amend--
 ment  that  I  have  tabled,  but  I  will
 briefly  try  to  explain  why  I  have
 given  it.  But  in  the  next  place  I  very~
 strongly  oppose  the  amendment  sug-
 gested  by  my  learned  friend  Shri  Tek~
 Chand.  Under  this  clause  the  Ses--
 sions  Judges  are  going  to  be  given.
 Powers  to  try  cases,  not  in  the  head-
 quarters,  but  in  places  which  they
 might  select  with  the  approval  of  the-
 Prosecution  and  the  accused.  And  F-
 think  this  is  a  very  wholesome  thing.
 If  at  all  the  amendment  proposed  by”
 my  triend  Shri  Tek  Chand  is  accepted,
 I  think  it  will  lead  to  denial  of  justice
 to  many  poor  persons,  for  this  reason.
 that  the  trial  may  be  held  in  places:
 where,  if  the  accused  happens  to  be-
 a  poor  person,  he  may  not  be  able  to-
 get  any  legal  help  or  arrange  for:
 defence  and  put  to  so  many  other
 difficulties.  I  can  understand,  in  many
 cases  it  may  be  necessary  in  the-
 interests  of  justice  that  the  trial
 should  take  place,  not  at  the  head-
 quarters  where  the  Sessions  Court  is
 located.  but  in  some  place  which  may
 be  nearer  the  scene  of  offence  where
 the  witnesses  may  be  available  or
 where  the  inspection  of  the  site  may
 be  more  easy  for  all  concerned,  in-
 cluding  the  prosecutor  and  the  court.
 But  taking  all  these  facts  into  con-
 sideration,  it  is  necessary  that  such  a-
 departure,  from  the  point  of  view  of"
 the  place,  should  be  done  only  with:
 the  consent  of  the  accused  and  the
 prosecution.  Because  it  is  probable
 that  in  the  case  of  an  unfortunate,
 poor,  illiterate  accused  they  may-
 choose  some  place  where  he  may  not
 be  able  to  get  proper  help  or  get  his:
 evidence.  Therefore  I  think  the  pre-
 sent  clause  as  it  stands  is  the  proper
 one  and  I  do  not  think  that  we  should”
 accept  the  amendment  of  Shri  Tek.
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 (Shri  Pataskar]
 Chand.  I  strongly  oppose  that  amend-
 ment.  Of  course  he  says  he  suggests
 the  same  in  the  interests  of  the  dig-
 nity  of  the  court.  ]  think  the  dignity
 of  the  court  is  there  and  it  is  not
 going  to  be  lost  merely  because  the

 -accused  is  to  be  asked  for  shifting  the
 place  from  the  headquarters  to  another
 place.  I  fail  to  understand  how  the

 -dignity  of  the  court,  merely  because
 they  have  to  consult  the  accused,  will
 be  lost.  On  the  contrary  in  many

 ‘cases  the  accused  himself  would  sug-
 gest  that  the  trial  may  be  held  in  the
 .particular  place.  But  the  very  funda-
 mental  basis  of  our  criminal  juris-

 ‘prudence  is  that  if  such  a  departure
 is  to  be  made  it  should  be  made  with

 “the  consent  of  the  accused.  Therefore,
 I  think  the  present  clause  as  it  stands

 vis  the  proper  one.  I  would  have  liked
 “to  say  that  such  a  trial,  if  at  all  it
 is  to  be  held  anywhere...

 Shri  U.  M.  Trivedi:  May  I  enquire
 of  my  hon.  friend  whether  leaving  it
 in  the  hands  of  the  prosecution  and
 the  accused  will  not  make  it  impossi-

 ible  for  the  court?

 Shri  Pataskar:  It  may  be  that  in
 many  cases,  either  the  prosecution

 -will  refuse  or  the  accused  will  refuse.
 Iam  not  so  much  worried  about  what

 the  prosecution  decides.  But,  so  far
 as  the  accused  is  concerned,  I  can

 venvisage  a  case  in  which  unfortu-
 nately  there  is  an  illiterate  accused,
 and  for  various  other  reasons,  it  is
 just  possible  that  the  trial  may  be
 shifted  to  a  place  where  he  may  not
 be  able  to  defend  himself  properly.  It

 -is  not  so  much  for  the  prosecution  or
 for  anybody  else  or  for  the  conveni-
 ‘ence  of  the  Judge;  it  must  be  pri-
 marily  and  basically  to  ensure  con-
 fidence  in  the  judicial  administration

 on  the  part  of  the  accused  that  this
 «departure  must  be  made.  From  that

 point  of  view,  it  is  right  that  it
 ‘should  happen  when  the  accused
 “wants  it.  ग  have  no  reason  to  suppose

 that  in  normal  cases,  where  it  is
 +convenient  from  the  point  of  view  of
 wetting  witnesses  or  inspection  or  for
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 any  other  reason  to  the  prosecution
 or  the  Judge,  it  will  not  be  convenient
 to  the  aceused.  In  a  criminal  trial,
 where  the  accused  is  facing  some
 serious  charge  in  a  Sessions  Court,  it
 ought  never  to  happen  that  the  place.
 of  trial  is  shifted  without  his  consent.

 Mr.  Chaitman:  So  far  as  inspection
 is  concerned,  I  think  there  are  other
 provisions  allowing  inspection  to  be
 made  by  the  Sessions  Judge.

 Shri  Pataskar:  There  are  even  now
 other  provisions.

 Dr.  Katju:  Even  a  High  Court  Judge
 can  go  and  inspect.

 Shrj  Pataskar:  I  am  aware  that
 provisions  for  inspection  are  there.

 Shri  Amjad  Ali  (Goalpara-Garo
 Hills):  After  trial;  under  section  539.

 Shri  Pataskar:  Without  entering
 into  all  that,  the  very  conception  of
 criminal  jurisprudence  that  we  have
 is  that  nine  guilty  persons  may  escape,
 but  one  innocent  person  should  not
 be  punished.

 Shri  U.  M.  Trivedi:  But,  Shri  Tel-
 kikar  does  not  agree.

 Shrj  Pataskar:  That  ic  the  point
 about  the  whole  of  criminal  jurispru-
 dence.  It  is  a  different  matter  if  you
 want  to  lay  down  a  different  thing.

 I  think  this  clause  as  it  has  emerged
 from  the  Select  Committee  is  a  very
 salutary  one  and  should  be  adhered
 to.

 With  regard  to  clause  4  which  seeks
 to  amend  section  4  (1),  I  have  great
 difference  of  opinion  with  those  who
 have  tried  to  improve  this  section
 which  makes  provicion  for  the  ap-
 pointment  of  Honorary  Magistrates.  In
 that  respect,  I  entirely  agree  with  the
 remarks  made  by  my  hon.  friend
 Shri  Tek  Chand.  Apart  from  that,
 there  are  certain  matters,  in  which
 voluntary  help  has  to  be  taken  with
 great  caution,  and  this  is  one  of  such
 cases.  The  only  argument  that  I  have
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 heard  so  far  in  favour  of  this  proposi-
 tion  is  that  if  the  services  of  retired
 Judges,  Magistrates,  Engineers,  and
 other  eminent  people  were  available,
 why  should  this  not  be  done.  It  is  a
 question  which  requires  some  consi-

 -deration.
 Shri  Tek  Chand:  Nobody  is  avail-

 able.

 Shri  Pataskar:  My  own  experience
 ds,  when  a  man  has  put  in  full  service
 and  has  retired,  there  are  very  few
 people  who,  only  from  the  point  of
 view  of  doing  social  service,  are  likely

 ‘to  come  forward  to  offer  their  services
 and  work  as  Magistrates.

 Shri  Lokenath  Mishra  (Puri):  For
 what  else  then?

 Shri  Pataskar:  I  need  not  go  into
 that.  You  are  speaking  hypothetically.
 We  can  very  well  imagine  that  there
 are  certain  aspects  in  which  this
 voluntary  free  service  should  as  far
 as  possible  be  avoided.  In  the  former
 times,  as  I  said  in  my  speech  at  the
 consideration  stage,  Honorary  Magis-
 trates  were  appointed  from  some
 political  considerations.  That  may
 not  be  so  now.

 An  Hon,  Member:  Why  not?
 Shri  Pataskar:  On  the  basis  of  pre-

 cedent,  what  has  been  found  to  be
 wrong  should  not  be  allowed  to  con-
 tinue.  I  was  a  Member  of  the  Bombay
 Assembly  after  the  attainment  of
 Independence.  There  also,  the  same
 question  was  considered  in  very  great
 detail.  Efforts  were  made  in  the
 beginning  to  appoint  as  Honorary

 Magistrates  only  persons  who  have
 had  some  experience  of  judicial  work.
 After  a  good  deal  of  trial,  that  Gov-
 ‘ernment,  at  any  rate,  found—I  do  not
 know  what  the  conditions  in  other
 States  are;  I  think  they  must  be  the
 ‘same  elsewhere  also—that  it  did  not ‘work  well.  Therefore,  they  had  to  give
 ‘up  the  whole  thing.  We  have  got  in
 ‘our  State  now  what  we  call  Honorary
 ‘Magistrates  who  are  only  authorised
 to  take  affidavits,  etc.  Judicial
 ‘powers  as  such  are  not  given  to  pri-
 vate  individuals.  Some  persons  asked,
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 why  not  appoint  some  persons  with
 experience  as  a  lawyer.  Though  &
 have  myself  been  a  lawyer,  I  say  that
 that  is  the  last  thing  which  should  be
 done.  After  all,  a  lawyer  is  @  person,
 if  at  all  he  has  got  any  experience
 of  work,  who  has  made  8  living  out
 of  his  profession.  Why  should  you
 place  this  temptation  in  his  way  that
 because  he  has  experience  of  courts,
 as  a  lawyer,  he  should  be  appointed
 an  Honorary  Magistrate?  I  do  not  say
 that  they  will  not  be  honest.  Taking
 human  nature  as  it  is,  why  should  we
 place  this  temptation  in  their  way
 and  make  them  approach  somebody
 and  get  themselves  appointed  as
 Honorary  Magistrates.

 Shri  S.  8.  More:  No  temptation  to
 become  Members  of  Parliament.

 Shri  Pataskar:  I  would  suggest  that
 this  institution  of  Honorary  Magis-
 trates,  for  the  limited  purpose  of
 taking  affidavits  and  other  things  that
 are  obtaining  in  Bombay,  may  be  con-
 tinued.  As  I  said,  suppose  a  retired
 Judge  is  there,  normally,  he  would
 not  like  to  work  as  a  Magistrate.

 An  Hon.  Member:  Why  not?
 Shri  Patapkar:  Even  in  former  days.

 I  have  known  of  Benches  of  Magis-
 trates  where  one  of  them  who  had  some
 judicial  experience  was  made  the
 chief,  and  two  or  three  others  were
 appointed  as  his  colleagues.  These
 Benches  are  still  functioning.  My  ex-
 perience,  at  least,  of  their  working  in  the
 early  stages  of  my  career  before  some
 of  these  Courts,  is  most  unhappy.  I
 do  not  know  what  the  experience  of
 other  people  is.  I  think,  that.  in  the
 matter  of  administration  of  justice,  it
 should  be  the  duty  of  the  State  to
 spend  for  it.  Justice  must  be  adminis-
 tered  through  people  who  are  inde-
 pendent,  who  have  no  temptations  in
 their  way,  whom  they  can  control.
 What  control  can  you  exercise  over  a
 retired  person  who  has  been  appointed
 as  an  Honorary  Magistrate?  He  may
 do  anything.  He  cannot  be  controlled.

 Dr.  Katja:  What  sort  of  control  is
 my  hon.  friend  referring  to?
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 Shri  8.  5.  More:  To  hit  with  a  blud-
 geon.

 Shri  Gadgil:  Quality  control?
 Shri  Patepkar:  Suppose  such  a

 Magistrate  goes  wrong  and  the  ligh
 Court  finds  that  his  work  is  not  satis-
 factory.  He  does  not  stand  to  lose
 anything.  In  the  case  of  a  paid  Magis-
 trate,  he  has  to  do  his  work  honestly
 and  efficiently.  Otherwise,  he  would
 not  get  a  promotion.  He  may  be  de-
 moted;  there  are  so  many  other  things.
 This  is  what  I  mean  by  control.

 Dr,  Katju:  I  am  really  surprised.
 I  have  all  along  been  told  that  justice
 should  be  free  and  fair  and  that  a
 Judge  should  have  no  expectation  from
 any  one.  My  hon.  friend  is  referring
 to  all  sorts  of  expectations.

 Shri  Pataskar:  I  agree  that  justice
 should  be  free.  Free  to  whom?  To  the
 accused,  Not  to  the  Government.
 Justice  should  be  free  te  the  accused.
 He  should  be  given  all  facilities.  I
 was  a  Member  of  the  Legal  Aid  Com-
 mittee  ahd  I  still  stand  for  that  view.
 If  an  accused  person  is  not  able  to
 defend  himself  and  requires  help,
 Government  should  give  him  all  help
 so  that  he  may  have  free  justice.  I
 do  not  think  anybody  has  advocated
 that  the  administration  of  justice
 should  become  free  from  the  point  of
 view  of  Government  expenditure.  I
 would  not  go  into  all  the  details.  I
 find  that  the  institution  of  Honorary
 Magistrates,  from  its  past  history,  ic.
 such  that  we  at  any  rate  are  chary  to
 continue  it  and  I  do  not  know  what

 Why  should  we. good  effects  it  has.
 continue  to  have  an  institution  wh'ch
 is  overdue  to  be  abolished  altogether?
 On  the  contrary,  free  justice  should
 be  made  available  to  the  accused.
 Government  should  make  it  free.
 Government  should  provide  free
 advice  to  the  poor  litigants.  But,  the
 cost  of  administration  of  justice  must
 be  borne  by  the  Government.  It  can-
 not  be  thrown  on  the  people  as  an
 honorary  task.  Otherwise,  I  think,
 since  there  are  so  many  applicants  for
 these  jobs,  probably  the  Government
 will  mot  be  able  to  decide  whom  to
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 appoint  or  not.  Therefore,  so  far  as  I
 am  concerned,  I  am  firmly  convinced
 that  the  sooner  this  system  of
 honorary  Magistrates  goes  away  the
 better.  In  one  State  which  I  claim  is
 very  advanced  we  had  tried  all  these
 experiments  which  are  now  proposed
 to  be  tried.  They  had  to  do  away  with:
 this  system.  Under  the  law  it  is  not
 compulsory,  but  they  had  to  do  away’
 with  it  because  their  experience  was
 so.\f  know  that  in  Poona—my  friend
 Mr.”  Gadgil  _ इेठफाइ--8फ़ाजशाड  were-
 appointed  as  Honorary  Magistrates,
 retired  people  were  appointed.  Neither=
 the  work  could  be  done  well,  nor...

 Shri  s.  8,  More:  Some  of  them  did’
 well!

 Shri  Lokenath  Mishra:  Because:
 they  did  well,  they  were  stopped!

 Shri  S.  5.  More:  That  was  the:
 Government's  mistake.

 Shri  Pataskar:  Whatever  it  is,.
 without  trying  to  go  into  those  cases,.
 I  would  appeal  to  Government  to  put
 in  a  little  more  imagination,  and  they~
 can  surely  find  out  that  it  is  undesir-
 able  that  justice  should  be  made  more:
 cheap,  in  the  sense  of  its  being  cheap:
 for  the  Government.

 Shri  U.  M.  Trivedi:  Mr.  More  said
 they  did  well  for  themselves.

 Shri  Pataskar:  That  is  for  Mr.  More.
 to  say.

 Shri  S.  S.  More:  I  do  not  require-
 any  commentator.

 “Shri  Pataskar:  ‘Then  there  is  the
 other  amendment.

 Clause  6  reads:
 “Notwithstanding  anything  con-

 tained  in  section  28  or  29,  the
 State  Government  may,  in  con-

 sultation  with  the  High  Court,
 invest  any  District  Magistrate,
 Presidency  Magistrate....”
 In  this  instance,  the  power  to

 appoint  special  Magistrates  in  the
 original  Code  was  confined  only  to  a.
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 few  States  which  were  not  regarded
 as  being  as  advanced  as  some  of  the
 other  States  in  India.  Now,  we  are
 going  ta  make  this  applicable  to  all.
 It  may  be  that  circumstances  might
 require  that  some  people  have  to  be
 given  these  special  powers,  I  do  not
 know  why  it  should  be  extended  to
 First  Class  Magistrates  themselves.
 But,  apart  from  that,  what  I  mainly
 object  to  is  that  it  says  it  shall  be
 done  in  consultation  with  the  High
 Court.  It  must  be  done  with  their
 approval.  Otherwise,  why  is  the  High
 Court  there?  The  High  Court  is  an
 institution  which  has  been  recognised
 by  the  Constitution  and  they  are  the
 highest  judicial  authorities  in  the
 land,  and  they  are  the  persons  who
 are  to  judge  the  character  and  the
 capacity  of  the  person  concerned.  It
 is  not  merely  for  Government  to
 decide,  because  as  we  know,  leaving
 aside  the  present  times,  in  future
 Governments  may  change.  Govern-
 ments  for  the  time  being  are  naturally
 actuated  by  various  considerations.
 Therefore,  whether  a  particular  per-
 son  has  to  be  invested  with  all  the
 special  ‘powers  must  be  left  to  the
 highest  tribunal  to  be  decided,  bbe-
 cause  it  is  upon  it  that  the  task  of
 administering  justice  has  been  thrown
 by  the  Constitution  and  by  us.  There--
 fore,  I  believe  mere  consultation  is
 not  enough.  What  might  well  happen
 is  that  technically  the  Government
 might  write  to  the  High  Court:  “We
 want  to  invest  such  and  such  a  man
 with  these  powers”  and  it  might  be
 said  that  the  High  Court  was  con-
 sulted,  and  we  would  not  know  even
 if  the  High  Court  had  said  that  that
 man  should  not  be  appointed.  Such  a
 man  may  come  to  be  appointed  if  the
 present  wording  is  retained.  Probably
 it  was  not  done  deliberately,  probably
 it  is  a  slip  of  the  language  or  some-
 thing  of  that  kind,-but  I  am  bringing
 it  to  the  notice  of  the  Government
 that  this  thing  should  not  be  there,
 and  it  should  be  with  the  approval
 of  the  High  Court.

 Then,  it  is  likely  to  create  another
 complication  if  the  wording  stands  as

 50l  L.8.D,
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 it  is.  For  instance,  now  in  some
 States  as  in  the  State  of  Bombay,
 there  is  almost  complete  separation  of
 judicial  executive’  functions,  and  the
 judicial  Magistrates  are,  all  of  them,
 under  the  control  of  the  High  Court.
 Their  transfers,  their  promotion,  their
 work  are  all  being  judged,  and  every-
 thing  is  now  being  done  by  the  High
 Court.  Now,  supposing  this  question
 is  there,  then  Government  might
 appoint  some  Magistrate,  or  invest
 him  with  these  powers,  whose  work
 can  only  be  judged  under  these  con-
 ditions  by  the  High  Court  itself.  That
 such  a  person  should  be  given  these
 powers  merely  on  consulting  the  High
 Court  is  not  proper.

 Therefore,  I  believe,  from  every
 point  of  view  it  may  be,  either  as  I
 have  said,  with  the  approval  of  the
 High  Court,  or  it  may  be  with  their
 concurrence  or  whatever  may  be  the
 wording.  I  do  not  quarrel  with  words,
 but  what  must  be  done  is  that  it
 should  not  be  merely  a  consultation,
 because  consultation  may  mean  any-
 thing  and  will  produce  no  useful
 results.

 These  are  some  of  the  few  sugges-
 tions  which  I  have  made,  and  I  hope
 that  even  at  this  late  stage  the  Gov-
 ernment  will  try  to  abolish  this  in-
 stitution  of  Honorary  Magistrates.

 After  all,  what  is  the  amount  that
 is  likely  to  be  saved?  We  should
 create  confidence  in  the  public  that
 we  are  administering  justice  irrespec-
 tive  of  the  regard  for  cost.  I  think
 this  should  be  done.  Therefore,  I  will
 press  for  the  deletion  of  section  14
 of  the  Criminal  Procedure  Code.

 Shri  Bogawat  (Ahmednagar—
 South):  May  I  speak?  I  have  given  an
 amendment  on  the  clause.

 Mr.  Chairman:  Many  amendments
 have  been  given  by  many  Members.

 The  following  are  the  Nos.  of  the
 amendments  which  the  Members
 desire  to  move  to  this  group  of
 clauses:

 Clause  2—339,  340,  67,;°35,;°5,  36,
 168,  34l.
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 Clause  2A—69,  170.
 Clause  3—I7l,  172,  274,  97,  16,  38,

 173,  345,  346.  Pe
 Clause  3A—174,  115,  ‘176,  177.
 Clause  4-17,  178,  348,  349.
 Clause  4A—40.
 Clause  6—82,.  18,,  ‘184,  280,  185,
 Clause  T—43,  186,  45.
 Clause  8—46,  ‘187,  ‘188,  189,  98,  190,

 i9].
 Clause  9—48,  192.
 Ciause,  |—283,  4I6.
 Clouse  ‘13—188.
 Clause  3A—264.

 Clause  2
 Shri  EK.  D.  Misra  (Bulandshghr

 Distt.):  I  beg  to  move:

 In  page  2,  for  clayse  2,  substitute:
 “2.  Amendment  of  section  4,

 Act  V:  of898.—In  section  4  of
 the  principal  Act,  clauses  (Vv)
 and  (w}  of  sub-section  (l)  shall
 be  omitted.”
 Pandit  Thakur  Das  Bhargava:  I  beg

 to  move:
 In.  page  2,.  for  clause  2,  substitute:

 a  Amendment  of  section  4,
 Act  V  of  :898.—In  section  4  of
 the  principal  Act,  im  clause  (w)
 of  sub-section  (l),  for  the  words
 ‘six  months’  the  words  ‘three
 months’  shall  be  substituted.”
 Shri  §.  8..More:  I  beg  to  move:
 In  page.  2,  line  7,  after  “principal

 Act”  insert  “im  clause  (r)  of  sub-
 section  (l),  the  words.  brackets  and
 figure  ‘and  (2)  any.  other  person
 appointed  with  the  permission  of  the
 Court  to  act  in  such  proceeding’  shall
 be:  omitted  and”.

 Shri  M.  L.  Agrawal  (Pilibhit  Distt.
 cum  Bareilly  Distt—East):  I  beg  to
 move:

 In  page  2,  line  9,  omit  “imprison-
 ment-for  life  or”.
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 Shri  Dabhi:  [  beg  to  move:

 In  page  2,  line  10,  for  “one  year”
 substitute  “six  months”.

 Shri  C.  RB,  Chowdary  (Narasarao-
 pet):  I  beg  to  move:

 In.  page  2,  line  10,  for  “ome  year”
 substitute  “six  months”.

 Shri  A.  K,  Gopalan.  (Cannanore):  I
 beg.  to  move:

 In  page  2,-line  10,  for  “one  year”
 substitute  “three  months”.

 Shri,  Sadhan  Gupta,  (Calcutta—
 South—East):  I  beg  to  move:

 In  page  2;  line  10,  for.  “one  year”
 substitute  “three  months”.

 New  Clause  2A.

 Sbri.S.  S..  More;  I  beg  to  move:,
 qa)  In  page  2,  after  line  10,  insert:

 “2A.  Substitution  of  new
 section  for  section  6  Act  V  of
 808.—For  section  6  of  ‘the  princi-
 pal  Act,  the  following  section
 shall  be  substituted,  namely:

 ‘6.  The.  Criminal  Courts.  in
 India  shall  be  of  the  following.
 categories,  namely:—

 I.  The  High  Courts
 Il.  Courts  of  Sessions.
 III.  Courts  of  District  Magistrates
 IV.  Magistrates  of  the  Senior

 Division
 V.  Magistrates  of  the  Junior

 Division’.”

 (2)  In  page  2,  after  line  10,  insert:

 “Omission  of  sub-heading  C  of
 Chapter  II  of  Act  V  of  898.—
 Bub-heading  C  of  Chapter  II  of
 the  principal  Act  shall  be  omit-
 ted”
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 Clause  3  .
 Shri  S.  S.  More:  I  beg  to  move:
 (l)  In  page  2,  line  iu,

 words  “For  sub-section”  insert:
 “(a)  In  section  9  of  the  princi-

 pal  Act,  for  the  words  “State
 Government”  wherever  they
 occur  the  words  ‘High  Court’
 shall  be  substituted;  and  (b).”

 (2)  In  page  2,  line  4,  for  “State
 Government”  substitute  “High  Court”

 Shri  E.  0.  Misra:  I  beg  to  move

 In  page  2,  lines  6  to  22,  for  “if
 in  any  particular  case,  the  Court  of
 Session  is  of  opinion  that  it  will
 tend  to  the  general  convenience  of
 the  parties  and  witnesses  to  hold
 its  sitting  at  any  other  place  in
 the  sessions  division,  it  may,  with
 the  consent  of  the  prosecution  and
 the  accused,  sit  at  that’  place  for
 the  disposal  of  the  case  or  the  ex-
 amination  of  any  witness  or  wit-
 nesses  therein,”  substitute  “until
 such  order  is  made,  the  Court  of
 Session  shall  hold  its  sittings  as
 heretofore.”

 Pandit  Thakur  Das  Bhargava:
 beg  to  move:

 In  page  2,  line  18,  after  “witnesses”
 insert:

 “or  for  any  other  reason”.

 Shri  Pataskar:  I  beg  to  move:
 In  page  2,  line  19,  for  “place”  substi-

 tute  “Taluka  or  Tehsil”.

 Shri  M.  L.  Agrawal:  I  beg  to  move:

 In  page  2

 and  the  accused”

 Shri  Tek  Chand:  I  beg  to  move:
 In  page  2,  lines  9  and  20,  omit

 “with  the  consent  of  the  prosecution
 and  the  accused”.
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 lines  79  and  20,  omit
 “with  the  consent  of  the  prosecution

 (Amendment)  Bilt

 “with  the

 consent  of  ‘the  accused”.

 Shri  U.  S.  Dube  (Basti
 North):  I  beg  to  move:

 In  page  2,  line  22,  add  at  the  end: iets  cab  ot  Th  244
 “But  until  such  order  is  made,

 the  Court  of  Sessions  shall  hold
 its  sittings  as  heretofore.”  |  ‘|.

 New  Clause  3A
 Shri  8.  8.  More:  I  beg  to  move:

 (l)  In  page  2,  after  line  22,  insert:

 3A.  Amendment  of  section  10,
 Act  V  of  898—In  section  0  of
 the  principal  Act,  for  the  words
 ‘State  Government’  wherever  they

 occur  the  words  ‘High  Court’  shall
 be  substituted.”

 (2)  In  page  2,  after  line  22,  insert

 “SA.  Amendment  of  section  i,
 Act  V  of  898.—In  section  १]  ‘  of
 the  principal  Act,  for  the  words
 ‘State  Governments’  the  words
 ‘High  Court’  shall  be  substituted”.

 (3)  In  page  2,  after  line  22,  inserts

 “3A.  Amendment  of  section  I,
 Act  V  of  898.—In  section  2  off
 the  principal  Act,  for  the  words*
 ‘State  Government’  wherever  they
 occur  the  words  ‘High  Court’
 shall  be  substitu

 (4)  In  page  2,  after  line  22,  insevde

 “SA.  Amendment  of  section  3
 Act  V  of  898—In  section  3  of
 the  principal  Act,  for  the  words
 ‘State  Government’  wherever  they
 occur  the  words  ‘High  Court’
 shall  be  substituted”.

 gis

 Shri  Sadhan  Gupta:  I  beg  tu  movet
 In  page  2,  lines  9  and  20,  for of  the  prosecution

 and  the  accused”  substitute  “with  -the

 Distt.—

 ‘
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 {Shri  S.  S.  More]
 Clause  4

 Skri  Pataskar:  |  beg  to  move:
 In  page  2,  for  clause  4  substitute:

 “4.  Omission  of  section  l4,  Act
 V  of  898—Section  14  of  the
 principal  Act  shall  be  omitted.”
 Shri  Tek  Chand:  [  beg  to  move:

 In  page  2,  for  clause  4  substitute:
 “4,  Amendment  of  section  4,

 Act  V  of  898—For  sub-section
 qd)  of  section  l4  of  the  principal

 ,  the  following  sub-section
 shall  be  substituted:—

 ‘(l)  The  State  Government,
 after  obtaining  the  approval  of
 the  High  Court,  may  confer  upon
 any  person,  who  holds  or  has  held  »

 -any  judicial  post  under  the  Union
 ‘er  a  State,  or  has  for  at  least  five
 years  been  an  advocate  of  a  High
 Court  specified  in  the  First  Sche-
 dule  of  the  Constitution  of  India,
 all  or  any  of  the  powers  conferred
 or  conferable  by  or  under  this

 Code  on  a  Magistrate  of  the  first,
 second  or  third  class  in  respect

 to  particular  cases  or  to  a  parti-
 cular  class  or  particular  classes
 of  cases,  or  in  regard  to  cases
 generally  or  in  any  local  area  out-
 side  the  presidency—towns'.”

 Shri  Amjad  Ali:  I  beg  to  move:

 In  page  2,  line  24,  after  the  words
 “principal  Act”,  insert:

 “(a)  after  the  words  ‘State
 Government’  the  words  ‘after  con-
 sulting  the  High  Court’  shall  be

 siserted;  and  (b).”

 Shri  Sadhan  Gupta:  I  beg  to  move:

 In  page  2,  lies  26  and  27,  for  "in
 eonsultation  with  the  High  Court”
 substitute  “in  accordance  with  the
 opinion  of  the  High  Court”.
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 New  Clause  4A
 Shri  R.  D.  Misra:  I  beg  to  move:
 In  page  a,  after  line  28,  insert:

 “4A.  Omission  of  sections  18,
 19,  20  and  21,  Act  V  of  898.—
 Sections  ‘18,  19,  20  and  2]  of  the
 principal  Act  shall  be  omitted.”

 Clause  6
 Shri  A,  K.  Gopalan:  I  bez  to  move:
 In  page  2,  for  clause  6,  substitute:

 "6,  Omission  of  section  30  in
 Act  V  of  898.—Section  30  of  the
 principal  Act  shall  be  omitted.”
 Shri  Pataskar:  I  beg  to  move:

 In  page  2,  lines  37  and  38,  for  “in
 consultation  with”  substitute:  “with
 the  approval  of”.

 Shri  N.  C.  Chatterjee  (Hooghly):  I
 beg  to  move:

 In  page  2,
 (i)  lines  39  to  4l.  omit:

 “who  has,  for  not  less  than
 ten  years  exercised  as  a  Magis-
 trate  powers  not  inferior  to  those
 of  a  Magistrate  of  the  first  class”;
 and

 (ii)  after  line  44,  तत:
 “Provided  that  no  District

 Magistrate,  Presidency  Magistrate
 or  Magistrate  of  the  first  class
 shall  be  invested  with  such  powers
 unless  he  bas,  for  not  less  than  ten
 years,  exercised  as  a  Magistrate
 powers  not  inferior  to  those  of  a
 Magistrate  of  the  first  class.”
 Shri  Amjad  Ali:  I  beg  to  move:

 In  page  2,

 (i)  lines  39  to  4i,  omit:
 “who  has,  for  not  less  than

 ten  years  exercised  as  a  Magis-
 trate  powers  not  inferior  to  those

 ‘of  a  Magistrate  of  the  first  class”;
 and
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 (ii)  after  line  44,  add:

 “Provided  that  no  _  District
 Magistrate,  Presidency  Magistrate
 or:  Magistrate  of  the  first  class
 shal]  be  invested  with  such  powers
 unless  he  has,  for  not  less  than
 ten  years,  exercised  as  a  Magis-
 trate  powers  not  inferior  to  those
 of  a  Magistrate  of  the  first  class.”

 Shri  A.  KE.  Gopalan:  I  beg  to  move:

 In  age  2,  line  44,  for  “seven  years”
 substitute  “five  years”.  .

 Clause  7

 Shri  M.  L.  Agrawal:  I  beg  to  move:

 In  page  2,  line  48,  omit  “of  imprison-
 ment  for  life  or”.

 Sbri  A.  K.  Gopalam:  I  beg  to  move:

 In  page  2,  lines  48  and  49,  for  “of
 imprisonment  for  life  or  of  imprison-
 ment  for  a  term  exceeding  ten  years”
 substitute  “imprisonment  for  term  ex-
 ceeding  seven  years”.

 Shri  M.  L.  Agrawal:  I  beg  to  move:

 In  page  2,

 (i)  line  46,  after  “principal  Act”,
 insert  “(a)”;  and

 (ii)  after  line  49,  जावे:

 “(b)  to  sub-section  (3)  the
 following  proviso  shall  be  added,
 namely:

 ‘Provided  that  no  Assistant
 Sessions  Judge  who  has  not
 worked  as  an  Assistant  Sessions
 Judge  for  four  years  shall  pass  a
 sentence  of  imprisonment  exceed-
 ing  seven  years’.”

 (Amendment)  Bill
 Clause  8

 Shri  BR.  D.  Misra:  I  beg  to  move:
 in  page  3,  for  lines  3  to  8,  substitute:-

 “(i)  in  clause  (a)  for  the  words
 ‘two  years’  the  words  ‘three
 years’  and  for  the  words  ‘one
 thousand’  the  words  ‘two  thou-
 sand’  shall  be  substituted;

 (ii)  in  clause  (9)  for  the  words
 ‘six  months’  the  words  ‘one  year’
 and  for  the  words  ‘two  hundred’
 the  words  ‘five  hundred’  shall  be
 substituted;  *

 (iii)  in  clause  (c)  for  the  words
 ‘one  month’  the  words  ‘three
 months’  and  for  the  word  ‘fifty’
 the  words  ‘one  hundred’  shall  be
 substituted.”
 Shri  M.  L.  Agrawal:  I  beg  to  move:
 In  page  3,  for  lines  3  to  6,  substitute:
 “(i)  in  clause  (a),—

 (a)  the  words  ‘including  such
 solitary  confinement  as  is  autho-
 rised  by  law’  shall  be  omitted;

 (b)  after  the  words  ‘one  thou-
 sand’  the  words  ‘and  five  hundred’
 shall  be  inserted;  and

 (c)  the  word  ‘Whipping’  shall
 be  omitted;
 (ii)  in  clause  (b),—

 (a)  the  words  ‘including  such
 solitary  confinement  as  is  autho-
 rised  by  law’  shall  be  omitted; and

 (b)  for  the  words  ‘two  hundred
 the  words  ‘four  hundred’  shall
 be  substituted.”
 Shri  A.  K.  Gopalam:  I  beg  to  move:
 (D)  In  page  3,  line  4

 tor  2 thousand”  substitute  “one
 “two  hundred”,

 (2)  In  page  3,  line  4,  add  at  the  end:

 “and  the  word  ‘Whipping’  shai be  omitted.”
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 In  page  3,  line  6,  for  “five  hundred”
 substitute  “four  hundred”

 Shri  A.  Kk.  Gopalan:  I  beg  to  move:

 @  In  page  3,  line  6  for  “five
 hundred”  substitute  “two  hundred
 and  fifty”.

 (2)  In  page  3,  lines  7  and  8,  for  “one
 hundred”  substitute  “seventy-five

 Clanse  9°

 Shri  M.  L,  Agrawal:  I  beg  to  move:
 H  4

 In  page  3,  for  clause  9  substitute:

 “9.  Amendment  of  section  34
 Act  V  of  898.—In  section  34  of
 the  principal  Act,  the  words  ‘or
 Qf  transportation.  for  a  term  ex-
 ceeding  seven  years’  shall  be
 omitted.”

 Shri  A.  K.  Gopalan:  I  beg  to  move:

 In  page  3,  for  clause  9  substitute:

 “9.  Amend  t  of  ction.  34, Act  V  of  898.—In  section  34  of
 the  principal  Act,  for  the  words
 ‘seven  years’  the  words  ‘three
 years’  shall  be  substituted.”

 Clause  वा

 Shri  R.  D.  Misra:  I  beg  to  move:

 In  page  3,  for  clause  l,  substitute:

 “iW  Amendment  of  section  45,
 Act  V  of  898.—In  sub-section  q)
 of  section  45  of  the  principal  Act.
 ciause  (e)  shall  be  omitted.”

 ‘The  Deputy  Minister  of  Home
 Affairs  (Shri  Datar):  I  beg  to  move:

 In  page  3,  line  18,  after  “panchayat”
 occurring  for  the,  first  time  insert
 “other  than  a  judicial  panchayat”.
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 Clause  3

 Shri  A.  K.  Gopalan:  I  beg  to  move:

 In  page  3,  for  clause  13  substitute:
 “13  Amendment  of  section  47

 Act  फ्  of  898—In  section  47  of
 the  principal  Act,  for  the  words
 ‘the  person  residing  in,  or  being
 in  charge  of’  the  words  ‘the  per-
 son  residing  and  being  in  charge
 of  shall  be  substituted.”

 New  Clausé  3A

 Shri  BE.  D.  Misra:  I  beg  to  move:

 In  page  3,  after  line  25,  insert:

 “I3A.  Amendment  of  section  55,
 Act  V  of  898.—In  sub-section  qa
 of  section  55  of  the  principal  Act,
 clause  (b)  shall  be  omitted.”

 Mr.  Chairman:  All  these  amend-
 ments  are  before  the  House.

 In  regard  to  these  new  clauses,  for
 instance,  clause.2A  etc.,  my  view  is
 that  these  cannot  be  allowed  to  be
 moved.  I  may  just  state  here  that  I
 have  gone  through  all  the  new  clauses.
 My  view  is  that  they  cannot  be  allowed
 to  be  moved.  So  I  would  ask  the  hon.
 Members  concerned  to  argue  if  they
 have  got  anything  to  say  regarding
 them.

 4  P.M.

 श्री  आर  gio  मिश्र  :  मेंरा  अमेंडमट  प्रेसिडेंसी
 मैजिस्ट्रेट  की  कोर्ट  को  रिफर  करता  हूँ  a

 सभापति  महोदय  :  आप  किस  इलाज  के  बार
 मेँ  फरमा  रहे  हैं  ?

 शौ  भारत  to  मिश्र  :  ४  ए*  एमेंडमेंट
 नम्बर  ४०  |

 Mr,  Chairman:~” This’  relates  to  Pre.
 sidency  Magistrate’s  court.  How  does

 eome  in?
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 Shri  E,  D  Misra:  Clause  8]  of  the
 Bill  relates  to  section  406  of  the  prin-
 cipal  Act  and  seeks  to  omit  the  first
 proviso  thereof.  Under  that  section
 eppeals  from  the  court  of  the  Presi-
 dency  Magistrate  lie  to  the  High
 Court.

 “Mr.  Chairman:  Is  the  hon.  Mem-
 ber  referring  to  clause  8  of  the  Bill
 as  repdtted  by  the’  Joint  Committee?

 Shri  BR  D.  Misra:  Yes.  It  is  at
 Page  23.

 Mr.  Chairman:  It  reads  like  this:

 ‘24  NOVEMBER  954  Criminal  Procedure
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 court  goes  to  another  court  or  the
 right  of  appeal  is  abolished,  does  not
 mean  that  the  court  should  be  aboli-
 shed.

 Shri’  KR.  ‘D.‘Misra:  This  is  your  de-
 cision.  I  have  nothing  to  say  on  that
 point.  If  it  is  your  decision  that  it
 is  not  inter-connected,  I  would  bow
 to  your  ruling.

 Mr.  Chairm’n:  I  do  not  deny  ‘that
 the’  words  ‘Presidency  Magistrate’  are
 used’  in‘  beth  places.  But  ‘the  point
 at  issue  is  whether  this  modification
 of  section  406  is  so  connected  with  the

 dment  that  an  amendment  of “In  section  406  of  the  principal
 Act,  the  first  proviso  shall  be  जाया...
 ted.”
 Shri  R.  D.  Misra:  If  you  read  sec-

 tion  406,  you  will  find  that  it  refers  to
 Presidency  Magistrates.  In  that  sec-
 tion,  {t  is  laid  down  that  appeals  from
 the  court  of  the  Presidency  Magistrate
 lies  to  the  High  Court.  Then  there  is
 a  proviso  attached  to  it,  proviso  No.  l,
 which  is  also  related  to  Presidency
 Magistrates.  Now  that  proviso  is
 being  omitted  by  this  amendment.
 Because  there  is  connection  with  the
 court  of  the  Presidency  Magistrate,  so
 those  sections  are  also  relevant.  So
 we  may  decide  here  whether  we  are
 going  to  have  such  kinds  of  court  in
 our  country  whose  orders  will  be  ap-
 pealed  against  to  the  High  Court.
 These  sections  are  inter-connected,

 Mr.  Chairman:  I  understand  from
 the  hon.  Member  that  since  there  is
 areference  in  section  406  of  the
 Criminal  Procedure  Code  to  the  orders
 of  Presidency  Magistrates  and  that
 proviso  is  going  to  be  omitted  there-
 fore  the  abolition  of  the  court  of  the
 Presidency  Magistrate  is  justified.

 Shri  R.  D  Misra:  Yes.

 Mr.  Chairman:  This  is  too  much.
 The  only  point  that  the  hon.  Speaker
 stated  in  the  House  was  that  if  a
 particular  amendment  was  much  in-.
 terconnected  wifh  the  amendments
 sought  to  be  made  by  the  Bill,-  then
 only  it  could  be  allowed.  The  mere
 fact  that  appeals  from  a_  particular

 this  nature,  viz.  the  very  court-should
 be  abolished,  should  be  accepted  by
 the  House.  In  my  humble  opinion,
 this  is  not  relevant.

 ‘bri  BR.  D.Misbra:  All  right.  Then there  is  another  arnendment,  ‘Ni
 regarding  a  new  clause,  I3A.  ™

 ‘Mr.  €hairman:  The  reference  is  to
 amendment  of  section  55.

 Shri  BR.  D.  Misra;  Under  section  55
 of  the  Act,  power  is  given  to  a  Sub-
 Inspector  of  Police  to  arrest  a  man
 who  has  ne  ostensible  means  of  sub-
 sistence  but  who  commits  no  offence.
 The  persons  arrested  under  section
 09  are  to  be  tried  according  to  a  cer-
 tain  procedure  and  that  procedure  is
 l:id  down  in  section  जाए  which  is
 there  in  the  Bill  in  clause  id  These
 three  sections  are  inter-connected.
 Because  we  are  amending  the  proce-
 dure  of  trial  of  persons  who  are  arres-
 ted  under  section  I09  and  iried,  the
 question  of  arrest  has  also  to  be  de-
 termined  here.

 Mr.  Chairman:  Since  section  55
 refers  to  the  powers  of  the  Sub-Ins-
 pector  in  regard  to  arrest  and  there
 is  no  proposal  on  behalf  of  the  Govern-
 ment  in  this  Bill  to  amend  section  55
 at  all.  I  would  like  to  know  from  the
 hon.  Member  how  he  proposes  to
 make  an  amendment.

 Shri  RK.  D.  Misra:  My  pcint  is  that
 if  a  person  is  arrested  by  the  police
 under  section  55,  then  he  is  to  be  tried
 under  section  09  before  the  court
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 according  to  the  procedure  which  is
 going  to  be  amended  now  by  clause
 1,  which  relates  to  section  wa  and
 that  such  person’s  right  is  being  cur-
 tailed.  Can't  we  discuss  that  portion,
 that  these  persons  are  not  to  be  arres-
 ted  and  tried?

 Mr,  Chairman:  Am  I  to  under-
 stand  that  since  this  procedure  in
 regard  to  enquiry  of  cases  coming
 under  section  09  is  going  to  be  chan-
 ged,  therefore,  the  powers  of  the  Sub-
 Inspector  in  regard  to  ‘arrest  of  a
 person  will  also  be  affected?  Is  that
 the  proposition?

 Shri  KE.  D.  Misra:  You  know  better
 whether  they  are  inter-connected  or
 not.

 Mr.  Chairman:  I  should  say  the
 connection  is  too  remote.  I  do  not
 see  any  connection  between  the  powers
 of  the  Sub-Inspector  to  arrest  and
 the  change  of  procedure  in  the  matter
 of  inquiry  of  the  case  of  a  person
 who  has  been  arrested  under  section
 09.°  I  am  sorry,  therfore,  that  I  can-
 not  allow  it.

 Shri  Amjad  Ali:  There  is  my  amend-
 ment  No.  280  to  clause  6.

 Shri  N.  C.  Chatterjee:  I  had  an
 amendment.

 Mr.  Chairman:  Let  me  dispose  of
 Mr.  Amjad  Ali’s  point.  His  amend-
 ment  is  No.  280.

 Shri  N.  C.  Chatterjee:  My  amend-
 ment  No.  is  184.  I  think  my  hon.
 friend's  amendment  practically  follows
 my  amendment.  Can  I  say  a  few
 words  now?

 Mr.  Chairmam:  Other  people  are
 also  standing.

 Shri  N.  C.  Chatterjee:  I  will  only
 take  five  minutes,  or  only  two  minutes.

 Mr.  Chairman:  There  are  others
 ‘who  may  not  take  even  five  minutes
 and  they  have  been  sianding  for  98
 feng  time.
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 Shri  Raghavachart:  All  the  amend-
 ments  that  have  been  moved  relate  te
 a  number  of  subjects.  I  would  first
 refer  to  clause  2  itself.  It  has  practi-
 cally  been  agreed  that  that  clause,  and
 particularly  the  amendment  of  defini-
 tion  of  warrant  cases,  will  be  taken
 up  later.  I  do  not  wish  to  say  much
 about  it  except  that  in  trying  to  ex-
 tend  the  scope  of  summons  cases,  the
 fact  that  the  old  warrant  porcedure  is
 still  retained  for  cases  initiated  by
 private  complainants  will  have  to  be
 carefully  considered.

 The  next  clause  in  this  group  of
 Clauses  is  clause  3.  I  am  at  one  with
 the  desire  of  Government  that  provi-
 sion  should  be  made  for  the  Sessions
 Courts  to  hold  inquiries  or  trials  in  the
 local  places.  The  whole  experience
 has  been  that  when  a  witness  is  taken
 away  from  his  surroundings,  and  is
 asked  to  give  evidence  somewhere  out-
 side,  he  may  not  speak  the  truth.  In
 fact,  this  is  a  fact  that  requires  to  be
 considered  carefully,  in  the  matter  of
 the  dispensation  of  justice.  We  find
 that  the  witness  is  suffering  from  cer-
 tain  difficulties,  because  the  trial  takes
 place  in  some  other  atmosphere  away
 from*  the  locality,  I  feel  that  if  a
 Witness  is  to  speak  falsehood  in  his
 own  surroundings,  he  will  hesitate:
 and  he  will  not  do  it  as  he  now  does
 while  in  outside  surroundings.  There-
 fore,  the  desire  to  take  the  Court  to  the
 Particular  place  where  the  offence
 ocrurred  smd  the  witnesses  live,  has
 much  to  be  said  in  its  favour.  But  the
 real  difficulty  is,  as  my  other  hon.
 friends  have  just  pointed  out,  the  con-
 sent  of  the  accused  and  the  prosecution

 is  required;  and  therefore,  virtually  ‘t
 might  mean  that  these  (wo  people
 will  never  consent,  and  therefore,  the
 purpose  of  this  amendment.  will  be
 defeated.  I  could  undergtand  that,
 rether  than  the  argument  that  the
 dignity  of  the  Court  is  very  much
 affected  by  its  having  to  ask  the  wishes
 of  the  prosecution  and  the  defence.

 Shri  Tek  Chand:  Not  the  wishes,
 but  permission.
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 Shri  5.  8,  More:  Not  permission,  but
 consent.

 Shri  Raghavachari:  The  point  is
 that  I  for  one  feel  that  this  require-
 ment  of  the  consent  of  these  two
 people  is  put  down  for  certain  reasons
 which  were  elaborated  by  my  hon.
 friend  Shri  Pataskar,  There  are  rea-
 sons  ‘why  this  cannot  be  enforced
 upon  the  parties,  and  the  trial  com-
 pelled  to  take  place  in  any  particular
 locality.  Therefore,  the  desire  to  take
 the  Court  or  the  administration  of
 justice  near  the  locality  is  a  principle
 which  I  feel  is  worthy  of  appreciation.
 But  whether,  in  actual  practice,  these
 things  will  lead  to  the  inconveniences

 imagined  or  to  the  benefits  that  are
 contemplated,  is  a  matter  that  should
 be  judged  by  experience.  This  clause
 do  so;  there  is  no  compulsion.  It  is
 provides  that  it  is  open  to  the  Court  fo
 only  a  permissive  provision  saying  that
 such  a  thing  is  possible  and  can  be
 done,  Therefore,  I  welcome  that
 portion  of  the  measure.

 I  now  come  to  the  system  of  Hono-
 rary  Magistrates.  I  should  think  there
 is  bound  to  be  difference  of  opinion  on
 this  point.  It  all  depends  upon  the
 menta:  aptitude  of  each  individual,  and
 his  experience.  If  a  man  is  very  sus-
 picious  of  human  nature,  then  every-
 thing  appears  to  be  very  black.  If  a

 man  has  confidence  in  human  nature,
 it  would  look  to  him  that  this  is  a
 matter  which  is  worth  trying.  हए  in-
 stance,  in  connection  with  this  ques-
 tion  of  Honorary  Magistrates,  and  Sti-
 pendiary  Magistrates,  we  have  not  to
 forget  the  fact  that  it  is  not  the  pay
 that  makes  a  man  honest.  It  is  his
 character  that  keeps  him  honest.  It  is
 the  fear  that  he  has  of  punishment
 sometimes  that  makes  him  not  to  be
 dishonest  openly.  But  a  dishonest
 man  will  try  to  be  dishonest  without
 running  the.  risk  of  being  caught.
 Therefore,  this  question  of  the
 Honorary  Magistracy  or  the  personnel
 that  must  be  engaged  to  assist  the
 judicial  administration  depends  more
 upon  the  individual
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 So  far,  these  Honorary  Magistrates
 were  being  chosen  not  on  conaidera-
 tions  of  their  qualifications  at  alj  but
 on  other  considerations  mostly.  What
 is  now  provided  here  is  that  they  must
 have  some  judicial  qualifications;  other
 qualifications  also  are  there,  of  course, as  will  be  found  provided  in  the  B'Li.
 I  would  agree  with  other  hon.  Mem-
 bers  who  said  that  their  appointment
 must  be  with  the  approval  of  the  High
 Court  rather  than  in  consultation  with
 the  High  Court.  The  amendment  pr>
 posed  is  that  only  the  qualifications
 required  of  a  person  who  should  fill  that
 post  should  be  determined  in  consui
 tation  with  or  with  the  approval  of  the
 High  Court,  and  not  the  appointment
 itself;  the  question  of  the  appointment of  the  individual  is  left  to  the  State.
 If  that  also  could  be  provided  for  witie
 the  approval  of  the  High  Court,  |  ter
 One  would  welcome  the  provision  with-
 out  any  kind  of  reserve. CJ If  you  say  that  this  power  of  selec-
 tion  must  be  given  to  the  High  Court, in  practice,  a  difficulty  might  come.
 For,  what  is  the  machinery  that  the
 High  Court  or  the  District  Magistrate or  the  local  Magistrate  has  to  recom-
 mend  or  report  about  the  character,
 Standing,  stature  and  the  integrity  of

 a  particular  individual?  Therefore,  in
 the  old  system,  they  invariably  gave this  to  the  State,  and  through  the
 Collector  or  somebody  else,  this  thing was  being  done.  But  now  when  demo-
 cracy  has  come  to  stay,  and  we  want
 the  society  tc  participate  iu  the  insti-
 tutions  and  assist  the  administration, I  for  one  should  think  that  these  Hone-
 rary  Magistrates  or  these  kinds  of
 agencies  must  be  brought  into  exis-
 tence  more  and  more  rather”  than  be
 shunned  as  something  which-is  not  to
 be  touched.  In  fact,  we  expect  that

 people  must  not  forget  that  when  we
 are  trying  to  amend  a  Procedure  Code

 it  is  meant  to  be  there  tor  a  umber
 of  years,  and  not  for  a  particular
 Government  or  a  particular  party
 only.  When  democracy  has  come  imio
 existence,  we  expect  that  in  every
 State,  when  the  State  exercises  their
 Power  in  this  matter  of  selection,  the
 Popular  representative,  who  is  there,
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 namely  the  Law  Minister,  will  take

 proper  advice,  when  a  selection  has  0
 be  made  from  a  panel  of  names.  I,
 therefore,  feel  that  the  institution  of
 Magistrates  other  than  Stipendiary
 Magistrates  is  a  thing  which  has  to  be
 developed,  though  years  of  previous
 experience  make  every  man  suspect
 that  the  system  may  not  works  properly.
 With  that  past  experience,  I  think,
 when  that  experiment  is  now  tried,
 certainly  better  people,  more  qualified,
 more  efficient  and  men,  of  greater  in-
 tegrity  must  be  chosen.  Then  only  can
 this  system  work  satisfactorily.  It  is
 nct  a  thine  that  should  be  rejected  85
 something  which  should  not  be  cons.-
 dered  at  all.  In  India  we  find  that  if
 any  dispute  arises,  instinctively  men
 appeal  to  the  passer-by  or  somebody

 ‘in  the  street  and  ask  him  to  decide  the
 matter.  The  urge  in  the  country  is  not
 to  go  lo  a  court  or  to  a  men  who-has
 got  a  knowledge  of  the  law  of  evi-
 dence.  ‘You  want  all  these  technicali-
 ties  of  the  Evidence  Act  etc.  to  be  ap-
 plied  and  therefore  you  say  his  perso-
 nal  knowledge  will  prejudice  and  70
 will  be  a  corrupt  fellow  and  he  will
 have  improper  motives.  In  spite  of  our
 previous  experience,  there  is  no  reascn
 for  us  not  to  make  this  experiment.
 After  all,  :t  is  not  a  thing  which  is
 going  to  replace  our  magistracy.  There-
 fore,  I  think,  that  in  so  far  as  they

 have  provided  that  the  qualifications
 must  be  determined  in  consultation,
 and  I  would  urge  with  the  approval,  of
 the  High  Court,  and  even  in  the  matter
 of  selection,  the  State  Gove'nm  475
 must  be  more  cautious,  then  there  is
 nothing  to  reject  it.  That  is  what  3
 feel  about  it.

 न
 As  regards  investing  more  powers

 on  all  magistrates,  my  own  feeling  ‘s
 that  the  language  as‘it  ‘s  in  Claus  हि
 about  ‘the’  requirement  of  ‘ten  vears
 experience,  is  not  happy.  The  lang-
 uage  used  is:

 “invert  any  District  Mag’strate,
 Presidency  Magistrate,  or  Magistrate
 of  the  first  class  who  has,  -for.  not
 less  than  ten  years.”
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 exercised  this  power.  Mr.  Chatterjee
 has  given  sn  amendment  and  Mr.  Am-
 jad  Ali  has  also  given  an  ‘arhendment.
 The  difficulty  is  this,  As  the  language
 néw  stands,  it  lobks  to  me  that  the
 wdtds  ‘who  has  for  not  less  than  ten
 years’  qualifies  only  the  first  class
 Magistrate  and  not  the  District  Magis-
 trate'‘or  the  Presidency  Magistrate.  In
 fact,  if  a  State  Government  wants  to
 invest  anybody  with  this  power,  with-
 out  this  ten  years  experience,  then  all
 that  they  have  to  do  is  to  make  him  8
 Presidency  Magistrate  of  a  ‘District
 Magis‘rate  ‘and  then  invest  him
 with  "these  “powers.  Therefore  the
 requirement  that  he  should  have
 exercised  the  powers  of  the  first

 class  Magistrate  for  not  less  than  ten
 years  satisfactorily  will  not  be  there
 ‘f  you  keep  the  language  as  it  is.  That
 is  why  our  friends  have  given  notice  ot
 these  amendments.  If  the  idea  is  that
 any  Magistrate  who  is  to  be  invested
 with  these  powers  must  have  exercised
 the  powers  of  a  first  class  Magistrate
 for  not  less  than  ten  years,  then  the
 language  of  this  clause  requires
 amendment.  हु  +

 Then,  clause  7  is  also  for  extending
 the  powers  of  some  Judges,  from
 seven  0  ten  years.

 Then,  there  is  clause  8.  They  want
 to  increase  certain  powers.  Every  one
 of  these  clauses  is  for  increasing  the
 powers  of  the  Magistrates,  Special
 Magistra:es  etc.  Even  the  powers  of
 the  ordinary  Magistrates  of  the  first
 class,  second  ciass  and  third  class  for
 imposing  fine  is  being  enhanced.  The
 argument.  advanced  is  that  money  has

 ost  its  value  at  present.  I  say  that
 punishment  should  not  be  changed
 because  of  a  change  in  the  values  of
 ‘hings.  Tomorrow  it  might  increase;
 and  then,  are  you  going  to  amend  the
 Criminal  Procedure  Code  because
 things  have  become  costlier?  Basing
 the  fines  on  the  present  valuation  of
 things  is  not  rather  a  good  principle.
 You  are  increasing  these  fines—practi-
 cally  doubling  them.  There  will  be
 much  inconvenience  and.:diffieulty  ex-
 perienced.  I  for  one  think  that  if
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 these  powers  are  enhanced  it  will  be
 rather  risky  if  the  separation  of  the
 judiciary  and  the  executive  is  not
 completely  effected.  Then  these  things
 can  be  expected  to  be  exercised
 moderately  and  with  caution.

 The  other  thing  that  I  find  here  is
 that  they  want  the  panchayat  mem-
 bers  also  to  be  held  responsible,  as
 persons  who  have  to  give  some  infor-
 mation  under  clause  ll.  Even  under
 the  old  law  it  is  practically  a  dead
 letter.  I  have  not  seen  anybody  having
 been  proceeded  against  for  not  doing
 these  things  except  when  the  police
 investigating  officer  has  some  grudge
 against  a  particular  individual  and
 will  take  into  his  head  to  report.  He
 sends  a  report  and  then  that  indivi-
 dual  is  suspended  or  punished,  if  a
 Government  servant.  That  is  how
 things  are  going  on.  I  find  that
 thousands  of  ‘panchayats  are  now
 being  brought  into  existence  in  this
 country  and  it  may  be  that  many
 people  will  be  exposed  to  this  risk.

 I  welcome  the  omission  sought  to
 be  made  in  clause  5  because  such
 lists  are  not  now  being  given  under
 the  pretext  that  the  request  has  not
 been  made.  So,  this  amendment  is
 good  to  that  extent.

 I  would,  in  the  end,  without  taking
 much  of  the  time  of  the  House,  sub-
 mit  that  the  warrant  cases  being  con-
 fined  to  punishment  for  over  a  year
 cannot  be  easily  accepted  because
 there  is  one  other  point  in  that  con-
 nection,  The  amendments  proposed
 have  practically  made  all  trials  sum-
 mons  trials.  ]  do  not  know  whether
 there  is.  any  difference  between  a
 warrant  case  and  a  summons  case.  The
 distinction  has  all  disappeared  now.

 Shri  S.  8,  More:  Only  cases  under
 clause  25  will  be  warrant  cases.  a

 Shri  Raghavachari:  All  the  material
 for  the  charge  in  the  Sessions  court  is
 something  which  a  police  officer  has
 collected.  Even  a  sessions  trial  be-
 comes  a  summons  trial;  warrant,  ‘ricls
 become  summons  trials;  and  the  sum-

 -mons  trials  are  alrcady  summons
 trials.  There  is  absolutely  nothing.

 dignity  is  already
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 which  really  indicates  any  difference  :
 between  a  summons  case  and  a
 warrant  case  as  proposed.  In  the  case
 of  private  complaints  they  have  pro-
 vided  that  the  old  proceflure  continues.

 Shri  Gadgil:  It  seems  that  most  of
 the  amendments  are  to  clauses  2,  3,
 4  and  6,  out  of  these  5  clauses.  So
 far  as  the  definition  of  a  summons
 case  is  concerned,  I  ‘think,  it  is  on
 the  right  lines.  After  all,  there  are
 just  344  offences  enumerated  in  the
 Indian  Penal  Code  out  of  which,  76,
 according  to  the  present  definition.
 come  under  summons  cases.  New
 Definitions  will  add  only  26.  [  think,
 it  should  be  acceptable  to  Mr.  Dabhi
 and  this  is  not  a  matter  on  which
 one  should  spend  the  time  of  the
 House.  Nor  do  I  think  any  great
 principle  is  involved  in  this.

 So  far  as  clause  3  is  concerned,  the
 amendment  moved  by  Mr.  Tek  Chand
 is  really  surprising.  When  the  original
 clause  was  there,  they  said  all  sorts
 of  things  will  happen  to  the  prejudice
 of  the  accused  if  the  place  of  the
 trial  were  to  be  changed.  Therefore,
 the  Select  Committee  was  quite  right
 in  insisting  that  there  should  be  the
 consent  of  the  accused  for  the  change
 of  place.  When  consent  of  the  accused
 is  necessary,  it  becomes  all  the  more
 necessary  that  the  prosecution  should
 also  agree.  Apart  from  the  present
 provision,  the  Sessions  Court  can  visit
 places  for  the  purpose  of  local  inspec-
 tion  and  that  power  is  already  there.
 One  has  to  see  where  truth  is  more
 likely  to  be  spoken,  whether  in  the
 grave  atmosphere  of  the  Sessions
 Court  hall  with  all  the  paraphernalia
 of  the  police  here  and  there  or
 whether  in  the  presence  of  that’  migh*y
 demos  in  the  village,  where  the  grave

 there,  where  the
 whole  group  of  those  persons  who  hav2.
 seen  or  heard  about  the  ‘crime  directly
 or  indirectly  is  present.  One  has  to  see
 and  judge  where  truth  is  more  likely  to
 be  spoken.  If,  after  taking  into’  con-
 sideration  all  these  facts.  the  general
 convenience  of  the  parties  and  the
 consent  both  of  the  prosecution  and
 the  accused,  the  Court  comes  to  the
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 ‘conclusion  that  the  trial  should  be
 held  at  a  certain  place,  either  partly
 for  the  purpose  of  recording  the
 evidence  or  dtherwise,  I  think  that
 discretion  should  be  allowed.  I  think

 it  is  a  progressive  step.  (Interruption).
 Unless  you  make  a  salutary  provision
 about  it,  I  think  the  objections  that
 were  raised  during  the  general  discus-
 sion  when  the  teference  to  the  Select
 Committee  was  being  made  in  the
 House,  will  become  valid.  I  was  say-
 ing  about  the  institution  of  Honorary
 Magistrates.

 Shri  Amjad  Ali:  To  illustrate,  let  us
 take  for  example  a  deaf  and  dumb
 witness  in  a  Sessions  Court.  He  may
 be  the  only  eye  witness,  and  without
 reference  to  the  particular  place  of
 trial,  the  case  may  not  be  proved.
 Deaf  and  dumb  witnesses  are  examin-
 ed  under  section  8  of  the  Evidence
 Act,  but  if  without  reference  to  the
 particular  place,  trial  is  no  good,
 would  he  insist  in  that  case  also  on
 the  consent  of  the  accused  and  the
 prosecution?

 Shri  Gadgil:  The  population  of  deaf
 and  dumb  people  in  this  country  is
 less  than  .0]  per  cent.

 Shri  SL.  s.  More:  You  are  an  autho-
 rity  on  that!

 Shri  Gadgil:  Really  we  are  legislat-
 ing  for  normal  state  of  affairs  and  not
 for  exceptional  cases.  Although  what
 my  hon.  friend  says  is  remotely  rele-
 vant,  it  is  not  important.  Therefore,  I
 refer  to  the  discussion  on  the  institu-
 tion  of  Honorary  Magistrates.  We  are
 accustomed  to  swear  by  democracy,
 and  the  very  idea  of  democracy  is  that
 people  should  be  associated  with  the
 Government  at  the  stage  of  formulat-
 ing  of  the  policy,  its  execution  and,  if
 it  is  possible.  in  the  discharge  of
 judicial  functions  also.  In  other  coun-
 tries,  for  instance  in  America,  the
 judges  are  elected.  I  am  not  for  that
 system,  but  if  we  can  secure  the  dis-
 pensation  of  justice  by  local  people
 who  obviously  know  and  can  take  a
 proper  and  balanced  view  of  the
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 crime,  then  it  is  desirable.  For  in-
 stance,  take  the  Bombay  State  which
 includes  three  regions—the  Gujerati
 speaking  region,  the  Marathi  speaking
 region  and  the  Kannada  speaking
 region.  A  man  coming  from  the
 northern  part  of  Gujerat  is  to  go  to
 the  southernmost  part  of  the  Bombay
 State,  let  us  suppose.  What  king  of
 approach  he  can  have  for  the  parti-
 cular  trial  that  he  is  asked  to  conduct;
 but  if  it  is  entrusted  to  a  local  man,
 he  will  have  a  more  balanced  view;  he
 will  not  under-rate  or  over-estimate
 it,  and  there  will  be  a  sort  of  con-
 fidence  created  in  the  people  that  here
 are  persons  who  are  doing  not  only
 public  service  but  who  are  doing  it  in
 a  popular  way.  I  submit  that  simply
 because  that  certain  Honorary  Magis-
 trates  acted  badly,  it  should  not  be
 generalised  or  be  stated  that  the  entire
 system  is  bad.  We  have—at  least  my-
 self  and  Mr.  More—have  plenty  of
 experience  of  appearing  before  Hono-
 rary  Magistrates,  and  I  agree  with  him
 when  he  said  that  some  of  them  were
 very  good.  The  whole  trouble  is  that
 the  choice  is  not  made  in  a  perfect
 way.  Undoubtedly  some  political  con-
 sideration  is  attached  to  it.  If  it  is  a
 question  of  removing  this  evil,  we
 can  consider  the  method  or  machinery
 of  appointment.

 Shri  5.  8.  More:  Would  you  accept
 appointment  by  High  Courts?

 Shri  Gadgil;  That  is  not  the  present
 point.  The  whole  question  should  be
 discussed  separately—whether  the
 appointment  should  be  by  the  execu-
 tive  of  the  day  or  whether  there
 should  be  some  screening  agency
 between  actual  appointments  and  pro-
 posals  made—but  the  point  I  am
 making  ang  which  I  think  is  very
 thuch  appreciated  by  the  House  is  that
 it  is  wrong  to  condemn  the  entire
 system  of  Honorary  Magistrates,  and,
 therefore,  I  am  of  the  view  that  In  a
 democratic  country  like  ours,  we
 should  have  more  Honorary  Magis-
 trates,  and  if  justice  is  made  cheaper,
 it  reflects  in  the  burden  of  taxation
 the  country  will  have  to  pay.
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 Another  point  that  was  made  about
 the  investing  of  certain  Magistrates
 with  special  powers.  In  the  good  old
 days  there  was  a  distinction  of  regu-
 lated  provinces  and  non-regulated  pro-
 vinces.  Now,  that  distinction  is  gone
 and  all  the  constituent  States  are
 today  on  par  so  far  as  these  powers
 are  concerned.  That  is  the  very  reason
 why  one  should  reconsider  the  whole
 thing,  and  in  the  interest  of  speedi-
 ness  of  justice,  it  is  for  us  to  consider
 whether  what  was  found  to  be  very
 useful  in  the  good  old  days  would  not
 be  useful  in  the  present  circumstances.
 I  think  that  is  the  idea  behind  this
 particular  clause—clause  6.  It  has  been
 suggested  that  it  should  be  done  with
 the  approval  of  the  High  Court.  I  agree
 that  the  High  Court  is  the  institution
 in  which  people  have  ample  faith.  All
 that  is  good,  but  how  many  functions
 should  be  loaded  on  the  High  Court
 Judges?  Is  it  seriously  suggested  that
 even  this  particular  matter  should  go
 to  the  High  Court?  Should  even  the
 appointment  of  Honorary  Magistrates
 be  made  with  the  approval  of  the  High
 Court?  What  is  proposed  in  clause  4
 is  that  the  qualifications  should  be  laid
 down  in  consultation  with  the  High
 Court,  and  when  that  is  done,  when
 the  general  policy  is  laid  down,  its
 implementation  must  necessarily  rest
 with  the  executive  of  the  day.  So  far
 as  the  investment  of  special  powers
 is  concerned,  I  think  this  way.  After
 all,  who  is  to  judge  whether  a  parti-
 cular  region  has  developed  very
 recently  extraordinary  criminal  ten-
 dencies?  The  statistics  of  crimes  and
 the  relevant  data  are  collected  by  the
 executive,  and  it  is  in  a  better  posi-
 tion  to  say  that  in  this  particular
 region  a  particular  Magistrate—not  by
 name  but  by  his  office—should  be  in-
 vested  with  additional  powers.  That
 prima  facie  judgment  of  the  executive
 ought  to  prevail,  but  a  safeguard  has
 been  introduced  as  a  result  of  opposite
 viewpoints  that  were  pressed  while
 the  matter  was  under  general  discus-
 sion  here  and  also  in  the  Select  Com-
 mittee.  Therefore,  the  formula  “in
 consultation  with  the  High  Court”  is
 the  right  formula.  If  you  say  that  in
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 every  case  it  should  receive  the
 approval,  then  if  the  High  Court
 Judges  are  careless,  they  will  merely
 see  the  list  and  okay  it,  but  that  is
 not  the  object.  If  the  High  Court
 Judges  are  trustful  of  the  executive  of
 the  day  and  if  they  find  that  the  re-
 ports  made  about  the  particular  area
 being  a  little  more  criminal  in  the
 recent  time,  they  will  naturally  agree
 with  it.  I  can  say  with  some  authority
 that  the  recommendations  of  the  High
 Court  in  such  matters  are  normally
 accepted  by  the  executive  of  the  day.

 Shri  Ss.  8.  More:  Where  is  the
 Buarantee?

 Shri  Gadgil:  It  is  only  very  rarely
 and  in  circumstances  where  there  is
 full  justification:  for  the  executive  that
 they  very  respectfully  differ  from  the
 recommendations  of  the  High  Court.
 In  the  circumstances,  I  think  what  is
 stated  in  clause  6  is  correct,  I  under-
 stand  there  is  an  amendment  by
 Mr.  Chatterjee  just  for  the  exclusion
 of  ‘District  Magistrate’.  All  I  can  say
 is  that  it  is  worth  consideration.

 Shri  Bogawat:  I  have  given  my
 amendment  to  clause  3  to  the  effect
 that  the  consent  of  both  the  prosecu-
 tion  and  the  accused  should  not  be
 there.  My  reason  is  this,  namely,  that
 the  object  of  the  clause  is  that  there
 should  be  proper  justice.  If  the  Court
 holds  an  enquiry  at  a  place  wherein
 the  witnesses  are  available  and  the
 place  is  convenient  to  all  witnesses  of
 the  prosecution  and  the  accused,  it  is
 but  natural—and  society  also  tells
 us—that  when  the  evidence  is  taken
 at  the  spot,  it  is  very  difficult  for  wit-
 nesses  to  tell  lies  and  they  cannot  be
 induced  because  all  the  people  are
 close  by  and  they  are  listening  to  the
 evidence  of  the  witness  before  the
 Court.  With  this  point  of  view,  it  is
 very  necessary  that  the  trial  should
 be  at  a  place  near  about  the  place
 where  the  offence  took  place.  More-
 over,  the  place  where  the  offence  took
 place  can  be  seen  very  well  and  it  ‘is
 our  experience  that  much  more  im-
 Pression  can  be  created  on  account  of.
 seeing  the  site.  If  this  clause  “with:
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 the  consent  of  the  prosecution  and
 the  accused”  is  put  there,  naturally
 the  prosecution  may  give  the  consent,
 but  it  is  very  difficult  for  the  accused
 to  give  the  consent  because  the
 accused  does  not  want  the  whole
 evidence  and  may  try  to  avoid  it,  and
 we  have  the  experience  that  it  is  the
 side  of  the  accused  which  tries  to
 induce  the  evidence  of  the  prosecution
 and  see  that  true  evidence  is  not
 coming  forth.  In  order  to  avoid  this
 it  is  quite  necessary  that  the  consent
 of  the  accused  may  not  be  taken.
 Some"  hon.  Members  ““have  suggested
 that  in  order  to  see  that  no  injustice
 is  done  to  the  accused,  his  consent
 should  be  taken.  By  changing  the
 Place  can  there  be  any  injustice  to
 the  accused?  On  the  contrary  the
 accused  can  bring  in  more  evidence  if
 his  case  is  good.

 Shri  8.  8.  More:  What  about  his
 advocate?

 Shri  Bogawat:  We  need  not  be
 bothered  very  much  about  the  advo-
 cates.  The  advocates  would  go  there
 to  help  the  accused."  It  is  not  very
 difficult  for  an  advocate  to  go  to  a
 place  which  is  only  about  20,  30,  or
 40  miles  away  from  the  district  head-
 quarters.  So  my  hon.  friend  should
 mot  worry  very  much  on  that  score.

 Shri  Altekar  (North  Satara):  Can
 the  advocate  of  the  choice  of  the
 accused  go  there?

 Shri  Bogawat:  Does  the  hon.  Mem-
 ber  mean  to  suggest  that  an  advocate
 would  charge  less  at  the  headquarters
 than  at  the  place  where  he  has  to
 go?  Normally  an  advocate  charges
 more  at  the  headquarters.  So,  I  do
 not  think  the  accused  would  have  to
 incur  more  charges  on  that  score.  In
 fact,  in  deserving  cases  many  young
 and  energetic  advocates  would  be
 coming  forward  to  help  the  accused
 and  they  are  not  likely  to  charge  as
 much  as  older  people  who  may  have
 a  wide  practice.  My  opinion  is  that
 invariably  it  is  the  older  advocates
 who  charge  more,  who  want  to  screw

 24  NOVEMBER.  054  Criminal  Procedure  940
 (Amendment)  Bill

 out  money  from  the  accused,  and  do
 not  want  to  undertake  cases  unless
 they  are  paid  heavily.  That  is  the
 idea  of  the  old  advocates.  Even  now
 they  have  not  given  up  the  practice
 of  screwing  out  money  from  the
 accused  and  do  not  want  to  help  our
 countrymen.  Mr.  More  should  have
 this  idea  that  if  the  place  of  trial  is
 changed  from  the  district  head-_
 quarters  to  the  place  of  the  offence,
 advocates  should  charge  less.  and  be
 helpful  to  the  accused.

 I  now  come  to  the  much-debated
 question  of  the  system  of  Honorary
 Magistrates.  My  personal  experience
 is  that  Honorary  Magistrates  with
 legal  experience  have  been  very  much
 helpful  and  have  compromised
 hundreds  of  cases,  and  the  parties  to
 the  dispute  have  been  put  to  little
 expenses.  That  at  any  rate  has  been
 my  experience.  I  do  not  know
 whether  my  hon.  friend  Shri  More's
 experience  has  been  different.  But  I
 would  like  to  emphasise  the  fact  that
 persons  appointed  as  Honorary  Magis-
 trates  must  have  some  knowledge  of
 law  and  I  do  not  see  any  reason  why
 more  and  more  of  the  retired  persons,
 persons  experienced  in  law  should  not
 come  forward  and  volunteer  their
 services.  This  will  be  a  boon  to  the
 parties.  Paid  Magistrates  are  generally
 not  in  favour  of  compromises,  because
 they  do  not  know  the  people  of  the
 locality.  The  Honorary  Magistrates
 being  persons  of  the  locality  know  the
 parties  better,  they  know  the  offences
 better.

 Shri  5.  s&.  More:  Does  the  hon.
 Meniber  mean  to  say  that  Honorary
 Magistrates  know  all  offences?

 Shri  Bogawat:  Not  all  offences
 I,  therefore,  consider  that  the  sys-

 tem  or  institution  of  Honorary  Magis-
 trates  is  very  essential  for  dispensa-
 tion  of  cheap  justice:  provided  per-
 sons  with  knowledge  of  law  are
 chosen  for  the  job.

 I.  now  come  to  clause  6.  Much  is
 made  of  the  words  “in  consultation
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 with  the  High  Court”.  We  can  under-
 stand  Magistrates  who  have  much
 experience  and  who  have  put  in
 several  years’  service  being  entrusted
 with  powers.  But  if  inexperienced
 Magistrates  are  to  be  invested  with
 more  powers,  so  that  ‘here  may  be
 speedy  justice,  it  is  but  natural  that
 the  executive  should  consult  the  High
 Court.  We  shaquid  not  neglect  our
 High  Courts..In  this  connection  I  may
 tell  the  that  in  my  State,
 Bombay,  there  is  complete  separation
 of  judiciary  and  the  executive.  You
 know,  what  is  the  effect.  In  certain
 cases,  where,  a  Superintendent  of
 Police,  or  District,  Magistrate  has
 given  his  consent  to  withdraw  a  case
 in  the  public  interest,  the  Magistrates
 have  refused.  sanction,  This  is  the
 result  of  the  separation  of.the  judi-
 ciary  frém._the  executive.  In  such

 cases  it  is  but  natural  that  the  High
 Courts  should  be  consulted.  It  is  not
 necessary  that  there  must  be  approval
 of  the  High  Court  and  the  executive
 is  not  bound  by  it.  If  the  Magistrate
 is  quite  competent,  or  has  put  in
 several  years,  it  is  natural  for  the
 Government  to  appoint  such  Magis-
 trates  to  try  such  offences.

 Mr.  Chairman:  This  refers  only  to
 making  of  rules  about  qualifications.

 Shri  Bogawat:  Shri  Raghavachari
 said  .something  about  money  having
 no  value.  But  .if  there  is  a  heavy  fine
 people  are  still  afraid.  If  it  is  only  a
 fine  of  Rs.  5,  or  Rs.  10,  they  say  de
 do,  das  rupaye  hai.  This  is  the  attitude
 of  the  accused,  in  some  cases,  not  in
 all  the  cases.  If  they  are  fined  Rs.  500
 then  they  are  afraid.  So,  we  should
 not  think  that  money  has  no  value.
 What  is  mentioned  in  clause  8  is  quite
 correct  that  up  to  a  limit  power
 should  be  given  to  Second  and  Third
 Class  Magistrates,  beyond  that  it
 should  go  to  First  Class  Magistrates.
 What  is  suggested  by  the  Select  Com
 mittee  is  quite.  correct.

 Shri  N.  0.  Chatterjee:  I  have.
 strongly  criticiseq  the  Report  of  the
 Joint.  Select  Committee.
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 Shri  Datar:  Government  are  going
 to  accept  the  hon.  Member's  amend-
 ment  No.  184.

 Shri  Ss.  §.  More:  Is  it  an  attempt
 to  bribe?

 Dr.  Hatju:  |  take  it  that,  the  hon.
 Member,  Mr.  Chatterjee,  wants  that
 the  District  Magistrates  also  should
 have  ten  years’  experience.

 Shri  Amjad  Ali:  And  also  the
 Presidency  ‘Magistrates

 Mr..  Chairman:  But  does  not  the
 Present.  wording  convey  that  mean-
 ing?

 Shri  N.  C.  Chatterjee;  The  langyage
 is  very  unhappy,  with  all  respect  to
 the.  draftsmen

 Dr.  Katju;,  It  will  be  put  beyond
 doubt.

 Shri  5.  8.  More
 like  a  proviso.

 Dr,.  Kafju;:  I.  shall  see  to  it  that  it
 ig  done..

 Shri  N.  C.  Chatterjee:  I  have
 criticised  some  of  the  recommenda-
 tions  in  the  Report  of  the  Select  Com-
 mittee  strongly.  I  do  agree  with
 Mr.  Gadgil  that  what  the  Select  Com-
 mittee  has  done  in  regard  to  clause  3
 is  a  distinct  improvement.  First  of  all,
 it  is  quite  clear  that  it  would  be  very
 difficult  for  an  accused  to  obtain  com-
 petent  legal  assistance  if  the  trial
 takes  place  at  a  place  25  or  30  miles
 away  from  the  headquarters.  My
 friend  who  was  the  last  speaker  has
 great  experjence  of  Honorary  Magis-
 trates  and  some  Sessions  Judges  and
 he  has  great  faith  in  legal  adolescence,
 But  will  any  accused  have  any  faith
 in  any  lawyer  of  standing  or  with  any
 experience  who  will  accept  practically
 nominal  fees  to  go  to  a  place  twenty-
 five  miles  away  from  the  head-
 quarters?  It  is  a  shocking  statement.
 We  wish  it  were  possible.  But  look
 ing  at  realities,  havirfg  regard  to  our
 experience,  it  is  impossible  to  expect, that  any  lawyer  of  any  position  or
 with  any  sense  of  responsibility  will
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 be  available  to  the  accused  for  put-
 ting  up  a  proper  defence  at  any  place,
 say,  thirty  or  forty  miles  away  from
 the  seat  of  the  district  headquarters.

 Shri  S.  8.  More:  He  can  secure
 more  work  for  his  juniors.

 Shri  N.  C.  Chatterjee:  Of  course  it
 will  be  a  good  thing,  having  regard
 ‘to  the  unemployment  in  the  profes-
 gion,  that  some  junior  members  will
 get  some  work.  But  we  should  not
 iook  at  it  from  that  point  of  view.  I
 think  the  Joint  Committee  has  rightly
 pointed  out  that  it  will  not  be  fair
 #o  the  accused  to  make  a  change  of
 the  venue  and  it  would  be  desirable
 ‘that  the  consent  of  both  the  accused
 and  the  prosecution  should  be  taken
 for  that.  I  cannot  understand  what  is
 the  objection  in  asking  for  the  con-

 t  of  the  prosecution  and  the
 accused.  I  think  it  will  be  absolutely
 unfair  to  the  defence  to  say  you  can
 transfer  a  case  to  another  place  with-
 out  the  consent  of  the  accused.  That
 would  be  most  unfair.  And  I  am  sur-
 Prised  to  find  serious  arguments  being
 advanced  that  that  will  help  the
 defence  and  not  deter  the  defence  in
 putting  up  a  proper  defence  at  the
 trial.

 It  is  also  clear  that  there  is  no
 question  of  any  insult  or  affront  to  the
 dignity  of  the  Court  of  Session.  I
 understand  a  point  has  been  made  by
 my  hon.  friend  Shri  Tek  Chand  that
 it  will  be  derogatory  to  the  dignity
 of  the  Court  of  Session.  Look  at  the
 section  as  drafted  by  the  Joint  Com-
 mittee.  The  Joint  Committee  is  say-
 ing  that  it  would  be  better  if  the
 change  in  the  venue  of  trial  is  left
 to  the  discretion  of  the  Sessions  Judge,
 depending  on  the  convenience  of
 parties  and  witnesses.  Therefore  they
 are  not  taking  away  the  discretion  of
 the  Judge.  It  is  his  decision  which
 will  be  final,  There  is  nothing  objec-
 tionable  in  what  they  have  suggested
 and  you  should  accept  that  amend-
 ment.
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 Shri  Tek  Chand:  This  is  most  sur-
 prising.  How  is  the  Sessions  Judge's
 decision  going  to  be  final  when  he  has
 to  obtain  the  consent  of  both  the
 parties?

 Shri  N.  C.  Chatterjee:  That  consent
 is  not  final,  is  not  binding,  is  not
 mandatory  on  the  court.  Even  after
 the  consent  is  given  by  the  parties,
 the  Sessions  Judge  shall  have  the  dis-
 cretion  still  to  say  whether  in  the
 interests  of  justice  he  would  send  it
 to  another  place  or  not.  If  it  had  been
 put  down  that  he  must  as  a  matter
 of  course  follow  in  every  case  the
 consent  of  the  parties,  it  would  have
 been  a  different  thing;  you  can  say  in
 that  case  that  it  is  am  affront  or  a
 wanton  derogation  of  the
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 the  court.  But  that  is  not  the  point.
 As  regards  Honorary  Magistrates

 my  friend  Shri  Bogawat  said  that  his
 ‘experience  has  been  very  favourable.

 But  our  experience  in  Bengal  has
 been  different.  Really  it  will  be  the
 machinery  for  executive  nepotism  of
 the  worst  possible  type.  When  an
 Honorary  Magistrate  dies,  his  son
 would  solemnly  put  in  an  application
 “my  father  having  died,  the  family  is
 starving,  kindly  give  me  the  honorary
 magistrateship”!

 Dr.  EKatju:  When  was  it?  Forty
 years  ago.

 Shri  N.  C.  Chatterjee:  I  want  that
 non-official  agencies  should  be  fully
 utilised  in  administering  justice.  In
 a  country  like  England  you  know  that
 a  good  many  of  the  Justices  of  the
 Peace  are  Honorary  Magistrates  and
 they  are  doing  first  class  judicial
 work,  About  three-fourths  of  judicial
 work  on  the  criminal  side  in  England
 and  other  countries  is  done  by
 Honorary  Magistrates.  We  have  re-
 tired  Judges.  An  ex-Chief  Justice  of
 the  Calcutta  High  Court  was  acting
 as  a  Justice  of  the  Peace  in  some
 areas.  I  know  that  Justice  Edgley,  one
 of  the  seniormost  Judges.  of  the
 Calcutta  High  Court,  was  acting  as
 a  Justice  of  the  Peace.  These  people
 should  come  forward.  We  should  lay
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 down  certain  criteria,  we  should  re-
 move  them  from  executive  influence,
 we  should  prescribe  certain  standards,
 certain  qualifications,  and  give  chances
 to  people.  And  let  the  hon.  the  Home
 Minister  stand  up  and  say  ‘we  will
 not  make  it  any  more  a  matter
 of  nepotism  or  the  District  Magis-
 trate's  jobbery’.  Shri  Gadgil  ‘admitted
 that  political  influences  are  brought
 to  bear  upon  such  appointments.  That
 should  be  eliminated.  Our  object  is
 to  have  speedy  justice,  and  social
 justice.  It  is  desirable,  and  it  is  the
 duty  of  all  citizens  in  the  new  set-up
 to  come  forward  and  help  the  State
 in  securing  speedy  justice  and  also

 cheap  administration  of  justice  and  in
 eliminating  law’s  delays  which  are  u
 perfect  disgrace,  in  many  parts  of
 India.  And  we  should  appeal  to  all
 self-respecting  citizens  that  in  the
 new  set-up  they  should  come  for-
 ward—provided  there  is  no  question
 of  executive  influence,  provided  they
 are  made  to  function  under  High
 Courts  and  under  honourable  condi-
 tions—that  they  should  come  forward
 and  render  service  to  the  State  as

 other  countries’  lawyers,  ex-Judges,
 हकन8टाडपिलशड  are  rendering  to  their
 States.

 Shri  Gadgil:  They  prefer  to  be
 Members  of  Parliament!

 Shri*N,  C.  Chatterjee:  That  is  a
 humble  service  we  are  rendering.  But

 Tea  (Second
 Amendment)  Bill

 I  take  it  that  if  you  ask  anybody  to
 act  as  a  Presidency  Magistrate  or
 some  Kind  of  Magistrate  with  first
 class  powers  he  will  come  forward
 and  do  it.  I  do  not  think  public  spirit
 is  lacking  so  much  in  India.  But  do
 not  call  them  Honorary  Magistrates;
 do  not  put  them  under  District  Magis.
 trates;  and  do  not  make  them  engines
 of  local  nepotism  or  jobbery.

 TEA  (SECOND  AMENDMENT)  BILL

 The  Minister  of  Commerce  (Shri
 Karmarkar):  Sir,  on  behalf  of
 Shri  T.  T.  Krishnamachari,  I  beg  to
 move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Tea  Act,  1953.

 Mr,  Chairman:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Tea  Act,  1953.”

 The  motion  was  adopted.

 Shri  Karmarkar:  I  introduce*  the
 Bill.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Thursday,  the
 25th  November,  1954.

 *Introduced  with  the  recommendation  of  the  President.
 50]  L.S.D.



 INDEX

 TO
 LOK  SABHA  DEBATES—PART  I

 VIII—No.  8
 24TH  NOVEMBER,  7954
 Vol.

 A

 AGRAWAL,  SHRI  M.  L.—
 Code  of  Criminal  Procedure

 (Amendment)  Bill—
 Consideration  of  clauses.  915,  918.

 921-22,  923.
 AMJAD  ALI,  SHRI—

 Code  of  Criminal
 (Amendment)  Bill—

 Procedure

 Consideration  of  clauses.  919,
 92i,  935.

 B

 BHARGAVA,  PANDIT  THAKUR
 DAS—  s

 Code  of  Criminal  Procedure
 Amendment  Bill—

 Consideration  of  clauses.  897,  ‘915.
 917,  923.

 BILL(S)—
 Code  of  Criminal

 Amendment  Bill—
 Consideration  of  clauses.  8&94—946.

 Rubber  (Production  and  Marketing)
 Amendment  Bill—
 Motion  to  consider  as  reported  by

 Select  Committee,  8l7—T9.
 Amendment  to  circulate.  824—
 79.

 Consideration  of  clauses.  879—94.
 Motion  to  pass,  as  amended.  894.

 (Passed  as  amended),  894.
 Tea  (Second  Amendment)  Bill—

 Introduced.  946.

 BOGAWAT,  SHRI—
 Code  of  Criminal

 (Amendment)  Bi!!—
 Proce  iure

 Consideration  of  clausea  /  938—4l..

 BOGAWAT,  SHRI—contd.
 Rubber  (Production  and  Marketing)

 Amendment  Bill—
 Motion  to  consider  as  reported  by

 Select  Committee  and  amend-
 ment  to  circulate.  872--75.

 c

 CHATTERJEA,  SHRI  TUSHAR—
 Rubber  (Production  and  Marketing)

 Amendment  Bill—
 Consideration  of  clauses.  879,  88I, :  882—86,  89I-92.

 CHATTERJEE,  SHRI  प्र.  C.—
 Code  ०  Criminal  Procedure

 (Amendment)  Bill—
 Consideration  of  vlauses.  908,  920,

 942—46

 CHOWDARY,  SHRI  C.  R.—
 Code  of  Criminal

 (Amendment)  Bill—
 Consideration  of  clauses.  916.

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL—

 See  under  “Bill(s)”.

 Procedure

 D

 DABHI,  SHRI—
 Code  of  Criminal

 (Amendment)  Bill—
 Consideration  of

 897,  899-900,  916.

 DATAR,  SHRI—
 Code  of  Criminal

 (Amendment)  Bill—
 Consideration  of  clauses.  924,

 Procedure

 clauses.  896,

 Procedure

 27



 LOK  SABHA
 DUBE,  SHRI  U.  5.—

 Code  of  Criminal  Procedure
 (Amendment)  Bill—
 Consideration  of  clauses.  918.

 G

 GADGIL,  SHRI—
 Code  of  Criminal

 (Amendment)  Bill—
 Consideration  of  clauses.

 934—38.

 Procedure

 896,

 SOPALAN,  SHRI  A.  K.—

 Code  of  Criminal
 (Amendment)  Bill—
 Consideration  of  clauses.

 92l,  922-23,  924.

 Procedure

 916,  920,

 GUPTA,  SHRI  SADHAN—
 Code  of  Criminal

 (Amendment)  Bill—
 Consideration  of  clauses.  916,  918,

 920.
 .

 Procedure

 GURUPADASWAMI,  SHRI  M.  S.—
 Rubber  (Production  and  Marketing)

 Amendment  Bill—
 Motion  to  consider  as  reported  by

 Select  Committee  and  amend-
 ment  to  circulate.  §24—33.

 K

 KARMARKAR,  SHRI
 Tea  (Second  Amendment)  Bill—

 Motion  for  leave  to  introduce.  946.

 EKATJU,  DR.—
 Code  of  Criminal  Procedure

 (Amendment)  Bill—
 Consideration  of  clauses.

 9ll,  942.
 898,  908,

 KOTTUKAPPALLY,  SHRI—
 Rubber  (Production  and  Marketing)

 Amendment  Bill—
 Motion  to  consider  as  reported  by

 Select  Committee  and  amend-
 ment  to  circulate.  867—72,

 ERISHNAMACHARI,  SHRI  T.  T.—
 Rubber  (Production  and  Marketing)

 Amendment  Bill—
 Motion  to  consider  as  reported  by

 Select  Committee.  ‘817—23,  848,
 875—79.

 Amendment  to  circulate.  B48,
 875—79.

 Consideration  of  clauses  880,  Bel.
 890,  892,  893.

 Motion  to  pass  as  amended.  894.

 M

 MISRA,  SHRI  R.  D.—
 Code  of  Criminal  Procedure

 (Amendment)  Bili—
 Consideration  of  clauses.  915,  917,

 920,  922,  923,  924,  925,  926-27.
 MORE,  SHRI  S.  5—

 Code  of  Criminal
 (Amendment)  Bill—
 Consideration  of  clauses,

 915,  9i6-7,  918-19.

 Procedure

 998-99.

 N

 NAYAR,  SHRI  V.  P.—
 Rubber  (Production  and  Marketing)

 Amendment  Bill—
 Motion  to  consider  as  reported  by

 Select  Committee  and  amend.
 ment  to  circulate.  838—52.

 Consideration  of  clauses.  880,  889-
 90.

 P

 PATASKAR,  SHRI—
 Code  of  Criminal  Procedure

 (Amendment)  Bill—
 Consideration  of  clauses.  gu5—14,

 917,  919,  920.
 R

 RAGHAVACHARI,  SHRI—
 Code  of  Criminal  Procedure

 (Amendment)  Bil—
 Consideration  of  clauses.  898,

 §28—34.
 RUBBER  (PRODUCTION  AND

 MARKETING)  AMENDMENT
 BILL—
 See  under  “Bill(s)”.

 28



 ing
 eae

 INDEX  TO  DEBATES,  PART  वा,  24TH  NOVEMBER,  954

 T

 TEA  (SECOND  AMENDMENT)
 BILL—

 See  under  “Bill(s)”.

 TEK  CHAND,  SHRI—
 Code  of  Criminal

 (Amendment)  Bill—
 Consideration  of  clauses.

 918,  919,  944.

 Procedure

 90—05,

 THOMAS,  SHRI  A.  M.—
 Rubber  (Production  and  Marketing)

 Amendment  Bill—
 Motion  to  consider  as  reported  by

 Select  Committee  and  amend-
 ment  to  circulate,  850,  852—6l.

 Consideration  of  clauses,  887—89.

 THOMAS,  SHRI  A.  V.—
 Rubber  (Production  and  Marketing)

 Amendment  Bil—
 Motion  to  consider  as  reported  by

 Select  Committee  and  amend-
 ment  to  circulate.  833—38,

 TRIVEDI,  SHRI  U.  M.—

 Code  of  Criminal  Procedure
 (Amendment)  Bill—  a
 Consideration  of  cla  907.

 Vv
 VELAYUDHAN,  SHRI—

 Rubber  (Production  and  Marketing,
 Amendment  Bill—
 Motion  to  consider  as  reported  by

 Select  Committee  and  amenao-
 ment  to  circulate.  86l—67.


